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LOK SABHA DEBATES

LOK SABHA

Friday April 25,1975/ Vaisakha 5, 1897
(Saka)

The Lok Sabha met at Eleven of the Clock
[Mz. SpEAKER i the Chair)
ORAL ANSWERS TO QUESTIONS

India’s Exports to Canada

*776. SHRI N. E. HORO: Will the Mi-
nister of COMMERCE be pleased to state:

(#) whether there are indications of grow-
ing interest by Canadian importers in a
wide range of non-taditional Indian pro-
ducts; and

(by if <o, the amount of increase of
India s exports to Canada duning 1973-74
along with the names of items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes,
Sir.

(hy A statement is laid on the Table of
the House.

STATEMENT

INDIA'S EXPORTS TO CANADA

(Value in Rs. ’000)

Commodities 1972.73  1973-74  Amount
e
TRADITIONAL
Jute Manufactures (excluding carper backing} . . 44,659 45,145 486
Spices . 11,739 15,119 3,380
Tea, biack & green (mcluding waste) . 18,396 18,012 ..
Coffee . . . . N 5,833 12,132 6,279
Crude vegetable materials n.cs. . 2,949 3,328 379
Fish in airtight containers, n.es. and fish preparations
whether or not in awr-tight containers (incluc!mg crustacea
and melluses) . . . . 686 761 75
Cashew Kernels 69,370 87,777 .
Pearis, Precious & semi-precious stones . 1,309 2,341 1,032
Leather . . . . . . 1,064 1,131 67
Qrude Minerals, n.e.s. . . L 74| 258
Iron and Steel . . . . . 422 1,559 1,137
Other articles . 6,330 11,640 5,310
Tora . . . . 163,148 149,208 .

1{a)~1 LSS/ND/75



Amoun
1978-74  of

Commodities 1972.73
merease
NON-TRADITIONAL

Jute Garpet backing . . . . . 49,905 41,950
Fruits, fresh & nuts (excluding oil nuts fresh or dried &
cashew kernels) . . . . . . . 1,774 1,552 ..
Floor coverings, tapestries etc. other than of cotton . 14,022 21,540 7,518
Cotton manufactures (excluding yarn thread and clothing) 17,885 81,141 13,256
Textiles fabrics, woven (not including narrow or special
fabric) other than cotton and jute fabrics . . 11,191 18,094 1,903
Works or art, collectors’ pieces and antiques . . 5,640 7,313 y1,67%
Footwear . . . . . 5,481 10,055 4624
Manufactures of metals n.es. . . . . . 2,810 5,709 2,899
Clothing (readymade garments) . . . 5,855 17,393 11,538
Travel goods, handbags & similar articles . . 770 3,498 2,728
Inorganic chemicals . . . . . 180 2,128 1,943
Transport equipment . . . . . 296 662 366
Machinery, apparatus & applisnces (electric and non-
clectric) . . . . . . . . 1,686 1,477
Parambulators, toys games and sporting goods 913 700

TorAL . . . l,l8,—35; - 1,58,202

Grann ToraL 281,506 3,07,405

SHRI N, E. HORO: From the statement
I find that thrie bas been some improve-
ment in non traditional items. But 1 would
like to know why nu cffort has been made
towards ¢xporting shellac to Canada. This
has been one of the main iteras of foreign
trade, and .there was a time when we wete
the only esporters of  shellac, but now
Thailand is competing. 1 would like to
know what steps Goveinment are propos-
ing to take to export shellac > Canada.

SHRI VISHWANATH PRATAP SINGH:
If Canada wants shellac, certainly we will
export it. It is not that we do not want
to export it.

SHRI N. E. HORO: It is not u ques-
tion of wanting. You have to carc for it.

Mr. SPEAKER: It iy all a hypothetical
gaestion.
SHRI N. E. HORO: You have to create

a market in that country, What are you
dving about that?

MR. SPEAKER: T hupe you will oy o
create it

SHRI VISHWANATH
SINGH : Yes, Sir.
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SHRI B. V. NAIK: In regard to almost
all the commodities there has been a Tse
in exports except in respect of cashew
kernals where there has been nearly 40 to
50 per cent drop; the figure was 69 to 70
nitions for 1972-73 and it was handly 27
millions for 1973.74.

Mgy 1 know the reasons thercol and
what steps are being token to keep up the
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export of this very vital commodity which
carns so much of cxport earnings?

SHR1 VISHWANATH PRATAP SINGH:
There has  been a drop in exports of
cashew to Canada. Therc has been alter-
native source of supply to USA and Ca-
nada from Brazil., and also there has been
a general dechine in the total consumption
ot cashew in USA & Canada.
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SHRIMATI M. GODFREY: Therc has
bien @ drop in exports of 1ea last year as
compared 10 the previous vear. May |
know thc 1easons therefor?

SHRI VISHWANATH PRATAP SINGH -
The drop in tea exports is not so signifi-
cant becanse in 1972-7% the evports  were
of the order of 1,83.000 and in 1973-74 thev
were 1,80,000. There is a drop of $ thou-
<ands. but this is a very small variation.
Thi» is in the vontext of the world situa-
tion of tea exports which quantitatively
have *kept 2 certain level w0 far a Indin
18 converned.
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Mecting of fron Ore Exporting countries
. beld in Geneva

SHRI DHAMANKAR:
*777. SHRI B. S. BHAURA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether a meeting of the iron ore
exporting countries was held in Geneva on
April 2, 1975; and

(b} if so, the subjects discussed thereat
and the outcome thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):

(a) Yes, Sir.

(b) This meeting at which fourteen iron
ore exporting countrics were represented ap-
proved the text of an Agreement for the
establishment of the Association of Iron
Ore Exporting Countrics. This Agreement
will now remain open in New Dethi for
signature by the duly accredited represen-
tatives of the participating countries, and
shall enter into force thirty days after
stgnature by seven countrics,

SHRT DHAMANKAR: The hon. Minis-
ter in his statement has said that fourteen
nations have met together and decided to
form an Association, It is a gond thing
because that will give us an advantage 1o
have our own piices. 1 would like to
know whether in that Conference details
as to futurce contracts with the importing
countries and the rizxe clause in the con-
tracts have also been discussed.

PROF. D. P. CHATTOPADHYAYA:
All these details have been gone into and
certain decisions 1aken. And one of the
main conclusions emerged out of the dis.
cumsions is to co-ordinate the national poli.
cien of different member-countries,

The other important point was progres-
sive harmonising of the policles of the
Member-countries. Also attempts are being
madle when the organization is formed, 1o
ensure stable, equitable and remunegative
prices for iron orc and semi-processed deri-
vatives, : .

" APRIL 25, 1975
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50, all these things have been looked
into and decisions taken. But, final ratifi-
cations from the respective Governments are
awaited. Thereafter, the accredited repre-
sentatives will sign the agreement.

SHRI DHAMANKAR: Sir, 1 would like
to know whether the point was discussed
that iron pellets should be exported instead
of iron ore to reduce the cost of shipping
and cconomise?

PROF. D. P. CHATTOPADHYAYA:
This is preciscly what 1 meant when I said
that semi-processed derivatives are also co-
vered in the provisions and the purview of
working of the proposed organisation.

SHRI INDRAJIT GUPTA: S8ir, is the
main putpose of this agreement to ensure
that certain minimum level of export prices
will be maintained by these fourteen coun-
trics and that they will not under-quote or
under-cut each other? Is it possible, with.
in the frame-work of this agrcement, for
counteies to have differential in export pri-
ces and I would like to know how, for
example, the recently concluded agreement
to «upply pelictised iron ore to hran will
fit in with an agreement of this type?

PROF. D. P. CHATTOPADHYAYA:
Sir, thit iv a multi-lateral organisation with
some hroad policy parametres within which
they are likely 1o work, But, that does
not exclude the possibility of certain bila-
teral arrangements while, as 1 osay, every
attempt will be made to evolve some broad
policy paramerres  ensuring equitable prices
for all member countries. But, this does
not necessarily  preclude bilateral arrange-
ments keeping in view the pecolwrities of
the situation in terms of investment, in
tevme of long-term contracts, grades of iton
ore, etc.

SHR! BHAGWAT JHA AZAD: Sir, from
the reply of the hon. Minister, it seemn
that Government takes prid¢ in being one
of the chicf exporters of iron ore. If aot,
may 1 know from the Government whether
their long-term policy is a progressive in-
creasc of export of iron ore or a pro-
gressive decrease of jt? If It is the later,
what is the policy of the Government in
coliaboration with other countries in this
behalf?
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PROF. D. P. CHATTOPADHYAYA:
Sir, Government policy is two-fold, it I
may say s0. In absolute terms, perhaps,
increase, but, in relative terms, a gradual
decrease of export of iron ore and increase
of export of derivatives, if possible, finished
products.

T O & arg geara @ @ &
Iad qdum feafa & g aga #9
g fuw ot &, amr wiw v
gt w1 @ g7 v @y W
Fo T wer qigT WAy ¥ w0 e
oy drr 91 F gw owa #
FOFTEY T w6 fom ¥ aer
w3 wE WY ¥, @y ™ A
o0 wgew fead fet N oq@
wFH W W@ §?

PROF. D. P. CHATTOPADHYAYA
Sir, 1 have already said that Government
policy is to see that gradually wmi-proces-
scd and if and when possible, fully processed
steel is exported. Meanwhile, we have scen
to it that our iton ore fetches 1cmuneraive
and comparable prices, omparable to the
prices fetched by other iton oic exporung
countries.

SHRI P. R. SHENOY: Sir, mav I know
whether the iron ore cxported from India is
getting reasonable price at present? If not,
what is the . . .

MR. SPEAKER: You are shifting from
that meeting 1o the prices now.

SHR1 P. R. SHENOY. Sir, may 1 know
whether one of the objects of the mecting
is to get a good price for the iron ore
exported from India and may I also know
whether we are getting a reasonable price
for the iron ore we are exporting at pre-
sent?

A3

H not, what steps are taken 10 get a
reagonabile price?

PROF. D. P. CHATTOPADHYAYA.
To both guestions, my answer is 'yes'.
W o v wed:
e § fr g Wt & B W
11 LS§/ND/73
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PROF. D. P. CHATTOPADHYAYA:
I have already answered the latter part.
The only other thing 1 would like to men-
non is that the countries which attended
the meeting are Algeria, Australia, Brazii,
Chile, India, Mauritania, Peru, Sierra Leone,
Sweden, Tunisia and Venezuela.

Assistance given by Financial Institutions
to States

*779 SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to state:

(a) whether replies given w0 Unstarred
Questions No. 832 on 26th July, 1974, No.
1463 on 2nd August, 1974, No. 2624 on
16th August, 1974 (laid on the Table on
28th  February, 1975), No 3380 on 28rd
August, 1974 and Starred Question No. 354
on 14th March, 1975 factually show that
finanaal advantages 1 regard o assistance
by IDBI, IFCi. UTL. LIC, ICICI and
IRCI have gone arbutrarily in favour of
States in proximuty of the headquarters of
these financial institutions,

(b) whether the facts about unequitable
and disproportionate distributions of finan-
cral asastances given to different. States are
clearly establithed from the figures of dis-
tribution of financial assistances made o0
different States;

() whether such discriminations in dis-
tribution of financal assistances have very
considerably coptiibuted to the growth of
regional economic imbalances; and

{d) if so, whether Government propose 10
set up an indepcndent high power Com-
mittee of economic experts to go into the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT1
SUSHILA ROHATGH: (8) 1o (d) A state
ment is laid on the Tabie of the Hous:
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Statement

(a) w0 (c): The flow of financial assistance
from the all-India long-term public financial
institutions to the different States is not in
any way influenced by the mere fact of the
Headquarters of these institutions being
located at a particular place.

The location of Head Offices of the In-
dustrial Development Bank of India, the
Life Insurance Corporation of India. the
Unit Trust of India and the Industrial
Finance Corporation of India have been
determined in accordance with the provisions
of The Televamt partiamentary stattes under
which they have been set up. The location
of the Head Offices of the Industrial Credit
and Investment Corporation of India and
the Industrial Reconstruction Corporation
of India are in accordance with their res-
pective Memoranda of Associations. Besides
their regional offices in the metropolitan
towns, the Industrial Development Bank
of India and the Industrial Finance Cor-
poration of India have opened a number
of their offices in practically all the States
not only to serve better their existing con-
stituents in those areas but also to make
whatever contribution possible to the indus-
trial development of those regions by 1n-
creasing the flow of assistance to them with-
out any discrimination whatsoever.

The disbursement of financial assistance
by public financial institutions depends upon
the number of projects which are establish-
ed in a patticular area. The location de
pends on a number of techno-economic con
siderations. The financial institutions as-
sist all viable projects which merit assistance
on techno-economic considerations and also
ensure that no viable project suffers for
want of institutional support.

Keeping in view the imbalances in in-
durtrial development amongst  different
States and between areas within a State.
the policies followed bv public financial
institutions have been directed to remove
them progressively. At the instance of Gov-
ernment, the public financial institutiony
have announced schemes of concessional fin-
ante to projects located or to be located in
the industrially backward areas i each
State. Besides, surveys have been undertaken
and Consvitancy Service Centres have been
opened by the institutions to actively asist
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the development of industry in the speci-
fied industrially less-developed areas.

The 1emoval of regional imbalances in
industrial development is a long term pro-
cess and it is too, carly to judge the
suctess achieved in this regard.

(d) Government do not consider it neces-
sary to appoint any (ommittee to go into
this matter.

SHRI SAMAR GUHA: This is an evasive
1ephy tb the culminating question following
from five other questions that T had asked
previousis. So many intormations were given
to me. but I find in the answer the data
and figures supplied by Goverument have
not been taken into considerition in any
way in replying to wmy gquestion. ¥ hope
vou will bear with me if I just ask a
question after quoting some figures .

MR SPEAKER: D¢ not make a speech.
Ask a question.

SHRI SAMAR GUHA- Government have
replicd that location of these institutions
has nothing to do with the supply of cre-
dit and that eredit is offercd on the basis
of piojects ctc I will quote a few Ffgures
on the bhasis of the former rephes given
to me—1 hope vou will allow me to do
so——and ask mv question. Is it a fact that
credir supphed by the scheduled commercial
banks 4s at December 1973 was as fol-
lows: Maharashtra Rs. 1782 crores, Gujarat
Rs. 532 crores, Karnataka Rs. 457 crores,
Assam Rs. 70 crores, Bihar Rs. 204 croies,
Orissa Rs 43 crores, U.P. Rs. 408 crores
and West Bengal Rs. 941 ciores, and the
same for agriculture, industry, trade ctc
by nationalised banks in the same period
was as follows: Maharashtra Rs. 65 crores,
Gujarat Rs. 38 crores, Karnataka Rs, %%
crores, Astamm Rs. 1 crore, Bihar Rs. 11
crores, Orissa, Rs. 2 crores, UP Rs. 3]
crores and West Bengal Rs. 16 crores?

Is it also a fact that upto 30-6-1974 the
finances given by the IDBI, IPC 2nd ICICA
respectively were as follows: Maharashtra
Rs. 248 ciores, Rs. 10§ crores and Rs. 161
crores, Gujarat Rs. 95 crores, Rs. 38 cro-
res and Rs 58 croves, Karnataka Rs. 64
crores, Rs. 33 crores and Rs. 31 crores,
Assam Rs. 28 croves, Rs. 8 crores and Ra.
15 crores, Bijhar Rs. 42 crores, Re 25
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crores and Rs. 32 crores, Orissa Rs. 11
crores, Rs. 12 crores and Rs. 10 crores,
U.P. Rs. 37 crores, Rs. 44 crores and Rs.
24 crores and W. Bengal Rs. 98 crores,
Rs. 42 ciores and Rs. 82 crores? (Inlerrup-
tionsy. These facts have been avoided.
can give mnumerable other facts. 1 want
to know from the Government whether
the facts that bad heen given do not clearly
show that willingly or unwillingly u policy
of discrimination is being pursued as a
result of which a kind of imbalince had
been created in the diffaent States and af
50 how would the Government explain
this acute disparity in giving financial credut
by the- nationalised banks, scheluled banks
and other banking institutions that are lo-
cated in Bombay? Is it a fact that due to
proainity the States which are near the
location of the financial institutions get
more benefit out of them wheieas the States
which are far away from Bombay get mi-

nimal benefit, States like Bihar,  Assam,
West  Bengal?
SHRIMAII SUSHII A ROHATGL,  May

1 also on behalf of the Government speaifi-
cally state this. I should first like to drawn
atten jon to the fact that the question 1e-
lates sprctfically to financial institutions . |

SHRI SAMAR
of ...

GUHA: Culmination

SHRIMATI SUSHILA ROHATGI:
Culmination of five very impoitant ques-
tions, that ae mentioned in the question.
1 was pointing out that this question spe-
cifically related to the finandial institutions
as such. The replies that we have given
cover the sarious points thair have  been
raised by the hon. Membei. He has re-
ferred to the proximity or location of the
places, regional disparities, etc. All  these
had been rephed to in the course of nn
reply.

SHRI SAMAR GUHA: The hon. Minis-
ter rays that all those questions had been
replied. 1 even exerted on your patience
by giving a few examples.

MR, SPEAKER: This is Question Hour,
not debating hour.

SHRI SAMAR GUHA: I knew that such
a reply would be given and it is only for
that reason I taxed the patience of the
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House and have certain figures. I wanted
to know how do you explain this way?

MR. SPEAKER: She answered so sweetly
and so softly.

SHRI SAMAR GUHA: Let me ask my
second question. Will the Gosernment in
their wisdory and in view of the facts and
figines  and statistics and data 1hat have
heen supphied in icply to my five earlier
questions  concede the clear disparity in
the distribution of finanual credits by the
financial nstitations of India to the diffe-
rent States?  Will the Government see the
compulsion of an independent lugh power
committee of economic eaperts to go into
the matter and say why this discrimination
is there.

SHRIMATI SUSHILA ROHATGI: May
1 also say, Sir, that in addition to what
had been said before, T hope mine was a
convincing answer also. The Goiernment
are fully convinced of it; thete is no dis-
crimipation. I shall certainly appeal to
the hon. Members to sec the reasons behind
this. The basic fact remains that in cer-
tain States the infrastructure facalities are
not there; the market is not there; invest-
ments mas not be there. All these things
are tahen into consideration by  entrepre-
neurs when they decide not to take up
projets tn any particular State. (Inferrup.
tionsy T am trving to convince the hon.
Member.

MR. SPFAKER: No side attacks.

SHRI SAMAR GUHA: Government have
agrecd that the survey ha< been undertaken.
Then, why is it not being undertaken by
an expert committee?

SHRIMATI SUSHILA ROHATGI: The
survey has already been completed and the
Government is aware of the situation. What
additional work is the expert committee
supposed to do?

SHRI VIRBHADRA SINGH: May I
know whether any criterion has been laid
down by the Government for giving of
financial assistance to the States by financial
institutions and whether it is a fact that
giving of assistance has been left to the
sweet will of the financial in<titutions or
it is done on the basis of specific proposals
received by the financial institutions from
the State Governments?
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SHRIMATI SUSHHILA ROHATGI: The
basic policy of the Govermment is, every
effort is being made to see that financial
institutions give credit to the .waximum
extent possible for taking the industries o
the backward areas. For this purpuse, con-
cessional schemes have been ingroduced and
are being implemented. It is in various
forms, isrespective of the cost of the scheme
whether it is a oew scheme or for rehu-
bilitation or expansion, whether it is in
the cooperative sector or any other scctor,
etc. At the same time, it also depends to
2 very great extesmt upon the entrepieneurs
themselves. If they want to locate it at
a particular place, it has to be done there.

SHRI BISWANARAYAN SHASTRL It
appears from the ieplies given and from
the statement laid on the Table that Assam
stands in the lowest positton 1In the maite
of receiving grants or assistance from the
financial insututions, whatever the 7reason
may be. In view of the fact that it is
the pohicy of the Government to give prio-
rity to backward regions in the matter of
development, will Government issue direc.
tions to the financial institutions to give
assistance in such a way that regional um-
balances are removed?

SHRIMA 1 SUSHILA ROHATGL It s
precisely 1n (omsonance with the particular
policy mentioned by my colleague  that
those various  consultancy service centres
have been established by the financial in-
stitutions, as explamned in the statement
So, that particular factor is aiso taken care

of.

SHRI TRIDIB CHAUDHURI- May 1
know whether the attention of the Govern-
ment has been drawn to the fact that apart
from regional imbalances between highly
industrialised States and less industrialised
States, even between the more highly indus-
trialised States, there is a remarkable dis-
parity in the investment of thesc institu-
tions? How does the Government explain
that?

SHRIMATI SUSHILA ROHATGI: There
is some ryegional disparity and it is pre-
cisely becamse of these factors which are
prevalent that these are reviewed from
time to time and every cftort In being made
to see that the various activities are ‘co-
ordinated. We have the intradnstitutionsd
committees which also Jook into these things

APRIL 25, 1978
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and ses that delay is tessened, 5o \hat these
things can be expedited,

oo dfem wm  feofon:
¥ aft wima & ag wwer wgar
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wT oy #1E d 9 ag Frewg
feur § f& o W weraar g

weqiAl w1 wg wrRw fawr war 3
fo g &9 ¥ srdwut s QA
%1 faefia wgranr & Wi

SHRI V. MAYAVAN: Recently, the

Chairman ot the LIC. and the Minister
of Industry and Civil Supphes had indicat-

ed that the L.LC. 1s granting loans and
credit faabites only w big  ndustrial
houses | want to know from the hon,

Mimster what ave the plans under which
such financial assistance is given to the
States

SHRIMAIT SUSHILA ROHBAIGL Tt
not correct 1o say that the L.1.C. is grant-
mg loans and credit facilities only to big
industrial houses. There is the investment
pattern of the L.LC. and the amount of
investment in the corporate sector has been
defined. It is not more than 8 o1 10 per
cent as a whole, It may be that bigger
houses may be having a larger percentage
of financial assistance than others. Under
no circumstances, it is more than what is
fixed by the investment pattern ol the
L.1.C.

SHRI B. K. DASCHOWDHURY: Having
sceepted this basic policy s iong pur-
med by the & innitutions, as seted
hy the hon. Minister, there are discrimi-
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nations and it cannot be denied that cer-
tain regions, certain States, have got much
more share than others. I would like
to know specifically from the hon. Mi-
vister whether she considers that head-
quarters located in certain areas, in far-
flung arcas, are at a great disadvaniage in
getting  financial assistance or the facili-
ties from financial institutions. For exam-
pic, though there arc certain branch offices
of the Banks located in some State head-
quarters, here and there, the major sanc-
thons are to be made from their headquar-
ters A person from Assam finds it very
difficult to go to Bombay; so also a peison
from ‘Tamil Nadu or Kerala or Patna or
some other place. All these branch offices
are nothing but post offices. Let there be
a clear specific direction given by the Gov-
ernment as to what should be the policy
in this regard.

Secondly, 1 want to know whether the
Government has any particuiar policy with
regard to investment and the deposit ratio
1 find, from the backward districts, the
deposits are being collected much  more
thau the imvestment made there. For e
ample. m 4 small district of Cooch-Behar,
what 15 the deposit, the investment is hardly
to the cxtent of 20 per cent o1 even less.
So also is the case of other backward dis-
tiicts in the country. Theie should be a
proper deposit-imestment ratio so that re-
gional imbalances are removed.

SHRIMATI SUSHILA ROHATGI. Re-
garding the first part of the question, I
think, the location of the  headquarters
really does not matter to a very great ¢x-
tent so far as the industrial development
of the Siates is concerned. At the same
time, T would like to say that they have
heen established arcording to the statute
of Parlinment and moss of the financial in-
stitutions have their branches in the States
also. Thercfore. a very great distance, as
mentioped by the hon. Member, does not
exist in many of the cases.

Regarding the second part of the ques-
uon, about regional disparities, 1 think,
the entirg policy. the investment pattern
of the L.1.C., as 1 have sxid before, is to
give assistance to the neglected sector and
© the priority sector. That itself means
thet theve ja & Government's desire and
comvittion. to remove vegional imbalancex.

VAISARHA §, 1687 (S4K4)
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S0 far as the LIC's deposit-investment
ratio i3 concerned, instructions have been
issued that this factor may also be taken
into consideration. I think, that will to
some extent improve the investment pat-
tern and remove regional imbalance.

SHRI N. K. P. SALVE: | hope, the Gov-
ernment is sertous in its business of eradi-
cation of regional disparity. IT'he hon. Mi-
nister stated that the entrepiencurs  are
primarily responsible and they are forcang
the financial insututions, like dumb-driven
cattle, to finance them in areas which are
not economically backward. If one were
w discriminate between one State and
another State in the matter of poverty,
backwardness, the Pande Commirtee las
carmarked several dustuicts which are back-
ward. May I know Biom the hon. Mims-
ter categorically on the floor of the House
whether they will direct the financial insti-
tutions not to guwe finance for any new
project in any district other than the back-
ward districts®

SHRIMATI SUSHILA ROHTGI: Re-
garding the first part, this is not an assump-
tion. This is a very sincere conviction of the
Government that 1egional disparities should
be removed.

About the second part, how can Govern-
ment give such a categmical assurance? Gos-
ermment 15 concerned that balanced industrial
development must take place and it will
tahe place oulv it the various regional dis
parities which are theie not only between
the sarious States but are also there between
the various patts of the State, ate 1emoved
to the maximum possible extent. Does 1t
mean thsat onh those industries which are
going to be located in backward areas are
to be fed and the others are to be starved?

SHR1 N.K.P. SALVE: 1 spoke only of
new projects. It has alwavs been the his-
wry of cconomic development  that the
areas which are developed become more and
more developed and the backward areas
always remain backward ureas because this
theory has been fallen back upon. What
is the use of demarcating and identifying
areas as backward areas if the Governmens
is not willing to accept that the supposedly
forward areas will be starved and only the
backpard areas will be given the finance?

SHRIMAT! SUSHILA ROHATGI: I &t
the assumption that the other areas are th
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be starved? Amy healthy project is not
being stmved because of want of credi.
But at the same time preferenc will be
ginen to those which arc gong to the back-
ward areas

ot wAwaT faw . seaw wdma,
geT % vy ¥ Y agasy w@v At
? ce ¥ w1 T R
*The (noal of regional imbalinces in
industnial devddopment 1s a Tong term pio

cess and 1t 15 too early to Judge the suc-
cess achieved 1o this regard ™’
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SHRI D. N. TIWARY: With all the
good intentions and the avowed objectives
of he Government, it seems that the Gove
ernment is incapable or incompetent tn
give dfitct to s intentions or objectives May
L hnow whathier Government is incompetent
a1 ancapable of domng this and if not, whe-
ther thev thunk that the regional dispari
ties wiil be ranoved by starving the back-
wurd areas?

SHRIMATI SUSHILA ROHATGE. I am
dfiud 1 do not contubute to any of the
thungs mentic wed by the hon  Member,
thowgh he iv a semor manber, about the
o d niotions and objeetves of  the
Go ¢ nm ot 1 think, the sum tota] of the
onty thnag ae tnt specal cffotts have
hoeen made are bang made and will be
made

SHEY DN
resu't

IIWARY What 15 the

SHRIMATL SUSHILA ROHATGE
resuit there (dnfoerruplions)

Why

AN HON MIMBIR
und Onissar

What about Bihat

SHRIM AT SUSHITA ROHAIGE  Why
not U P » Wo ate conscrous of these things
It terrupiions

Unless we have the intention, we do not
know how we ean hase the dotormination
Both mtntion and determination are there
The implementation 15 there, though there
vowtanh a scope for improvement.

Y weTHR W1 STWTT . oTeUe
#iEa, W A ¥ 9T YT gefrEeds
vrEm Ry, ar g faga oy
foqguers wars: Wfag i T ATH
A1 fagrr & MW 91 gw # o
H2 & T aiF foar o wf & s
g8 grw dwad ofgre ofy o
Ivad @ g §)

Whv {8 3t that it Assam, Bihar and

Rengal arc industeisfly barkward in spite
of all these fine theoriex? (Interruptions).
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SHRI DINESH CHANDRA GOSWAMI:
Sii, T have been trymg to catch your eye
fi«m the beginning.

MR. SPEAKER: I have to look 10 all
sides. If you get up every time, I am not
bound to call you. If all members get up
on all questions, there s no himat, then
only one quistion can be covered Instead
of that, why not have a dcbate on it?

SEVERAL HON MEMBERS: Yes.

SHIRI DINFSH CHANDRA GOSWAMI-
The hon. Minister hoes stated junt now thar
the lack of infrastructure and other rca
sons are comung in the way of the develop
ment of the backward regions In it not a
fact that whenever these States have de-
manded for the cieation of the infra-struc-
ture, the Finance Mistre and the Plan-
ning Commission have alware turned out
th: demand on the ground thar the infra-
structure has not sufficient capacity to heas
the industiy. At the <ame time, when we
ask for the establishment of industiies, we
are told that the infra structure is not there.
When we atk for nfra-structure they sav
that there i< not enough capacitv 1o bear
the infra-structure. Then how do vou ex-
pect your nbjectives to be fulfilhd? We
ate agitating for years to Wreak this vicious
rircle. May 1 have a categerical answer from
the Finance Minister and  the Planning
Commissdion as to what steps thev are tak.
ing to break the vicious cirde?

SHRIMATI SUSHTLA ROHATGI- The
va.jous financial institutions mie there . . .

SHRI VASANT SATHE: ‘The financial
institutions are only for the big private
people.

SHRIMATT SUSHIT A ROHATG!: I us-
sure the hom, Membe 1t we are interested
Jn the removal of rcgional disparity and

YAISAKEA §, 1807 (SAKA)
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developmrent of all areas. I come from a
hrckward State . . . (Interruptions). J am
giving you the factual position We can
certainly have a debate. I would very much
welcome it if vou permit it.

Provision in Budget for Payment of Addi-
tional D.A. due 10 Government Employees.

*760 S{IRT PRABODH CHANDRA:

$SHRI HARI SINGH -

Wil the Minister of FINANCE be pleas-
(d to «ate the reasons fm not making any
prousion in the budzce the current
vear for the pavment of alditonal three
instalments of DA, to C-nnal Govern-
ment employees which have already fallen
due?

for

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (“HRI PRANAB
KUMAR MUKHERJEE): The entire ques-
tion of dearness allowance it to be review-
ed beyond the 12-montulv index level of
272, accarding to the Third Pav Commis-
sion’s recommendation. This review is being
made in omsultation with the staff repre-
sentatnes  Pending the outcome of the re-
view 1t would not have been realictic 1o
make any provision in the current vear’s
budget on account of the additional pay-
ment of dearness allowance,

St g feg. s wEET,
g FI qATA § AR ICEM AT F
srat Fqnfal ) freir 7 A
WA AT wAE § AR gk A
ey frar a1 f5 gw "gmd s
A et W oA oy ¥ ) ama
%1 9HE 7Y § g WAR gar ¥
f5r ¥Aw aorw oy fadlr S
oT TEer @ AE ) AR SAArd
Tigy & fr o9R &r weT 9 A
o=t famar sfgg) & & qeAr
wigr § fr anfaw ag wn ofifeafa
y wf ¥ arew s ae ¥ 9sl
fafw A A W@ ¥ A w dww
¥ FraTr Trar 9 wORrQ s
wY 7 grm ?
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SHRI PRANAB KUMAR MUKHERJYE:
So far as the question of the money involv-
#d is concerned, the total cost of the nine
instalments would be of the mder of Rs.
495 crores Out of that, it is expected that
up to 31st December, 1974, the ttal amount
winch is to be deposited in the Prowident
Fund would be of the order of Rs. 36.80
croves, and the instalments in 1874-75 would
be only Rs. 2.54 crores,

Regarding the first pait of the question,
it 13 not the intention of the Government
to make unnecessary delay on 1t. Certan
decisions were taken We had also a dis-
cussion with the i1epresentatives of the em-
ployees on the 15th Apnl and they have
also expressed their ‘iewpoints All these
points will be taken into consideration when
the final deasion 18 armved at

o g foy § @y o wgar
g f& swr w ot dfer
¥g gy acht &7 sdnfal &
Wadfesy dft awr & &w
¥ gz At GIEAA A &Y ATI
#R w7y B AV W T gTafy
 dgur 53 & ol ? R fa
FE awT 9 T4 g A% wowrd
FAufar & 440 wadt @ ot ¢,
% wamr wrgn g B srfer wgAa
A1 9T 1A ST %E ST A JrE?

SHRI PRANAB KUMAR MUKHERJEE-
1t is not posuble for e to indickte sped-
firdlly the ume by which 2 decision will be
arrived at, but already I have mentioned
that on I5th Apnil we had some discus-
suons  Vanous viewpoints have come out,
and we are considering them

SHRI S. M BANERJEE: On 15th April,
the Standing Committee of the Staff side of
the JCM met the officials of the Finance
Munistry and our viewpoinis wers expres-
sed, beeause up to March, 1975 five more
instamlents of D.A. are legitimately due
in accordance with the recommendations of
thié Fay Commision. It was argued tm be-
half of the empinyecs that these instplments
shoutd be paid and fresh negotations shonld
siart as promised by Shri Jagjivas Ram on

AFRIL 33, 159

Ol hidopers b
18th Aprdl, 1975, fo¥ & wage tnflin be
cause the réecommendation of the Pav Com-
misson is that after 272 polnis wre renched,
elther the dearnem allowsace should be
raised or revision of the pay scale should
take place. Even utthe mecting of the 22pd
of this month, the Finance Secretary who
was presiding did not give out the mind
of the Government. He spid he would con-
vey to the Government our views bectuse
the Finance Minister was away. If fve in
stalments are legitimately due to the Cen-
tral Government employees according 1o the
Pay Commission’s recommendations, they
alone are not responsible for inflation and
high prices. So, I would like to know from
the hon Minister whether, before it is
too late and before they prepare for an
agitation, a final decision to pay the five
instalments will be taken by the Govern
ment 1 also want to know whether thev
are gmng to impound the entire amount
Our fear 18 that they are golng to impound
the entire amount in the name of fighting
inflation

SHRI PRANAB KUMAR MUKHFR]JEE.
We are equally concerned and 1 share the
anxtety of the hon Member that we should
anne at an carly decision so that the
sitnation does not go beyond control But
at the same time, certain facto-s are there
which were dlearly indicated to the repre
sentatives of the staf by the Finance Ber
tetary at the meetng with them That is
why these points are being looked into and
we shall arrive at some deciwon av early
as possible, but it will not be possible for
me to indicate any specific date

SHRI § M BANERJEE Shrt Madhu-
sudban, myself and others are members of
the JCM. I was present at both the meet-
ings. We said the Government should give
an answer by the 30th April. T would like
10 know when the answer will he given, and
whether there is any intention to impound
the whole amount. I want an awmirance on
that.

SHRI PRANAB KUMAR MUKHERJEE-
It is not possible for me to give an as
surance. If I can give it before the %th
April, why not today?

SHRI 5. M, BANERJRE: 1 hdpe the
Government & not going % impoend e
entine molnt.
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Why should 30 lakhs of Government em-
ployees be cheated?

=t gFR @I TOAA: AN
wiam, FAw wdartoat w4y
F oaR o e ur ¥ fazaw
JTAT ST @I ORI T AE B
g W vy g owm FE GAT
FrIMET 2 fr wg Sy Jur § O%
gagifeat Fr fydar ?

arr W F_FIL FH UXT FY
a7 aqdT wAT @7 ey g o ug
ifexr w3z ag AT AT T ERI
@ 3y qur w o fEeoar, g9 &
g ¥ WA wEew and ?

SHRI PRANAB KUMAR MUKHERJEE:
Am I to make any observation? The
Government have no intention as such.
As [ have already mentioned, we are
soriously considering it and we are discus-
sing it with the Members.” Even the dates
of the various meetings, etc., mentioned by
the hon. Members would indicate the seri-
ousness with which the Government is con-
sidering the matter.

SHRI R. R. SHARMA: Why
then give an assurance here when vou are
considering it seriously?

don’t you

MR. SPEAKER: SHRI GAJADHAR
MAJHI—not present.
Shri Gangadeb.
Disposal of Rough Diamonds through
M.M.T.C.

*782. SHRI P. GANGADEB: }

SHRI SHRIKISHAN MODI:
Will the Minister of FINANCEF be pleased

to state:

(a) whether seized rough diamonds are ti?
be allocated to the M.M.T.C.;

(b) if so, whether his Ministry has given
any instructions to MMTGC regarding the
distribution of these rough diamonds; and

(c) if so, the broad features thereof?
3—1 LSS/ND/75
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (¢) The
Coliector of Customs, Bombay is negotiat-
ing with the Minerals and Metals Trading
Corporation for the sale of confiscated rough
diamonds to the holders of rclcase orders/
import licences. The procedural details are

cing worked out.

SHRI P. GANGADEB: In view of the
fact that India is earning a good deal
of foreign exchange by exports of cut dia-
monds and our diamond-cutting industry
has turned out to be a good foreign ex-
change spinner by way of importing rough
diamonds and exporting them as polished
and well-cut diamonds and at the same
tine, in vicw of large scale smuggling of
rough diamonds taking place frequently
from foreign countries into India, I would
like to know from the hon. Minister whe-
ther the Government is considering any
measures to discourage this smuggling and
permitting impogts of rough diamonds on
duty-free basis for exports of cut diamonds
and if so, what action Government have
taken, or propose to take in the matter?

SHRI PRANAB KUMAR MUKHER]JEE:
As far as diamonds are concerned, we have
already indicated that we are trying ex-
ports of diamonds, both cut and rough and,
if possible, through the MMTC. The whole
question is that for the first time we are
trying to export these confiscated diamonds.
We tricd earlier through the agency of the
Handlooms Export Promotion Corporation
of India but it was not possible because
they could not devclop the expertise which
is needed for exporting these types of arti-
cles in the foreign markets. Now, we have
taken up the issue with the other agencies
and I hope somcthing will be possible to
do.

SHRI P. GANGADEB: 1 would further
like to ask whether the Government pro-
pose to encourage the establishment of
diamond-cutting  units in the free trade
rones of the country so that there is a
hoost to imports and exports and thereby
a nct gain in terms of foreign exchange
carnings for this country.

SHR1 PRANAB KUMAR MUKHER]JEE:
It is a suggestion for action. i
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SHRI PRANAB KUMAR MUKHER]JEE:
Sir, so far as the quantum is concerned, at
present, rough diamonds worth  Rs. 15
lakhs are lying with the Customs Collec-
torate at Bombay. The cut diamonds would
be in the order of Rs. 70 lakhs. The ques-
tion is very limited. So far as the problems
like export of confiscated diamonds, utilisa-
tion of diamond cutter in certain ways and
improvements in exports, are concerned, if
the hon. Member has some suggestions,
we will consider them.

WRITTEN ANSWERS TO QUESTIONS

Reservation for S.C. and S$.T. in Air India
and Indian Airlines

SHRI SAKTI KUMAR SARKAR:
of TOURISM AND
be pleased to state:

*771.
Will the Minister
CIVIL AVIATION

(a) whether the principle of reservation
for Scheduled Castes and Scheduled Tribes
has not yct been introduced in Air India
and Indian Airlines in spite of speci-
fic opinion  expressed in favour of
such reservations by Ministry of Law and
Bureau of Public Administration;

(bY whether this is due to objections raised
by Trade Unions; and

(¢) if so, what action has been taken
against such Unions for obstructing the
implementation of Government orders

APRII. 25, 1975
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issued in pursuance of constitutional safe.
guard?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI  SURENDRA PAL
SINGH) : (a) to (c). Indian Airlines and
Air-India are following reservation orders
for Scheduled Castes and Scheduled Tribes
in dircct entry grades. - They have been
experiencing certain  difficulties  in  im-
plementing reservation orders in promo-
tion vacancies.  There have also been
objections from Staff  Unions/Associations.
Difficulties are being sorted” out and efforts
are being made to enforce icservations in
promotion vacancies early.

Nationaliscd  Banks to
of Industries.

Credit given by
various sectors

*772. SHRI VARKEY GEORGE: Will
the Minister of FINANCE be pleased to
state the total amount cf credit given by
the nationliscd banks to various  sectors
of industries during the last three years,

vear-wise?
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE  (Shrimati

SUSHILA ROHATCI) : Compilation of
comparable data under the new statistical
reporting system, bated on Basic Statistical
Returns, is being undertaken by the
Reserve Bank, beginning with end-Decem-
ber, 1972, Available data regarding the
outstanding advances of public sector banks
to various categories of ‘industry’, therefore,
relate to end-December, 1972 and end-
December, 1973 and are set out in the
statement laid on the Table of the House.

[Placed in Library. See No. LT 9516/75].
Promotion of Tourism in Karnataka

*773. SHRI K. LAKKAPPA: Will the
Minister of TOURISM  AND  CIVIL
AVIATION  be pleased to state:

(a) whether Government had taken any
steps to promote tourism in Goa in con-
nection with the exposition of the body of
St. Francis Xavier;

(b) if so, the broad outlines thereof;

(¢) whether Government propose  to
take similar steps for promotion of tour-
ism in the State of Karnataka also in
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connection  with similar

religious festivals;
and

(@) il so, the steps so far taken in that
., direction?

THE MINISTER OF STATE IN THE
MINISTRY  OF 1OURISM  AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) : (@) and (b) The Exposition
of the body of St. Francis  Xavier 15 an
outasion  which interosts mllions of
Catholits  all ever U Warld,  Sovarn
ment of India Tounst Offices overseas
gyt publiaty w tins wvent w att o foragn
1w sty w Irdla,

A additional  pas enger lounge was
tontiuded  at Dabolim aiport  and the
jndian Aithin & opaated speaal thghts o
Pandle the tomsi rush on ths occavion,

(¢ and (@b Govuinment of  india
Toweor Offies overscas have full informa-
tio on Indian fostnals that atvadt foregn
Onmste and  those fesisals e
tenss e publicity  abinad

guen A

Soviet Foreign Trade Bank in India

#7710 SHRI D). P, JADEJA,

SHRI NAW AL KISHORE
SHARMA:
Wil tiie Manister  of FINANCE  be

pleased to state:

(ay whother the Soviet Fareign Trade
Bank s likely  to be atlowed 10 open
a branch in India; and

(b) il so, the particulars  theieof?

THE DRPUTY MINDIER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI: (@) and (b):

Jo an enquiry about the possibility of e
tablishing a representauve  office in India,
the  Bank  of Foreign Trade of the
USSR has been inlmmed of owr agiee-
ment, in prindiple, to the proposal. Thae
is sl the understanding  that USSR will
alse  puinit the Statc Bank of India to
open a repicsentative  office  in USSR.
Formal communication from the Bank
of Foreign Trade of the USSR, supported
by the Central Bank of USSR, is still
Swaited by the . Resetve Bank of Indis.
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Written Anspers 80

The proposed representative  nffice will
not  undertake bGanking transactions hut
would be concerned  broadly  with the
study  of the possibilities of widening and
improving economic relations between the
USSR and India and be of assistance to
those Soviet Organisauons  who coter into
contracis  with  Indian exporters  and
impos Leis,

Charges of Smuggling  Against Diiectors/
Shatcholders of M/s. Tata Mills Ltd.

*775 SHiRI SAI
oo M ta ot

for state -

PAL KAPUR :
TINANCGE  u

will
pleased

{ay the names of the shase holders/direr-
tms of Tata Miils Timnted anested so
far on smuggling chaiges,

amy sorts of raids
conducted at thar premises; and

fhy wicthis were

ariicles  recovered
the 1aids indicating  the
postuon of the artides w0 reco-

names of
thun  in

(01 the
fiom
prresent
vered?

THI MINISTER
MINISTRY (933

OF STATE IN THE
FINANCE (SHRI

PRANAB  KUMAR MUKHERIEE) @ (3)
e (hy Trom the anfovmation avail-
able with the magor Custom  Houses, it

1 ccrtaned that none of the directors of
Pata Molls Limnted,  Bombay,  have been
anested on charges o smuggling,  nor
have any raids been conducted  on  their
plel‘L’ﬁ

1he total number of sharcholders in this

Company s~ on 18472 was  moie than
13,700.  Thoe  sharcholders are  spread
all ovar the countin.  The  information

“eguding the shareholders arvested so fai
on charges of smuggling will therefore, have
to be collected from the ficld lovmations
all over the coanury.  Collection of the
devired  informauon theefore, will involve
considerable time and labour which may
not bhe cowmmensurate with the results that
wan be e hiced, However, f the Honow-
rable Mcmba destres 1o have wtlormation
ahout any particular shareholder(s), the
ame can be collected and laid on  the
table of the House.

.
(cy: Does not arise in view of {3) &
(by above.
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Opening of Branches of Nationalised Banks
in Gujarat

*778. SHR1 VAKARIA:

SHRI ARVIND M. PATEL:

Will the Minister of FINANCE  be

pleased o state:

(a) whether any new branches of natio-
nalised banks arc to be opened in Gujarat
State during the current year in rural
arcas; and

(b) if so, the number of such  branches
and the names of the places where they are
to be opencd?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (h). The
Reserve Bank has, reported that as at the
end of Dccember, 1974, thé public  sec-
tor  banks, including the 14 nationalised
banks, had on hand licences/allotments re-
lating to 20 rural centres as hereunder:—

District Centre

1. Ahmedabad Detroj

2. Baroda Chickhodra
Javaharnagar

3. Bhavanagar Ning-Gala

4. Broach Sagbara Kavi
5. Gandhinagar Dhola
Rana Vasana(Satelite
Office)
6. Kaira Mogar
Alindra
Vadod:
7. Kutch} Sukpur-Roha
8. Mehsana Jaska

9. Panch Mahals Diwada Colony

Piplod
Dobhada

Kapletha) (Satelite
Lajpore J Oflices)

Kondh Sudamdu

10. Sabarkantha

11. Surat

12. Surendra Nagar

that
applications

Reserve Bank  has also reported
in addition te the above, 35
from public sector banks for opening of
branches  at rural centres in Gujarat
during the vear 1975 are under its consi-
deration.
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Development of ‘A’ Class Tourist Resorts

*781. SHRI
THE MINISTRY
CIVIL, AVIATION

GAJADHAR MAJHI: |
OF TOURISM AND
be pleased to state:

(@) the names of ‘A’ ciass tourist re-

sorts in the country, State-wise; and
(by what steps Government

take for their development

Fiftih ¥ive Year Plan period?

propose (o
during the

OF STATE IN
TOURISM AND
SURENDRA

TIE MINISTER
THE MINISTRY OF
CIVIL  AVIATION: (SHRI
PAL.  SINGH): (a) and (b).  Places of
tourist interest in the country have not
been classified, nor are tourism schemes in
the Central Sector taken up on State-
wise The selection of places for
tourism devclopment in the Central Sector
depends upon the availability  of resources
and p-iorities which are deter-
mined by the actual or potentiat  atirac-
tions of a place for tourists, its accessi-
bility, its scenic, historical and archaeo
logical significance, availability of  basic
tourism infrastructure and the present flow
of tourist rrafhic.

hasis,

inter-se

The Department of Tourism  has taken
up.  the “development of Gulmarg as a
stwnmer and winter  resort, Kovalam and
Goa as Dbeach resorts, and of Kulu and
Munali arca. The development  of these
[Maces will continue in the Fifth Plan for
which purpose an  amount of Rs. 6.35
crores has been  provided in the draft
Fifth Five Year Plan. In addition an
amount of Rs. 1.65 crores has also been
provided in the draft Fifth Five Year Plan

for undertaking survevs for selecting new
places, resort development, feasibility
studies and for providing facilities at

places sclected.

Opening of Branches of Nationalised Banks
in Rural Areas

*733. SHRI D. B. CHANDRA GOWDA:
SHRI S. R. DAMANTI:

Will the Minister of
pleased to state:

FINANCE be

been taken
new branches
rural areas; and

(a) whether any decision has
by Government not to open
of nationalised banks in
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(b) if %o, the reasons therefor?

IHF DEPUTY MINISTFR
MINISIRY OF JINANCI

SUSHILA ROHAIGL () No, Sr

(b) Docs not anse
foog dw are afear

*784 S WARTAY W™ wa(
far g 4y Fod ¥ FQ S @

(F) & (WIET 76U AT
frord d% & v gra fay o o
ager A oY fREmr war oWy
amn & amer w7 owTifin,
g oam % &faw HaTI oA
‘gfaem wwrfaa g @ ek
fasl T natar fr vy 31 fad
#1 s ofgal N R FTH
#Hyre ¥ faure o wifegy

‘ﬁ() winffan &% ¥ waen
AFW g a9T d4 §  IeRu
Ay grr, @

(W) 3 W
affaar 7

LIl 5 B o

faw warera ® TEQ w0
o eI e ) (7)) @ o

(=) &t (7)1 vfend Frag
d¢ onfea £y ¥ & s ¥
afert dh woFgAre & fR snfas
¥ gt ofow & afgamm
g gfae & wrwfar vom
® ¥ amew ¥ gAs fawe wd
¥ fv  fagrar 1972 R FAv
w1 W ARl WA TAT 900 ATEF
¥ gfivgr snfaw agawr & afx-
oftye Y wE@ Dww wowE AR
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& fom faarreita 31 o & welg

¥ ¥R, e aEqar ofwg ¥
q7 F Heeat o wEg "R
F far mft gty AW e
ECLUIE -G B T R i
mr sfae fafa & 10 wfoss
W AT UFT g FAET # oAy

ATUFAT T oF IR ATE W g
Fra ¥ fqu #v un vy 9
qE Ft g1 Fva & faw Y
gmafafar symis 41 sEv ETT B

FET FAT B SFTAITT ®ZDIAL
A oar av)

FAFTAT LA w qw0 I faem
qgraat

*785 o OW I ¥ faw
Wl Te FHIT AT F vEr f

(%) TMRY FII¥ 3% AT
FAATW SFANT FTATT ¥ KORAT
FIAT 9T FY &, wWf AW oo ogw
3zaw 77 facita wergar ad g g
A A % fral demea fKa
W ¥, e

(@) 59 a7 7 ATF IO
FAT ITATUART A AL 1 o0 7FY
Eql

fo@ wameg | SOREt (sRad
g dEelt) () off a@n

(=) w=a a8 3zan)

Lock out m Mica Taciones
#7606 SHRI A M MADHUAAR
SHR! BHAGIRAITH BHANWAR

Will the Miaaa of COMMEIRCE b
plaasd  to siatc

@) whethesr  the big exporters  of mica
hase locked out the: fartones {tom st
Apnt 975 cons quemt on the tike aver

gz gwdv frar & fead ag wem
wfer §1 zg Wrew odr ofrex



M Wittin dusweis
' of certain ‘items of ricx: cxpm

tmic by
Mica’ Tradmg Corpautzon, :md ‘

by if 50, the broad  details umcoi and
what action ‘has been taken against such
" factories? : ‘

THE DEPUTY . MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VIS-
WANATH PRATAP SINGH): (a) and
(b): Govarnmni are nor aware of lock out
of factotics owned by big exporters  of
mick,,  Howover, sonte reports of unem-
ployment of mica processing labour  have
beent received. The problem is receiving
Government's  attention.

Rebate got by Hindustan Lever Rescarch
and Development Sectivn.

+787. SHRI C. K. CHANDRAPPAN:
SHRI §. M. BANERJEE:

Will the Minister of  FINANCE  be
pleased to refer to the reply given to Stared

Question No. 305 on 12th Maich, 1975,
tegarding 1ebate got Ly Hindustan  Fever
Rescarch  and Development  Scciion  and

state;

(a) whether an enguiry by  Government
s alrcady been ardered to fimd out
how the Cennial Boavd  of Divect-Taxes
had granted more than the daimed  ve-
bate for capital expenditure  on réscarch
and  development to Hindustan  Lever
Limited; and

(b) il so, whether pending  the out-
come  of this enguiry, Government  have
asked Hindustan Lever Limited not  to
remit any smount to their principals  at
London, Messis. Unilever?

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAR
KUMAR MUKHERJEE): (a) In the assess
ment year 1972.75 M/s. Hindustan Lever
1.4d. had been allowed a deduction of Rs,
13,04 Takhx in respect of capital expendilure
on sclentific  rescarch acthvities  carried
on by them related to  their business,
The assessee company had abo  claimed
.2 deductipn of Rs. 13.04 lukhs, Under
the provisions - of Income-tax * Act, 1961,
deduction on capitat expenditure incurod
priov 1o 1-4-1987. was 10 he allowed over
1 pcriod of 5 yewrs, ie; 209, each vear, and
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entive’ capital expenditure’ . 1agurren  on
scientific yesearch related to the “bitsiness
of  the. taxpayer - lfm alvMSﬁ? was to
be allowed ' the .year in which Such ex-
pcudnme was incucred.  In view . théreof,

© in the awesment year 1972-73, M)s, Hin-

dustan Lever Ltd. way allowed a deduction
of Rs. 12.81 lakhs (being the concise figure
of Rs. 12,10,597) in respect of ‘the capi-
ta! expenditure incurred in the previous
vear relevant to the assessment year 1972
™ and a sun of Rs. 74,945 being  the
Gifth instalment of the capital expenditure
on scentific  research incurted prior  to
1-4-1967,

(b) Doet not arise.
vedrawakel WY srra/ETw

*788. s Atz fay:
it e fagrdy arwddt
s faex Walt @z amd A
Fq TG

(w) wryaws &% a9 ¥
A 37 ¥ oy A 13 9
aqt ¥, @A, FW AG, T K41
atr # wra Fr wfaaaar wr fago
w7 g

(m) faa &1 ¥ w1 wfe-
goar frdt &, sa¥ gu froae &
wrom war § ;AR

(n) fax q=% & arq AN afy-
wasr % gfgw g x9Ad w qiR

F @ agr §?

faen siwreew @ gwwalt (ofiwlt
geiten gaht) < (%) & (1) : o faareer
BWES TY 4T A G Y | e §
TRTAA [ﬁfﬁmm,«‘esn/?s]

Officers of M.M.T.C. who Vinited Mmmd

%749, l\UMARI KAMLA KUMM‘(!*
Will the Miniver of GOMM&RGB - be
plam.d to. fate: :

j. whether the Mingrals ;pd Meuh
demg Cotpotation s, ‘tuniing ' T los
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due to negligence of some ditectors who
nsually go abroad without any purpose
and spend much of their time in foregn
wountries, and

(b)Y if not the names with designations
of thow officers whe went ahroad wn 1974
75 and the results achieved by them as a
result thereof?

THF MINISTER OF COMMFRCF
JPROF D P CHATTOPADHYAY )
ra) No, ar

(b Shr S Ram chandian Chaitrman

S/$hri € R Das P P Diur& Vv § Rhat
agar  Divcctors o MMIC Ju addition
officers of the Corpo auen at lower leved
s visted foragn wountries 1n cannection
with thur work

These vistts were made for negotiating
sales and purchase comt acts and v elded
good results in the fyrm of bitter ¢ah<arion
for our (xports and of miung our pur
chases at competitite prices

Karipur Acrodrome, Cahicut

*790 SHRI VAYALAR RAVI Wilt
the Muster of TOURISM AND CIVII
AVIATION be plea ed to state

(a) whether the Office of the Spoeiat Tebsl
dar, Tand Acquuttion Karipur Acrodiome
Cabicut has been wound up

(b) f , whether Government ate aware
of the rescntment among the peaple as
13 conndered as the beginning of the aband
omng of works on the aerodrome against
the assurances given in the Parliament and

{¢) 3 o the reaction of Government

thereto?

THE MINISTER OF STATE IN THE
MINISTRY of TOURISM AND (IVIL
AVIATION (SHR! SURENDRA  PAl
SINGH): (a) Yes, Sir

() and (& The land requred  for
tonstruron of an aerodrome at Calicut was
s-quired by the State Government  and
handed over to the Central Public Works
Depactment in Apseil, 197t  The winding
up of the office of the Specal Tehsildar
Land Adquisition, Kanpur, doex not seem
19 have any significh e at this stage so far
uf the Iand Box the « « drome fs concerned

VAISAKHA 8, 1897 (S§454)
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Indiar  Awrlines have recently indicated
that tn vsew of their tight ficet position and
incieaced cost of operation « would not
be poss hle for them 1o operate to Cal
cut during the ¥ifth Plan period  Neverthe
fess 1t s piop sed to pursuc the proposai
for the rdeveloprent of the aerodrome, sub
et to the avvlabiity of resources

W ¥ i & aw
7478 1 FEH T wOAM *
=t wETOE g

w1 fas well 7 @R &Y F
7 far

() a¥ 19757, ¥ fou wrsa
T Foawe W FA FEAAT Wws
fommgr nar & v 6 TSAT Y
Fty weF1T ogvr W WX Ay
gerfaR gz W & At

(&) s 577 &1 & diw ¥
T T QT IRA SIAT FWFIY
F fm Falta IR ¥ oA §
WG TR AT T PR W
#Y frar wwr femoer &7

forct tEr 4 Tew ey
(o sor@ wwR wEwt)  (F) wT
gETT % 197576 F AT
#F OFFT 150 69 AUT WA H
g " nm gy T W
¥ afoge ®) fagr www v faa s
gAz ol wiwr Af g0 ¥ 4 W
3 saitr vew & fams SerEe’
gz qx for & afr ¥ W@
oA g ot &

qg *W TS AR W
fF ¥ wud A ¥ Afee o
WedE ¥ o W mw wfw
frr 1A § R ¥ ofipy WA
e afverdt ¥y sgaedr FX0 TRAY
B AFE 4T TG T ¥ Pt oo



39 1Written Answers

(@) : ¥ uw gwrRy w
g A T ow@r g fe 7 A%
STEL, FATST  GAT FA TTAFAEAT
arr mui ¥ @ad AT gar sl
qoft # Az qifE aguE weEel
g9 F FAT ST AF | T gAETD B
afe wsat #r wfafFar gm0 aeEs
SRRy ’

.

Evasion of Income Tax

7479. SHRI MUKHTIAR SINGH
MALIK: Will the Mnister of FINANCE
be pleased to state the number of cases of
Income-tax c¢vasion detected in 1973-74
which were settled at the levcl of Central
Board of Direct Taxcs?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHER]JEE): During the year
1973-74, income tax evasion was detected
in a very large number of cases. 52,525
penalty proceedings for concea'ment of in-
come were initiated, and 538 search and
seizure operations were carried out. Statis-
tics regarding the number of cases settled
are not maintained on the basis of the year
in which tax evasion was detected. If the
Hon’ble Member desires to know whether
a settlement was made at the level of the
Central Board of Direct Taxes in respect
of any particular case/group of cases, infor-
mation will be furnished.

Credit to Mills to buy Pak Cotton

7480. SHRI R. S. PANDEY: Will be
the Minister of COMMERCE be pleased to
state:

(a) whether there is a proposal with
Government to give credit to the mills to

buy Pakistani cotton; and

(b) if so, the main features thereof?

THE DEPUTY  MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) No, Sir.

(b) Does not arise.
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Payment of Income Tax by Money
Lenders of Orissa

7481. SHRI ANADI CHARAN DAS:
Will the Minister of FINANCE pleased to
state:

(@) the number of monev Ilenders in
Orissa  (district-wise) who arc’ paying in.
come-tax; and

(b) whether there are anv  defaulters
among them; and if so, who are they
and how much amount is outstanding aga-
inst them towards income tax?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (2) and ()
The information is being collected and
will be laid on the Table of the House
as early as possible.

Places Worth Secing

7482, SHRI M. M. JOSEPH: Will the
Minister of TOURISM AND CIVIL AV)-
ATION be pleased to state the names and
locations of the places which are worth
seeing in all the States seperetely?

MINISTER OF STATE IN THE
AND CIVIL

THE
MINISTRY OF TOURISM
AVIATION (SHRI SURENDRA PAL
SINGH): The country abounds in a
wide spectrum of tourist attractions; there
are, therefore, many places which are wo:th
seeing depending on the interests ond tastes
of an individual.

A Statement showing places which are
reported to attract, on the basis of surveys
made, a sizeable number of international
tourists is attached. -

With regard to tourist centres visited by
home tourists in large numbers, such a list
of places should be available with the State
Governments as they are primarilv respon-
sible for the development cf tourist facili-
ties for domestic tourists.

Statement

1. Agra
Amritsar
Aurangabad
Ahmedabad
Bombay

D oo e

Banaras
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7. Bangalore

8. Bhopal

9. Calcutta

10. Cochin

11, Chandigarh
12. Delhi

13. Darjecling

4. Goa

15, Gaya-Bodhgaya
16. Hyderabad
17. Hardwar/Rishi Kesh
18, Jaipur

19, Jammu

20. Khajuraho
2}, Kanya Kuman

22. Lucknow

2%, Madras
24 Madurai
25. Mysore

26, Mahabalipuram
27, Ooty/Nilgiris
28, Patna

29, Pondicherin
W Puri

41. Razmeshwaram
32, Srinagar

3%, Simla

34. Tiruchirapally
35, Trivandrum

96, Udaipur
#vq Aw & wewar AT § garé qrst
7483, ot W wow ffew .

w7 qdew Wt wore frwmm o a7
TaTx o wr w4 O

(w) wex sk & woear Aa¢
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R of; e
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& fau gwwm af fewr W
wr ¢ awfy, ssfemsw  ggwl &
fau st W SudfeT W

gfafera w74 & fam w0 durow
frar @ 2

Payment of Cash Assistance for Eligible
Exporters

7484. SHRI PURUSHOT1AM KAKOD-
KAR-
SHRI ANADI CHARAN DAS:

Wil the Mimster of COMMERCE be
pleased to state:

(4) whether the Jownt Chief Commussioner
of Impois and Exports 15 not releasing
cash assistance for cligible exporters in core
scctor mm time,

(b) »f s, the outstanding dues to in-
dustuies on this account as on the 3ist
December, 1974;

() whether Government are aware that
imdustrses in the core and priority sectors
we facng difficultres on this account; "and

(dy f 0, the «deps bemng taken fo ex-
pudtte this pavment?

1HE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) Cash
tompensatory support is allowed to the re.
gistered exporters by the various licensing
offices after necessarv examination of the
claims submitted by the exporters. The
«lamms which are compleie in all respects,
aie paid in about a month. Where, how-
ever, deficiencies are noticed longer time
in the disposal of the daims becomes in-
evitable as the deficiencies have got to be
rectified by correspondence with the con-
cerned exporters before admitting the claims.

In the case of the registered exporters
enrolled under the Simpliied Payment
Scheme the first instalment comprising 859,
of the claim made by them and as ad-
mitted by the Licensing Office is generally
paid within 15 days and the 2nd instalment
of baldnce 159 is generally paid within 8
months of the pavment of the 1st inswl-
ment, where the claims are found o ba
complete in all respects.
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(b) There were 3828 claims valuing Rs.
916,56 lakhs from registered exporters out-
standing with the various Licensing Offices
on 81ist December 1974,  These included
1255 claims valuing Rs. 47171 lakhs re-
ceived during December. 1974, In  the
case of the Simplified Payment Scheme 195
claims of the st insralment reccived during
December, 1974, were outstanding on 3tst
December, 1974,

As regards the 2nd instalment 862 claims
were pending.,  Claims falling due  for
payment during December, 1974 numbered
140,

(¢) The claims of the registered exporters
are being setiled as promptly as possible.
Complaints of exporters, if amv, made to
the C.C.I. & E. rcgarding delavs  in pav-
ments are examined in consultation with
the Licemsing Offices  concerned without
delay.

(d) The procedure has been further <im
plified on the basis of eaperience gained,
in the new Red Book for the vear 1975 76,

Air $trip at Bhuntar in Himachal Pradesh

7485. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of FOURISM
AND CIVIL AVIATION he pleased to state

(a) whether it has been decided to ex
pand the aistrip at Bhuntar in Himachal
Pradesh so as to enable heavier aircraft to
land there;

(b) 1t s, the likelv datc
proposed  expansion and
would be carried out; and

v which the
modernisation

(c) the likely cost of the project?

THE MINISIER OF TOURISM AND
CIVIL. AVIATION (SHRI RA] BAHA
DUR):(a) to (c¢): Tt is proposed to extend
the length of the runway of the existing
aerodrome at Bhuntar (Kulu) by 200 ft.
to provide additional runwav leagth for
rafety of afrcraft operations of the Indian
Airlines which at present operates a thrice
a week service to Knfu with HS.748 aircraft.
A provision of Rs. 50,000 has been made
in the budget cstimater of 1975.76 for the
execntion of the work.
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Developroent of Tourist Centyes and Places
of Historical and Cultpral Ymportance in
Punjub

7486, SHRI  RAGHUNANDAN
BHATIA: Will the Minister
ISM and
to mate:

LAL
of TOUR-
CIVIL AVIATION be pleased

(a) the names of tourist centres and
ptaces of historical and cultural importance
in Punjab proposed to be deieloped by
India Towism Development  Corporation
atil Central Department of Tourism during
the carrent vear; and

(b) the salient features ol their develop-
ment schemes?

THE MINISTER OF SI'ATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI  SURENDRA  PAL
SINGH) : (a) and (by:  The desclopment
of towrist centies is not taken up in the
Central Sector on State-wise or place-wise
basis.  Places are selected for development
on the hasis of their esisting o1 potential
attyactions for tounusts, ecasy  accessibility,
availanlity of the basic infrastructure such
as water and electric supph, etc.  Secondly,
due o consitaint on resources there has
necessatily to bhe a sclective approach  in
the development of tourist centies.  Tour-
ism schemes thus taken up in Punjab in
the Cenual Scctor are the construction of
a4 Youth Hostel at Amritsay and a Tourivt
Bungalow at Ludhiana both of which will
be completed during the aurent financial
e

Loans offered by SBI and Nationalised

Banks for Development of Small  Scale
Industries in Gujarat
7487. SHRI D. D. DESAI: Will the

Minister of FINANCE be pleased to state:

{a) the amount offered by the State
Bank of India and other nationalised banks
as loan tor the development of small scale
industries in Gujarat during the last two
years; and

(b) the figures thereof, bank.wise and
district-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGH: (s): The position
in “regard W outsiknding  advantes. of
public sector banks to small scale industries
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in Gujarat  as at the end of June, 1973
and 1974 is set out below:

{Amt. in Rs. lakhs)
(As on the last Friday of)

Name of Bank Group  June, June,
* 1973 1974
1. SBI Group 29%7.13  4385.49
2. 14 Nationalised
Banks 30694.45 5609 77
47 Total Public
Sector Banks 6651.58  9995.26
ke

Data arce provisional.

(b) Data regarding prioruv sector advan
ces of public sector banks arc not compiled
districtwise, However, data on sectoral
distribstion of advances of wheduled com-
merdial banksy as a whole are now beng
compiled districtwise under the new statiy
tical 1eporting system. The available daia
in 1espect of the districts of Gujarat relat-

ing to the last Fudavs ot December, 1974
and 1973 are s¢t our sn the statemend
attached

Statement

Dustriclwise data regarding the outstanding ad-
vances of Scheduled Commercial Banks to Smatl Scale
Industries i Guyarat.

(Amt 1 Ry, thousands

District As at the end of
Dec., 1972 Dec, 1973

1. Ahmedabad 194982 274966
2. Amrelt 3947 5830
3. Banaskantha 1924 1840
4, Baroda 86786 137158
5. Bhavnagar . 18935 36088
6. Broach 1199 T1445
7. Bulsar 40438 35668
8. Dangs . 130 .
9. Gandhi Nagar 1653 1392
10. Jam Nagar . 21570 64434
11, Junagarh 12288 2029()
12. Kaira 42465 63991
13. Kutch 4598 3733
14. Mchsana 11505 20112
5. Panch Mahals 3318 4163
16, Rajkot . 49594 67498
17. Saberkuntha Q02 7531
18, Surat . . 84683 124682
19. Sundar Nagar . s 3525 12538

ToraL . . 618542 963359

{Data are based on Besic Statistical

are not mﬂtbk ‘m} the data mtplled b\
F“b‘h sexctor ba )
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Loan Advanced by Public Sector Banks to
Farmers in States

7488. SHRI RAM PRAKASH: Will the
Minister of FINANCE be pleased to state;

{a) the particulars regardmg the amount
of loans given by the Private Sector Banks
o faumers o vanous States during the last
thice vears, Statewsse and the number of
farmers Statewise, who were given

theve
loans; and

(b) whether Government have taken any
steps 1o control the credit policy of these
ok e 4 s, the nwote thereoly

THE DEPUTY MINISTER
MINISTRY OF FINANCE
SUSHILA ROHATGI): (3 A statement
showmy statewise  outstandings of direct
agricultunal advances with the number of
farmers financed by private scheduled com-
meroral banks as at the end of June, 1972,
Jusnie, 1973 and June, 1974 is laid on the
Fable of the Houwe (Placed o Library
See No LT 9518/7%.

IN THE
(SHRIMATI

(hy The aadie policy for the entire bank-
g sotor, indudmg private scheduled com-
mercial banks, 15 regulated by the Reserve
Bann ot India keeping m view the broad
poliy of the Govanment.  In the field of
financing of agniaalture, the Resave Bank
of foda has sudd o et of guidelines 10
At the scheduled commercial banks.
Dedine in the Export of Traditional

Items e

7489. SHR! VAYALAR RAVI:
Minwer of COMMERCE
sate:

wWill the
be pleased to

(a) whetha Government are aware that
the volume of evports of tragditional stems
like cashew, hish, coir and spices ave dedlin.
ing in recemt vears; and

(b W so. the reasons therefor and the
seps taken n this regard?

IHE DEPUTY MINBTER IN THE
MINISTRY OF COMMERCE (SHRI ViSH.
WANATH PRATAP SINGH): (z) and (b}
A statement showing the export figures for
cashew kcmuls spices, marine products and
coir pmduus during the last five years, in-
duding provisional figures to the extent
available for 197473, is attached,
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; An . aguculiural commoditics, “eXpOLE \per+
fomance tends 10 vary -from year to year
dcpnnding dntep-alia ‘on. a good or
wrop. ‘The, samie applies to some extent to
marine products. It i nov correct to say,
as the figures indicate. that there has been
any constant decline in: general' in the
export of these commodities.  On the other
hand, in Cashew the volume increased from
50,284 tonpnes in 1970-71 to 66,278 1onncs
in 197273 and after a lean performance in
the following year, mainly due to short sup-
ply of the imported nuts, the exports picked
up handsomely again in 1974.75. In spires
too, after R quantitative decline observed
in 1972-73 mainly due to poor spice crops,
exports tos¢ again substantially both in
value and quantity in the following year.

In marine  products also, the exporty
showed a rising trend till 1973-74, but the
Jevel reached in that year could not be
maintained duaring 1974-75, though the ex-
ports during that vear also are cstimated
1o be much higher than during 1970-71,
1974-72 and 1972-73.  The decline in the
export of this commodity during 1974-75
was due [0 the reeession in afllwent coun-
tries like USA and Japan on account of in-
flation and consequently consumer resistance
to high priced marine products and also
duc to lower catch during the year. To
boost the exports of marine products, sales
delegation 1o 1ISA and Japan were sent
during Decomber, 1974 to book film orders.

The deding observed in the case of
cxport of coir and coir products, is-mainly
becatse of curtailment in the manufactire
of coiv products by coir industry in West
Europe, reduction in the area of hop cul-
tivation, in-roads made by other rival fibres
including <ynthetic fibres, and tariff bar-
viers, Efforts ure being made to improve
quality, to increase production, to obtain
tariff concessions from importing countries
and to find more markets for this com-

modity.
Statement

3utemen: of Exports durmg thc last fwc
yoars::

{Quantity in Tonna,

' GASHEW (Value in Ra. *000)
Qusatity | Vatue

197071 * 50284 5,20,658

1971-72 50.878° 518921

ABRIL 25, 1975,

1972-73 R

ERCT: % 7 SR sz,ass 7,38,008
197475 . 0 80,850 11,04,500
(April-Feb., 1975)..

SPICES S

: (Quantity in. M. ‘Tonnes). .

(Value in. Rs. Crores)
sznmy Value

J1:7 1% 1 R 47,806 8.8
197172 . . 65978 36.2
1972-73 .. . 45289 29.05
1973.74 61,214 54.8
Apnl-Oﬂober 1974 24,737 26.1

MARINE PRODUCTS

{Quantity in Tonnes)

{Value in Rs,
Quantity Value
1970-71 . . 35,883 35.07
1971-72 33,523 44,55
1972-78 38,993 59.72
1973.74 52,279 89.51
1974.75 . 44,054 67.08
(Provisional)
COIR AND COLIR PRODUCTS
(Quantity in Tennes)
{Value in Rs. lakhs).
Quantity Value
1970-71 . . 52,218  1387.34
197172 . . 52,312 1485.94
197273 . 49,489  1493.79
1973-714 . 46,689  1558.18
1974-75 , 34,418 1410.88
(Apnl-janu.xry )

Tea Edtates in Assam and Tripwa bene.
fited by Replantation Subsidy

7490. SHRI 8. N. SINGH DEQ: wil
the Minisier of COMMERCE be pleased 10
state

(ay the names of the tead cstates in. Assam
arkt Tripura benefited. by the replantation
subsidy scheme upto date; and

(4) the total amount. sanciioned ‘to each
of the tea cstates and the peroentage of the
tea area covered under the schefpe in these
F.stmgs?

THE DEPUTY -~ MINISTER  IN THE
MINISTRY m-' mmnca (SHRY: VISH-
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Export of Handioom Goods

7491, SHRI G, JANARDHANAN; Wwill
the Mimster of COMMERCF be pleased to
state:

(@) whether the  eaport of handloom
goody v expected to show an crease dur
ing the cnrent finanual yea:, and

{b) il 50, the total exports made i termn
of quantity and mooey as well according
to the latest data and also for the corics
ponding peniod of the last year?

VAISAKHA 5, 1807 (SAXA)

50

MINISTRY OF COMMERCE (SHRI VISH-
WANATH  PRATAP  SINGH). (a)
and (b) A siaterment showing the exports
of the handleom goods during 1974
75 (Apul 1974 to February, 1975) in com
parnou to the corresponding period during
1973 74 15 atteched  Figures for 1974-75 are
Provistonal while those for 1978 74 are final
exeepting for gaimunts  Final figures of
Handloom kxports  dunng the financial
vear 1974 7% are oxpected to be Rs 100
crores agamst the esport of Rs 89 croves
duning the period 1973-74  Exports during
1975 76 are expected 1o mamntain the same

Written Answers

IHE DEPU1Y MINISIER IN IHE

Statement

Expots of handloom goods during 1973-74 and 1974-75

fovel an of 1974 75

(Fagures 1 "000s) (Value 1n 1000 Rupees

8. Varicty Unts of Exports during the period
No quantity e ——
April, 1973 to Apnl 1974 to
February, 1974 ‘ebruary, 1975*
Quantity Value  Quantity Value
1 Cotton handloom fabries Metres 60186 282281 12190 250365
2 Cotton carpets and Durries Sq Metres 346 13052 2464 12483
3. Cotton Bed covers, bedspreads
pillow covery, table cloth, towels,
napkns and others Kilogiams 3440 68718 3424 84445
4., Cotton handloom Readymade Garments Nos NA 132156 NA 127587
5. Silk Fabrics Sq Metres 5328 110613 4623 112375
6. Fabnc of Regenerated Fibre Metres 159 811 144 1022
7. Woollen and worsted fabrics Metres 166 1433 76 2208
8. Woollen Blankets Kilograms 23 454 36 1128
TotaL 612548 591808*
*Provisional
fpdt evroedt @ wod fer dwrew & Tew W
(st s wwx wquwold)  faw
7402, o gumeY W W oy e swtaa A

foreey st oy A &Y woT w3 6 IF
dmwn & fom soiegl ¥ ™ w9y
Fuw sidt ¥y ergvoe §aw
felt & erggogEy g FRF
frr W erdanft w s fer
&

b

F@raawm ¥ &
gty w1 qeew g, gRAT el

et TE

T et omruwey 9gw
Ag! AF U

& ot mx wfufom

far gwr gew 57 @ Srwmdt
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Sicpe to Meet Demand for Flve Star Hotely

7493, SHRI P. VENKATASUBBAIAH:
Will the Minister of TOURISM and CIVIL
AVIATION Dbe pleased to state.

(a) whether a survey of foreyn toutists
mn India made in 1972-73 at the mstance of
the Department of Toursm showed that
11 per cent of foregn wisstors to India
expressed preference for five  Star Hotels,

(b) whether only 37 per cent visitors ex-
pressed preference for other categories of
hotels from Four Star to Qne Star,

() whether only %2 per cent wvisitols weie
able to get accommodation in Fie St
Hotcls, and

() it so, what steps are bang taken by
Government to meet the increasing demand
tor five Star Hotels?

THE MINISIRR OF SIALF IN IHt

MINISTRY OF [IOURISM AND CIVI
AVIATION (SHR1 SURENDRA  PAl
SINGH)* (a) and (c)* Yes, Sir

(b) Ihe Survey showed that 36 pa wm
visitors cxpressed preference for otha cate

gories of hotels from Fowr Star to Onc
Star.
(d) Government v awate of the need

for more five Star Hotels 1 the country
but on acount of other prionties, the
catphass 1n the Fifth Five Year Plan of the
India Tounsm Dovilopment Cotporation,
a2 public sectoy undertaking, will mamby
be on expanding the nfrastiucture  for
maddle income  tosnsis However,  hotel
projects including those ot the five Star
category, planned wn the privafe sectonr arg
cligible to varous ncentnes offered
the form of fiscal reliefs, financial assistance
in the form of institutional loams, priou
ty consideration o1 essentual  require
ments, ¢

Maintenance Allowance to Students
Studying Abroad

7494. SHRI VIRBHADRA SINGH:
Will the Minister of FINANCF be pleased
10 state:

(a) whether the maintenance allowance
of the students studying in Iniversities
abroad has been increased; and

APRIL 25, 1975
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) (b) if so, what i the percentage of
increase and date from which the increase
is applicable?

T'HE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE):

(4) Yes, Sir.

(b) T'he Maintenance Allowance has been
increased from US dollars 210 per month
to US dollars 250 per month in case of
studies 10 the  USA.  and  Canada
representing an increase of 199, 1In the
case of studies in other countries, the
allowance has bheen incieased from £ 700/
per anunum (k. 750/- in the  case of
students at Oxford and.  Cambudge) to
£900/ pca annum  representing an ane
crease of about 299, The new scales have
been introduced from st Apil, 1975

Excise Duty on Filins

7195 SARDAR
SORHT  will
be pleascd

SWARAN SINGH
the Mimster of FINANCEL
to state*

(4) whether the All Indaa bilm Distribu
s Association has appioached the Cen
ttal Government for excmption from  the
cuasse levy on old and new fitm prints

(b) whether the new levies would  hur
hard the filhm  mdwty and  about  ten
thousand cimemas and other  establish
ment would he closed down

(¢) the  approxmmafe amount  expected
to be iecened by Government through
such levy dunng 1975 76, and

(d) whether Government would consider
giving these concerns same 1ehel during
the current finanaal  vear?

IHE MINISTLR OF SIALL IN THF
MINISIRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE):

(8) No
India
appears
Ministry,

representation  from  the Al
Film  Distributors  Association
to have heen  vecvived by this

{b) N¢ Sir.

(c) The changes rclaling 1o exposed
anematograph  Slms  proposed  iu  the
197%  Budget bre expected to yield an
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additiona]l  revenue of Ra,
during 1975-76.

(d) Various
for relief are

Written Answers VAISAKHA 35,

1,50 crores

representations  requesting
under cxamination.

Income-tax Officers

7496. DR, LAXMINARAIAN
DEYA: Will the Minister of
be pleased to state:

PAN-
FINANCE

(a) the number of Income Tax Officers.
Class 1 working in the Deli Zone,

(b) whether  this number s far m

esvess of percentage carmavked for Income
Tax Officers, Class 1 vis-a.uis other Income
Tax Officers;

1897 (§AKA; Written Answers 54

(¢} whether this position is being main-
ained to the detriment of the promotional
chances of the depai‘mental candidates
in Delhi;

(d) whether  any representations
been received I
gard; and

have
Government in thiy ve-

(e} if so. thc action taken thereon?

THE MINISTER OF STATF IN THE
MININTRY OF FINANCE (SHRI PRANAB
KUMAR MURHERJEE)

(a) and (b} The sanctioned strength and
the  working  suength of  Income-tax
Officers in the charge of the Commissioner
of Income-tax. Delhi is as follows:-

Sanctioned Working strength
strength
Income-tax Officer (C1. I). 67 (a) Those appointed on regular basis—67
(b} Income-tax Officers (Class II pro-
visionally promoted as Income-tax
Officers (Class I) on ad hac basis—23
ToraL 92
Income-tax Officer (Cl. 1I) . 162 135
TovaL 229 o 227
The working strength  of  Income-tax

Officers (Class 1) in a particular Charge is
not fixed as a percentage of the working
strength of Income-tax Officers (Class 1)
in that charge.

{c) No, Sir.
(d) Yes, Sir,

(¢} Suitable reply was sent. During the
last 5 months, six Inspectors in the Dethi
charge have been promoted as Income-tax
Officers (Ciass ID.

U.S. Aid

7497. SHR1 P, M. MEHTA: Will the
Minister of FINANCE be pleased to state:

(a) whether the USA. which had
promised] to give aid to India during 1973
has withdrawn s commitments due to
the recent developments;

(h) it s0, what was the aid assured:

{£) the extent to  which it has been

retused; and

' misgivings have been

(d) what was the quantum of aid giver

bt U.S.A. to India in 197% and 19747

THE MINISTER OF STATE IN THI}
MINISTRY OF FINANCE (SHRI PRANAI}
KUMAR MUKHER]JEE):

(@) to (d) The .S had proposed ar
amount of $73 million as aid to India it
their foreign Aid Bill for US fiscal yea
1975. This provision has however bheel
deleted following substantial reductions in
their aid programme.

The U.5. provided debt rclief for an
amount of § 20.% million for 1973-74.
They have agreed to provide debt relict
amounting § 45 million for 1974-75.

Foreign Exchamge Regulation
7498. SHRI BISWANATH JHUNJHUN-
WALA: Wil the Minister of FINANCE

be pleased to state:

(@) whether lot of adverse publicity and
created in foreign
countries over the ssactment of the Fortigh
Exchange Regulution Act;
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{b) if 30, whether Government have taken
adequate  steps to explain  Government’s
position and also fo clarify that foreign
capital 18 not unwelcome m India. and

(©) if so, the particulars of the  steps
taken?

THF MINISTER OF STATF IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE) (a) There have
reportedly  been  some  musapprehensions
abtoad over the objectives of the Foreign
Fychange Regulation Act 1978, when it
was enacted

(b) and (t) Government, have, however,
taken adequate steps to publicise the ra
nonale of Foreign  Eachange Regulation
Act, 1978 and the salient features of guide
lines on section 29 of the TFRA 1974, in
India as well as in other countries, through
official and semi-official agencies  Govern
ment have alwo clanfied that ats pohicy to
wards import of foreygn capital continues to
be highly selective and aims at fithng the
technological gaps and expancing expotts

Deductions made under Compulsory Deposit
Scheme from the Salarien of Employees of
Companies of Alek Udyog Gioup

7500 SHRI VIJAY PAI SINGH Wil
the Mimuter of FINANCF be pleased to
state

(a) whether Government  arc aware of
the fact that Bharat Overscas Private [ imat-
ed, Jaipur Udvog Linited, Albion Plywood
Tamted and other compamer belonging
o Alok Udyog Group of Compames have
deducted from the salanies of their emp-
lovees every month amounts according 1o
Compulsory Deposit Schemes

(bY 3f w0, whether they have deposited
these amounts with Government of Inda,
and

APRIL 25, 1875

Wisthen Answers 56

{c) it so, the amount so Ear ted
by each of these compunies and other
facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FANANCE (SHR]I PRANAS
KUMAR MUKHER]IEE) (a) The reference,
presumably, 15 to Additional Emoluments
(Compulsory Deposit) Act, 1974, according
to which additionsl wages and hali the
dearness allowance are to be deposited,
from 6th July, 1974 th the mfarm»
tion available to Cover t, 1t app
that the following companies belonging to
Alok Udveg Group have made deductions
under the Act from the walaries of their
employees —

Alok Udyog Overseas Ltd, Alok Udyog
Services Ll Bharat Overseas  (Piivate)
1td, Maheshpur Holdings Ltd . Universal
Imvestment Trust Jaipur Udyog Ltd , Kan-
pur Jute Udsog Alok Udyog Vanaspati
and Phywood Lid, and Albion Plywood
Ltd

(b) Ih¢ amounts so deducted from the
salaries of employces are not to be depo
sted with Government of India but are
1o bt vemited  within the ume prescribed
under the Adt and Schemes framed there
under  to relevant nominsted  authorities
under the Act n this case to concerned
Regiomal  Providest Fund  Commussioners
Yrom the information so far available to
Government, it appears that the {ollowing
companies have not rrmitted the anounts
to Regional Provident Fund Coronussioners
within the prescribed time or n full.—

Aloh Udyog Services Ltd , Jaipur Udyog
11, Kanpur Juie Udvog, Alok Udyog
Vanzspati and Plywond Lid ., and Albion
Plywood Ltd

{¢) The amounts s far remitted by the
above companies to  Regional Provident
¥und Commissioners are as follows —

Name of the company Amounts remitted 20 far

Jaipur Udyog Ltd. Rs 96,855

company is tepurted to haes sent

:ddzdona:nmmofh 117 lakhs

the credit adviceis yet awnited by

aqmz van!mt Fund  Commissioner

from the bank).
Bharat Oversens (Private) Ltd. . . . v Rv. 5,885
Alok Usiyog Services Ltd, e e e . Rataw
Re. 48

Alok Udyog Ovesemsled, . . .
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Name of the company

Amounts remitted so for

Meheshpur Holdings T.td..
Universal Investment Trust

Kanpur Jute Udyog

Alok Udyog Vanaspati and Plywood Ltd. .
Albion Plywood Ltd. .

Rs. 715
Rs. 153

The compans 1s reported to have sent
u cheque for Rs. 34,867 to the Regional
Provident Fund Commissioner, U.P. who
15 yet to get the credit advice from the bank.

Rs. 1,004
Rs. 56

aruf # wfed) ®7 oy

7501, %t wgrs fag W
wt fae W gz aY A For A B
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Supply of Adequate Quantity of Cotton
» Textile Mills

7502, SHRI  JAMBUVANT  DHOTE:

Wit the Minister of COMMERCE be
pleased to glave:
(a) whether the increased number of

textile mills in the country ‘are not getting
sdequate quantity of cotton;

51 LESMNDIS

(I f so, the steps proposed by Govern-
ment to supply adequate  quantity of
cotton to the textile mills;

{r) whether Government propose 10 set
1up o ordination committee for the textile
mlls for  better  reantangement towards
procurement of cotton; and

(hy it <o, the mam features thereof?

THI. DEPUTY MINISTER IN THE
MINISTRY  OF COMMFRCE  (SHRI
VISHWANATH PRATAT  SINGHY:  (u
No, Sir

th 1o (d) Do not anse

Subsidiaries of §.T.C.

503 SHRI MOHINDFR SINGH GILI:
Wil the Munster of COMMFRCF  be
pleased 1o state,

() the total number of subsidiaries of
the State Trading Corporation which have
heen set up to promate its functions as
a4 major import export corporation:

(b whether Goveinment propose o set
up more such  subsidiaties in the near
future, and

(&) if sp, whether some of these will be
set up in Punjab keeping in view the
export potential of the Stater

THE DEPUTY MINISTER IN THE
MINISTRY OF CGOMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
There are three subeidiaries of State Trad-
ing Corporation namely Projects & Equip-
ment Corporation,  Handicrafts X Hand-
looms Export Corporation and Cashew Cor-
poratio of India. It has also been de-
cided to  establish another  subsidiary
called Chemicals & Pharmacewticals Ceor-
noration.
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() There is no  propesal at present
under consideration.

(¢) Does not arise.

Report of Study Team on Demand for
Indian Jute Goods Abroad

7504. SHRI JHARKHANDE RAL Will
the Minister of COMMERCE be pleased
to state:

(a) whether the studv team appointed
to go into the reasony lor decline in the
demand for Indian jute goods abroad hay
submitted its report: and

(b) if so, the composition of the team
with findings thereof and Covermment's de-
tision thereon?

THE DEPUTY MINISTER 1IN (HF
MINISTRY OF COMMERCE (51'R1 VISH-
WANATH PRATAP SINGIT)  (a) Yo,
Sur.

(hy The Team comnted of the follo. -
ing personsi—

1 Shri S, G. Boe Mullin Sectet
(Export Prodn.), “ist - of Co -
merce.

2. Shri 8. N Cha'zravartee, jute Co -
missioner, Calecuta

3 Dr. A K. Senyupta Economic Ad-
viser, Ministry of Commc,ce.

4 Shri D. Sen, Chaivmpan, Jute Corp)-
1ation of India, Cilcutta

.1

Shri S. Dutt Mazwmdar, Industril
Adviser to the Government of Wesr
Rengal, Calcutta

6. Shri J. P. Goenia, Reprewntative of
the Jute Industry.

The Study TYeam had reported that the
1ecent decline in demand for jutc goods in
United States and Carada is primarily dur
to the growing competition from synthetics,
Recession in the building industry had also
contributed to fall in demand. According
to the Rndings of the Study Team, exports
might improve by 1976 if effective measires
are taken mow itseif for counteracting the
competition from synthetics.
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Setting up of Currenty Paper Mill near
Baroda

7304, SHRI YAMUNA PRASAD MAN-
DAL

SHRT HARI SINGH:

Will the Minister of FINANCE be pleas.
cd to state:

(a) whether Government have a propo-
sal to set up a currencs paper mill near
Baroda: and

(b) if so, the salient features thereof?

1HE MINISTER OI' STATF IN THE
MINISTRY OF FINANCE (SHR1 PRANAR
KUMAR MURHERJEE). (a) Yes, Sir

{b) The new Mill will have a rated capa-
ity of 8600 M1 of currency and hank note
paper  The (ol cost of the Ml has been
estimated at Ry 30 0% ciores on the basic
ol owrent prices  The ste for the Mill
s bemg acquired by the Gujarat  State
Covernment i villages Kotali-Harm, abowt
S h.Ms  from Barnda The Mill is heing
plannad  tor  industial production  in
1979-580 and as likely to cmplov about 1400
worhers,

Credit from Japan

7706 SHRIMATI ROZA DESHPANDE:
Will the Mmuster of FINANCE be pleased
o state

ta) whether Japan hay given credit of
Rs 288 crores to India; and

(by if so the particulars thereof?

THIE MINISTER OF STATE IN TH}
MINISTRY OF FINANCE (SHRI PRANAR
KUMAR MUKHERJEF): (1) and (b): Yes,
Sir A loan agreement for Yen 11  billion
{equiralent to Rs. 29.8 crores at the pre
vailing exchange rate of Yen 3690 =Rs, 100)
has been signed with the Export-Import
Bank of Japan (the agency through which
the Japanese aid to India is channeled)
on the .10th April, 1975 for financing the
fmport of goods and servives from Japan
required for the Panipat Fertilizer Project
heing set up by the Nasonal Femilizers
14d., a Public Sector Company. The loan
is Tepayatle in 2% years including » grace
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period of 7 years and carries an interest
at the rate of 4% per annum.

Loan by SBI and Nationalised Banks in
Tamil Nadu for Agricultural Purposcs

-7507. SHRI A'I'HA KIRUT'i‘INAX: Will
the Minister of FINANCE be pleased to
state:

(a) the total amount sanctioned as ioan
by the State Bank of India and
nationalised banks in different districts of
Tamil Nadu for agricultural purposes
during the last three years, bank-wise and
district-wise; and

other

(b) the amount of loan recovered during
the said period, district-wise?

THE DEPUTY MINISTER IN THF
MINISTRY OF FINANCE  (SHRIMATI
SUSHILA ROHATGI): (a) A siatement,

showing district-wise and bank group-wise
agricultural advances by public sector banks
in Tamil Nadu available for the period
ending December, 1978, is enclosed.

(b) District-wise  details of agricultural
loans recovered by the public sector banks
are not available. However, bank group-
“wise recovery position of divect agricultural
advances in Tamil Nadu available for the
vears ending June 1972 and June 1973 was
as follows: ’

SBI Group

(Amount in lakhs of Rupees)

Demand Reco- 9% of
very reco-
very to
demand
June, 1972 . 146.70 92.07 62.8
June, 1973 . 168.70 104.19 61.8

Nationalised Banks

Demand Reco- 9, of
very recovery
to de-
mand

June, 1972 .
June, 1973 .

973.86 541.3¢ 55.6
1238.54 701.64 56.6
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Statement

Statement showing outstanding agricultural ad -
vances  (including plantatat ns) according to district
and bank group-wise in Tamil Nadu State as at the
end of December, 1973.

(Amount in lakhs of Rupees)

State Bank 14 natio-

District of India  nalised
and its Banks
Subsidi-
aries
Total Agri- Total
culture Agriculture
Madras 94.99 718.83
Chingleput 121.67 270.54
North Arcot 131.52 295.38
South Arcot 150.06 297.32
Thanjavur 155.20 202.10
Tiruchirapalli 130.81 350.19
Salem 67.78 301.46
Dharmapuri 57.68 78.69
Nilgiris 38.01 262 .31
Coimbatore 308.72 504.92
Madurai 193.01 413.38
Ramanathapuram 29.55 71.28
Tirunelveli 42.90 155.14
Kanyakumari 6.33 99.81
ToraL 1528.23 4021.36

Faults in New Notcs

7508. SHRI K. MALANNA: Will the
Minister of FINANCE be pleased to state:

(a) whether there are 5 faults in new
notes in each scries of Rs. 5, 10 and 20
issued recently as rcporlcd in ‘Motherland’,
dated the 29th March, 1975; and

(b) if so, the particulars regarding their
printing and reaction  of  Government
thercon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b): In
new twenty rupee note in 0lA scries, the
value of the note written as ‘Vees’' in
Devnagri script is in Marathi. In new ten
rupee note in 04A scries, in some pieces ink
might not have spread evenly in the letter
‘R’. In new five rupee note, the State
Emblem is printed in tint colour which
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is nognally light in. shade. I obscerved
wnder’ uagnifying glass al! the details are
clear. The prmdng of the State Ewblem
in tint colour is intendionally done as a
measure of security.

Cooch Bebar Central Cooperative Bank
: " Limited .

7509, SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to state: ’

(1) whether anv report was submitted Iy
the then Joint Seactars in the Minisiny
of Finauce (Department of Banking) afier
making proper scrutiny on the aHairs of
the Central Cooperative Bank ltd. at Coozh
Behar, and whether  Government  after
perusal of the aforesaid report advised the
Reserve Bank of India to declare morato.
riwm on the said Cooch Behan Centrat
Cooperative Bank 1.1d, was cffected
on the 27th January,

which

1973,

{b) the main features of the 1eport and
the reasons for declaring moratorium  ou
the aforesaid Bank; and

() whether any follow up action has
been taken by the Department of Banking
or the Reswerve Bank of fadia and it so,
the nature thereof?

THE DEPUTY  MINISIER N JTHE
MINISTRY OF FINANCE (SHRIMATE
SUSHILA ROHAIGI): (a) to (¢): No re
purt as such was submitted by any ofticey
from the Department of Banking, Ministry
of Finance, on the affairs of Couch Behar
Central Cooperative Bank lad.  However,
the Reserve Bank of India appointed in
January, 1972 a Study Team on Coopera-
tive Agricultuzal Credit Institutions  in

- West Bengal to make specific recommnenda-
tions for improving the existing coopura-
tive siructwre,  An officer from the De
pariment of Banking, Ministry of Finance,
was associated with this Team.

The Study Team made suggestions for
hmproving the recovery of overdwes  and
creating climate favourable for punctual
repayments. 11 recommended cortain mea-
syres -in respect of dreas where the inter-

mediate and- base level structure” of oo
operative credit almost eamplcteiy cmhpy
sed and aroas ‘where the: présent (operative

credit strpcture had ‘a chanee of snrvival.
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Rcmmmmmmx:m ‘o the role ‘of commw

, cial ‘hanks, the management of the codpe:
_rative banks and reorganisation of the. co-

vperative credit structure wae also made.
1t is in the context of reorganisation of
the ooopemuve credit structure at the inter-
mediate level that the Study Team necom-
mended amalgamation ot the Cooch-Behar
Cenmtral Cooperative Bank Lid, with the
\West Bengal State Cooperative Bank Lad.

Based on  the rocommendations of the
Study Teaw and on an application -made
e the Reserve Bank of India. Governmemt
of India passed an order wnder  Section
15(4) of the Banking Regulation Act, 1949
(us applicable 1o coopurative  socicties).
granting moratorium in  respect ot the
Conch Behar Central Coopaative | Banh
Ltd., on 27-1-1978, in order (o sufcguard
the dnterests of the depositors und  other
cretitors of the bank in the internveniug
period before the process of amalgamation
conld he completed.

A review  committee constitutad by ihe
West Bengul State Government and  cow
prising, among others, representatives trom
the Reserse Bank of India auvd the Gov-
crament  of India, has heen  maintaining
A close watch on the mplomentasion of
the recommendations of the Stwdy Toamn.

Setting up an Organisation of Iron Ore and
Mangancse Ove Exporting Countriex Cartel

7510, SHRI B. V. NAIK: Wil the M
nister of COMMERCE be pleased 10 state

(#) which are the counwrics of the wmld
which bave shown interest in setting up
an Organisation of Iron-ore and Manga-
nese Ore Exporting  Countries Cartel:

() whether existing long revm trade
agreements with industrialised fron ore and
maunganese  ore importing countrics ‘comie
in the way of such an organisation: and

() if so} the positive steps being pursued
by Government. in this regard?

‘THE DEPUTY MINISTER IN

THY
CMINISTRY  OF  COMMERCE. . (SHRI
"VISHWANATR . PRATAP - SINGH): @

‘Government are not aware of &ny move
to st up . an’ Organitation ‘of Mangancw
Ore. Faporting . Counttlos,
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An agreemen: for setting up an Asso-
ciation of Iron Ore Exporting Countries
was sizaed in Geneva 1ccently by Algeria,

atia, Brarzil, Chile, India, Mauritania,
Sierra l.cone,
Venezuela.

Sweden, Tunisia and

Peru,

(b) No, Sir.

(¢) Does not arisc.
Import of Concentrate Whisky and Brandy

7511, SHRL MADHU §IMAYE: Will the
Minister of FINANCE be pleased to state:

action has been taken
against the firms involved in the import
of concentrate  whisky and
brandy;

(a) whether any

concentrate

(b) whether any action has been  taken
against the officers who agreed’ to  these
fraudulent descriptions thereby enabling the
import of Scotch ~ Whisky and  Brandy
under false descriptions in violation of the
import policies of the Government; and

(¢) if not, the reason for not  taking
action against the firms and the oificers

involved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (¢): On
the baris of cvidence available,  personal
penaltics have been imposed by the adju-
dicating authority on various firms concern-
ed in the offences. Some cases are under
adjudication.

As regards the olficers, the Collector of
Customs, Bombay, who has looked into the
matter, has come to the conclusion that
two small consignments had been passed
on the basis of the importers’ declarations
and no action against any officer was called
for.

Excise Duty on Tea

7512. SHRI H. N. MUKERJEE: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Plantation Study  Group
did not approve the imposition of excise
duty on tea on the basis of zonal and re-
gional classification;

(b) if so, the particulars thereof; and
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(¢) what is Government’s rcaction thercto?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI PRANAB

KUMAR MUKHIRJEE): (a) and (b): The
Hon’ble Member presumably has in mind

“report submitted 1o the Ministry of Com-

merce hy an informal group of Members
of Parliament interested in studyv of Indian
plantation industry.

If so, the relevant portion ef the report
is-set out below:

“The imposition of the Excise dixtyy o
Zonal/Regional classification of tez is not
jusfified and bharder on small units on a
particular “zone. Such imposition palpably
seems to be without any rhyme or reason
and is not at all understandable.”

(¢) The matter is under cxamination.

ghgnw gy @gsm v e sfem
/gt

7513. =t ®&@ |¥E T a7
qyzq e ame fammm WA mg
TAY FY FIU FW R

(%) zfmas  wavaze aqr
war Ffemr ¥ Fa fradr wgufs
fraa #t 1% g ArT 9AA aformeawy
TTHT FT 1972, 1973 T 1974
F frady @w srar gifw gg; #w

(m) #fz gty g€ @ =@
ag ¥ frad-fradr v g o
IAF FAT FIA F |

qgeq T aEnT faamn |t (s T
Fgige) ¢ (F) AW (@) [9T qu
FRILAAT F1 G ST AT T
e AT wE §, gt AgrfaF =
¥ za¥ & 50 wiamg sfafs @
gy 50 wloag ‘fedw’ st q=
YTHTT T oAawg w4 ar faaite

g 9T qWS AWAT § 1 HWHIT
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Passenger Triffic on Regional Routes  of

Indian Aiclines

7504, SHRI ARJUN SETHI: Will the
Minister of TOURISM AND CIViI AVIA.
fION be pleased to stal

(a) whether passenger  traffic
gional routes of the Trdim
recently gone down; and

o the ye-
Altines hLas

(b) it so, the road details thereof and
the reasons therefor?

. THE MINISTER OF [FOUVRISM AND
CIVIL. AVIATION (SHR1 RAJ BAHA
DURY: (@) and (b): The number of pas
sengers carkied on Indian Airlines’ Hights
on the regional routes during the first half
of 1974-75 was 652,124 as compared In
766,487 carried during e conesponding
period of 197374, The drop in trafic
to the extént of 14.9% was mainlv duc
to cuyrtailnent. of number of highly unre-
munerative and commerciaily unimporiam
routes following. the sieep increasc in the
" pricé of aviation foel from March. 1974
and the copscguaent: decision of the Corpo-
" ration wx pzh'aw out Viscounts and Nakotas.

ut passengers  carried on
. : 8. in . the second half of
199498 (upto. Pébeuary, ‘1975) has shown
oxs TR g, mmym«! o the fixst

VMSAKHA 5, 1897 (34K 4)
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1978 and ' consequently there was cancelle -
tion of a number of flights antil the i8th .
March, 1974 when the normal operations
were resumed. As such, the  passenger
traffic in the second hall of 1974-75 is not
comparable  with  the' sccond  half  of
1978-74.

Evasion of Central Excise Daty by
Assam Oi} Company

7515. SHRI JYOTIRMOY BOSU:
the Minister of FINANCE e
state:

will
pleased Wy

(a) svhether  the Assam il {ompany,
Digboi, has defrauded national exchequer
1y the teme of Reo 1 oerore through evasion
of Central Excise Duty;

thy if sa,
ducted any
iion: and

whether Government had con-
investigations  into the allega-

(¢} if so, the findings thereal and action
tahen thereont

THE MINISTER OF STATE IN THF
MINISTRY OV FINANCE {(SHRI PRANAB
KUMAR MUKHER]JEE): (a) to (c): Infor-
mation is being collected and will be Liid
on the Table of the House
possible.

A8 soMm as

Use of Cosmetics by Air-Hostesses on Duty

7516, SHRI P. R, SHENOY: @ Will
Mintster of TOURISM AND CGIVH,
TION he pleased 10 state:

the
AVIA-

(a) whether it is a condition precedent
for the air-hostesses to use cnsmetics while
on duty; and :

(b) if so, whether any allowances are paid
io them {or cosinetics?

THF, MINISTER OF TOURISM A\D
CIVIL. AVIATION (SHRI RAJ  BAHA.
DURY (a) In Air-India, alr-hostesses are
|<-quini~¢l to use cosimelics not more than
what ‘an average working girl uses in her
dav lo dav life whereas in {ndian Alrdines
there 8 no such reguitement. ‘

) No special ‘sttowance s paid by
India o uirhamssm !m- tlw nse w
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Credit from World Bank for Industrial
Credit and Investment Corporation of India

7517. SHRI M. RAM GOPAl. REDDY:

SHRI NOORUIL HUDA:

SHRI D. K. PANDA:

Will
pleascd

the Minister of FINANCE be

to state:

(a) whether ICICI is currently negotiat:
mg a loan of 100 million dollars from the
World Bank for financing industries in
the country: and

(b) for what specific purposes would the
loan monev be utilised and whether Gov-
ernment would see that big monopolist con-
cerns are not financed to the disadvantage
of small and medium scale industries?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHER]JEE): (a) and (b): In-
dustrial Credit and Investment Corporation
of India (ICICI) have signed an Agree-
ment with the World Bank on April 2,
1975, for a sum of Rs. 75 crores (equivalent
of US $ 100 million). The proceeds of the
loan will be utilized for meeting the foreign
cxchange requirements of capital  equip-
ment for setting up new industrial capacity
in the private sector on the basis of licences
for capital goods issued to them in accord-
ance with the Government’s policv. In - this
connection Government’s general policy” to
encourage small and medium industry and
the restraints imposed on the growth of
monopolies is well-known.

DIR Invoked against Jute Mills in Calcutta

7518. DR. RANEN SEN:

SHRIMATI PARVATHI KRISH-
NAN:
Will the Minister of COMMERCE be
pleased to state:
(a) whether in Calcutta DIR has been
invoked against ten jute mills; and
by if so. the particulars of the jute
mills with reasons therefor?
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH): (a)
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and (b): Jute Coinmissioner has been issuing
production control orders under Defence of
India Rules on 63 jute mills for ensuring
production and supply. of sacking for pack-
ing foodgrains and fertilisers.

Extension of the Scope of Trade with
Pakistan

7519. SHRIMATI PARVATHI KRISH-
NAN: Will the Minister of COMMERCFE
be pleased to state:

(a) whether Pakistan has offered to ex-
tend the scope of its trade with India; and

(by if so, the facts thereof?

THE DEPUTY MINISTER IN
MINISTRY OF COMMERCE (SHRI
PRATAP SINGH): (a)
The scope of India’s Trade with Pakistan
is governed bv the Trade Agreemen! signed
between the two countries in  January,
1975. There is no proposal at present (o

go bevond the terms of this Agreement.

THE

(b) Does not arise.

Fourr faem fafrds, same (Towam)
g fadfas wug &1 SowEw

7520. it @ ov Wig . v
atforsn 4=t w3 FA™ FT FIW FAT
fﬁ) :

(=) womr fosg fafwds, =ar-

TT (UFRAW) ¥ AT 1974 H
FETT FT FHIAT FATT 977 ; H

(@) zu faa £ sToge feaq
afgga @ @ gy ag 1974 §

Pt Fagr =@ oqar?

.

arfrsn Farrm § gaRar (= fave-
arr wam fag) © (F) @R (=)

FAE usfaa o a1 W@y & aur
T 9T qT W@ A AR |
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wfpr aqn urg s forw
& wreuw & stew vt fraf
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Pricc for mext Juwe Crop

77522 SHRI INDRAJL GUPIA Wwill
the Mimster of COMMERCE be pleased
to state:

(a) whether his attention has been drawn
to the staiument of the 3lst March. 1974
by the Channan of the Jute Corporation
of India expressmng appichension of diver -
won of acrcage from gute ta other crops,
unless an adequate mumimum puce for the
next jute crop 19 announced 1mmediatels,

(b) whethar  Government  propose to fis
the mimmum pisce at a level higher than
last vear’s, an view of the gave losses sufler
«d by the jute cultivators; and

() the action proposed to guarantee that
the Jute Corporation of India will pur-
chase all markciable 1aw jute at the mim
mum prices. tf necessary?

THL DEPUTY MIMNSTER N
MINISTRY Ot COMMERCE.  (SHRI
VISHWANATH  PRATAP  SINGH): (a)
Yes e The statement was made on $lst
March 1975

THF

(h) The question of fising an appropuiate
mimmum price for 1975-76 15 engaging the
attenuun of the Government A decision
13 expected (0 be taken very shorilv,

() Jute Corporation of India 1 bewng
gtadually strengthened  Requisite  infra
suwtore for handiing about 25 tabh bales
of, 1an jute has been built up.  Efforts ae
alv heing made for ensuring adeguate e
sources for the Jute Corpaation of Indie
to enable 1t to diwdcharge its functions.

Recovery of Agriculmral Advances made
by Public Sector Banks

7523 SHRI G. Y. KRISHNAN: Will the
Minister of FINANCE be pleased to state:

{a) whether the percentage of the reco-
verv of agricultural advances made by the
public sector hanks is verv low,

(b) &f so, the latest data showing the total
amount of agricultural  advances glven,
amount reomvered %o far and perceitage of
recovery to demand, Statewise; and
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(c) what are the reasons for the low rate
of recovery?

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b) As re-
ported by the Reserve Bank of India, the
percentage of recovery of agricultural ad-
vances made by the public sector banks as
at the end of June, 1974 was 48.79%. A
statement showing the State-wise position
of the total direct agricultural advances out-
standing, recovery made and percentage of
recovery to demand as at the end of June,
1974, is laid on the Table of the House.

[Placed in Library. See No. LT 9520/75)

() Natural calamities, crop failures due
to adverse scasonal conditions, insufficient
irrigation facilities, inadequate organisational
machinery to exercise supervision over the
end-use of credit, scattered lending over a
wide arca are some of the major causes
for slow recovery of agricultural advances.

Decline in Coir Exports

7524. SHRI SHARDAR YADAV: Will the
Minister of COMMERCE be pleased to
state: ’

(a) whether in the first half of the finan-
cial year 1973-74 coir exports have gone
down;

(b) if so, the relative decline both in
terms of tonnes and value, over the cor-
responding period last year;

(c) the reasons for this decline in exports;
and

(d) the steps taken to bring about im-
provement in the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) The relative decline of 2045 tonnes
valued at Rs. 0.03 crores was noticed.

() The decline was mainly due to labour
strike which paralysed the Cochin port dur-
ing the month of June 1973. There was
also decline in the export of coir yarn to
U.K. mainly because of stiff competition
from the mechanised coir industry set up
in Sri Lanka.
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(d) Efforts arc becing madc to improve the
quality of coir products, to increase pro-
duction, to seck tariff concessions from
importing countries and to find more mar-
kets for our products.

Strike Notice from Ground Staff and Air
India Employees Guild

SHRI NOORUL HUDA:

PROF. MADHU DANDAVATE:

7325,

Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(a) whether Government have received a
notice of indcfinite strike from the ground
staff  and  the ‘‘unrecognised” Air India
Fmplovees Guild:

(b) whether the said Employees Guild
had notified to the Management of Air
India that the emplovees would go on strike
it their demands were not setded by st
April, 1975;

(¢) what are the demands of Air India
cmployees: and

(dy the reaction of Government thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ] BAHA-
DUR): (@) to (d) A notice of strike under
sub-section (1) of Section 22 of the Industrial
Disputes  Act. 1947, proposing to go on
strike on the 24th April. 1975 or any day
thereafter has been served on the 10th
April, 1975 by Air-India Employees Guild.
an unrccognised union, claiming to repre-
sent bhoth technical and non-technical cate-
gories of employees on the grounds that
(i) their charter of demands dated the 4th
June. 1975 in regard to revision of pay
scales, enhancement of D.A., etc; (ii) de-
mand for payment of wages to employees
for the period of “‘partial closure’” declared
by the Management between the period
from 18-9-74 to 31-10-74; (iii) demand for
pavmnent of bonus for the vears 1971-72.
1972-73 and 1973-74 at 209, of their total
earnings; and (iv) demand regarding re-
instatement of a Chowkidar whose services
have been dispensed with as a result of dis-
ciplinary action, have not been considered
and accepted bv the Management.

The Management has reported the mat-
ter to the Regional Labour Commissioner
(Central), Bombay, in accordance with Sec
tion 2(6) of the Industrial Disputes Act,
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read with Rule 74 of the Industrial Dis-
putes (Central) Rules, 1957,

Paramount Engineering Works,
Lucknow

7526, SHRI HAMENDRA SINGH BANL.-
RA: Will the Minister of COMMERCE be
pleased to refer to the reply given to Star-
red Question No. 162 on 28th February.
1975 regarding issuc of licences/release or-
ders to Paramount Engineering Works and
state:

(2) the basis on which licences were grant-
od to Paramount Enginecering Works, Luck-
now;

(b) whether capacity of the firm to uti-
lise imported material was ensured before
granting licences, if so, in what way;

(¢) whether utilisation certificates, if pro-
duced. by the firm, have ever been veri-
fied; and

(dy action - taken against. the firm in re-
gard to these import licences?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) to (d)
The licences issued on the basis of
consumption of imported material as certi-
ficd by a Chartered Accountant. As soon
as it noticed that further verification
was necessary, allocation of material against
the release orders, was withheld pending
enquiries, which are in progress.

were

was

Smuggling and Forcign Exchange Rackets
7527. SHRI BIREXDER SINGH RAO:

SHRI MUKHTIAR SINGH MA-
LIK:

Will the Minister of FINANCE be pleas-
«d to state:

(a) whether the brains and financiers be-

hind the smuggling racket have still not

heen apprehended;

by whether U.K. Home Officer rcpcatcd-
Iv informed Government of India the names
of travel agencies who were acting as agents
of the foreign cxchange racketeers and if
s0, what action was taken thereon; and

(¢y whether Government are aware that
India has become the Asian headquarters
of drugs traffic and Mafia?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHER]JEE): (a) 886
persons have been ordered to be detained
under the Conservation of Forcign Exchange
and Prevention of Smuggling Activities Act,
1974. Howcever, some persons against whom
detention orders have been issued are stiil
absconding.

(b) Information furnished by the British
High Commission referred to suspected in-
volvement of some travel agents in arranging
illicit immigration into U.K., but there
was no reference to their alleged involve-
ment in any forcign exchange racket.

(¢) The Govermment have no such infor-
mation.

Agency to Maintain  Quality Control of
Food Items Sold by LT.D.C. Hotels

7528. SHRI N. K. SANGHI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased 1o state:

(a) whether the Manager and the Cater
ing-in-charge of the Janpath Hotel, an
I'I'DC enterprise, have recently been award-
ed jail term and fine for selling adulterated

curd;

(b) if so, whether the TI'DC has not yet
developed any  internal agency  which can
naintain a quality control of food items
that -me sold Dby these Government hotels;
and

(¢) if such an  organisation is alrcady
there, in what way the sale of unadulterated
curd had gone unnoticed and what steps
arce being proposed to improve the situa-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM  AND CIVIL

AVIATION (SHRI SURENDRA PAIL
SINGH): (a) The ex-Manager of Janpath
Hotel and  Kitchen Supervisor have been

convicted by the Metropolitan Magistrate
with simple imprisonment and line on the
charge of selling adulterated curd on the
conclusion of the prosecution launched by
the New Delhi Municipal Committee dur-
ing 1970. An appcal has been filed in the
Session Court, and the matter is sub-judice.

(b) and (¢): The hotels run by Indlia
Tourism Development Corporation procure
all articles from manufacturers, wholesale
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dealers or from open market. Mk in Dt

is obtained from Delhi Mitk Scheme {n

scaled: containers, The Corporation has thus
no. ditect control over the guality of mate-
rial, Hoéwever,  the following  instructions
have been ivsued to various units:

(i) Purchascs should be made From Super
Bazars and Government Co-opcrative Stores
and authorised agents to the extent possible.
Tt should also bie ensured that the articles
purchased bear 18U mark andfor are guu-
ranteed.

(i) Food articles should be tested perio-
dically in Govermment Laboatories,  For
resting mitk factometers should be kept.
foud
New

It is also proposed
testing  faboratory in
Delhi.

o set up a
Ashokua  Haotel,

Payment of D.A. 10 Government Employecs

7329, SHRI RAMAVATAR  SHASTRI:
Wil the Mimstar of FINANCE be pleased
to state:

(a) whether paymenmt of DAL instalments
after 272 pointy s long oves due to the
Central Gevernment  emplovees:

(2 whether Government while announec-
ing their DA, instulment stated that the
further instalments would be considered by
mutual  negotiations by the middle of
March, 1975; and

(¢) it the answers to above be in affir
wative when are Governmiment going to an
nounce lurther DAL instalments due 10
the Central Government cmplovees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (a) The Third
Pay Commission recommended that shoutd
the price level tise above the 12.monthly
average of 272, Government should review
the position and decide whether the dear-
ness allowance scheme should be extenided
fupther or the pay scales themselves should
be revised. Accordingly, the grant of addi-
tional - DA, instalments  beyond  the 272
fevel  depends on me outcome of the ve-
view.

(b) Yes, 311

(©) Talks with l,he Staft reprmmazims
un the LA

AFRI‘L 25, 1975

isue have bwu stted. "The,

marter Wil be examined by  Government

“lp the light of thesé talks and n i'lcdlmn ‘
“taken as soon” as possible.

Numtber of Posts in the Ministry of Touriam
snd.Civil Aviation

7550, SHRI SM. SIDDAYYA: Will the
Minister of ‘TOURISM AND CIVIL AVIA-
TION he pleased 1o state:

{#) the total munber of classes 1, I, IH
and IV, temporary posts in bis Ministry and
its attached and Subordinate Offices, as on
Soth June, 1974 which were in existence
lor the last three years and are Tikely to
continue for indefinite period; and

by the reasons for not declaring  these
pests as permanent as regiited under rulesy

THE MINISTER OF TOURISM AND
CIVIE, AVIATION  (SHRI RAJ BAHA.-
DUR): (3 and (b The information re-
quitad is being collected and will be laid on
e Pable of the Sabha, -

Extenston of Terms of Chict Executives
of Nationalised Banks

Ta3 SHRI SHASHI BHUSHAN: Wil
the Minister of FINANCE e pluased o
state:

{ay the names of Ghief Executives of the
vativnalised banks whose term has expired
or is Jikely 1o expire; and

(by 1he names of those Chicf Executives
of Bapks whose term his been extended or
is hwing extended and the reasons for giv.
ing them extension?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! PRANAB
KUMAR MUKHERJEE): (a) and (b) The
term of appointment  of the following
Chairmen and Managing Dircctors was to
have expired on Bist March, 1975:

() Shri 1. V. Taucja, Centtal Bank of
India, . .

) Shri V. D, Thakkar, Bank o Baroda.

(M Shri V. R. l)cml, Umtcd Cmnnwmal
Bank.

4) Shri K. K l'ni swdma B;mk
(D} Shn P !f Gunn. ﬂm::ﬁ uank of

. Inddia. -
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(B Sl G. Lahhmmaray.mau, Indian
“Bank, ‘

Pending 4 final decision on {ong-term
appointment  to these posts, Government,
after consultation with (he Reserve Bank of
India; have extended the term of appoint-
ment of these Chairmen and Managing
Divectors {or a further period ap 1o and
incusive of St April, 1975,

Complaint Regarding Liquidity Statements
of Rajkot District Cooperative Bank Ltd.

7332. SHR1 D. K. PANDA: Will the
Minister of FINANCE be pleased to state:

Gy wheiher any complaint was cceived
it Scp(t:lnht:x‘-()(mhu. 1974 quvslioning the
liquidity statements of the Rajkot District
Co-operative Bank  Limited:

() whether am
made by (he

investigation  has
Reserve Bank of

buen
India; and

(@) #H so. the outeome thereof
ther steps daken in the matter?

and  far-

THE DEPUTY MINISTER IN
MINISERY OF FINANCGE
SUSHILA ROHATGI:
On investigation by the Reseeve Bank of
Indi, no serions  irregdarities were  ob-
served. Tt was found that the bank  bad
boen reparting the correct position in the
Satutory returns sent to the Reserve Bank
of India. The Reswrve Bank. however, con-
timee to watch over the varjous etuins
submitted by the Rajkot District. Centyal
Co-operative Bank.

THE
(SHRIMATL
(ay te ¢y Yer, Sir,

Number of Posts in rthe Ministry of

Commerce
752%. SHRI P. M. SAYEED: Will the
Minister of COMMERCE be pleased to
state:

(a) the total number of Class I, Class I,
Class 31§ and Class IV temporary posts in
his Minjstry: and its attached and subordi-
naty Offices. as on 30th June, 1974, which
were In existence for the last three vears
and am Tikely . to eontinue for indefinite

m ‘mmn for not declaring - these
Wmmn w5 reguired under rulesd
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THE DEPUTY MINISIER IN THE
M1 FRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) and (Iy
The informatinon is being collected and will
be laid on the Table of the House,

Alteged Malpraciices by Officials of
Bank of Baroda, Bombay

5354, PROF,  MADHU DANDAVATE:
Will the Minister of FINANCE be pleased
to state:

Gy whethar demand has been made to
mnestigate into alleged malpractices by the
officials of the Bank of Baloda; and

(hy it so. the reaction of  Government
therctor '

THE  DEPUTY MINISTFR IN THE
MINISTRY  OF FINANCE (SHRIMATI
SESHILA ROHATGH: (0 and (v Gov-
ernment hase been receiving from time to
time auquests  tor o investigation into  the
allcged madpractices on the part of the offi
cials of Bank of Baroda, As has been their
nonmal  pracice,  Government have  been
fooking inio these complaints in conspitation
with Bank of Baroda and the Reserve Bank
ot India,  wherever

considered  necessary,

Amounts Defrauded by Grindlays Bank

7333, SHRI BHOGENDRA JHA: wil
the Minister of FINANCE W pleased e
“ate: '

sy whether the Grindlns Bank has de-
franded huge amounts under various heads;

(hy if so. the nature
cramunt’s  reaction

thereol and Gov.
thereto;

( whether in s map ol India published
hv it the Grindlays Bank bad  omitted
Kashiir as part of Iondiat and

@by if so, whether ir is proposed (o -
tivnalisc this Bank:

IN THE
(SHRIMATI

THE DEPUTY  MINISTER
MINISTRY OF FINANCE
SUSHILA ROBATGH: (1) and {h) Presw
wably the Hon'ble Member has in mind
cwrigin complaints made against  National
and Gpindlays Bank Lid: (now Grindlays
Bank Lid)) by one of its ex-employees re-
garding evasion of tax and vielation of fore
ign exchange regulations by the bank.
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In so far as allcgatioils of violation of
forcign exchange regulations are concerned.
Reserve Bank has reported that there have
been some technical violations on the part
of the bank and that it has advised the
bank to cnsure that such breaches do not
recur.

As regards allegations of evasion of Indian
rancs, assessments of the bank for the as-
sessment vears 1970-71 and  1971-72 have
already been completed. Suitable additions
have been therein on the basis of
information well as detailed
investigations made by the Income-tax De-
partment. Most of these additions have been
contested in appeal. Some of the earlicr
assessments  of the bank have also been
reopened.  After the matter of due pay-
ment of tax deducted at source by bank
was gone into, the bank deposited a sub-
stantial amount to the credit of the Gov-
ernment.

made
received as

(¢) The National and Grindlays Bank Ltd.
had published two maps—one in the Na-
tional Overseas and  Grindlays Review of
January, 1958 and the other in the 143th
report of the bank for 1958; ncither of these
showed Jammu & Kashmir State as part
of India. When this was taken up with the
bank by the Government through the Re-
seive Bank, the bank expressed its regrets
and offcred to rectifv the position in the
Directors” report on the hank’s working for
the vear 1959. The bank’s report for 1959,
however, did not carry any map of India
and Pakistan.

{d) No such proposal is under the con-
sideration of the Government.

Consuruction of Aerodrome at Cochin

7536. SIIRI N. SREEKANTAN NAIR:
will the Minister of TOURISM AND

CIVIL AVIATION he pleased to refer to
the reply given to Unstarred Question No
1663 on the 22nd November, 1974 regarding
construction of acrodrome near Cochin and
state:

(a) whethier any final decision regarding
sclection of site for the construction  of
acrodrome at Cochin has been taken:

(b) whether there is any undue delay
taking a decision in the matter; and

(¢) if so, the recasons thercfor?

APRIL 25, 1975
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THE MINISTER OF TOURISM AND

CIVIL AVIATION  (SHRI RA] BAHA-
DUR): (a) No, Sir.

(b) and (¢): - The sclection of site 1n-
volves detailed examination of various as-
pects. Mceanwhile, with a view to carly in-
troduction of Boeing 737 services to Cochin,
the possibility of improving the existing
naval aerodrome is being examined.

Alleged Irregnlarities by Cashier of Kurnool
Branch of Central Bank of India, Andhra
Pradesh

7537. SHRI PHOOL CHAND VERMA:
Will the Minister of FINANCE be pleased
to state:

(a) whether the cashier at Kurnool Branch
(Andhra Pradesh) of the Central Bank of
India was charge-sheeted for grave irregu-
larities to the tune of Rs. 20 lakhs, but
later on duce to pressure from All India Bank
Employees Association was awarded promo-
tion as Oflicer Cashier at Hyderabad and
the charge-sheet is still pending;

(b) whether the Bank's Central Office iss-
ucd suspension orders against the Agent and
Agricuttural Finance Officer of Warangal
Branch for committing grave irregularities,
but had to withdraw back all steps due to
the pressure of ALLB.A; and

(¢) full facts in this regard, role of the
ALB.E.A; and Government’s reaction there-
to? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATY
SUSHILA ROHATGD: (a) to (¢): Central
Bank of India has reported that the Head
Cashier of its Kurnool bhranch was charge-
sheeted in the year 1973 for certain proce-
dural kercgulavities: and subsequently
transferred (o Hyvderabad branch in  the
saime post and not on  promotion.  As re-
gards grant of agricultural advances at its
Warangal branch, the bank has stated that
it observed certain irregularities relating to
supplies of pump-sets and fertilizers, defects
in inveicing and documentation and imper-
sonation of borrowers in respect of these
advances. The bank has reported that it
is iniuating disciplinary action against the
Agent and the Agricultural Finance Officer
of the branch at the relevant time in accor-
dance with the established vigilance proce-

was
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dures in such cases.  Central Bank of India
has added that, cven though these two offi-
cers have been (ranslerred out of Warangal
branch, no suspension orders have
issued on them by its Central Office.

been

Cetntal Bank of India has denied am
pressure from the All India Bank Emplo-
vees' Association in this regard.

Disciplinary proceedings against individnal
employees are fully within the domain of in-
ternal  administration of the  bank and
Government do not come into the picture.

Incentives to Exporters

7538. SHRI R. V. SWAMINATHAN:
Will the Minister of COMMERCE, be pleased
to state:

(@) whether Union Government are ser-
iously considering o give more incentives
to exporters this vear;

(b) if so, the particulars thereof;

() the export carnings during the end of
this financial year;

(d) whether in view of the economic uncer-
tainties in the consuming countries, most of
whom are faced with production cutbacks
and unemployment, a scheme of more liber-
al incentive to exporters are being consider-
ed: and

(0) if so, when the final decision is likely
Io be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRTI VISH-
WANATH PRATAP SINGH): (a) and (b):
Some additional facilities are available to
exporters under Import Policy for Registered
Exporters for 1975-76 which was announced
on 7-4-1975,

() The export carnings during the period
April, 1974 February, 1975 amounted to Rs.
2018.83 Crores.

(d) and (e): No, sir.

Decline in Export of Cashew Products

7589. SHRIMATI BHARGAVI
KAPPAN: Will the Minister of
MERCE be pleased to state:

THAN
COM-

{a) whether the export of cashew products
declined considerably during 1974;
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(1) if so, the reasuns therefor: and

() the steps proposed to be taken to in-
crease the export thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (3) to (¢):
No. Sir. Our exports of Cashew products
during 19714 according to provisional figures
were 64070 M. Tonnes valued at Rs. 105.88
crores as compared to 61688 M. Tonnes
valued at Rs. 75.83 crores during 1973,

Damage to Fast Boats

7540. SHRI1 NITIRA} SINGH CHAU-
DHARY: Will the Minister of FINANCE
he pleased to state:

(1) since when intercepting fast  boats
¢Kali' and others have not functioned and
the reasons therefor; and

(b) the period for which ecach boat was
not sea worthy and reasons for the same®

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEF) (2) and (b): Out of
11 Norwegian craft which have been com-
missioned so far, one viz. ‘‘Shakti” met
with an accident on 10/11th February, 1975
and sustained serious damage and has been
declared to be beyvond economical repairs
hy the Mercantile Marine Department.

Hulls of ““Kali” and ‘‘Bhavani” had
pecled off at certain places. ‘‘Kali’’ has heen
non-operational since 21-1-75. Repair which
could be undertaken only after the suppliers
accepted responsibility for this damage, has
since been completed.  ‘“Bhavani™ has been
non-operational since 13th March, 1975. Re-
pairs will be undertaken after inspection by
the representatives of boat builders, who
arc due to arrive at Bombay this week.

The remaining craft have been mostly
operational except for the fact that they
had to undergo minor running repairs and
maintenance routines from time to time.
Expenditure on Establishment and Mainte-
nance of Tea Trading Corporation of India

7541. SHRI ROBIN KAKOTI: Will the
Minister of COMMERCE be pleased to
state:

(a) the steps taken by the Tea Trading
Corporation of India for blending of tea
in India;
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"W the number of all categories of tm
-ployees’ under ‘Tea' 'Imdmg Corporuti(m of
. India; and '

{c) total cxpenditure incurred for the esta-’
. blishinetit and mainteance of the above
wmpmenkm upto  the “end  of l)wembwr
19743

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE [SHR1 VISH-
WANATH PRATAP SINGH): (a) Suitable
arvangements are being made by the Tea
Trading  Corpovation of India  for the
blending of its teas required for supply both
in India and abroad.

(b) Number of alt categories ot employees
as on December 1974 s 27, This does not
invinde staff totalling 360 meant for Pub.
lic "Tra Warehouses taken over by Tea
Trading Corporation of Indid.

ic) Total expenditure  for establishment
and maintenance of the Corporation upto
31874 ix Rs, 358 lakhs. This includes
expenditure incurred during initial  stages
tor building up minimum  infrastructures
required 10 start ivading opuiations.

Setting up of Import-Export Bank

7542: SHRI HARI KISHORE SINGH:
Will the Ministar of FINANCE be pleased
to state:

(a) whether Government have since receiv-
od the report of the committee on setting
up of an Impmt-Export Bank;

(hy if so, the recommendations made by
the Commirtee; and

(¢) what decision Government have 1aken
thereon?

THE DEPUTY  MINISTER IN THE
MINISTRY OF FINANCE  (SHRIMATI
SUSHILA ROHATGE: (a) to (¢) Govern-
ment i awaiting the report of the Com-

mittee  which is expected to submit it
shortly. - .
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Findings of the Inguiry inssituted into the
incident of Fire in Central Bank of India,
Calcutta

7545. SHR1 R. N. BARMAN: Will the
Minister of FINANCE be pleased to state:

fa) whether Government have since ve-
cenned the results of the findings of the in-
quiry instituted in the incident of fite in
Central Bank of India Building in Cal-
cutta;

(b) if s0, the particulwrs thaeof: and

(c) whether the enquity proves that arson
was a cover up to hush up many illegal
deals in winch tugh offidials wete invohed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE  (SHRIMATI
SUSHILA ROHATGH: {a, to (0) Auomd-
ing to the findings of the team constituted
by the Government of West Bengal to in-
vestigate the csuse of the ¢ which owurted
on the 3rd-4th January, 1974, in the build-
ing of the Central Bank of India situated
at Netaji Subbash Road, Calnita, the fre
was accidental and, during imvestigation by
the team, no evidence tould be ollected 1o
show that the fiie was the result of anv
intentional o1 motivated act for purpose of
illegal gain.

Arab-Asian Bank

7546, DR. H. P. SHARMA- Will the
Minigter of FINANCE be pleaswd to state:

(8) whether an Arab-Asian Rank is pto-
posed to Le set up to channclise Arab in-
vestible funds towards che development of
Asian countries;

{b) it so0, the salient features of the pro-
poted bank and the taken towards
establishment of the contemplated bank; and

7 s LBS/ND{T5
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(¢) the main feaures of the accord, if any,
reached between different countries  con-
cerned?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAR
KUMAR MUKHERJEE): (1) No Amab
Asian Bank has been set up so far though
it is posuble that some of the Arab Oil
Exporting Lountrics may be considering the
powibility of staiting an Arab Asian De-
velopment Bank,

(b) and (¢)* Docs not arisc.

Charges of Smuggling Againse Diiectors/
Sharcholders of Jndian Tobacco Company
Led.

7547. SHR1 H. K. L. BHAGAT: will
the Ministet of FISANCE be pleased to
state >

(a) whether any ot the Shareholders/Di-
rectors of the Indian Tobacco Company
Limited were arrested on chaiges of smug-
gling:

(b the namcs of such persons; and

() the natwre of charges and the ineri-
minating  artides Jecovered from  them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCF, (SHRI PRANAB
KUMAR MUKHERJEE): (a) None of the
Ditectors of M/« Indian Tobacco Company
were arrested on charges of smuggling. The
collcction  of information  regarding the
sharcholders will imobhe tonsiderable time
and labowm which mav not be commensuratc
with the jesults that may be achieved. How-
ever, if the Honourable Member desires
to have information about any particular
sharcholder (31 the same can be collected
and laid on the table of the House.

() and (¢(): Does not arise in view of
teply to (a) above.
Telephone connections and vehicles of
Smugglers. *
7548. SHRI M, S. PURTY:
SHRI ARJUN SETHIL:

Will the Minister of FINANCE be pleas-
cd to state:

(a) whether telephone connections of the
alleged smugglers have been cut off and
thelr vehides confiscated; and
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(b) it so, the particulars thereof State-
wise?

‘THE MINISTER OF STATE IN THE
MINISTIRY OF FINANCE (SHRI PRA.
NAB KUMAR MUKHERJEE): (a) Action
1o disconnect telephones is taken under the
Indian Telegraph Act which permits dis-
conuection of a telephone which is used
unauthorisedly Whenever stich unautho-
rised connections ate detected among sub-
scribers they are disconnected.

APRIL 25, 1975
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Under {he Customs Act, vehicles which
ate ured {1 tansport of fmuggled goods
are liable 1o confiscation. However, the Act
dovs not pmﬂdc/im' confiscationr of vehi-
cles merely for the reason that it belongs
to an alleged smuggler.

(b) A State-wise statement of names of
subscribers of telephones pertaining to smug-
glas and othars who help them, which have
been disconnected is annexed.

Statement

Name of the town

Name of the subscribers

Bombay . . . . P

-.Dr.

Shn B S, Shah.

2 (Mis.) A B. M. Uddin.
3. Shri P. 8. Venkitram
1

. Shn M. A. Asher,

5. Muss Tehmu Nasserwangt Erosuce,
. M/ J R. Products.
7..8hn R §, Agarwal.
8. M/s Allenbery Engineers Pvt. Lid
9. Sh. Mahendra \". Thakka:.
10 Dr. L. M. Shah.
11 Sh. T V. Ratnam
12. Sunla Studios.
13, Sinclair Freight & Chartering Consultants Pvt Lt
14. Sh. Udharam H Vaziram
15. Sh. Mahendra V. Thakkar.
16 Sh. 5. Kesarsingh Bhagatsingh.,
17. M/s. Allenbery Engineers Pvt. Ltd,
18. Baria Electric Stores.
19. Sh. Om Prakash Thappar.
20. Sh.K.S. Iyengar.
21 Sh. Kailas Chand Jain.
22. M/s. S. D. Kharivar,
23. Sh. Iqubal Abdu} Rehaman.
24. Sh. Yusuf A, Patel.
25. M]s. Overseas Radio.
26. M/s. Visumal V. Gandhi.
27. Sh, Dhanji Velji.
28. Sh. Rameshchandra Mehta,
29. Sh.R. K. Aggarwal.
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Name of the town

Name of the subscribers

=8

s
@

35,

Madras . . . .

Ahmedabad . .

Sh. Devanchand Kermani.

M/s. Navinchandra & Co.

M/s. Talib & Talib.

M/s. Mohamedbha: Dawoodbhai.

. Sh. Mahalingam Sankaran.

Ms. ¥. M. Chinoy and Co. Pvt, Ltd.

. Mys. Jaswantra: Rajanikant & Bros.

$h. B. O. Malkaun.

. Sh, M, L. Dholakia.
. Sh. Jagdish K. Chawla.

$h, G. B. Punjabi.

. Sh. V. J. Damania.

. Sh. Vamlal Jamnadas.
- M;s. Noor Mohd. Abyjid Co.

. M/s. Mahendra Kumar Madhavj: Co.
. Sh. Clumanbhai C.. Shah,

5. Ms. Vakhari & Co.

. Sh. Chottulal H, Shah.

48. Sh. Harak Chand Jain.

. Jamnulal Keshaylal Shah.

. 8h. Kantilal Govindlal Patel.

Oiganisational and  Administoative set up

of (TDC

7349, SHRI SARJOO PANDEY: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to vefer 1o the icply
given to Unstaned Question No. 3468 on
the Gth December, 1974 scgarding restiuc

turing of I'TDC and state.

(a) whether  the study group

Development Cot poration;

) if so, the boad details thacot; and

() the deuisions of Governmient thetcon?

THE MINISIER OF STALFE IN THE
AND CIVIL.
SURENDRA  PAL
SNGH): (a) to (c) The Group has not yet

MINISTRY OF TOURISM

AVIATION  (SHRI

completed its study.

Disposal of Confiscated Goods

750, SHRI VASANI SALHE: Will the
Minister of FINANCE be pleased to state
whethet Govanment have explowed  the
leasibility of selting of confiscated  goods
through some centialised Public Sector agen-
cies like Muerals and Metals Tiading Cor-
poration,  State ‘Tiading Corporation and
Hindustan Machine Tools Limited?

s com-
pleted its study on the organisational and
adminiztative stiucune of Indir Toutian

[THL MINISVER OF STATE IN THE
MINISLRY OF FINANCE (SHRU PRANAB
KUMAR MUKHERJEE): Governuient had
aplored the possibility of selling some of
the confiscated goods abroad tinough the
State ‘Trading  Corporation of India Ltd.
Ewlier in 1968, an cffort was made to sell
contiscated  diamonds  through  the Hand-
looms and Handicrafts Exports Corporation
of India Jtd,, but the results were not
encomvaging. The possibility of selling con-
fiscted  predous stones  abioad  through
Minerals and Metals Trading Corporation
of India Itd. is presently heing examined
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regard to the sale of confiscated watches,
an effort was rccently made by the Gov:
ernment 10 make them available to Hin:
dustan Machine Tools Ltd. for check and
resale/export with guarantee but they have
not found the proposal feasible.

Trade with Forcign Countrics

7551, SHR1 SHANKERRAQ SAVANT:
Will the Minister of COMMERCE be pleas-
ed to state:

(a) the nature and extent of our tradd
SN D Taldmem, G e, BN RTeopiet
Republic of China and (iv) Taiwan: and

(b) the cfforts made to improve trade with
these countrics?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (2) and (V)
The position is briefly stated below:

(i) Pekistan —India’s trade with Pakistad
is governed by a Trade Agreement signed
between the two countries on 25Hd January.
1975, Under this Agreement tiade will b
conducted  on
basis or through

Governmment-to-Goveroment

Government Coutrolled
Trade Corporations of the two countrief
A contract for purchase of 2 lakh bales of
cotton from Pakistan has since been con-
cluded between the Cofton Export Cof-
poration of Pakistan and Cotton Corpord
tion of India. Further possibilitics of trad¢
transactions under the Trade Agicement
are under discussion between the delegations
of the two countrics.

(if) Israel~~There arc no dealings on @
Government-to-Government level with Tsrael
and as such there is no Trade Agreement
or understanding between the two  coul
tries. There is, however, no ban on tradv
with Israel and private parties can enteV
into trade transactions. India's trade with
Isragl during the last few years was 28
follows

(Value in Ra. lakhs)

Typotte o Loapasfs

rom
197372 . 167 21
1972-73 . . 200 95
1978-74 . 382 83

'No effort is made by the Government Of
India to promote trade with Israel,

APRIL 25,1975
b‘y ‘the Collector of Cusmfns, Bombay. With'

Written. Asissoars 9%
Titi) People’s Republic of  Ching—Trade

Agreement with China expired on 81-12-59
and was not renewed. Since 1962 our trade

. with China has come to be suspended as

there are no trade
the two countrics.

trandgctions  between

(iv) Tajwan~-There are no dealings on
a  Government-to-Government  level with
Taiwan and as such there is no Trade
Agicement or understanding  between  the
two, There is, however, no ban on trade
with Taiwan and private parties can enter
into trade transactions. India’s trade with
Taiwan during the last few years was as
follows:

(Value in Rs. lakhs)

Exports to Imports
from
1971-72 513 37
1972.73 148 57
1973.7% . . 230 58

No cffort is made by the Government of
Indix to promote Dade with Taiwan.

Complaints against offigials of Customs and
Income-Tax Departments

7R3 SHR1L PRIYA RANJAN
MUNSE: Will ¢he Minister of FU

pleased to state;

DAS
ANCE e

(1) whether any complaints or - charges
have been made against any senior officials
of Incom-tax or Customs Departments at
Bombay, Madias and Caleutta tor incffective

handling of anti-smugglers” operations;

(b) whether any action has so far been
taken against any  official; and

(1) il so, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (a) 10 (1) Gov-
crnment receives various anonymmm/pseu-
donymous complaints now and then against
officialy, and as per general instructions of
the Government, no action need be laken
on sk complaints. No  signed  com-
plaints alloging inclective handling of anti-
smuggling operations have been received
aaginst any senior officlal of the Income-
tax, Customs & Central Excis¢ Departments
at. Bombay, Madras and Caleutta,
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Agreements signed with Forcign Countries

7533. SHRI SHASHI BHUSHAN: Will
the Minister of COMMERCE be pleased to
state:

(@) the names ol foreign countrics with
which agreements have been signed during
the financial year 1974-75 for the supply
from India of locomotivces,
other Railway cquipment; and

wagons and

(L) the value and terms of the agrecment
signed with each of the country?

THE DEPULY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b)
During the year 1974-75 export contracts
valued at about Rs. 10.20 crores for sup-
ply of railway wagons, coaches and other
railway cquipment have been secured from
Australia, Burma, Taiwan, E. Africa,
Bangladesh, Canada, New Zealand and Ru-
mania.

The terms of contracts between buyers and
scllers are trade secrets of the parties con-
carned and not divulged. It will not be
sin the national interest to disclose the de-
tails.

Prosecution of Hindi Officer of the Ministry
of Finance

7554. SHRI CHANDRIKA PRASAD: Will
the Minister of FINANCE be pleased to
state:

(a) whether a Class I Hindi Officer of the
Ministry of Finance has been recommended
for prosecution by the Central Bureau of
Investigation and the Chief Vigilance Com-
missioner:

(b) whether this recommendation has been
under consideration of the Government for
more than two vears;

(¢) whether the offences for which the said
officer has been recommended for prose-
cution were committed while he was work-
ing under the present Joint Secretary (Vigi-
lance), Department of Personnel,
now looking into the case; and

who is

(d) the time by which the prosccution is
likely to be launched?

THE MINISTER OF STATE IN THE
MINTSTRY OF FINANCE (SHRI PRANAB

VAISAKHA 5, 1897 (SAKA)
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KUMAR MUKHERJEE): (a) A report has
been received from the Central Bureau of
Investigation and also from  the Central
Vigilance Commissioner about a Class 1
Hindi Officer of the Ministry of Iinancc.
A final decision has not been taken in
the atter. As such, as alrcady pointed out
in answer to the Lok Sabha Unstarred
Question No. 4358 on 1st September, 1972,
it will not be desirable, at this stage, to
disclose the contents of the Confidential
Report of Central Burcau of Investigation
or the confidential information of the Cen-
tral Vigilance Commissioner.

(b) Yes Sir, as the issues involved re-
quired careful consideration.

(¢) The allegation  under investigation
docs not spedify any particular act of

omission or commission committed during
the period when the Hindi Officer was work-
ing under the present Joint Secrctary (Vigi-
lance) while he was posted as Deputy Secre-
tary in the Department of Revenue, nor
does it relate to any official act under the
control of Deputy Sccretary.  The matter
is being cxamined by the Department of
Revenue and the Department of Personnel
in consultation with the Central Vigilance
Commission. The Joint Sccrctary (Vigilance)
is only one of the various oflicers dealing
with this case and the decision
levels higher than his.

rests at

(d) The decision in the casc will be arrived
at as expeditiously as possible.

«__ Quality Control on Controlled Cloih

755. SHRI MADHU LIMAYE: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have taken steps
to cnsure that 800 million metres of con-
troled cloth is prepared per year by the
Mills scctor;

(b) whether  Government are enforcing

quality control in respect of this controlled
cloth;

(¢) whether any action has been taken
on the various suggestions made during
the debate on the Sick Textile Mills take
over Bifl in Lok Sabha and

() if so, the details thercof>

THE DEPUTY  MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAT SINGH): (a) Yes, Sir.
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The production of controlled cloth during
the period April-December, 1974, has been
612 million square metres. According to
provisional figures, production during the
months of January and February, 1975 is
reported at 147 million square metres. It
is, therefore, expected that the target of
800 million square metres could have been
reached by the end of March, 1975.

(b) Yes, Sir. The mills are required to
furnish to the Textile Commissioner details
relating to particulars of manufacture of
each controlled cloth variety. Inspection staff
attached  to the Regional Offices of the
Textile Commissioner’s Organisation carry
out periodical inspections of the mills to
verify the particulars furnished by the mills.

(0) and (d): A large number of suggestions
were made during the course of debate on
the Sick Textile Mills take over Bill in
the Lok Sabha. These suggestions are kept
in view while taking dccisions on the rele-
vant issues.

Cultivable Land in  Village Madhwapur,
U.P. becoming Enemy Property after the
Outbreak of Inde-Pak War.

Will the
to

7556. SHRI B. R. SHUKLA:
Minister of COMMERCE be pleased
state:

(a) whether quite a large area of culti-
vable land situated in village Madhwapur,
Tehsil Naupara, District Bahraich (U.P.)
became enemy property after the outbreak
of Indo-Pakistan war;

(by if so, the area of the said land;

() whether the said land reverted to the
erstwhile tenure holders even though they
are no longer nationals or residents of
India;

(d) whether the property is being manag-
ed by M/s. J. K. {firm of Kanpur; and

(ey if so, wircther the said firm have
ceased to be managed under the term of an

alleged agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) to (¢)
The requisite inforination is being collected
and will be placed on the Table of the
House.

APRIL 25, 1975
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Subsidy on supply of Fertiliser und Pump-
ing Sets to Rubbher Growers

7557. SHRI VARKEY GEORGE: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the supply of fertilizers at
half the rate and subsidy on pump sets are
available to only the big rubber growers
at present;

(b) whether the Aided Rubber Growers
Association has requested the Government
to extend these facilities to the small rub-
ber growers also; and

(¢) if so, the reaction of Government there-
on?

THE.  DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b)
The facility of supply of fertilisers at
subsidiscd rates is being extended by the
Rubber Board only to the small rubber
growers. The subsidy for spraying was also
being paid by the Board to small growers
only. The Indian Rubber Growers’ Associa-
tion had submitted a representation in this
regard and the question of continuance of
this facility is being examined in consulta-
tion with the Rubber Board.

(¢) Does not arise.

Slow lifting of Newsprint

7558. SHRI D. D. DESAI:  Will the
Minister of COMMERCE be pleased to
state:

(a) whether there has been slow lifting of
about 18,000 tonnes of newsprint worth
about Rs. 7.2 crores;

(b) if so, the factors contributing for the
stow lifting:

(¢y whether any steps have been taken
by his Ministry in consultation with the
S.T.C.; and

(dy if so, the facts thereof?

THE DEPUTY MINISTER IN. THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir.
The present buffer stock with STC is of

about 20,000 tonnes valued at 7 crores.
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(by The slow lifting is mainly due to
credit squeeze and availability of sufficient
stocks with newspapers.

(¢) and (d): The following
been taken in this behalf:

steps  have

(i) Further imports
STC’s buffer stock
ped.

of newsprint for
have been stop-

(iiy Shipments  are being rescheduled,
wherever possible.

(iii) Credit facilities have been extended
by STC under the Bill Market Sche-
me whereunder the allottees can lift
the stocks immediately against bills
of exchange negotiable within 90 days
of the date of lifting the stock.

(iv) The newspapers which have failed to
lift the stocks imported for them,
are being called upon to lift them
before further imports could be ar-
ranged for them.

(v

~

Some newsprint is being offered to
Government Departments and Pub-
lic Sector Undertakings.

HAFEH FT AT

7559. * WRIRE WaAT: Fa7
arfosa st g s@y £ Far w3
fa

(%) =1 faga aw  sdef
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FTRT A faar s wgr &
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Pallamau Fort, Bihar

7560. KUMARI KAMLA KUMARI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are aware that
Palamau Fort in District Palamau (Bihar)
is being destroved and no steps have been
taken to save this fort which is really an
attraction for tourists who go to National
Park; and

(b) if so, the steps taken by Government
for security of the fort?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA  PAL
SINGH): (a) and (b) No such complaint
has been received by Central Department
of Tourism about the Palamau Fort. It is
also not a Centrally protected monument.
It is for the State Government to take
suitable steps to prevent the alleged destruc-
tion of the Fort.

Conversion of Loans given by Financial
Institutions into Shares

7561. KUMARI KAMLA KUMARI: Will
the Minister of FINANCE be pleased to
state: '

Whether Government propose to convert
the loans given by financial institutions to
20 large Industrial Houses into shares so
that it will be easier in future for na-
tionalisation of those industries which have
been built up mainly by Government aids?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): The policy of

Government contained in its guidelines to
the five all-India long term financial insti-
tutions in regard to the convertibility of
loans given by the institutions to industrial "
concerns in the private sector, into share
capital, was with a view to ensure that an
appropriate share in the benefits accruing
from the assisted project after it is com-
pleted, be available to the State and that
the loans so converted into equity shares
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be effectively used for enlarging the role
of the State in the management of the
private sector industry.

The institutions are incorporating the
convertibility clauses in their loan agrec-
ments. The actual option to convert the
loans is to be exercised by the institutions
at the appropriate time in accordance with
the terms of the convertibility clauses writ:
ten in, in the loan agreements. The actual
exercise of option to convert the loans into
equity shares depends on various factors,
viz,, the nature of the project, the expected
yield on equity, etc.

The institutions have stipulated conver-
sion option in the case of all companics
helonging to the 20 large industrial houses
assisted by them after the issue of the guide-
lines. So far only in the case of two com-
panies belonging to these 20 large indus-
trial houses the period of conversion has
just commenced. The institutions propose
to review the position of the actual exercise
of the comersion option on receipt of the
balance shects of the companies concerned.

Setting up of a Holding Corporation for
Jute Marketing

7562. SHR1 BANAMALI BABU: Wwill
the Minister of COMMERCF. be pleased
to state:

(ay whether the Government propose to
set up a holding Corporation for  jute
marketing as rccommended by the Natio-
nal Commission on Agriculture;

(1) if g0, the broad details thereof; and

() whether the holding Corparation will
act independently or under the Jute Cor-
poration of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VIS-
WANATH PRATAF SINGH): (a) to
(¢) National Commission on Agriculture
has submittcd an Interim Report on cer-
tain aspects of marketing and prices of
Jute etc.  The report inter alia  suggests
that Jute Corporation of India  should
be strengthened to act  as a holding Cor-
poration,  Government is already streng-
thening the J.G.I, gradually and therg i
" no proposal to set up atother Corporation
for marketing raw jute.
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Loan given by §BY and Natiomalised Bonks
' in Orima for Agricaltural Purpoees,

7565, SHRI P, GANGADEB: Will the
Minister of FINANCE be pleased to state:

{(a) the total amount given as loan in
Orissa for agricultural  purposes by the
State Bank of India and other nationalised
banks during the last two years; and

(b) particulars of the schemes on agricul-
tural for which loans have been sanctioned
in the State? '

THE. DEYUTY MINISTER
MINISTRY  OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) : The out-
standing of total agricultural advances of,
Public Scrtor Banks in Orissa as at the
end of June. 1973 and June, 1974 were as
helow : —

IN THE

(Amount in lakhs of Rupees)

SBI Natio- Total
Group nalised of pub-
Banks lic sec-
tor
Banks
June, 1973 . 145.75  94.71 240.46
June, 1974 . 225.83 229.26 455.09

(Figures are provisional)

() The Public Scctor Banks make direct
agricultural  advances to farmers in the
form of short term loans, including crop
loans, for scasonal agricultural operations
as also in the form of term loans for minor
irrigation schemes, installation  of pump-
sets/oil engines, purchase of tractors, power
tillers, agricultural implements and machi.
nery, plough  animals, reclamation  and
land development, construction  of godowns
and cold storage, developmental loans for
plantations etc. Loans arc also given for
financing allied agricultural activities like
piggery, bee-
Indirect agricultural
State Electricity
Tube-Wells,
dealers of agricultural inputs, to entrepre.
neurs for setting up Agro-Service Centres,
loans ‘to farmers through primary agricul-

tural ' credit societies etc.

dairying, poultry farming,
keeping,
advances are given  to

fisheries,

Boards for cnevgisation of
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Loan offered by SBY and Nationalised Banks
for Development and Small Scale Industries
in Orissa

7564. SHRT P. GANGADEB: Will the
Minister ~ of FINANCE be pleased to
state:

(2) whether any amount has been offered - -

by the State Bank of India and other natio-
nalised banks as loans for the development
of small scale industries
last two years; and

(b if so, the figures théreof, bank-wise
and district-wise? - .

THE DEPUTY MINISTER . IN THE
MINISTRY OF FINANCE - (SHRIMATI
SUSHILA ~ROHATGI): (a) The posi-

tion in regard to outstanding advances of

public sector banks to.small scale indus-:

tries in  Orissa as at the end of June,
1973 and 1974 is set out below:

(Amt. in Rs. lakhs)

(As on the last Friday of}

Name of Rank Group June, June,
: © 1973 1974
1. SBI Group . 194.19 245.70
2. 14 Nationalised
Banks 194.21 277.18
3. Total Public Sector )
Banks . . 388.40 522.88

Data are provisional.
(b) Data regarding priority  sector ad-
vances of public sector banks are not com-
piled district-wise. However, data on sectoral
distribution of advances of scheduled com-
mercial banks are now being compiled dis-
trictwise under the new statistical reporting
system. The available data in respect of
the districts of Orissa relating to the last
Fridays of December 1972 and 1973 are set
out in the Statement attached.

Statement

Districtwise ‘data regarding the outstanding
advances of Scheduled Commercial banks to
- Small Scale Industries in Orissa.

(Amt.” Rs. thousénds)
As at the end of

District

Dec., 1972 Dec., 1973

. 1 2 3
1. Balasore 1,714 2,172
2:-Bolangir . . 493 | 832

8—1 LSS/ND/75

VAISAKHA 5,71897 (SAK4)

in Orissa in the .

curied on litigation

.tors/ Courts.
.the annexure.
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1 2 3
3. Boudh-Khondmals . 5 11
4. Cuttack 21,275 15,511
5. Dhen Kanal 1,038 1,353
6. Ganjam 2,174 1,920 -
7. Kalahandi . 280 495
8. Keonjhar 793 904
9. Koraput .. .. . 1,307 .. 1,479
10. Mayurbhanj 491 445
11. Puri . 9,489 10,116
12. Sambalpur . 7,663 7,389
13. Sundergarb 6,118 8,048
“ToTAL 52,840 50,675

Data are based on Basic Statistical Re-
turns and becausc of definitional changes
are not comparable with the data compiled
by public sector banks.

Disputed cases of Public Sector Undertak-

ings

7565. SHRIV N. E. HORO: Will - the

Minister of FINANCE be pleased to state:

(a) what are the particulars regarding
the number of cases pending as on 31st
March, 1975 with arbitrators/Courts in
regard to disp{xtes' between Central
Public Undertakings and a State Under-
taking and a Central Public Undertaking
and a State Government Department;

(b) how long have these cases been pend-
ing: and

(cy what is the total expenditui’e in-
by the parties and
whether Government have also taken any
interest by intervening in such cases?

THE . MINISTER OF STATE IN THE
MINISTRY OF FINANCE . (SHRI
PRANAB KUMAR MUKHERJEE): (a) to
(c) Information has been collected in respect
of the position as on 31-8-1974 regarding
pending disputes of the Central-Government
Undertakings with State Government Under-

takings, State Government  Departments
and also other' - Central -~ Government
Undertakings: ‘83  Central - Govern-

ment entcrprises have  reported having
cases, which were pending with arbitra-
The details  are given, in

Government have urged
up"on the Central Government enterprises w
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avoid litigation between themselves parti-
cularly in matters  regarding pricing.
Government expect the Central Govern-
ment enterprises to adopt a sim’lar policy
in regazd to di-putes between themrelves and
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Written Answers 108

sations.  Wherever such
efforts  should be made to settle them
by bipa‘tite negotiations.  Where this
cannot be done, the assistance of the Cen-
tral Government could be sought so as to

disputes arise,

State  Government  Departments/Organi- avoid going to Court/arbitrator.
Statement
1. Total No. of Public Enterprises 115
2. No. of Puhlic Enterprises where no case is pending . . . 82

3. Cases pealing with arbitrators/courts as on 31-3-74 in case of 33 Public Enterprises.

Nature of C.ses pending

I.~ss than More than More than More than  Total

6 mo..ths 6 months 1 year but 2 ycars
but liss  less than 2
than 1 ycar years
(i) Cises hetween Central Govt,
public enterprises and State Govt.
undertakings . 15 25 61 9 110
(ii) Cnrses between Central Govt.
public enterprises and  State
Govt. Departments . . 10 17 114 149
(iii) Cases between Central Govt.
public undertaking and other
Central Govt. public undertak-
ing/Central Govt. Department . 43 85 168 345
TotaL 78 163 291 604
4. Expenditure incurred: (in Rupees) 1971-72 1972-73  1973-74 Total
/ 1,69450 227,181 3,76,122 772,753

Note:—Out of €04 casrs 83 carses relote to Shipping Corpn. of India and the exper diture is
recoverable after finnl settl me t from their cargo u d 1writers with whom the risks
are insured by Jic Coporation and ther fore ro ¢xpe diture has b.en shown against
these cases,  Further, in the case of a- other 3 cases rclating to Cochin Refi weries  Litd,
the exp-nditure has not beea included as they have not yet reccived the stateme.t of

expenscs from their lawycrs.

Cooperative Tute Mills in Bihar, Assam,
Andhra Pradesh and Orissa.

7565. SHRI INDRATJIT GUPTA: Will
the Minister of COMMERCE be pleased
to state:

(a) the progress made with the setting
up of each of the proposed five cooperative
jute mills in Bihar (2), Assam, Andhra
Pradesh and Orissa;

(b) the planned capacity of each mill,
proposcd labour complement and target
for going into production; and

(c) the catcgories of persons/institutions
among whom membership of the coopera-
tive has been distributed?

THE DEPUTY
MINISTRY OF COMMERCE  (SHRI
VISWANATH PRATAP SINGH): (a)
While the jute mill in Andhra Pradesh is
being set up in the Cooperative Sector,
those in Bihar and Orissa are likely to be
in the Joint sector and those in Assam.
Meghalaya and Tripura are likely to be
in the State Sector. Industrial licence has
been issued only for the jute mill in
Orissa and the others are still in the stage
of Letter of Intent.

MINISTER IN THE

(b) The planned capacities of these mills
are as follows:—

Andhra Pradesh (one 15,000 tonnes P.A.

unit)

Assam (two uaits) 12,59+ 12,660 ton-

nes R.A.
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16,000+ 16,000 tonn-s
P

Biltar {two units)

Orissa (orie unit) 13,240 tonnes T.A.
14,304 tonnes

13,872 tounnes.

Mezhalaya (one unit)
Tripura (one unit)

As most of Lhese units ate 1n the Letter
of Intent stage it is too early to give de-
tads of labour complement  cte. at this
stage.

(¢) The Letter of TIntent for the jute
mill m Audtia Pradesh  had been issued
to the promoter of the Srikakulam Distict
Girijan Jute Producers’ Cooperative Saciety
tae menbris of which are the vilaly of
the area.

Loan  Offered by SBI and Nationalised
Banks for Development of Industiics in
Rajasthan
7567.  SHRI SHRIKISHAN MODI:

Will the Mimister of FINANCE be pleased
to state;

(a) the total amount offered to Rajas-

than by the State Bank of India and
other naticnalised banks as loan for the
detelopment of industries during the last
two years; and

(b) the figures thereof, bank-wise and

district-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGH: (a) The position
in regard to  outstanding  advances ol
public sector banks to small scale indus-
tries in Rajasthan as at the end of June,
1973 and 1974 @s sct out below:

(Amt. in Rs. lakhs)

(As on the last Fridav of)

N {Bink G ne, une
ame of Bank Group Jlg 3 ]]9:'4'
1. SBI Group 1752.62  1,031.31
2. 14 Nitionalised 396.41 660.65
Buanks.
8. Total Public Sector
Bunks . . . 1,149 03 1,691 96

Duta are provisional.

(1) Data regarding priority sector ad-
vances of public sector banks are not com-
piled districtwise. However, data on sec-
toral distribution of advances of nheduled

1897 (S4K4) Wiitten Answery 110

commercial banks as a whole are now heing
compiled d strictwise under the new «atis.
tical repo.ding system.  The avadable data
in respect of the distdices of Rajasthan rdla.
ting (o the lav Fiidays of Decembier 1472
and 1973 are set out in the autachud Siate-
ment.

Statement
Districtwise data  regarding  the outstanding

adyances of Schedu'ed Commeriial Banls to Small
Scale Industries 1n Rojastian

(Amt. in Rs  thousinds)
As at the ed of

District D-e. _——b»c.,

1972 1973

1. Ajmer 7,433 12,927
2. Alwar 3,202 2,030
3. Binswara 555 524
4. Birmer 2,619 4,907
5. Bluratpur 3,521 4,76t
6. Blrlwara 2,198 2176
7. Bikaner 4,933 8,073
8. Bundi 4,817 6,39%
9. Chittorgarh 699 1,123
10. Churu 517 1,178
11. Dangarpur 25 104
12. Ganga Nagar 2,993 7,563
13. Jaipur 41,936 62,069
14. Jxisalmer 22 1
15. Jalore 57 36
16, Jh.lawar 518 831
17. Jhunjhunuy 1,786 1,310
18. Jodhpur 10,992 13,812
19. Kotah 15377 10,876
20. Nagaur 2,333 2,687
21. Duhi 4,010 4,577
22, Sawai-Madhopur 528 1,180
23. Sikar . 516 567
24. Sirohi 280 356
25. Tonk . 328 396
26. Udaipur . . 13,076 8,163
ToraL 1,25.577——1753.65.6—

(0 .ta are based on Bsic Statistical Re.
turns and because of defiuitional clun_ Cs are
not comparable with the data compiled by
public secior bauks for priority teciors),
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Market Survey for Export of Mango and
pincapple
7568. SHRI SAKTI KUMAR SARKAR:
SHRI S. N. SINGH DEO:

Will the Minister of
pleased to state:

COMMERCE be

(a) whether any market survey has heen
made by his Ministry for exportmg nmango
and pineapple; and

(b) if so, the findings of the survey and
action taken by his Ministry thereon?

" THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-

WANATH PRATAP SINGH): (2) No,
Sir.
(b) Does not arise.
uGF & SARA T g fga & fag
3IUa
7569. = WX |iT: ¥l

aifoea @AY w2 FGIX F1 oFI B
féb':

(F) W A AUF AT SRS
wgt & fay s I g9
R E; |

(@) 71 fq3 W # gae
HYE FLSUAW gl & gt 3§F
far s gifeai eadw@ . & 9T

g fFuT 3 o
C () D FTEIR AAF & IAMGA
§ fawg o faword QU aEE &
fadr ererd de2 1 &M FT JeHaT qia-
g7 qUIR T g 9= wim
afaf earfia @& a3 fasme T ;
(%) afe g, @ awwrdr fa-
awr a1 g 7

Tifon Hateg @ geAEr  (off
fawa W fag): (%) A9F
m‘ﬁm AT & WZ{F{ ATTA

N qadr ¥ wifas wsE & gaae
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“been considered,
_participation in accordance with the guide-
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FHAl F1. SRERE @ 9fEa
aw gfafmae  fpar w1 w@r

g1
(=) &tz () s adiy

(%) s g Isar

Time Bound Programme for Diversifying
Activities of Foreign Companies.

7570. SHRI VEKARIA: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether Government propose to per-

suade forcign companies in India to have

a time-bound programme of  diversifying

their activities in  conformity with the

national priorities; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA.
NAB KUMAR MUKHERJEE): (a) and (b):
In accordance with the guidelines for ad-
ministration of Section 29 of the Foreign
Excharige Reégulation "Act,’ 1973, a- copy. of
which was laid on the Table of the Lok
Sabha on the 20th December 1973, foreign
companies erwaged in manufacturmg activity
‘which are not covered under Appendix I
of Industrial Licensing I’ohcy of 1973 or
which do not require sophisticated techno-
logy not available indigenously or which
are not’ export-oriented or companies- which
are carrying on ‘predominantly  trading/
commercial activities, will be required to
reduce foreign shareholdings to 40 per cent
within a specified period unless they under-
take to change their- character from exist-
ing manufacturing/trading activities to pre-
dominantly Appendix I manufacturing acti-
vities or engage themselves in predominantly
export oriented industries within a speci-
fied period. The Reserve Bank of India
will be asking the applicants engaged in
such activity and whose applications have
to reduce their equity

lines and, where necessary, to give a time-

‘bound programme of diversification which’

will be examined within the framework o(
Government policy. -



113 Written Answers

Recovery of Wealth Tax and Gift Tax in
Orissa

7571. SHRI ANADI CHARAN DAS:
Will the Minister of FINANCE be pleased
to state:

(a) the amount of wealth tax and gift
tax collected from Orissa during the last
financial year upto date; and

(b) the names of the persons paying wealth
tax and how many among them are former
rulers of Indian States?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (a) Wealth tax
and Gift tax- collections in Orissa charge
during the financial year 1974-75 amounted
to Rs. 24.26 lakhs and ~ Rs. 2.36 lakhs
respectively. :

(b) There were 1751 wealth. tax assessces
in Orissa charge as on 31-3-75. Compilation
of a list containing names of all these
assessees would involve time and" labour
which may not be commensurate with the
results sought to be achieved. The informa-
tion about the former rulers of Indian States
assessed to wealth-tax in Orissa charge is
béitig collected and will be laid on the Table
of the House. -

Survey for Profits and Capita! Structure of
“Textile Industry

7572. SHRI D.-B. CHANDRA GOWDA:
Will the Minister of COMMERCE be plea-
sed to statew -

'(a) Whether Government - have - conduc-
ted any survey regarding the profits and
capital structure of the textile industry
during the last three years;- and ™

{(b) if 50, the main featurés thereof and the
steps taken to reduce the prices of textiles
in view of the high rate of p rofits in the
textile mdustry? ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): -(a} and
(by:" No ‘survey of the. profit and
capital structure.of the whole of the tex-
tile industry as such has been made by the
Government during the last 3 years. - How-
ever, the: Reserve Bank of India has com-
plled the profitability data covering 272

VAISAKHA 5,71897 (SAK4)
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cotton textile mills for .the year 1971-72.
The results are indicated in the attached
statement which also indicate the profita-
bility data in respect of all companies. It
is observed that the profit ratios of the
cotton textile companies are actually lower
than the profits made by all companies.-

However, in order to ensure the supply
of cotton fabrics of mass consumption at
moderate prices to the vulnerable sections
of the population, a statutory obligation
has been imposed on cotton textile mills to
produce certain specified varieties of cloth
for sale at fixed prices. Under this obliga-
tion, the mills are required to produce 800
million square metres of the specified varie-
ties of cloth for the year commencing 1-4-
1974 for sale at fixed prices Wthh are below
the level ‘of their production cost.

Statement

Pmﬁmbzlzty Ratios for the 33127 J971-72
- (As compiled by Reserve Bank of India)

Cotton All
Textile Com-
Com- - panies
panies :

1971-72 1971:72

Gross proﬁts" as percentage
of sales net of rebate, dis- L
4.7 . 9.8

count excise duty and cess

Gross profits* as percentage

of total capital employed 6.2 10.2
Profits after tax as percent- :

age of net worth ~Negative 9.5

Note.—Figures pcrtaxn to 272 cotton textxlc
companies and 1,650 joint stock companies.

*Gross profits here dre prior to, interest
but after deprecxauon

o7 S3W F TAY T fwng wY
ari &1 wré

7573. sit e @ @
aifosa @ ag Farv w1 Far &4
fa .

(%) @51 a9 1971-72, 1972~
73 3AT 1973-74 ¥ Wew W™
& oAy waer faa wY w8 T
qoers fwar war ar
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7574 »Y @im wLo difera
w1 qgzR AT AW famas adY a3
I &Y w91 ww @

(®) =#51 sw@ie ¥ <A
daaefiy dywar & Yaw wew 2w ¥
eizt ¥ faam gy w€ anen
g w4y i

(a) & gvarg ¥ NFaEAR T
feadt i woe ot o § gar aw
ge facdy ufn ad gt §?

(vdew &t AT faewe samg §
o HR (s gt am fag) ¢
(%) s (&) : %=Hw &
% qer wdw ¥ S quadfz gy
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Busincssman Engaged in Export Trade

7577. PROF. NARAIN CHAND PARA
SHAR: Wil the Mimster of COMMERCF
be pleased to state:

(a) the tatal number of businessmen eng-
agcd in the evport t:ade during the financial
year 1974-75;

(b whether some  inrentives are also
offcied to those wishing to enter this field;
and

(c) +f s0, the hrief outlines of the incen-
tive scheme and the number of persons
who were offered the incentives during the
year 1974-75?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH.
WANATH PRATAP SINGH): (3) The
particulars  regarding  number  of busi-
nessmen  engaged in export  trade duting
any partinlar year are not available as
the same 15 not maintained.

fh) and (¢). Businessmen who enter into
the cxport field are entitled to the same
facilitics ac< are available to those who are
already in the ficld.

Indian Citizens Having Accounts in Forelgn
Banks

7578, PROF NARAIN CHAND PARA
SHAR: Will the Minister of FINANCE
be pleased to siate:

{a, the numher and names of Indian
aitizens, who have retained their accounts
in forcign banks after having ieturned to
India on the completion of their tenure
on diplomatic assignments;

{b) whether theie is an legal compulsion
on them to close these accounts,

(c) if so, whether there 18 any time limit
after which they have to close the accounts.
and

(d) the period of limit allowed?

THE MIXNISTER OF STATE IN THE
MINISTRY OF TINANCE (SHRI PRANAB
KUMAR MUKHERJLE: (1) Inasmnuch as
Reverve Bank does not keep separate re-
cord of foreign currency accounts main-
tained by Indian diplomats, it is not possi-
ble to furnish this information. :



1

by to (d)r AU Individuals incinding dip-
lomats are required by law to close their
agcounts within one month of their arrival
in India unless they obtain ihe approval
of the Reserve Bank for retaining such
an auount bhevond this period. However,
Wizoas and staf bne on the cadre of
the Iwlian Foreign Service and who have
servesd abroad can retain a Sterling account
in U. K. upto £ 200 subject 1o the follow-
ing conditions—

Wrritten Anguors

{i) these accounts shall not be operaied
under any circumstances when the
officers are transferred to India gnd
posted at Headqguartess;

Gi) In caswe of retirement or release of
officers  from the  Indian  Foreign
Service, any bhalance should be 1o
patiiated within six months.

Indian diplowmats are however required
ta close all other foreign accounts within
six months of an oflicer's trarnsfer from
one post to another post or on his return

to India.

Amount Collected on Insured Premium by
Punjah Branch of L1.C.

7579, SHRI1 RACHUNANDAN LAl
BHATIA: Will the Minister of FINANCE
be pleased to <tate:

(a) the  amount collected  on insurcd
premium hv Punjab Branch of the LIC
during 1973-7¢ and 1974-75; and

{b) loans sunctioned io the various pub-
lic institntions for the development pur-
poses in Punjab during the above mention-
ed period?

THE DFPUTY  MINISTER IN THFR
MINISTRY QF TFINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Rs. 1648 crores
dwring 1973-74.

(b) Rs. 430 crores | were advanced by
the LIC during 1973-74 as loans. In addi-
tion, annther Rs, 2,08 crores were invested
in Sexurities/ Bonds/Debentires,

Information for 197475 is not vet avail
able,

ABRIL 25, {975
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Financial Awinance by LR.C. to Gularst

D.. B DESAL Wil the
Mindster “of FINANCE he pleased to state:

(2) whetber any hinancial aid was given
to sick/closed undertakings in Gojaral by
the Industrial © Reconstruction Corporation
of India or Government of India dwring
the last year; and

() if s, the figures thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF TFINANCE (SHRIMATI
SUSHILA ROHATGI: (a) and (b) The
Industrial Reconstruction  Corporation of
India has sanctioned, in February 1973,
reconstruction assistance of Rs. 50.00 lakhs
to M/s. Hindustan  Tractors  Limited,
Baroda, a pivate sector undertaking taken
oser by the Central Government under the
Industries (Development & Regulation Act),
1951. Disbursement of the loan is undet
process.

No direct financial assistance was given
by the Government of India during the
last vear to any sick fclosed private sectar
undertaking in Gujarat,

Loan given by SBY and Nationalised Banks
in Gujarat for Agricultural Purposes

7581. SHRI D. D. DESAL: Will the
Minister of FINANCFE be pleased fo state:
(a) the toral amount disbursed as loan
in Guijarat for purposes of agriculture by
the State Bank of India and other nationa-
lised banks during the last two years; and

(b) particulars of the schemes on agricul-
ture for which Toans have been sanctioned
in the State?

THF DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI!
SUSHILA ROHATGI: (a) The outstand:
ings of total agricultural advances hy the
Public Sector Banks in Gujarar as at the
end of June, 1978 and fune, 1974 were &

below:—

(Amount in lakhs of Rupees)
8B1 Natio=  Total of
Group nalised public

Banks  sector

. hanks
715.848822.85 4398.20
896.89 4195.56 5082.47

{Rigures are provisionsl)

June, 1973
June, 1974
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{b) The public Secter Banks make direct
agricultural  advances to farmers in the
form of short-term loans, including crop
loans, for scasonal agricultural cperations
#s also in the form of term loans for
minar irrigation  schemes, installation of
pumpsets/oil engines, puichase of tractors,
power tillers, agricultural implements and
mechinery, plough  animals, reclamation
and land development construction of go-
downs and cold-storage, developmental loans
for plantations cte” Loans are also g'ven for
financing allied agricultural activities like
dairying, poultry farming, piggery, bee
keeping,  Gisheries, Indirect  agricuitural
advances are given to State Electitcity
Boards for energisation of tubewells, dea
lers of agricultural inputs and to entrepre
neurs for setting up Agro-Service Centres,
loans to farmers through primarv agricul-
tural credit societies etc

Purchase of Cotton by Textile Mills

7582, SHRI RAM HFDAOO: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the cotton produced in the
country 15 not being wholly purchased by
the textile manufacturers in spite of low
rate prevailing of the commodity; and

{b) if so, the steps Government propow
to adopt to protect the interests of the
eotton producers?

THE DEPUTY MINISTER IN THE
MINISTRY ©OF COMMERCE (SHR]
VISHWANATH PRATAP SINGH). (a) No
such report regarding textile manufacture
has béen received by Government

(b Does not aruse

W fvet eHw € XD @ e
® v o xam)
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$-1 LES/ND/78

VAISAKHA 5, 1897 (S4X4)

Written Answers 122

(7) smgwr afifelr  ara
ot ¥ & av€r wf Ay,
weE 7, wafgrm qar ww
AT %1 Yy @ E, A

(a) sa% am ¥ swqar SR
of @ § weedl ¥ and o v @
spagumt A T AT gt & dem am-
< % fimdr of ag7 & 7f
fagdr afy aqw & ot 4 ?

fawr damg & g AR (=R

T LRI qEWi)  (F)  #TaE]
afuzifedl & 28 $@Y 1975
1 AR WEA,  TORIANs, AT
¥ wwhmm 1 W W@

F oow fgy w owwrm faen
T FAL F qvTd, W THATEN
T FT FT=AT Y

(=) @ 9w & geeat {9
% fAu ara 132 & st afaeR-
r Ty By ow i T oo
¥ g swhan A fogem 4.

(i) Y ww A W gx

oft wrg o,

(ii) = oy wR AR QX

adgg @ "),

(iii) =R frege AT X AT

frg am AR @R

(iv) siafa wm ¥ ooft feae-

Tw "X

(n) g7 sofadt & o€

qfrafaal &1 q50 WOWET sS4
AR WY 97

R QW A WY AW 0
fry A ofwd § i qeAm
e A o af

(W) ot T AT AR, IR
gefl AR TH F qar I SWHE
it ¥, faad o wR AT WY



123 Writien Anseow's

wifee § st faawr wefator

¥ oamET wge & owfe
wre & % grv § wa v awd
§ age & of wmmas f wW
92,342 wW¥ §I

oY <t A JT, Iy oY,
& g e IR wAl A avs, faaR
¥ guwaer wrfiee § s s
we-frator ArmT & sraw gt
& wfi & X gar & 39 W@
50 YR WX ¥ AT FFTAT

g

Supply of Yarmn to Handlooms Weavers on
Credit

9584, SHR!I RAM HEDAOO: Will the
Minister of COMMERCE be pleased to
state what steps Government proposed to
take to give 10 the handloom weavers
ample supplies of good quality varn on
credit and to help them to dnersify ther
output to cater to  sophisucated buyers
abroad?

THE DEPUTY MINISTFR IN THE
MINISTRY OF CCMMERCE (SHRI
VISHWANATH  PRATAP SINGH) As
enough good quality varn 1s freely available
in the country, Government have no pro-
posal to supply yarn to handloom weavers
on credit.

Import of Cashewnuts

7583 SHRI VAYALAR RAVI: Will the
Minuster of COMMERCE be pleased ta
state;

(a) the progress made in the negotiations
of the Cashew Corporation of Indla with
African countries for import of cashew-
nuts; and

{b) the steps Government have taken to
speed up the process and to ensure an
carly sgreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FPRATAP SINGH): (a)
and (b) ‘There has been some disagres.
mens in regard to the price, For resolving

APRIL 25, 1973
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the same, s delegation from the Cashew
Coporation of India Ltd. has already gone
1w London, where  negotiations are i
progress.

Hotels undor Construction by L.T.D.C,

7585. SHRY 8. N. SINCH DRO! win
the Minister ¢f TORUISM AND CIVIL
AVIATION be pledsed to state:

(a) the number of hotels which are
under construction by Indian Tourism
Development Corporation in the country;

(b) the broad details of the work com-
pleted upto date in respect of each hotel;

(c) the break-up of amounts spent upto
date on the construction of these hotels
and the percentage of the work completed;

{d) the date by which these hotels will
start functioning, and

(¢) the approximate number of tourists
that will be accommodated in thesc hote.s?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION: (SHR1 SURENDRA PAL
SINGH)* (a) to (¢) A statement is given
on 125-127

Development of Tourist Spots in
North<Eastern Region

7587 SHRI § N SINGH DTO: will
the Mimmster of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the broad details of the work done
for development of tourist spots in North-
Eastern region States during the Fourth
Five Year Plan period, the amount sanc
tioned and utilised dunng the period,
year-wise and spot-wise;

(b) the broad outlines of the work con-
templated to be completed for develop-
ment of tourist spots Qduring the Fifth
Five Year Plan period in these States,
State wise and the amount sanctioned for
the purpose; and :

(¢} the particulars of the wotk completed
in this region, State-wise during 1374.75?

THE MINISTER OF STATE IN TH¥
MINISTRY OF TOURISM AND CIVIL
AVIATION: (SHR1 SURENDRA PAL
SINGH): (a) to (¢) Due mainly to the
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restriction on the entry of foreigners into
tbe North Eastern region, international
tourism has not developed as rapidiy in
this region as in other regions. Within the
fimitations of resources, however, tourism
schemes were taken up at selected centres
in this region in the Central Sector. These
included the  comstruction of a Tourist
Bungalow at Gauhati, 2 youth hostel ar
Darjeeling, provision of transport and ex-
pansion of the existing tourist bungalow

Wreithm Anroers
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at Darjecling, and the coustruction of
Forest Lodges at Kaziranga and Jaldapara.
These schemes are nearing completion, A
statement showing the  various schemes
taken up in the North FEastern region and
the  expenditure
attached. Selected places of tourist interest
in this region are also covered in the
tourist literature broughtout by the Depart-

ment of Tourism

incurred  year-wise is

Statement .
(Rs. in lakhs)
Expendiiurs incurred
SLNo. Name of Scheme 1969-72 1972-73  1973-74  1974-75
ASSAM
1. Tourist Bunglow at Gauhat 2.00 1.75 2.20
2. Farest Lodge at Kaziranga 2.60 2.93 2.93
WEST BENGAL
{. Extension of Tourist Lodge at Darjecling 2.61 2.00
2. Construction of a Rest House at Jaldapara 0.83 1,18 2.16
3. Youth Hostel at Darjeeling 0.20 2.08 1.50
4. Provision of two jeeps for tourists in Darjeei-
ing area . . . . . 0.82
ToraL 6.47 10.52 10.79

Pact-finding Sub-commitice report on  ve-
plantation subsidy given tc Gaya Ganga
Tea Estate

Y588, BHRI 8. N. SINGH DEO: Wil
the Minister of COMMERCE bs pleared to
state:

{x) whether he has received any repert
on replantation subsidy of Gaya Gangs Tea
Eatate;

(b) 1t sa, the main features of the veport:
and

(€) the action taken by his Ministry on
lhlhﬁkn!tharepoﬂolthnhclﬁndin‘
mb»ﬁmmlm?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a) to
(&): The Fact Finding Sub-Committee ol
the Tea Board on replantation subsidy to
Cays Gangs Tes Eriate has not submitted

its report as such. Separate reports have
been made by the individua! members of
the committee which ar under examina-
tion of the Tea Board.
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Trade Enqulrics

7590. SHRI RAM HEDAQO: Will the
Minister of COMMERCE be pleased to
state:

{a) the number of trade enquiries attend.
ed 10 by our Trade Commissioners sta-
tioned in important countries of the world
from local and Indian businessmen during
1978-74 and 1974.75; and

(b) the steps proposed to give effective
publicity to India’s export potential?

THE DEPUTY MINISTER IN THE MI
NISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH). (a) The in-
formanon s bung collected from our Mis
sions abroad and will be laid on the Table
nf the House 1n due course.

(b) The steps tahen for giving prubliaty
w India s export potcntial are as under.—

() Vanious Irade dclegations sponsored
by Export Promotion Counals and Fede
rauon of India Chamber of Commerce and
Industies visit amportant countrics petio-
dically to contact impoiters 1n those coun
tites for giving publiaty about exportable
wmmoditues and for booling on the-spot
orders

(@) Indian exporters participate in import-
ant Tiade Fairs held abicad for giving pub-
Laty about exportable Indian products.

(3) Indian Commercial  Representatives
sbioad also convey to the Import Houses
in their countries, of exportable commodi
ties available in India.

The Export Promotion Councils have
been set up by the Government with a view
to promote the export of various commo-
dities with export potenual. The councils
adopted effecive  measures of publiaty.
Following are some of the measures under-
taken by the Export Promotion Councils: =

{i) Advertisements in foreign News Pa-
pers and magazines.

(ii) Brand publicty on T.V. and Radio
broadcasts

(ii) Participation in varlous fairs and
Exhibitions abroad where visual publicity 18
done hy display of samples and distribution
of pamphlets and various litevaturs on the
products.
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{iv) Publicity films are also produced on
varjous products fer display in foreign
countries,

(v) Despatch of mles/study teams/delega-
tion is also a media 1o publidse Indian
Products.

India’s ¥xport potential is being pwb
licised fairly  effectively by our Export
Houtes, commodity Boards and Export pro-
motion Councils etc

During the bifateral annnal trade ta'ks
emphasis is always laid on increasing Ine
volume of trade between India and the
Socialist countries.

Participation in fairs and exhibitions In
these countiies by the Indian firms is ar-
ranged.

Request for Entrusting Audit Functions of
Vikram Sarabhai Space Centre to Accoun-
tant General of Kerala

7591, SHRI VAYALAR RAVI: Will the
Minister of FINANCE be pleased to state:

(a) whether the Kerala Accountant Gene-
ral’s Ofhice Employces Union and the Vik-
ram Sarabhai Space Centre Employees Unson
have requested to centrust the audit fune-
tions of the V.§S.C., which is going to be
a departmental undertaking, to the Ac-
countant General of Kerala; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THFE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (a) A request has
been received from the Accountant Gene-
ral's Office Employces’ Union, Kerala, Tri-
vandrum (an unrecognised badv) to entruit
the audit functions of Vikram Sarabhai
Space Centre to. the Accountant General,
Kerala, No such request from Vikram Sara:
“hai Spuce Centre Employees' Union hat
been received.

(b) Vikram Sarabhal Space Centre has
been made a Government Organisation onlv
fiom Ist April, 1975, The existing Audit
and Adclitinting Arrangement will be review-
e, If found mecessary, In due course.

VAISAKHA 3, 1897 (S4X4)

Written Answer 1
Proposal to Transport Exports by Air

7592, SHRT HARI SINGH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether  Government  propose to
transport our exports by air; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINCH): (a) an} (b):
Government are cncouraging  exports by
ate partcularly of perishub'e goads and
high valued cargo which can bear the in-
cidence of air freight rate. Movement of
goods by air ensures quick and safe deli-
very of cargos at destination points and is
advantageous both to the exporter and the
foreign buyer

Loan Sanctioned hy Agricultural Refinance
Corporation to States

7593. SHRI D. B. CHANDRA GOWDA
SHRI M. S. PURTY"-

Will the Minister of FINANCE be pleased
to state:

(a) what aie the broad outlines regard.
ing the amount of loans sanciioned by the
Ag:icultural Refinance Corporation to the
States, Statc-wise, during 1973-74;

(b) whether Government have got it chec
ked 10 ensure that the funds are being
uulised properly; and

(c) if so, the nature of such checks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) A statement in-
dicaung  state-wise break-up of schemes
sanctioned by the Agricultural Refinance
Corpotation during 1973-74 is enclosed

{b) and (c): The Agricultural Refinance
Corporation, being a refining institution,
makes loans only to ehgible finandial insti-
wlons sath 2as tentral tard  devdopment
banks, state co-operative banks and scheduled
commercial banks. These institutions are,
therefore, primarily required to supervisc
the end-use of the loans sanctioned undes
Agricultiral Refinance Corporatiori~—refin.
anced scthemes, Agricultural Refinance Cor.
poration also carries out follow-up studies



8 Writtem Answers APRIL 25, 1973 Whitien dwswers 19

of the implementation of sanctioned sche-
mes through its staff at itx Head Office and
the Regional Offices During such follow-
up studies, the procedures and practices in
snction and disbursement of loans, field
verification of the udlization of loans by

the borrowers and compliance with technical
and finandal dixipline indicated in the
orders of sanction are also gone into. The
findingy are communicated to the Bnancing
institutions concerned for necetsary com.
pliance. .

Statement

Statement showing siate-wise position of schomes sanctioned by ths Agriculturel Refinance Corporation
during 1973-74 (July 1973 to Fune 1974).

(Rs. crores)

Region/State/Union Territory

No.of Financial ARC
schemes amistance own:‘tlf-
m

I NORTHERN REGION
Delhi
Haryana
Himachal Pradesh .
Jammu & Kashnir
Punjab
Rajasthan

1 NORTH-EASTERN REGION
Assam

Meghalaya
Nagaland

III  EASTERN REGION
Bihar
Orinsa
West Bengal

IV.  CGENTRAL REGION

Madhya pradesh . \ ,
Uttar Pradesh .

V.  WESTERN REGION

Goa . . . . .
Gujarat . . PO
‘Maharashtra . .

2 0.43 0.40
15 13.48 10.91

4 026 0.25
24 6 95 57
20 7.88 6 66
65 29.00 23 98

16 30.67 27.%8
s 8.31 7.92
12 2.70 2.47

a3 41.68 87.77

. 122 61.24 54.84
. 83 45.55 40.12

207 106.79 94.96

f . ] 9.01 0.0
s - 23 2.60 2.08
. 105 44.50 89 56

129 7.1 " #.65
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1 2 3 4
Vi. SOUTHERN REGION
Andhbra Pradesh 15 8.27 6.90
Karnataka 65 9.26 7.7t
Kerala 12 3.01 2.31
Pondicherry . 3 0.45 0.40
Tamil Nadu 19 4.87 3.93
114 25.86 21.25
Srand Total T s 25134 22047

Target of Export of Fish during Fifth Plan

7594, SHRI BHAGIRATH BHANWAR.
Wil the Minister of COMMERCE be pleas-
cd to state*

(a1 the quantum ol export of fish and
fislt products at present and  foreign ex
change catned therefromy;

(by the target fined for export of fish
during the fifth Fite Year Plan period; and

(¢) the steps tahen to  assist hnandally
and rechmcally the State Fusheues Corpora
tons enabling them to increase and diver
sty theil activaties®

IHF DEPUITY MINISI'ER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) ¥rom the
jrovisional hgwes available from the Ma-
rine Products Expoit Development Autho-
1tty, Cochin, 44054 tonnes of marine pro-
ducts valued at Rs. 07.08 crores was ex
ported during 1974-75.

(b) An export target of Rs. 140 crores has
been fixed tentatively for 1978 79 for export
of marine products.

(¢} State Fisheries Corporations are own-
«d by the State Governments and financial
and technical assistance are provided by
them.

Monsoon Maps

7596. SHRI C. K. CHANDRAPPAN:
Will the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) whether the scientists of Indian
Meteqralogical Department have questioned
the udility of monsoon niaps; and

10—t LesNDP73

(b) if so, the facts thercof and reasons
therefor?

ITHE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) (a) and (b) Maps giving the nor-
mal dates of onsct and withdrawal of south-
west monsecon over India, which were pre-
pared m 1943 on the basis of rainfall cri-
teria, are being used by the India Meteoro-
logical Department. However, these maps
are considered to be too general and inade-
quate for intensive agricultural planning at
district levels. In an attempt to improve
the utility of the maps, a set of special
maps to meet the specific needs of agri-
culturists in Maharashtra State has recently
been prepared.

Textile Sector in Rajasthan

7597 SHRI N. K. SANGHI: Will the
Minister of COMMERCE be pleased to
state :

(3) whether it is a fact that Rajasthan
Textile Assaciation has urged upou the
Central Government to broad  base the
textile sector in the State;

(b) whether it is also a fact that the
Association has also pointed out that as
compared to other States, Rajasthan has
both cotton and power to boost up the
textile sector; and

(c) if so, the Centre’s reaction in thie
segard?

THE* DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRJ
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VISHWANATH -PRATAP-SINGH) : (a)-and -
(by Yes, Sir,

(¢) The gnidelines for lficcnsmg of addi-
tional spindicage and loomage in the cotton
textile industry during the  Fifth Plan
Period were announced in a Press Note
issued by the Textile Commissioner on
80th December, 1974, According to the
guidelines announced, Government propose
to allow further cxpansion in the cotton
textile industry by the installation of 1.6
milfion spindles and 10,000 looms. Creation
of spinning capacity will he encouraged in
areas where there is an unsatisfied demand
for varn for handloom and powerlooms wea-
vers and areas which have a cotton surplus
keeping in view the objective of bringing
about a hetter dispersal of spinning capa-
city to cater cffectively to the needs of the
weavers throughout the country. All appli-
cations recommended by the Rajasthan
Government and satisfying  the above cri-
teria will be considered in the light of the
aforesajd guidelines.

Writien Answers

Government Undertakings with Foreign
Collaboration

7598. SHRI JYOTIRMOY BOSU: Wiil
the Minister of FINANCE be pleased o
state:

(a) the names of  Central Government
undertakings which have financial or tech-
nical collaboration agreements with the fore-
ign companics;

(b) what arc the terms and conditions of
cach collaboration agreement;

of the
and

(t) the names and description
foreign colluborations in cach case;

(d) the total outflow of foreign exchange
in the form of royalty and technical fees
and profits on account of these collabora-
tion agrecments, yedr-wise, during the pe-
riod 197172 10 1973-742

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHR] PRANAB
KUMAR MUKHERJFE): (a) A list of
public seclor enterprises having foreign col-
laboration agrcements is given in the An-
nexure.

(b) The terms and conditions of each
agreement will depend upon the ‘require-
ments of the case, Governmtent have, how-
ever, issued certain guidelines in order to

APRIL 23, 1975
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-provect the interests of the < .and
the country, These guidelines dcal inter
alic with the faﬂmymg

(i) selection of parties;
(iiy purpose anil scope of the contract;
(iii) supply of know-how;

(iv) detaited working of drawings and
specifications;

{v) pavment of know-how fees;

(viy schedule of  equipments/components
and stores to be useds

(vii) item-wise price schedule for foreign
cquipments, components and siores;

(viii) methods and  sources for obtaining

foreign ‘equipments, components and
sLores;

(in) maximum wiilization of  indigenous
cquipments, components and  stores;

{x) inspection in the foreign country;

(\i) remuneration  for
viees;

consultancy  sci-

(zii) payment in Jorcign and Indian cur
reney;

(viif) guarantee on performance and main
tenance of quality:

{xiv) price escalation clause: and

(xv) amvoidance of royvalyy
unduly long payments,

pavinents 101

(¢) and (d): The Committee on Public
Undertakings is studying these aspects. It
will not be worthwhile to collect the de
tailed information from all the companic
separately.

Statement

List of Public Undertakings having Foreign
Collaboration

. Machine Tools Corpn. of India Ltd.
. Richardson & Crudas (1972} Ltd.
. Engincers’ India 1.4d.

. Mazagon Dock Ltd.

. National Coal Development Corpora
tion,

6. Tungabbadra Stecl Products Led.
7. Triveni Structural lad,

(4

[ I
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i. Indian

. Indian

. Nauonal

2. Indo Burma

. Bharat Earth

. Hindustan
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Lubrizol India Ltd.

. Bharat Ophthalmic Glass Lid.

Iustrumentation Ltd.

Bharat Pumps & Compiessers Lid.

. Bharat Heavy Plates & Vessels Lid.
. Gouhin Shipyard Ltd.

Hindustan Cables Lid.

Hindustan Tools Lud.

Lad.

Machne

Petrachemicals

. Cochin Refineries Ltd.
. Praga Tools Ltd.

it
Madras Refincties Liad.

Carporation Lud.

. Hindustan Zinc Lad.
. Heavy Elearicals India Lad.

Small Todustties  Corpota-

tion.

. Coal Mines Authority Ltd.
25, Electionie Corpoation of India.
. Bharat Electionics Ltd.

. Bharat Dynamics Lid.

. Indian Towesm Developient Coirpo

1ation.

Madrtas Fertilizers Lid,

30. PACT (Engtnceting & Design Otgani

sation Ltd)

. Bluanat Aluminivm Go, 1ad,

Petioleum Co. Lid.

. Ferdliser Corporation of India Ltd.
. Hindustan Stecl Lad.

5. Hindustan Shipyard Lid.

i. Hindustan Antibivtics Lud.

Movers Ltd.

Steel  Ltd.  (Bhilai  Steel
Plant).

Modern  Bakeries 1lid.

Hindustan Copper Ltd.

Bolaro Steel Ltd.

Metallurgical & Engineering Consul-

tands (1) Lad.

- Mining & Allied Machinery Corpn,
- Jussop & Co. bad,
- Ofl & Natural Gas Compmision,

- Braithwaitc & Co. Lud.
- Hindvstan Acronautics Lid.
- Neyveli Lignite Corpn,
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49. Bharat Heavy Electricals.
50. ludian Drugs & Pharmaceuticals Ltd.

Opening of Dum Dum Airport Hotel

7599. SHRI SARII KUMAR SARKAR:

SHRI L UNA ORAON:

Wil the Minsster of TOURISM ANIS
CIVIL AVIATION be pleased to state:

() whether the attention of his Miuvisty
has been invited 1o a news items published
i the Business Standard dated the 31st
Muarch, 1975, under the caption "'Opening
of aitport hotel uncertain’;

() whether the Dum Dum Airport Hotel
wan scheduled to open on the 1st March
this year;

() if >0, the reasons for non-implunenting
the scheduled date lor opening the hotel:

worth
air hotcl

id) whether carpets  purchased
several lakhs of rupecs by the
authotity we jotung: and

re) it so, the Lroad detarls of the enquiry
made mmto the affans and action taken thae-
onz

THE MINISIER OF SIALE IN 'THE
MINISTRY O JOURISM  AND  CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) Yos. Sir.

(ty and (O 1t was proposed to partially
commission the hotel by 1st Maich, 1975,
However, on tnal running of various sei-
vices, some improrements were found ne-
cewsary. These have now been attended 10
and the hotel s evpected to be partiakiv
commissioned  shortly.,

): No, Six

(€): Does not arise.

Export of Pineapple through $.T.C.
7600. SHRI SAKTI KUMAR SARKAR:
SHRI TUNA ORAON:

Will the Minister ol
pleased to state:

COMMERCE be

(a) whether State Government of Thipura
has made any proposal for exporting pine-
apple through the State Trading Corpora-
tion;
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{b) if so, the main festures thereof; ang
(©) the action taken in the matter 0 fay;
THE DEPUTY MINISTER ~IN Ty

MINISTRY OF COMMERCE (SHRI Visy.

WANATH PRATAP SINGH); (a) No, Siy.

(b) and (¢): Do not arise,

Construction of Tourist Hotel at Neerniaha),
Udaypur by LT.D.C.

7601, SHRI SAKT1 KUMAR SARKAR.-

SHRI TUNA ORAON:

Will the Minister of TOURISM AN,
CIVIL AVIATION be pleased to state:

() whether any proposal has been 1.
ceived from Government of Tripura fy,
constructing  tourist  hotel at Neermahyy,
Udaypur by India Tourism Devclopmiey,
Corporatien;

(b) if so, its main {catures and
taken thercon;

actie,

(¢) the particnlars of tourist hotels
Eastern and Novth Eastern tegion  Statg,
at present: and

(d) the broad outlines of the propoty
under consideration for constructing tourig
. hotels in these States?

THE MINISTER OF STATE IN Thy

MINISTRY OF TOURISM AND CIVy
AVIATION (SHRI SURENDRA P4y

SINGH): (1) and (b) The India Touriy,,
Devclopment Corporation has not receivyy
any proposal from Government of Tripuy,
for constructing a tourist hotel at Neermy,.
hal, Udaypur.

(¢) In the Eastern and  North Eastey,
region States, the Corporation at presey,,
has only Travdllers' Lodges at Bodhga\’.a
{12 rooms), Bhubaneshwar (12 rooms) angq
Konarak (4 rooms).

(d) The Corporation is constructing
156-room hotel at Dum Dum, Calcutta ayng
a 50room Regeption . Centre-cum-Motel .
Patna. Besides, the Fifth Five Year Plg,
of the Gorpm'atlon includes the following
projects in these States:

1. Hmal at Puri,
2. Mnmll at

Ra ndu

APRY, 25, 1975,
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smguri
Gauhm
4. Expansion of rrawlicrn I,odge at
Bodhgaya.
Bhubjneshwar.

These projects will be taken up subject
to feasibility and availability of resources.

Disparity in Credit Deposit Ratio in
States

7602, SHRI VARKEY GEORGE: Will the
Mirnisser of FINANCE be pleased 1o stne.

(ay the names of States where there js
greater disparity in the credit-deposit ratio;

(h) whether Government have identified

the canses of this disparity; and

(¢y il so. what steps are being taken to
remove thise

THE DEPUTY MINISTER IN  THE
MINISTRY  OF FINANCE (SHRIMATI
SUSHILA ROHATGNH: (a) to (¢) The level
of credit utilisation in diffrent 1egions s
linked with the lovel of coonomic activity,
particularly in the organised sectors of trade
and industry which, in turn, is influenced
by several factors sach as availability ol
infrasttucture facilities like power, transport
and communications,  availability of raw
materials, size of available  market and
availability of local entreprencurial talent.
By and large, therefore, states like Assam.
Bihar, Himachal Pradesh. Jammu & Rash
wir. Manipur,  Meghalava, Nagaland and
Uttar Pradesh, where the organised sectors
of trade and.industry do not yet constitutc
a significant segment of their economy, hase
relatively low credit-deposit ratios. Growth
of large scale industry and trade can be
brought ahout only through implementation
of developmental programmes as ‘part of
the five year plans. However, the public
sector banks, on their part, have been
endeavouring to increase the flow of theit
credit to small borrowers in the priority

sectars like Agricuiture, Smahl Scale Industrv.

Road Transpor(, Keta( Trade ete. Thr
small scale of credit required by, suéh bor
rowers, does not enable the public sector
banks to .make a decisive impact on the
credit-deposit ratlo in these underdeveloped
States, although suth an approach dees cn-
sure that henefits of the, mximwdy lending
policics rouch the smmﬂex boroivers.
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Payment to Air India Employees during
Lock-out

7603. SHRI K. LAKKAPPA: Will ihe
Mmister of TOURISM AND CIVIL AVIA-
TION bhe pleased to state:

(a) whether duting the lodk-out period in
Air India somc cemployces of the Corpma-
tion were over-paid; and

(b) if so, the facts therenf?

THE MINISTER OF TOURISM AND
CIVIL AVIATION  (SHRI RAJ BAHA
DUR)* (4) No, Si1.

(b) Does not aiise.

Goods Imported from Bangladesh
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8. No. 1TEMS Qty. Value
2. Waste of synthetic or
regencrated fibres not carded
ar combed . . 70 341
3. Jute raw ‘excl. Bimli-
patam and mesta) 10380 16646
4. Glycerol and glycerol
lyes . . . . 36 235
5. News print paper 7531 26285
6. Uelulosic plastic waste
(e.g. celiulose acetate
or mtrate film scrap) 30 152
7. Other articles 1277
TOTAL 59818

7604, SHRI D. P. JADLEJA.

SHRI ARVIND M. PAITRI -

Will the Mimster ol
pleased to state:

COMMERCE b

(1) the names and quantty ot goods and
vaw materials imported  from  Bangladesh
during the vear 1974-75; and

) the vatue of these artides

THE  DEPUTY MINISIER IN 11
MINISTRY OF COMMERCE (SHRI VISH
WANATH PRATAP SINGH). (a) and (I
A statement showing quantiny and value
of goods unported fiom Bangladesh during
the year 1974-75 (upto Nowv. 71) is laid on
the table of the House import daw
hevond Nov, 74 is not yet available.

Starement
Statement showg Qly. & Value of goods
imponted from  Bangladesh during 197475
(upto Nov., T4).

Value in Rs. thousands.

Qty. in tonne
&, Noy ITEMS Quy. Value
. i h P!Gpa-!a‘
! tjz::mﬂﬁﬁa . . 2157 14855

Notk :—Figures arc provisioual and sub-
jeet to revision,

Source:—*Monthly Statistics of the For-
eign Trade of India Vol-IT
Import’” brought out by the
Director General of Commercial
Intelligence & Statistics, Cal-
cutta,

Cicdic Given by Banks to Food
Corporation of India

7605, SHRI N. E. HORO: Wiil the Mi
nister of FINANCE be pleased 10 state:

() whether the onsoitium of banks fin.
auncng public tood procurement operations
have given an additional credit of Rs, 212
ame to the Food Corporation of India
to pav i recently imported foodgrains,

and

(h) if wo. the particulars regarding the
bank  «redit given for public food pro-
curciient operations to FCI and State Gov-
etnsnents and their agencies during 1973-74
and 1974-75?

THE DFEPUTY MINISTER IN THEFE
MINISTRY  OF FINANCE (SHRIMATI
SUSHILA ROHATGY): (a) Yes, Sir.

(b) Particutars of outstanding advances ot
the tonsortium of banks finanding  public
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food procuremcat operations during 1975-74 and 197475 were a5 followss

' (Rs. in crores)

Amount outstanding in the account of

As on FCI S/Govts.  other Total
© Agencies
28th Dec., 19738 309.2 28.5 14.5  852.2
29sh March, 1974 | . . . 293 .4 43.3 30.1 366.8
28th June, 1974 . . 821.8 98.2 103.4 523.4
27th Dec., 1974 82.3 49.6 83.6 215.5
15th April 1975 867.3 93.9 105.0 566 .2
(Provisional}

Advances by Dena Bank

7606. SHRI B. S. BHAURA: Will the
Minister of~ FINANCE be pleased 1o state:

(@) whether the Dena Bank is faced with
the prospect of losiag several lakhs of rupees
through bad advances:

(by it so, the particulars thereof:

. (v) whether gy investigation  has been
instituted into this mauer to detect the

responsible officials; and

(d) it so, the nature of furthar action

being taken in this regurd?

THE DEPUTY MINISTER iN THE
MINISTRY OF FINANCE  (SHRIMATI
SUSHILA ROHATGY): (a) and (h) Under
Section 29 of the Banking Regulation Act,
1949 and the proforma of the balance sheet
and profit and 1oss account prescribed under
it, read with Scction 13 of the Banking
Companics  (Acquisition & Transfer of
Undertakings)  Act 1970, the nationalised
banks are cenjoined upon not to divulge in-
formation regarding provisions for bad and
doubtful debts or regarding the affairs ol
their constituents.

However, all advances which are consi-
dered bad or doubtful are kept under
close watch and remedial action as warranted
by each casc is being taken. All nationalised
banks including the Dcua Bank make ade.
quate provision for bad and doubtful debis
out of their annual profits on the advice
and to the satisfaction of cheir independent
statutory auditors.

(© and (d) The banks are sometimes
faced with irrcgolar feamures developing in
certain accounts endangering the realisation

of the dues. The banks look into the ted-
sons for such incegularities as also the causes
tor default. They make necessary cuquiries
departmentally and  wherever  considered
necessary, take the help of other Govern-
mental agencies for investigation into cases
of suspected malafides and  appropriate
acgion is waken against persons found guilty.
Phe adequacy or atherwise of the necessary
builtin-sateguards, checks and  balances in
theit various procedures e looked iuto by
the banks themselves as abo  during  the
comse of audit by the Auditors and ins-
pretions conducted by the Reserve Bank of
India. All the banks, including Dena Bank,

me following this procedure,

Moves of E.E.C. o restrict Import of Cotton
Textiles from India

7607, SHR1 VEKARIA: Will the Minis.
ter of COMMERCE Dbe pleased to state
what line of action is being taken to coun-
ter the reported moves of E.E.C. to restrict
the imports of cotton textiles from India?

THE DEPUTY  MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): Impotts of
all cotton textiles from India into EEC have
hitherto beea subjected  to  quantitative
restrictions according to bilateral agreement.
We entered into negotiations with the EEC
for a new arrangement, with a view 1o
securing a less restrictive Tegime, which have
been concluded last week.
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Charges of Smuggling against Shareholders
of Gwalior Rayon Silk Manufacturing Co,
Ltd.

Wrikten Answer s

7608. SHRI VEKARIA: Will the Mimste
of FINANCFE be pleased to «tate:

(a) whether any of the share holdeis o
Dircctors of the Gwalior Rayon Sitk Manu.
tacturing Co. Ltd. weie arrested on charge
of smuggling:

(b) if so, of such
and

the names petsons;

(¢) the nature of charges and the inai.
minating articles 1ccovered from them>

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAR
KUMAR MUKHERJEF): (a) From the m.
formation available with the major Custom
Houses, it is avertained that none of thy
irectors of the Gwabon Rayon Silk Manu
facturing Co. Ltd, were arested on charges
of smuggling.

The total number of Share holders in thig
Company as on | 21975 was more thay
15,400  Theswe share-holiers are spiead alj
over the countty, The information regaid-
ing the Shac-holders arrested so far on
charges of smuggling will therefore, have
to be (ollected from the field formations
all over the country. Collection of the de-
sired  information therefore,  will involve
considerable time and labour which may
not be commensurate with the results that
may be achieved. However, if the Honoura.
ble Member desires to have  information
about any particular Share-holder(s), the
same can be collected and laid on the
table of the House.

(h) and (¢) Does not mise in view of (a,
above.

Recipients of Ex-gratia Compensation for
Enemy Properties

7609. SHRI SAMAR GUHA: Will the
Miniter of COMMERCE he pleased to
“tate:

(a) bregk-up of the figures of the numbe
0l recipients of ex-gratia compensation for
properties declared as cnemy properties in
former Pakistan separately for (i) West
Pakistan and (i) Ewst Pakistan Claimants
for each year (separntely), for the year 1972.
18, 19734 and 197475
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(b) names of the (i) persons and (i) con-
sorns of West Pakistan and East Pakistan
wha recased above two lakhs for each year;

(¢) names ol the (i) puersons and (i) con-
cerns of wach wing of Pakistan scparately
who received (xv-gratia compensation ahove
ten lakhs, and

(d) the names of the (i) persons and (ii)
toncerus of each wing separately who re-
teived Rs. 2% lakhs and aboves

THE  DFPUIY MINISTER IN THE
MINISTRY OF COMMERCF. (SHRI VISH-
WANATH FPRATAP SINGIL - [a) 1o (d)
The requusite information s being com-
piled and will be placed on the Table of
the House.

Activities of Grindlayy Bank

7610 S{{RI BHOGENDRA JHA: Wil
the Minmster of FINANCE he pleased to
state

{4) whether the Grindlays Bank has been
receptdy hnked up with the National City
Bauk ol U.S.A., which had admitted having
provided the C.LA. several million doflars
for the Bay of Pigs imasion of Cuba; and

(b) it o, the particulars thereof and

Government’s reaction theretor

THF DEPUIY MINISTER IN THE
MINISTRY OF FINANCF (SHRIMATI
SUSHILA ROHATGI): () and (b) In
1969, 40 per cent of the shareholding of
the National and Grindlays Bank was ac.
quited by the First National Gitv Bank
of New Yark.

Fhe National and Grindlays Bank Ltd.
(now Grindlays Bank Ltd.) had also entered
into an agreement with the First National
Citv Bank in terms of which the latter bank
had agreed to render to the former bank
technical services with respect to training
progtamme, operating practice, credit po-
licv, administration, expansion and devclop-
ment of basiness, The agrcement came into
effect from Ist April, 1969 and was valid
for a period of 5 years i.c.. upto 3lst
March, 1974. A< this was a matter on which
the Reserve Bank felt that ir should ex-
ercise its control, the Reserve Bank istued a
directive in November 1972 according o
which no hanking ioRitution or company
shall without the approval of the Reserve
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Bank, appoint or employ, inter aBa, any
banking mstitution or company incorpo.
rated ountside India, or any branch or office
in India of such bankng institution or
vompany as its adviser for gwving 1t amy
techmeal or management advice 1 regad
to the busuness in India of such bunking
company o any part of such busness [n
pursnance of this dircetive  the Induan
branches of foreign banks and the foreign
banks operating n India a1e now required
to furmish a certificate with ther apph
tations for remuttance of profits certifying
that no part of the income mnduded 1 the
amount 0 Be rewrtted as profies fus drsen
out of any Jppointment as  Lechmalf
management adviser tp a banking company
in Indir  accepted without the appioval of
the Rescrve Bank The Reserve Bank hag
since reported that the poiuons of the
Techmeal Services Agieement entered ino
by the Nauonal & Grindlays Bank Ltd wah
the Furst National City Bank, affccting brap
chies of the former bank 1n India  hyd
lapsed on $1st March 1974

Financial Awd given by IR C to Onissa

7611 SHRI P GANGADEB Will th,
Minister of FINANCF he pleased to state

(a) whether any finanaal ard was given
to sick/closed undertakings in Orissa by
Industnial Reconstruction  Corporation of
India or Government of India dunng the
last ycar, and

(b) of 0, the figures thereof?

IHL DEPUTY MINISTER IN TRE
MINISTRY OF FINANCE (SHRIMAT]
SUSHILA ROHATGY) (a) and (b) Nether
the JIndustrial Reconstruction Corporation
of India nor tht Government of India has
provided assistance to any sck/closed 1n
dustrial undertakings 1n Onssa duning the
1sat year

Seinure of Smuggled Watches

7612 PROF MADHU DANDAVATE
Will the Minister of FINANGE be pleassd
to stite

(a) whether the Marine and Presentive
Division of the Central Excise Collectorage
seited 18 pickages contaming smuggled
watches velued at Rs, 18 lakbs from g
country craft at Ha}t All in Central Boss.
bay

APRIJ, 25, 1975
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(h) if so, whether there was any armed
encounter with the smugglers; and

(cy whether the smugglers have been ar-
1cated?

FHF MINISTFR O SIATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
RUMAR MUKHERJEE) (a) Yes, Sir.

(b) and (¢) lhe suspect craft was given
a warning to stop, by shouting Subse
quently  three rounds were fired on the
hont side of the craft as the cvew members
did not vickd  1hey then jumped into the
sev and csaaped Consequenthy  there have
bueen no aresty

Payments by Hindustan Lever Ltd. in case
of Foreign Visitors

SHRI ¢ k CHANDRAPPAN
SHRT H N MUKERJFE

76148

Will the Minister of FINANCE be pleased
10 srte

fa) whether under the Foreign Fxchange
Regulanon At foragn sisitors 1ic requared
to sttle thenn hoted bills and make otha
payments in foragn  currency

(b) whether Hindustan Lever Ltd  a sub
sichary  of Untlovers, London 1s recening
sores of foreign vistors sumply for  the
puirpose of sight seeang,

() whather the bills of these visitors are
bang settled by Mjs Hindustan Lever
Timited in Indian rupee,

(d) whether 1t amounts to a loss of fore
ign exchange to the country and

(<) if so the loss suffcred thereby durnng
the last three years and the action taken
by Government to save this loss of foreign
cxchange?

THE MINISTER OF STATE IN THF
MINISIRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE) (a) Under a sche
me introduced by the Government with
effect from 1.11-1972, foreign sisitors are
required to settle theéir hotel bills and make
other payments in foreign exchange 1p
the form of sterting or doltars or traveller's
cheques exprossed in those currencies or in
any other convertible currencles. Howerer
payments in Indlap Rupees oould slso be
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aecgpted fromn o1 on behalf of foreigners
who belong to certain exempted tategories
or on whote behall spedal permission for
posting has heen obtained bv an Indian
company from the Government of India o
from the Reserve Bank of India.

(b) to (d) Hindustan Lever 1.td., has been
oceasionally applying to the Resetve Bank
of India ceking permisuon for meeting the
hotel bils of some of theit officials belong-
g to their principnis viz. M/ Unilever
1td., London on the giound that the set
vites of these officials are cseential, for
comducting research activities or for impart-
ing special tiaining to theit ¢xecutnes in
India. Such applications aie onsidered on
metits amd permission granted 10 the firm
1o defiay local cxpenses on such executives
upto reasonable  amounts,

Inasmuch as excmptions of this natme
ne stipalated in the scheme under 1eference,
1 does pot amount  to loss ol foreign
exchange to the country.

{t} Docs not arise

Investment in Constructing Pragati
Maidan

1611 SHR] BHOGENDRA JHA Wwill
the Minister of COMMERCE be pleased to
state:

fa) what was the total imestment m con-
structing the Pragati Madan for Asia "72,
the total number of persons (mpleed there
in 1972 and their numbers at present, the
ticome  derived  from  various  exhibitions
and fairs held there till now: and

(M) whether any proposal for the proh-
table use of Pragat! Maidan by holding
specialised /connmodity trade fairs is unde
consideration and if «w, the hroad details
thereabout?

THE DEPUTY MINISTER IN THF
MINISTRY OF COMMERCE (SHR] VISH-
WANATH PRATAP SINGH): (a) The to-
tal jnvestment of the Fair Qrganisation in
constoeting  the Pragati Maidan for Asia
'72 har been about Rk, 7.40 crores. This
does not include investment by other Cen-
tral fovernment Departments, Export Pro-
mation Conncits, Public Sector Undestakings,
State Governments and other particdpants.
The total viumber of persons employed in
Sazetted -and non-gazetted posts of the Fair

I~} L83/ NDf75
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Origanwsation at the time of ASIA®7Z2 was
ncady 1160, The number of such employees
now is 160. The tofal income derived from
ASIA'72 and other exhibitions and fairs held
since then n the Pragati-Maidan is appin-
svimatcly Rs. 240 cotes.

(hy Proposals jor  the profitable use of
Pagan Maidan by  holding specialised/
rommodity trade fairs are under considera-
tion. Detatls will be worked owl when the
proposals are finalived.

Exccutive Pilots ot Indian Airlines

015 SHRI VAYALAR RAVI. wWill the
Mimider of FOURISM AND CIVIL AV1A.
LION b pleased to satc:

ta)y whetha Government have noticed the
epois appearing in newspapers regarding
the Fxccutive Pilots of the Indian Airlines
bemng put on duty continuoushy  without
giang rest 1o them: and

thy 1f so, the facts thereof and the action
taken m the matter?

THE MINISTER OF TOURISM AND

(VT AVIATION  (SHRI RAJ BAHA-
PRy (a) and (b) Yes. Sir. The main

pomnt made in the press report is that the
veeutive prlots are violating the flight and
iy e hmitations  applicable o line
ptlots  Fhe correct postion is that exeu-
tine plots are not governed by the flight
and dute time limitations applicable to the
prlots under the agreement executed by the
AManagement of Indian Airlines with the
Indian Commercial Pilots Association. None-
theless the requirements of safety of opera-
uons, as specified in the Aircraft Act, are
dulv kept in view even when executive
pilots undeitake flight duties,

Meeting of Indo-Nepal Join: Review
Committec

616 SHRI MOHINDER SINGH GILL-
SHRI ARJUN SETHY:

SHRI PURUSHOTTAM KAKOD-
KAR:

SHRI M. 8. PURTY:
SHRI H. K. L. BHAGAT:

Will the  Minister of COMMERCE be
pleased to state:

(2) whether the Indo-Nepa! foint Review
Committee met during the lant menth 'n
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grder to accelerate measures regarding joint
trade interests; and

{b) 1f so, what are the majo: decisions
taken in the above context?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) The
foint Review Committee met fiom 24th to
26th March, 1975 to review the progress
of trade between India and Nepal

(b) After the Review Committee meeting
referred to an reply to Part fa) of the
Question, an Agrcement was reached on the
various measures to he adopted to ensure
speedicr movement of Nepalese goods 1n
transit and to avoid congestion 1t ports
Cetlings were also fixed n respect of cer-
tain cssential commodities up to which sup
plies from India to Nepal will be made
duning 1975-76.  Problems relating to dc
Rection of trade were also connidered Sepa
ratelv, 1t has been decided that the prices of
essential goods exported to Nepal are to
be settlcd afresh by the contracting parties
Thesc prices are to be as per prices ot simi
lar aiticles at which expoits are made to
friendly ncighbouiing countries.

Sale of Smuggled Goods

SHRI MOHINDER SINGH GII L
SHRI M. C DAGA

SHRI R. S PANDEY

SHRI N K SANGHI:

SARDAR SWARAN SINGH SO
KHI-

7617

Will the Minister of FINANCE be pleas
«d to state:

(a) whother his attention has been drawn
to press reports that the smuggled goods
have again started appearing in the Bom-
bay markets and streets in large quanti.
ties;

(%) if so, whether the application and use
of MISA, COFEPOSA has proved io be in-

cffective or has been stackened for that rea-
son; and

(c) if not, the reasons for such sudden
spurt of contraband articles at such a peale?

THY. MINSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB

APRIL 23, 1975
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RUMAR MUKHERJEE): (a) to (¢) The
Government has seen sorie Press reports to
the cffect that smuggled goods have sgain
started appearing in some markets in the
country. The intelligence reports also indi-
cate that there are again signs of activities
by smuggleis  However, the preventive de-
tention of smugglers and foreign exchange
racketeers and othier measures taken by
the Government have considerably restrained
the smuggling activities and reduced the
open display and sele of goods in large
quantities.

There has been no slackening of effort
and the situation is kept under constant
watch  Town rads are carried ouf eatensi
velv i sensitive areas, and frequent patiol
Img n specd boats are also undertaken
More staff for anu-smugghing work has been
recrutted and  the yulncrable pomnts  arc
hang overed

Export of Indian Transistor«

7018 SHRI D D DESAI

SHR! RAGHUNANDAN
BHATIA

LAL

wWill the Ministir of COMMERCF be
pleased to state

(a) whether the export of Indian Tran
sietors during the current financial year has
gone up as compared to last year:

(b) 1if so, the countries to which the

Tiansmstors have been exported; and

() the total amount of [orcign exchang
carned therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH
WANATH PRATAP SINGH): (a) The ex
port of Indian Transistor Radios has gone
up during the year 197476 as compared
to 1978.74

() The exports were mainly to the fol
lowing countries:

1. U. K.

2 Holland.

3. ARE.

4 Nigeria.

5. Dahomey,

8. Echiopla.
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7. Crechoslovakia.

8. Bangladesh.

9 Singapore.

10. Malaysia.

11. United Arab Emirates.
12 Zamba.

14 Srilanka and

14, Switzerland

(t) 1973-74. Re. 165.22 lakhs.
1974-75 Rs. 210.00 lakhs (Estimated)

Giant of Separate Credit to Cotton Mills
7619 SHRIMATI ROZA DESHPANDE -

Will the Minister of FENANCE be pleaccd
10 state:

(4) whether a proposal has been mooted
at othdal devds to grant sepatate credut
outside  the cutrent Limits o the cotton
mills to enable them to purchase Palustam
otion

{hy it <o, the reasons thaefors and

i) how much Government have sanction-
«d o these cotton nulls during 1974 75 and
1975 76~

LHL DEPULY MINISTER 1IN THE
MINISTRY O 1INANCE (SHRIMATI
4USHILA ROHATGI). (a) No, $u

thi Iocs not arise
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(©) Available daia relating to schedulod
comeicral banks' outstanding advances o
wtton mlls (induding processing  units)
against the securty of cotton and kapas for
the months of August to Nowember, 1974,
Along with wmparable data ter 1973 me
set out helow .

Month wise  outstanding advances of
scheduled cnmmercial banks to cotton mills
against the sccunty of cotton and  kapas

(Rs. lakhs)
Last week of 1973 1974
August 126,33 154,06
September 112,65 148,82
October 119,83 143,02
Novembel 108,03 140,38

Production of Tea

7020 SHRI 1HA RIRUTTINAN: Wl
the Muister of COMMERCE b pleased 10
stafe the total production of tea in India
duning rhe last thiee vears, year-wise and
State wise

P DEPUTY MINISTER IN  THE
MINISLRY OF COMMERCE (SHRI VISH-
WANALH PRATAP SINGH): The pro-
diction of tea duning 1971, 1972 and 1973
acconding to States 1« as undet

(In thousand kgs.)

States 1971 1972 1973
Asam . 223,665 939,206 251,825
West Bengal 104,087 108,576 110,489
Bikar . . . . . . . . 41 23 23
Tripura 2,960 8,011 3,857
Uttar Pradesh. . 690 €13 840
Himachal Pradesh 888 1,258 1,127
Tamil Nadu . 37,581 53,099 56,020
Karnataka R 2877 3,307 2,873
Kerala 42,729 44,903 44,898

Figures for the year 1974 are not yet available.
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hvmla! to Sec-up. Airpore vedr
S aneshwamm e o

1612‘ SHRI 'IHA K‘RUmNAN witl
the Minister of TOURISM. AND CIVIL
AVIATION be. plcased o state:

(4) whether Government have any pio-
posal ta set up an kirport near Rameshwa-
ram by 1cnovaung the existing airport at
Uchi Puti; and

(b) the action taken so fn or proposed
to be taken in this regard?

THE MINISTER OF 'TOURISM AND
CIVIL. AVIATION (SHR RA] BAHA-
DUR): (3) and (b) There is no pioposal
te develop the existing fair weather air-
steip at Uchi Puli (near Ramnad) as the
Indian Airlines have al present no plans
to airlink Rameswaram.

Decivion on Higher Cotton Support Price
for Long Staple Cotton

7628, SHRI DHAMANKAR:

SHRI VASANT SATHE:

Witl the Minister
pleased to state:

of COMMERCE  be

(a) whether Government  have  taken 2
decision 6 higher cotton supporting price
for long staple cotton in view of the -harp
fall in ibc open market price; and

(by il so, the main features thevcof?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) No, Sir.
There is no proposal under consideration
of Government for increasing the support
price for long staple cotton.

(b} Does not arisc.

Provident Fund Account Statements of
Central Information Service Offices

' 7624. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
1 state:

{a) whether the Provident Fund Accounis
Statements of Central Information Service
Officers maingained by Individual Running
Ledget - Accounts (AGCR) are not being sent
to the: oﬂicen concemed fur 2 numhet af
yemis; apd
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(h; it v0, ther rcasan fot thie satic- and
what Temedial steps an. ‘pmpmcd ito e
taken. in this wgard?

Wisian Aoiseoats

THE MIN(SI‘!’R ()!- ‘HAFE l}‘v THE

MINISTRY OF FINANGE (SHRIL PRANAB

KUMAR MUKHVRIEL) (aj The Provident
Fund Account Statements upto 197172 of
Centrat  Information Service Officers were
sent to thern by the end of November, 1973,
The siatements for 1972-73 are expected to
be issuedt in Mav 1975 and. those for 1973-
74 by the end of Scptember, 1975,

(h) The delay is partly due to late o
ceipt ot printed ledgey forms from Printing
and Statinnery Department and  partly to
the  time  taken to overtake accumulated
arvears, Steps bave however been taken to
complete the work upto 1978-74 by Septem.
her, 1975,

Demand of Yarn from Punjab

7625, SHRI RAGHUNANDAN 1AL
BHATIA: Will the Minister of COMMERCF,
he pleased to state:

fa) whether there has been any demand
trom Punjab for different counts of yan

during the last quareer;

(hy if so. the total demand:

() whether a good  number of small
weavers and factories in Pnnjab have not

been able 1o ger the  required quantin
during 1974.75: and
fdy the  steps  twhen by the Centre in

this regard?

THE
(SHR}
) No.

THE DEPUTY  MINISTER IN
MINISTRY  OF COMMFERCE
VISHWANATH PRATAP SINGH):
Sir.

(h) Does not arise,

(t) Government have no such informa-

fion. o

iy D«es nat atise.
Insuing ol Cmnmonman’n Version of Buﬂ;ﬂ
NMK.

7626. SHRI B V.o Wiu i the

"tﬂmm-r of HNA\’ »F he wensed to state:

Ay whemcr his M:mmy .pmpm te
uume A commanmau s version of the hydget
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inclusive  of l"l‘m'budgem‘ for cach State
in vernacular; and

C(b) i so, when this easily intelligible

biidget will be available? -

"rm-:‘ MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI PRANAB
EUMAR MUKHER JEE):

"fay No, Sir.

{by Does not arise.

Smugglers’ coanections  with Politicians,
Magistrates and Legal Luminaries.

7627. SHRI  MADHU LIMAYE: Will
the Minister of FINANCE be pleased 10
stater

(a) whether the  Minister of state fo
tinance in his press conference of 1sth
August, 1974 and statements in Lok Sabha
in reply 1o Calling Auention of 22ud
\ugust, 1974 mentioned that the leading
sugglers  had  political connections;  got
the help of legal  luminaries and were
lightly let off by Magistrates:

() what are the names of these politi-
«itl connections, legal luminaries and mags-
(rites;

{¢} whether the former Chief  Minister
Shri Sukbadia appeared in public and
hreakfast  with Nainmal Punjaji Shab in
IR

M.P.
Coolic

(@) whether  Shri Yashpal Kapw
also had many  interviews with
Mastan;

(e) whether the Prune Minister spoke in
mecting calied in support of the Daman
MIA,  who is brotherinlaw  of Sukwm
Nuran Bakhia in the 1972 elections; and

() whether any penal or administrative
action has been taken against the people
named in reply to part (h)?

THE MINISTER OF STATE IN THF.
MINISTRY- OF FINANCE SHRI PRANAB
KUMAR MUKHERJEE): ' (a) In the press
handoue * issoed by the then Minister of

State " fof . Finance during the press con-.

ference ‘on 18:8.1974, ‘thefe was no men-
ithe alleged political connections
prs.” He had, in the debates in
¢ ‘Calling Attention Notice of

reply 14" th
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22-8-74, mentioned only’ that the smugglers
were very powerful persons owning property
and all that went with it, whether it is
4 question of patronage or influence etc.
The Speaker had, thercon, ohserved that
this was just a simple observation and the
Honourable Members should not add their
own meaning into it. The crstwhile Minister
of State for Finance had also mertioned that
when these persous are sent for prosecution.
they are let out lighuy by the Magistrates
because of various factors. The Minister
had further observed that these persons
were also in a position  to get the best
legal luminaries available in the country.

Whitten Ansioers

() In view of (a) abuve, the question
of names of political connections does not
arise. As regards names of magistrates and
lawyers, collection of information would
require going thiough voluminous records
of past several ycars, of ficld [ormations
all over the country. This would involve
considerable clfort and  time. It may
however be mentioned with reference to
the Judgements of Magistrates, the Depart-
ment  prefers appeals in all cases where it
is considered necessary.

(€} and {d)  lhe Goveriuuent have no
specific information,

() During  pre-election period .in 1972
the Prime Minister had visited Daman as
part of her schedule for election campaign
and had addressed a  publiz meeting  at
Daman.

(f) Doey not arise in view of reply 1w
part (b).

Payment of Commissions to Bank Managers/
Employecs in  Nationalised  Banks by
Nationalised General Insurance Companies.

7628. SHRI MADHU  LIMAYE: Wwill
the Minister of FINANCF be pleased to
state:

(a) whether Government  have received
any communications in March, 1974 and
therealter ubout the pavment by nationa-
lised general insurance companies of com-
missions to Bank  Managers or emplovees
in the nationalised banks; . )

(b) whether the practice of appointing
Bank Managers or emplovees of nationa-
lised banks as insurance  agents will be
dimon}mutd; and "

(c) if a0, whether Benam!’ ‘wansactions of

this kind will also be prohibited:
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- THE DEPUTY MlNlSTER IN THE

MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGY): (a) Yes, Sir.

(b} Instructions were issued in 1972 pro-
‘hibiting the bank employees from holding
an insurance agency. . Further, all the
nationalised banks were asked ta place in-
surance business in rospect of their own
properties directly with the imsurance com-
panies and not through agents.

{) In case a bank employee maintaing
an insurance agency in his own or some
other name or receives any part of com-
mission from an agent of any insurance
company appropriate necessary action would
be taken against him and the concerned

agent.

Disposal of Accummlated Stocks of Import-
ed Non-Ferrows Metals with M.M.T.C.

will the
pleased to

7629. SHRI 5. R DAMANL
Minister of COMMERCE he
state:

(a) whether the Minerals and  Metals
Trading Corporation has been able to dis-
pose of its accumulated stocks of imported
nou-fercous  metals  since  announcing e
duction in prices and other concessions;

(by if 30, the broad details thereof and
the present stock position; and

{¢) the main features of the new policy
of imports to avoid such a sad experience
i fature?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERGE (SHRI
VISHWANATH  PRATAP SINGH): ()

The off-take of non-ferrous metals has re-
covded significant improvement in the first
quarter of 1975 and the stocks are expecied
to .come down to normal level in the nmext
few months.

(b} Improvemuent in off take of thes
metals may be noted from the statistica:—

OF take of nonderrous metals) Quantity
o in M.T)

Period Copper  Zine  Lead
chbzr-Dmmb‘ef. 3719 9432 5728
197 .
Jareginry-March, '6&58 44289 7872
1975,
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The dtacks held by thie. Gorparation us
on the Blst March. A975 were a5 follows:m..

. Tamm
Copper 7 .. L, 0,147
Zine 23,061
Lead . 15,174

(c) lmporis have been suitably regulated
after re-assessing the import reguirements
and tahing into account stocks of different
non-fervous metats held by the Corporation,
Allottees are also now required to deposit
carnest money at the time of registration
of their Release Order. .

Export Tavget for 1975.76

7688, SHRE 8. R, DAMANI:

DR. LAXMINARAIN PANDEYA:

Will the Minister of COMMERCE be
pleased 10 siate;

(aj whether the export target tor 1975-76
will be much Jower  than the estimated
28 per cent increase ip value of exports in
the current year; and

() ot s, the actual figwies decided wpon
and the reasons thereof?

THE DEPUYY  MINISTER IN THE
MINISTRY  OF  COMMERUE  (SHRI
VISHWANATH  PRATAP SINGH): (a)
and (b) The export target for 197576 has
not yet been finalised. While lhxing the
target all factars like the past expore per-
formance, the domestic  avaitability of
goods and International trading conditions
ctc. will he taken into actount.

Funds given to States for Administrative
Requirement and Social Service

63 SHRT M. € DAGA: Will the
Minister of FINANCE I pleased ta statc.

(3) the States which were given funds
in 1974 and 1975 op the Tecommendstion of
the Finance Commimion under article 275(1)
of the Constitution for administrative 1
quirement and for social services as. bacl-
wand States indicating the anwum given in
each oi them, ynr wue and

¢b). xlxe,,poim taken intg wmum «‘by his
‘Ministry befare giving, this anmpynt?
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THE MINISTER QF STATE IN THE
MINISTRY OF FINANCF (SHRI PRANAB
KUMAR MUKHERJER) (3) and (by Ihe
following amounts of grantinaid under
article 275(1) of the Constitution, As recom
mended by the Sixth Finance Commisson
were paid to State Governments i 1974
7% and are pasable in 1975 76 —

Whitten Answers

Name of State Amount Amou it
paid in payable
1924-75 i 1977 70

12 83 13 47
49 66 il 33
18 78 239
31 n 3o
34 47 14 65

Andhra pradesh
Assam

Bihar

Himachal Pidesh
Jammu & kashmr

Kerala 13 85 43 40
Manipu 21 05 2197
Meghalava 13 61 14 23
Nagal ind 23 77 24 68
Orisny 5% 97 60 1
Rajasthan 19 30 48 57
Tripura 20 66 2153
Uttar Pradesh 2] 61 33 9i

West Bengnl 5829 49 27

While rccommending the above amounts of
grant 10 atd  the Finanee Commustion took
mto account the requurements of tands for
dimnistrative and social sexviees  The
(nterta adopted by the Comwsien fo
derermiming the assistance needed In each
State are indicated 1 Chapier XIT of ats
Report which was lod on the Taible of
the Houwse in December 1979

in § gewdl W der
7632 ft §w W= I
¥ wieeg dd 7z Ty W owW
i fr

(%) €9 g9y 2 7 s @
AT FT TR g A A
LA (o

(a) ®n  g@wrw w1 fawr
O IOW W wgrrEr RN
¥ fulr fegw sonr oww Wt E
ey & owr § 0
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atforon savery & goeiaht (o

forerara ware fiig): (%) o P
T F

(=) wafd zaFTa 97 1 59
srafegar Agr Paw Same &
w ¢ wfw wler s &y oW
dt genafad @7 § fawg 77X
 smufa § iy 9w aer sam
¥ oo qft it owar 7 A%

forzreor
HATF TSI {9 U5 AT A
# FATH g
1 #F qa 5,97,000
2 oEw 5,90,480
1 fagr 200,820
4 e 34,069
5 gheamn 8,991
o femTEe wEr 2,136
7 SO TAT FEHT 39 TG E
8 F9 71,325
9 HET W 52,738
10 W 1,85,000
11 w"fo 2,00,259
12 9§97 (FaATeF) 1,37,000
13 APmAE 50
14 9= 18,000
15 oA 1,41,750
16 FEE1 87,281
17 afwsg 5,50,000
18 frgo 10,000
19 a7 3w 509,400
20 afFeq I 1,60,030
21 T AT ATT
gasft

e
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Loap Advanced by Natonalised Basks to

$ C. and Tribal Applicanis of Orisen

7634 SHRI ARJUN SETHI. Wilt the
Minister of FINANCE be pleased to state

(@) the amount of loans advanced by
the nationalised banks to Scheduled Casy
and Tribal  Applicants of Orissa State
during the vear 1974, and

(b) the number of applications pending
a< at the end of March, 1975

IHF DFPUTY MINISTER IN IHF
MINISTRY OF FINANCE (SHRIMA1I
SUSHI1 A ROHATGI) (a) and (b) Banks
do not maintain  statistcs separatelv of
advances extended exclusively for Schedut
ed Castes and Scheduled Tribes members
The present system of staustical reporting
does not aiso provide for compilation of
data relating to the number of pending

applications

Since nitionalisation < part of the 1
cepted pohey banks pmucularly the pub
have been endeavouring

small

Ie wctor banks
to 1cach non mereasing measure
horrowers tn the various prionty sectors ol
agriculture  small scale tndustrics, transpor!
operiors I'he banks
we also extending assistance at a conces
aont! interest rate of 4 per wat to th
weaker among the weak 1o as ipanv
275 districts/areas, which are classified ac
mdustrially  backward or where  SFDA
MFAl programmes are under implementt
tion The bulk of the advances to Schedu!
od Castes and Scheduled Tribes membo
will hgure under loans to small borrowers
in the hitherto neglected sectors and unda
the Dafferential Interest Rate Scheme Tin
details of the outstanding advances of pub
lic sector banks  (including mationalised
banks) to these sectors as at the end of
December, 1979 in Ovisea are wer out in the
Annexure

self emploved etc



169 Writien Axstwers

VAIBAKHA 3, 1897 (SAX4)

Writtan Answers 170

ftatement

Public Sector Banks® advances to Agrieulture, Retcil Trade, Transport Services, Differential Interest
Rate ete. in the State of Orissa

{As on the last Friday of December, 1973)

{Amount in thousands of Rs.)

. No. of Ampunt
Qccupation Accounts  outstand-

ing
1. Agricultural and allied activities , 25,290 29,802
Of which: )

(a) Direct Finance . 22,338 24,741

(b) Indirect Finance 399 3,824

(c) Allied activities . 486 1,176

2. Transport, storage and communication 1,431 28,132
3. Retail Trade 3,962 25,483
4. Personal and Professional Services 1,499 5,791
(a) Profcssional services 350 836

(b) Artisans and craftsmen 470 998

(c) Other services 679 3,957
Rural industries projects . : 477 756
Differential Interest Rate Scheme 2,855 601

7. Small Scale Industry . . 1,382 48,832
Total credit of all Scheduled Gommercial Banks in Orissa TTs652 5,959,279

Smugglcrs Evading Arrests

7635. SHRI JYOTIRMOY BOSU: Wwill
the Minister of FINANCE be pieased to
state:

(a) State-wise how many smugglers, agamnst
whom there are warrants of arrests under
the provisions of amended MISA, arc still
at large;

(b) names, addresses and  particulars of
the smugglers who have been evading
arrests; _and

(c) what steps, if any, have been or
are being taken in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (a) Orders of
detention issued under the Maintenance of
Internal Security Act, 1971 as amended
by Ordinance No. 11 of 1974, in so far as
they relate to smugglers and foreign ex-
change racketgers lapsed when the Con-
servation of Foreign Exchange and Fieven-
tion of Smuggling Activities Act 1974 came
into -foree  on 19-12-1974, However, the
Statewise breakiup of the mutnber of per-
sons ageist whom orders -of deténtion were

121 {LBB/ND/75

issued under the new Act but who have
not yet been detained or are absconding
as on 12-4-1975 is as follows:

State/Union Territory No.
Audhbra Prodesh 9
Bihar 8
Cha-digari {Union Territory) 1
Delha {U..ion Territory) 3
Goa, Damun & Diu 8
Gujarat 19
Jemmy and Kashmir 1
Karnataka 7
Kerala ’ i
Maharashtta 67
Pu jab 2
Tamil Nadu 26
Uttar Pradesh 4
West pengal 83
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(b) Personis who have been ordered to
be detained but who have not been de-
tained fare absconding ave from all over
India. It would, therefore, be difficult to
compile information regarding their names,
addresses and particulars accurately as re-
quired by the Honourable Member with-
in a reasonable time. If the Honourable
Member desires to have information about
any particular  person/persons, the same
will be collected and furnished.

(c) In a number of cases, action under
the provisions of the Conservation of
Foreign Exchange and Prevention of
Smuggling Activities Act, 1974 have been
initiated. Further, the field formations
have been instructed to trace and detain
persons evading arrest, with the assistance
of State Government authorities.

Smuggling of Goods

763 SHRI JYOTIRMOY BOSU Wil
the Minister of FINANCE be pleased to
state:

(a) whether according to an assessment
made in a conference of Customs and Ex-
cise Collectors recently, presided over by
a Member of the Central Board of Revenne,
even now goods worth about Rs. 8 crores
are smuggled into the country daily along
the Western coast alone,

(b) whether according to a semi official
estimate, essential consumer items worth
Rs. } crore a day are even now smuggled
out of the country;

(c) if so, what are the facts thereof; and

(d) Government's reaction to the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHER]JEE): (a) The Govern-
ment is not aware of any such ofhcial
estimates. However, as a  result of the
anti-smuggling  drive smuggling activities
have been considerably restrained.

{b) The Government is not aware of
any such semi official estimate,

(c) and (d) Does not arise in view of
reply to (a) and (b) above.

APRIL 25, 1973
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Report of Pmliamentary Sindy Group on
Tea Indostry

7637. SHRI JYOTIRMOY BOSU: will
the Minister of COMMERCE be pleased to
state:

(a) whether a Parliamentary Study Group
on Tea Industry was constituted;

(b) if so, who were it members and how
the Group was constituted;

(c) whether the Group has submutted its
Report and if so, its findings thereof;

(d) whether  according to the  Study
Group, concentration of buying power in
the hands of a few international buyers 1
one of the causes for sagging tea prices,
and

(e) if so, the facts thereof and Govern-
ment’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH): (a) to
(¢) An informal group of the following
Members of Congress Party in Parliament
who were interested in study of Indian
Plantations Industry, piepared a Report
on Tea Industry-—

1 Shri Harsh Deo Malaviya, Chair-

man
2. Shri Dincsh Chandra Goswami,
Convenor.

. Shn1 Bipin Pal Das.

. Shri B. K. Das Choudhury.
Shri R K. Sinha.

. Shri K. P. Unnikrishnan

. Shri Tarun Gogol.

. Shri Nripati Choudhary,
Sardar Amjad Ali.

10. Shri Sat Pal Kapoor.

11. Shri Biswanarayan Shastri.
12 Shri K. Lakappa.

18, Shri C. Gowda.

© 0 a D wm e

A copy of the Report was received in the
Ministry during March, 1975, The Group’s
“Suggestions for improvement’” annexured
in the Report are as per statement en-
closed.
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(d) and (¢) The Report of the Parlia-
menfarians’ Plantations Study Group on
Tea Industry inter-alia has observed that
roncentration of buying power in the
bands of a few international buyers who
control more than 509, of the world tea
trade and despatches of Tea to London
auction are some of the causes for sagging
tea prices.

There has been a declining trend in the
despatches of Indian teas to London auction
and the price of Indian tea in various
auction centres in India and abroad has
increased over the last one year. However,
the Government is examining the Report
in consultation with the Tea Board.

Statempent

Suggestions for immprovements:

The Tea  Industry is guided and
controlled by the Tea Board since its
creation by the Tea Act of 1953 under the
Ministry of Commerce in a manner which
needs thorough reorientation to uproot
many of its deep-rooted malady and many
of its evils. A frst look into the Consitu-
tion of the Tea Board will reveal that the
big business-interests in tea are having a
super-most position on the Tea Board. Its
members are mostly elected from big tea-
houses. Therefore, the Tea Board should
be reconstituted at the earliest by amending
the present Tea Act. There should be
more representations from labour leaders
and persons having  sufficient knowledge
on tea and its problems.

Suggested Measures:

(1) Tea Board should be reconstituted
with more representations from and
amongst the Members of Parliament,
Labour leaders, persons bearing suffi-
cient knowledge on tea industry, ex-
port economists, and representatives
from small and warginal tea gardens.
Representatives from big tea houses
should be curtatled,

{2) Tea export should be channelised in
a progresive manner by the Tea
Frading Corporation and it should
abo take upon the duties of making
packet tea and other weasures, as
neCEstary.

VAISAKHA 5, 1897 (S4K4)
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(3) In extreme cases and on considera-
tion of social responsibility, sick and
uneconomic tea  gardens be taken
over by the Government.

(4) Marketing can be greatly improved
if a new Auction System by introdaced
where buyers will be guided by thermr
impulse to purchase. It may be
the ‘Dutch System’ or any other
system cvolved after serious conside-
ration,

(5) Technical advice from Research Ins-
titutes should be readily available
free of cost.

(6) Tea saplings should be supplied free,
for replanting, infilling and exten-
sion,

(7) Government should charge a cess
based on per kg. production and
take over the responsibility for edu-
cation, medical aid, subsidised supply
of food and housing for labour.

(8) Levy of excise on ad valorem basis
with a maximum ceiling shouid be
charged at the point of sale and on
the basis of bills made.

(9) Excise rebate granted to the exporter
is unjustified when such duty is
paid by producer. Excise cannot be
linked to expart promotion. Every
part of excise rebate should come
back to producer who has made the
exportable tea.

Goods purchased by USSR and Resold to
other Countries

7638. SHRI P. R. SHENOY: Will the
Minister of COMMERCE be pleased to
state:

(a) whether a study has been made as
to the quantity of goods purchased by
USSR in India and re-sold to other coun-
tries; and

(b) if so, the types of goods resold in
this regard and the names of the countries
to which the goods were resold?

THE DEPUTY MINISTER IN THE
MINISTRY OF CCMMERCE (SHRI
VISHWANATH  P'RATAP SINGH): (1)

and (b) No, Sir. The trade protacols bet-
ween India and USSR enjoin on these
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countries that the goods exported from each

* gther are not meant for re-export to thiyd
countries. No instances of violation of this
understanding by USSR have come to owt
notice.

Emsured depodu and lhbilhy ot Nation8-
lised Banks

‘7639.‘ SHRI P, R. SHENOY: Will e
Minister of FINANCE be pleased to stat®:

(a) whether deposits upto Rs. 10,000 in
nationalised banks are insured;

(b) the object of this insurance;

{c) whether the liability of the nationalistd
banks is not unlimited; and

(d) whether Government are not liable
to the loss incurred by the nationalised
banks beyond the share capital?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b) Dep©"
sits up to Rs. 10,000 from a single dep®-
sitor in "respect of deposits held by hif.
in the same right and capacity, in 2
nationalised bank are insured by the De-
posxt Insurance Corporation. The oh]ect
of insurance of deposits of “'insured banks’
by the Corporation, set up long before the
nationalisation of the 14 banks, is to give
a measure of protection to depositors, parti-
cularly small depositors, from the risk of
loss of the deposits in the event of aAn
insured bank’s inability to meet its liabi-
lities.

(c) and (d) The liability of every natiopa-
lised bank to meet its debts and obligations
in accordance with their respective rights
and interests is limited by the assets of the
bank concerned. Each of the nationalised
banks is 2 body corporate under the Statute
under which it is constituted and the Sf3-
tute does not limit in any mapner the ob-
ligation of the Central Government, its sole
shareholder, to meet any habihty/’lw $n-

curred by the bank beyond jts share capl-
sl -

Procedure for dishursement of Pe!uiom to
) Government Employees
ma SHRI R. RAM GOPAL REDDY:

Will the Minilw of FINANCE be plea!ﬁd
tﬂ state:

() wheﬂ!er Govmmmxt propme fo sim-

plify the procedure for dhbuuemmt of
pensions 0 Gmanmm ‘employees;

Amn- 25,1975,

(b) the ceasors for gt Amhunlug pcn-
nons of gl pem&mﬂl thmugh pon of&ces?‘

THE MINI&TER OF STATE IN THE-
MINISTRY OF nmm (8HRI PRANAB
KUMAR MUKHLRJEE) {a) and (b) Under
the existing arrangements, pengioners of the
P. & T. Department. draw their 'pensions
from the post offices. ‘Certain nominated
post offices also disburse military pensions.
[n" other cases, a pensioner can, at his
option, receive payment at his residence
thtough a postal money order and the Gov-
ernment bear the commission charges if
ot prn¥ivn amount &oes not exceed Rs.
100 per month. Improvements in the exist-
ing procedures to cater to the greater con-
venience of the pensioners are considered
by the Government from time to time.

Export of All Varieties of Yam

7641. SHRI M. RAM GOPAL REDDY:
Will the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have decided to
allow cxport of all varictics of yarn; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH.
WANATH PRATAP SINGH): (a) Yes, Sir.

{b) After an assessment of the production
and requirements of cotton yarn in the coun-
try, it was found that some surplus yarn
was available for exports. Yarn exports are
accordingly being permitted, subject to an
overall quantitative ceiling.

Guidelines under Conservation of Foreign

Exchange and Prevention of Smuggling
Activities Act :

7642. SHRI HARI SINGH: Will the

Minister of FINANCE be pleased to state:

@ whether certain ﬁixiddihaa have ‘been

issued for the impleruentation of the Con-
sexvation of i?orcign Exchange and - Preven-

. tion of Smuggling Activities’ Act, 1974;

(h) whether cases of pmmmwwha had been

 originally detained. under the.  MISA for
" offences  relating o the. conservation  and

sugmentation ;of - foreign- exchange. and were
redetsined. Jmmediately -under the new Act

. before the isue of the guldelines:have
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reviewed with 1eference to the said guide-
lines;

(¢) whether such review is conducted by
the Central Government or by the State
Government under whose orders such per-
,sons were detained; and

(d) whether necessary instructions  have
been issued to the State Governments con-
cerned in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (s) Yes, Sir.

(b) and (c) Cases of persons who had been
originally detained under the Maintenance
of Internal Security Act, 1971 for offences
relating to conservation and augmentation
of foreign esthange and were detzined 1m-
mediately under the new Act before the
issuc of guidelines, whercin there is any
wide duiation from the general principles,
have been taken up for conadcration by
the Central Government.

(d) In the light of the examinauon refer-
red to ahove, the issue of instructions where
necessary would be considered.

Punishment for Economic Offences

7643. PROF. NARAIN CHAND PARA.
SHAR: Will the Minister of FINANCE be
pleased to state:

(a) the number of persons who have been
prosccuted fconvicted for economic offences
during the last three finandal years;

(b) whether Government have taken any
preventivé measures in this regard;

(c) if so, what are the steps taken; and

(d) whether adequate publicity is given
to the various steps taken as also to high-
light the punishments awarded to those
tound guilty of the commission of these
crimes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHKI PRANAB
KUMAR MUKHERJEE): (2) to (8) In-
formation {5 being collected and will be
laid o the Tible of the Fouse,
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Lead Bank Scheme

7644. SHRI RAJDEO SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether the Lead Bank Scheme has
now cntered a new phase with the formula-
tion and implementation of district credit
plans on an experimental basis in four
districts, namely Gorakhpwt and Raebareli
in U.P, and Sconi and Ujjain in Madhya
Pradesh;

(by if so, the cuteria for choosing two
distticts in U.P. and Madhya Pradesh; and

(¢) the proposals about other districts and
their lead bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (ry Having
completed the survey of districts allotted
to them, and established suitable machinery
for coordination, Lead Banks, together with
other development agencies, are now devot-
ing attention to activising growth potential
in the areas of their lead responsibility.
The lead banks are endeavouring to achieve
this objective by identifying viable pro-
grammes and formulating  specific credit
schemes for financing them. Towards this
end, a large number of in depth studics of
selected blocks and industiies have been
undertaken by the lead banks. Formulation
of district credit plans is also being attempt-
ed by the banks on an experimental hasis—
a beginning having been made with two
districts cach in Uttar Pradesh and Madhya
Pradesh in pursuance of the recommendation
of the Regional Consultative Committee for
nationalised banks for the Central Region,
Other banks are also taking up one lead
district each for formulating district cre-
dit plans. With the development of the
necessary expertise and in the light of the
experience gained in the process, the lead
banks are expected to take up, in due cour-
se, the work of formulating district credit
plan for their other tead districts as well.

Profit Eamed by LT.D.C. Hotels

7645. SHRI RAJDEO SINGH: Will the
Minister of TOURISM AND CIVIL. AVIA.
TION be pleased to state:

(a), whether India Tourism Development
Corporation, which has 16 public sector
hotels in the country, has earned @ pet
profit of Rs. 38.16 lakhs during 1973-74;
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(b) 1f s0, the reasons for this low profits
when the hotels in the private sector ae
having huge profits, and

Wrstien Answers

(c) whether any appreciable  amount
of foreign cxchange was also earned®

THL MINISTER OF STATEF IN THE
MINISTRY OF TOURISM AND ClViL
AVIATION  (SHRI SURENDRA PAL
SINGH) (a) The India Tounism Devclop
ment Corporation earned a net profit of
Rs 3810 lakhs tn 197374 The Corpoia
tion operated 12 hotels during this year
including 2 commussioned 1 the vear and
4 commmssioned n the year 1972 73

(b) While preuse information regarding
profitability of private sector hotels 1s not
available 1t would nor be correct to say
that the India Tourism Development Cor
poration  hotels have earned low piohts
while hotels 1n the private sector are having
huge profits 1t 1s to be noted that of the
12 6 hotels are new, such new units usually
have gestation period of a few vears before
they start earning profits

(¢) The Corporauon earned foieign ex
change of the value of Rs 19472 lakhs
(including Rs 126 21 lakhs on acount of
board and lodging etc) duning 1973 74

Goods finding favour with the Japanese
Importers

7646 SHRI RAJDEO SINGH Will the
Minister of COMMLRCE be pleased to
state

(a) whether Japan has become the single
largest importer of Indian goods,

(b) if so, whether to maintain that posi
tion Japan has extended a total financal
asistance of Rs 8889 crores to India 1ill
February this year and

(¢} the description of the goods which
find favour with the Japanese 1mporters?

THE DLPUTY MINISTER IN THE
MINISTRY OF COMMLRCE (SHRI VISH
WANATH PRATAP SINGH) (a) Yes Sir,
i 197374 Japan was the single largest
umporter of Indian goods

(b) Japan has extended financial gssmt
ance to Indfa for India’s economne develop-
ment and not for maintaming her positi
as importer of Indian goods mnd  raw

APRIL 25, 1975

Writen dnswers 180

matersals  This assistance stgod at Rs
889 9 crores on 81-1 1975,

(c) Main commodities exporied to Japan
i 1978 74 are given below —

I Iron ore & concentrates

2 Fish & Fish preparation

3 Raw cotton (Bengal Desi)

4 Feeding stuff for amimals

b Cotton manufactures excluding yarn

% thread

6 Leather

7 Jute ;mnufac(urcs excluding twist &
yarn

8 Pearls, precious &  sem precious

stones
9 Wood lumber & cork

10 Tion and Steel

11 Ores and concentrates of manganese
12 Ores & concentrates of chromum
13 Ores & munerals nes

14 Fruts & vegetables,

15 Tobacco unmanufactures

16 Ciude vegetable material nes

17 Machinery other than electrical

18 Crude anmmal matersal nes

19 lIron &% steel scrap

20 Handxcraf(; nes

21 1lextule yarn & thread

22 Cotton sweeping and yellow pichungs
28 Spices

24 Suk

25 Tube

26 Texule fabrics woven,
cotton & jute

other than

Trade with Oil-nch West Asian Countries

7647 SHRI RAJDEOQ SINGH Will the
Miuster of COMMERCE be pleased to
state

(a) whether a special feature of neat years
export policy would be comcerted effort by
those in the field to capture the expand
ing consumers demand in oil-rich countries
of West Asia and take advantage of the
price boom in the world markets of some
commodities hke sugar;

{b) whether our trade with oul-rich West
Asian countries is graduslly increasing; and
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{c) since when this trend has been ob-
served? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)

Export potential of all regions (ncluding
oil-rich West Asian countries) and commo-
dities will be fullv taken into account
before deciding the export policy for the
current year.

(b) Yes, Sir.

(c) India's exports to oil-rich countries of
West Asia have shown an upward trend
since 1978-74.
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Closure of Belvedere Jute Ml at
Sankrail, District Howrah (W.R8.)

7631. SHR1 INDRAJIT GUPTA: Wil
the Minister of COMMERCE be pleased
to state:

() whether the Belhedere Jute Mill at
sankrail, Howrah District, bax been closed
since 1961;

(b) whether it is a fact that the dosure
was due to Gosernment’s refusal to permit
the management 1o import necessary spdie
parts for machinery, as alleged by the com-
pam;

(¢) whether 12,000 workers  bave been
wendered  unemployed as a sesult; and

(d) whether theie was a proposal to re-
open the matl in the public or jont secto?

HE DEPUTI'Y MINISTER IN
MINISFRY  OF  COMMERCE  (SHRI
VISHWANATH PRATAP SINGH): (@)
Belvedere Jute Mill was closed down
1961 on its amalgamation, sanctioned by
the Calcutta High Court, with Delta jute
Mills Co. 1td. with uffect from 30-11-1961

1 HE

(h) No, Sir.

(¢) Consequent uwpon  the  amalgamation,
the productive capacity and  the workmen
were transfersed 1o Delta Jute Mills Co
{ud.

(d) Does not arise.

Manufacture of Speed Roats by
Reach Workshop, Calcutia

Gaiden

7652, SHRI INDRAJI1 GUPTA:

SHRI NAWAIL
MA:

KISHORE SHAR-

Will the Ministr of FINANCFE be pleas
el b0 state:

(a) whether mo firm orders bave been
Maced with the Garden Reach Workshop
tor manufacture of Bbre-glass spred boats re-
yuired for anti-vmuggling operationy;

) i »0, Teasoms fur the delay despite
the workshop's  offer to deliver 80 specd
boats iy 2} years; and

(c) whether the two boats acquired hom
Norway, viz., “Dugga™ end “Kali'' ave still
out of operation due to suspected sabotage?

VAISAKHA 5, 1897 (SAK4)
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b) It
was decided to place an order with M/s.
Garden Reach Workshaps initially for 10
craft of “SM 43 India” type, 20 of which
have been imported from Norway, Accord-,
ingly they were requesied to quote the
pricc for the same and furnish a draft
contract.  This has not been done by
M/s. Garden Reach Woikshops so far.

(g) “"Dmga’ is operatonal but “‘Kali'
has been non-operational for sometime be-
cause a portion of the fibreglass bull had
peeted off. he matter had o be taken
up with the suppliers in Norway for gua-
rantec repairs.  Repairs bave since been
completed and the boat is expected to be
operational within a few days. There has,
however, been no sabotage of these boats:
they became non-operational due to tech-
nical defects,

Supply of Esscntial Commoditics to Nepal

765% SHRI INDRAPT GUPIA: Wil
the Ministet of COMMERCE be  pleased
o state:

{4y whether it has been decided to supply
coal, cement, sieel and some other essential
commodities to Nepal during 1975 76;

(h) it <o, the quantities of cach pioposed
to be supplied; and

{¢) whether the tramsaction will be  ar
international or domestic prices®

I'HE DEPUTY MINISTER IN IHE
MINISTRY OF COMMERCF  (SHRI
VISHWANATH PRATAP SINGH): (a) and
(b):  According to agresment rcached in
the Joint Review Committee mecting held
lust month, the following coilings  have
heen agreed upon for eapori of cssential
items to Nepal during 1973-76.

1, Iron & Steel Products 20,600 M, T
2. Cement 30,000 M/T
3. G.L Pipes 2,900,000 Metres
4.  Aluminium Ingots 75T

So far coal iy conwerned, it has bren agread
that shis wiH be cxported to Nepal as and
when demands are received fiom Nepalese
Consulate General, Calcutta from time to
time.
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(c) Separitely,- it fids  been. dwldﬁd “thint

he prichs | of essential goods: expofted 1o
‘ Ncptll are o be settléd by the mntrwmg
parties. g3 per current pricts of cwrem
exports of similar articles 1o friendly neigh-
bouring countrics.  Uptil now; domestic
qnim were being chargcd.

Credit Grauted by Chairman and Managing
Director of Bank of Baroda in Bombay

7654, SHR1 MUKHTIAR
LIK:

SHRI BIRENDER SINGH RA():

SINGH M-

Will the Minister of FINANCE be plegs.
ed 1o state:

. (@) whether the Chairman and the Mana-
ging Director of the Bank of Barodu have
granted credic limits recently without spe-
cific approval of the Board of Dircctors 1o
certain  parties in Bombay:

(b) if so, the names of such parties (o
whom these credits have been granted:

(c) whether some caployees of the Bank
have also protested to the Managing Direc.
tor against this decision; and

(d) what action Government have taken
in the matter?

THE DEPULY MINISTFR IN  THE
MINISTRY OF FINANCE  (SHRIMAT]
SUSHILA ROHATGI!): (a) and (b): Rank
of Baroda bhas reported that, during  the
period from October, 1974 10 date, s
Chairman and Managing Director has sanc-
tioned certain credit limits to five parties
in Bombay. Of these, two were sanction-
ed by the Chairmap and Managing Direc-
tor within his discretionary lending powers
while the remaining three which were
beyond his powers werc confirmed by the
Board of Directors subsequently. As the
information sought relatcs to the dccounts
" of the constituemts of a nationalised bank,
it cannot be divulged, in accordance with
the practioss and usages customaiy among
bankers and .also in accordance with the
provisions  in the statute  governing the
nationalised banks.

{c) The Bank of Baroda has  reported

‘that no proteu from it employees sgaingt -

the * decision ' ‘to sanction the mbave mem:

tioned credit limits has been mwhed bv“

the hank’s managemens,
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() ‘Dook ot arise.:

Re-omlnhuhn o( &T,C.

" 7685, SHRI D. K/ "PANDA: Wil | dhie
Minister of LOMMERCE bc pluscd o

‘state:

(a) whether bovcmmcut havo any pro-
posal under consideration to reorganise the
State Trading Corporation;

(b if so, the salient leatiures and objec-
tive thereof; and

(¢) the steps being taken in this regard:

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH  PRATAP  SINGH): (a)
No, Sir.

(b) and (¢): Do not arise.

Minting of Colns by Mints in Bumba),
Hyderabad and Alipore

7656. SHRI NAWAL KISHORE SHAR-
MA: Will the Minister of FINANCE be
pleased to state:

() whether during 1978-74 not a single
onc paise coin was minted at any of the
mints in Bombay, Hyderabad or Alipore:

(b) the reasons therefor;

(¢y the total number of one-paisc coins
minted during 1974-73;

(d) whether there wag a proposal of Gov
ctnment to print cwrency notes of Rs. 50
denomination; and

() if so, what happened to that end
when 50 rupees note is likely to he issucd
to the public?

THE
THE MINISTRY OF
PRANAB KUMAR

MINISTER OF STATE 1N
FINANCE  (SHRJ
MUKHFRJEL)-

(a) Yes, Sir.

(b) As transactions in this denomination
hardly 1ake place, the coins in this deno-
mination alrcady in circulation totatling
5862 million picery, were mmidmd ﬂdt

.quate. .

- {¢) No- one. ‘paise - coing were mimed by

“any -of the' minty during the year 1974-75
vam. for e reason wicntioned ' at. thy, above.
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f) and () The design, torm etc. of the
fHfty rapees notes have been finalised and
they are expected 10 be issued to the public
shently.

Purchise of raw jute by J.C.I.

9637, SHRI NAWAL KISHORE SHAR-
MA: Will the Minister of COMMERGE be
pleased to state:

(a) whether the Jute Corporatton of
india could purchase less than 109 ol the
total raw jute crop during July-March, las
which would meet less than one montis
requirements of the mills;

(by the mam reasons therefor and whe-
ther it is due to a poorer than expected
aop or due (o inadequate acdit facilune
v the Reserve Bank;

{17 the celding ined v the Resanve Bank
in this case: and

) the reaction of Govaunment  thaweto
and steps taken to impiove the situation-

JHE DEPUTY MINISIFR 1IN THL
MINISTRY O COMMFRCE  (SHRI
VISHWANATH PRATAP SINGH) (1)

and (b): Yes, Sis.

(cy and (dy: The cedit Jumt when the
artivals were at the masimum was fived
at Ra, 17 owes dut the limir was later
rased o Rs. 20050 cotes on the 1equest
of Government.

Compensatory assistance for  promotion of
CAports

7658, SHRI R, S. PANDEY Will the
\Mmister of COMMERCE be pleased to
state:

(a) whether Governmenl propose fo ghve
compensatory assistance for promotion of
exports; and

(b) if so, the particulars thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (bt Apart from the Scheme of com-
pensatory sopport anueunced on 16-8-1966
and wodified from time to time, Govern-
ment ave not contemplating  any  new
scheme for compensatory astistance for pro-
motion of SRPOTLS,

VAISARHA 5, 1897 (SAKA)
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Import of tavpning material

7639. SHR1 R. S. PANDEY: Will the

Minstar of COMMERCE. be pleased o
state:

(a) nitether  Govermmment have given
hlauket pevmission for the import of tasn-
ning matetial; and '

(b) il %0, the 1easons theiefer and condi
tions attached with the permission, tf ansv-

1HE DEPULIY MINISILR IN  JHE
MINISTRY O’ COMMERCE  (SHR1
VISHWANATH PRATAY  SINGH): (a)

and (by: TIopoit of the following items re-
quued 1n tanning industry s alloned under
the Open General Licence upto $1-3-76: -

(i) Wattle extracts;
(n) Wattle baik;

(ut Bark tor tanning excludunig  wattic

bark.

Fhe mport of these 1wems s being allowed
under  Open General Ticence since  June
166 Exen puor o 1966, the impot ot
these items was hemg alloned on a liberad
basis.

1he mport under the Open General -
wnee 15 subject to the following  condie
tions:—

(0 Fhe goods have not been produced
o1 manufactured in the Union of
South Africa, South West Africa.
Rhodesia, Pakistan or Tibet region
of China; and

(i5) Ihe goods aie shipped on through
consigument 1o India on o befne
31-3-76  without any grace period
whatsoever.

Indexing of new savings

7660. SHRI SHARAD YADAV: Will the
Minister of FINANCE be pleased to state

(a) whether Government’s attention has
heen drawn 1o the proposal of the Chict
Eronomic Adviser that Government should
go in, for @ system of indexing new savirgs
after the Brazilian manper;

(b) i so, the details of the scheme;
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(©) whether there is any proposal o pay
Government employce’s Dearness Allowanfe
in such indexed savings bonds; and

(d) whether this Schemwe is cxpected  t0

greatly stimulate savings and help control

inflation?

UHE MINISTER OF STATE IN
FHE MINISTRY OF FINANCE® (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Government are not consideting any
scheme for the indexation of savings.

(b) to (d): Do not arisc.

of import licences o Racmap?
Koshatkinn, Najafgarh, Dclhi

Grant

7661. SHR1 HAMENDRA SINGH BA-
NERA: Will the Minister of COMMERCGE
be pleased to state:

(a) particulars of import licences for
stainless steel granted in favour of Ral-
mwann  Koshatkinn, 52 Industrial Arcit

Najafgarh during the last three years;

(b) whether in one case the dirm  wis
originally granted an import licence worth
Rs. 42 lakhs for Alloy Steel but lata on
it was converted into stainless stecl, it sos
the reasons therefor; and

{c) the end product for which licenwe
have been granted and whether the wholt
of the imported material had been sold
in black market?

THE DEPUTY MINISTER IN [I'HE
MINISTRY OF COMMERCE.  (SHRI
VISHWANATH PRATAP  SINGH): (#)

‘The details of import licences are publisit-
el in the Weekly Bulletin of Industrial
Licences, Import Licences and Export Li-
cences issued by the Ofice of the Chicl
Controlier of Imports & FExports.  Copic®
of the said publication are available in th¢
Parliamentary Library,

(b) Against an application for Rs. 42
takhs, licence for Rs. 30.10 lakhs  wvas
wwd ta the firm in Qaaber, 1968, Sub-
sequently the licence was amended to allow
impart of stainless steel strips and sheefd
also,

(¢) 'The licence was issued for the mang-
facture of Auto Ancilliaries. There wes

an allegation of misuse of imported stain-

less steel which was investigated by 'the
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CBI.  The mater is pending in a Court

of Law.

Misuse of fmport Licences

7662. SHRI HAMENDRA SINGH
BANERA: Will the Minister of COM-

MERCE be pleased to state:

and addresses of e
parties  with details of advance import
licences issued  in their favour against
«xport orders which have failed to com-
ply with the export obligation in stipulat.
ed time during the period 1972 to 1974;
and

(a) the names

(b) action taken in the matter?

THE DEPUTY
MINISTRY

MINISTER
OF COMMERCE  (SHRI
VISHWANATH PRATAP SINGH): (a
and (by.  The information is being col-
lected and will be laid on the Table of
the Housc.

IN THE

Grant of Licences/Letters of Authority and
custom clearance permits to partics against
laimy

7663, SHRI
BANERA:
MERCE be

HAMENDRA
Will the Minister
pleased to state:

SINGH
of COM

(a) the names and addresses of the par-
ticv in whose favour import licences/let
ters of authority and C.C.P. were granted
to  import  Polyester  ¥ibre, Polyesic
Filameut  and other goods against theis
cliims of funds lying blocked in Burma
since the vear 1971-72;

() whethar the claims
verified from the Reserve  Bank of India
before the issuance  of licences  and i
«, the comments of R.B.I;

have  been got

(¢} the dates ol original applications of
the parties filed with the Office of CCI &
E and the comments of CCI & E in this rev
pect; and o o

{d) whether the mndiciéuw'impoacd with
the licences have been Aomted, if so. Ui
action taken so far? -

THE DEPPUTY MINISTER IN THE
MINISTRY - OF - COMMERGE  (SHRI
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VISHWANATH PRATAP SINGH): ()
A CCP dated 254-1971 was issued to
S.T.C. with Letter of Authority in favour
of Subhkaran  Durgadutt, a repatyiate
from Burma  for the import of Nylon
Yara)Palyester Filament Yarn for R&.
1% lakhs which the party claimed as due
to them from a Japancse firm.

(h) The claim was admitted in consul-
tation with  the Department of Econo-
mic Affairs, Ministry of Enternal Affans.

() The party had made theit claim
to the CCIXE in their letter dated 3l
August, 1965, which wae examined in
‘consultation  with other Ministries con-
ceyned before the CCP was issued.

() This matter iy under investigation.

Issue of import licences to M/s. S, 8. Subra-
maniya Chettiar & Bros. and M/s. T. Obli-
swana Chettiar

7664. SHRI HAMENDRA
BANERA: Wil the Ministe
MERCE be pleased 1o state:

SINGH
of COM

(a) whether M/s. S, S. Subramanisa
Chettiar & Bros., and M/s. T. Obliswana
Chettiar were granted import  licence/
letter of authority/C.C.P. for polyester
fibre  on 15th April. 1971 against their
export of Zari:

(b) whether the schemes of impore en-
ttlement against export of Zari was dis-
continued in 196 and

(c) whether the C.B.J. had established
. 4 case of black marketing of goods im-
ported previously by the firms before the
arant of licence, if so, the reasons and the
detaily in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP  SINGH):
(a) No, Sir.

(b) Yes, Sir.

(&) The C.B.L had made enquiries into
the alleged mismse, of imported yam by
;’;;;e frme againm licences obtsined in

VAISAKHA 5, 1897 (S4K.4)
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wedt & firomrz

7665. Wlo WEHATCWW qiEq:
st aTo fto waTHWREA:

T et 7 g A v w60 fv

(%) w1 a8 1974 Fr =W
frrdft & weat § o fawe A
safe ¥ wf ff ww ag T ¥

afg & @ § o7 gt § adwd
e @ o g A
w) afe g, @ W& wE

farer siwrrera & T st (it o
T qwet) © (7) 7 (w) O
et & g gasw § 28 faase
T 28 fawsy 1974% diw 4 2
wfama & frome w1 o
FI®, 1975 F WA W AQAR
¥ 3.1 wfom # &k frowe
auft ¥

W F gfgm e dei & e
T W

7666. Wlo wRimTTRe qiiw:
w7 faw WAl ag FATA A U FA

T

(%) wr @ gro aw SR
gy WA ¥ oo W ¥ v
farlm wev wEw &

(@) =1 gad o ¥ wEW
gz o whegs swrr qor ¢

ﬂ-ﬂ

(m) afe g, o et g
fieiwnrg wr K ?
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fireer simroy o o sholt ( mw
dgerlt) : (W) ¥ (1) spduraeay
mme%MMR
de & 7€, 1973 ¥ wfuldas dw-
wo & fewne w1 fafee e &
v & wtfew Sundi S ow e
arp @ § fowd & vl o
drgoerd fu agr Pl & amue-
TR TJHRA AT FAw grewrfee
R AR ®Y g fear
Wy oW ot ¥, W oam ¥
e, oK wy gfeafrg §1y
ot g ¥, ww qvw 3§ gfzg
s ot wim ¥ wF amd
w1 wrew afy ¥ fw fedr <R
T ¥ W Il qar dmwe-
AT T A1 Sdemeer § genga A
fagor N Ifwd  arimmITed T
wirge SWTH 9aT )

e whht W frafe a o @
s

7667 WMo MEhATIMW Ty
afrws  wfy @z TNd W o
ﬁ..

(%) 7§ 197475 §
P 3wt & @i go s AwEEY
asrle, afm adh o W

qfran o ¥ frg 1Y amg
aﬁmimt;
(@) w1 <od O WY & dw

(%) wrwe wmgEr TR Ty
¥ fay v wnhedy Aok {2
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wrfvsiwray & w9 st (ol foeire
waw fog): (w) ofr g wafy
sy & S s & wn e
WO g8 ware o aff § fored fe
gt At & fiw fedt dgfed amame
v yeg fufrerw  frabaferane o
sqeqT Y |

(@) s (w): W & ooy
¥ wfig e wt go frfa
N ater wFH F oAl ooy
¥ afgw e Qv W Wy ¥
wroi & fag e e ﬂ'ﬁﬂfﬁl
| oY AEwESH wEl,  gdw,
rayfar use dar SR & sy
MG e ¥ 197475 & dw Fsfy
¥ afg g€

{w) surgrr WgER A @N
& fauw o wf wrdwdt ¥ ¥ wfas
¥ e wxafaal ¥ wm dwe A &
g wr faafal s o & famire
fafrdreror fafr 3 w1 wrdom
goar, ufefeos (g srdw w0
femeigr, ag fuarfm werd ¥
dada arfe & s & fag oo
qaT |

afere da & of wr s

7668, SY FWN WW WP
sq1 qifren #AY gg qah o T
w47 fir .

(%) wrr wt 197475 ¥
afyay @w & = w s e
wr e afe @, @ el W

wr o ;

(@) wu¥ ¥ foly wem @
W N A e /aniw
aﬂaﬁti&nam Ty A
figady off | s
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(%) W qowrT W fawre wd
197576 ¥ ¥% mar wq Xw¥ A
W sfars wem ¥ W ow wuE
Lol U 4

wfen sarem & 30 Wl (oY
frmere v fiig): (%) frad

(&) sy /Y 3EATy

(7) 1975 % fag wrea-sfe-
13 "9 s e ¥ o ¥ amue
#r smarar ¥ af &1 wed ywnAv,
oifewta g1 weAw W areh ¥
A 2 we et & Fewrd few
@t & fro 31-1-75 w1 ey
ek fre qqr afsert & fals
fom & 7o o wfam w gEwT
fwd w3 @

wgrerey ¥ aere fer wm eren oW

7669. T gEw WA wOA™
1 fewm HFh Iw Fad A Fm
w3 fig

(%) 1 oW wdA ¥ S

Agreee ¥ w& @ feedt i
aowz N g

(€) T8 a1t ¥ faa’ sylwasi
¥ freg wray @ owE R AW
() ™ aefw & ow fawd
safpea a7 el WAy Ty AR
frarkr sqferady @ afowmr faar war?

frw siwvw & T Wt (Y wore
e geet): (%) (@).

wpee fewrn gt gwnfy
T wrw weER Ay W wrdA
N gy § ek wmew ¥
wwE e aft @ W

M Y, M. (mj’ w’
14~ LSIND/I5

VAIBAKHA 3, 1897 (SAKA)

Written Awswers 202

feed ot momemr ¥ amanx
agwEt & aftery Ay ¥ oy
W eawly AqgeT 1974 ¥ WK
1975 A% Y sraly ¥ srqac wrfw-
wfedt  grast of amfwd &
et T A qwdy wh ofcwey.
faat &1 qer A fear mar g

i &t st 199

nrdy wk qfraraferdl st
) 202
Bt £

(7) sTiw WrawT FrpEl @
w-frateor ATy, ITH ¥ A wmrat
¥, vamv 1974 ¥ W 1975
#t smafu § soww wfefew, 1961
#f yrr 277 AT 278 ¥ AT
st & faq sfwdwr wond oy
%) TR wal A wwar awd
wafr ¥ zrar few qu fedr oY
Tmy ¥ amEd & afee amaw
™ mfe ¥ sw o gu

Ay W woAt fefeds, w,
gra el aw fawlln dearlt &
fod wi ww @ afe

7670. i FEW WX WOWRI
vt few ot o @y & g
w3 fr .

(%) Yoaw Y sl fafeds
Tt @ AW 1973-74 AW 1974
75 ¥ v fefo faclr e,
seqral qar A% ¥ fewfow w
g7 feaar-feaar = famr v
L

(@) wr @ Wi ¥ wEm
for wry o damr g ?
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foea- dam | caw W@ (sfeeh
whw  wge): (%) an
(&).- =wewdg  w@- Aiw W
¥ = ¥ -3 - WA
wroirew fafuds gw &1 wmer
g afgw wdm fdwrew
facfra wearsy ¥ ¥ Waw W
AgatF = W frya e &
T FEAT BT O1973-74 AT 1974
75 X FHA 40 Wrg wd 41T 9
arg w1 KT a9 5T 0 1973
74 WA fFa 10 40 Wi TOX F
WO 9T Wi F g7 9} wiime
Fifgs & T 7z W ww &w A
qrody ox fear owm g g@d
Frodft AFTAT 1975 ¥ AW F1AT
AFET 1982 AF 159 WiE FHEAT
¥ A AT B 197475 ¥ AW
fell 77 9 qr@ 9T F | 9T SUIN
£ g7 10} wfrmd afes § &
ug T ATy YIafE wrw e
fyn fe & momea sy faredr
et fear war &1 zw ww oWy
Frreft Adw, 1979 ¥ ATGA w7
6% wEr fwwAr ¥ Y s ¥
waEw  stemiftw wmw o fEa
frrr Y 7g W 0T FTLE FOOW
7 & & s wgar fam WM
azfy gag T AL WY AEA W@
aw dB QI FA T oA
fed n& =o ®r ww §, dW F
vafaq a1 R owagR F AR
aqr faa dmfrw geaed & aadw
grd d7 § fav A cqar
w & oak Frare dwr & fedy
weF (weggue) & wdwAn
gt guAT wwe Ad Y andr §
30 § Feverd
7671 Y pww WY woATy

1 wdEn wre aee fomm af
7 A W ¥ wH fw

(%) @ "ww W § fwelt ¥u-
word § aqr ¥ wgewy fem

(@) wiw Fgarr ¥ wF w7
% Tavdy qqr areqrdy wdwmifnr
ey feqdt &, &

() AT FAWIRT 7 FHAS
g ww feedr fwofe aw &
3?

quiEA ST AT frraw Wareg § T
st (+ft g aw feg): ()
qAfrd  qadT @aT qeR 9T TEY T
gy @ & oot 1 (7Ata X
i fr afgd mear LT
9524/75) 1

(@) ¥t (=) afwa gaa
urfae T o W @ ate adr qew
9 @ & AT

Loss 1n Production of Jute

7672 SHRI N K SANGHI Wil
the Mminta of COMMERCE be pleased
10 51 3t

{1y whaha facd with suweep fall o de
mand md ligh inventory  costs  the jute
mdls in the country have decided to cur
back thenr production,

(b) 1t so the actual loss 1n production
that bas boen effecied as a result thereof

{c) whether the Bose Mullick  delegation
aftar s tour to America has recommended
to Gosernment that eaport duty on pi
mary and sccondary carpet backing b
abohished  to make our goods competitive
to owt hewt buyers, and

(d) if so, whether the suggestion has
been accepted  and if not, the steps con
templated to meet the situation?

IHE DEPUTY MINISTER 1IN THt
MINISTRY OF COMMERCF (SHRI
VISHWANATH PRATAP SINGH). ()
and (b) - Enquimes made of the Indian
Jute Mills Association revealed that the
Member Mills have not been advised o
cut back thewr production.
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() and (d). Bose-Mullick delegation
had emphasised the need 10 make Indian
jute goods competitive  pricewise with
their synthetic  substitutes and necessary
follow up  adtion on the suggestion is
being taken.

Extension of services of chairmen of Nationa-

lised Banks
7673. SHRI N K. SANGHI: will
the Minister of FINANCE be pleased to

state:

{a) whether hus Mimistry have extended
the scnvices of Chairmen of five nationa-
lised banks recently;

(by if so, the  names of the mcum-
bents and the banks to which they belong:
and

criteria
such ex-
what wav
tulfillcd in

(c) what aie the guidelines or
which atc to be tullilled betore
tensiens ate ponntted and in
these cssentialy bave  been
these five casese

FHE MINISTER OF STATt IN THE
MINISTRY OF FINANCE (SHRI PRANAR
KUMAR MUKHERJEE) (a) and (b). Gor-
trament,  after consultation with the Re-
seive Bank of India, have re.appomnted
up to and  inclusive of  80th  April,
1975 the following Chanmen and Managing
Directors of wx nationahised banks whose
trm was duc 1o expire on $1st Mardch, 1875

() Shi D. V Central Bank

of India.

Taneja.

{2) Shri V. D. Thakkar. Bank of Bnoda.

(3) Shri V. R\ Desai. United Com-
mercial Bank.

(4) K. X. Pai, Svndicate Bank.

(5) Shri P. F. Gutta, Union Bank of
India.

() Shri G, Lakshminarayanan, Indian
Bank,

{¢) In termns of clause 3(aj read with
tdauses 5 and 8(1) of the Nationalned
Banks (Mansgement and  Miscellaneous
Provisions) Scheme, 1970, the Chairman
and Managiog Director of a nationalised
bunk is appointed for a specified term bv

VAISAKHA 35, 1897 (§4K4)
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Government, after consultation  with  the
Rowerve Bank of India. The person select-
ed should be ather from within that bank/
banking indusry or a person outside the
bankimg wdustty having  special
ledge and practical experience of finan-
aal, ceonomi

know-

or business administratjon.
Besides 1he special knowledge and  prac-
taal expenence, the person selected should
possess quabitics and be,
in the judgment of the Goiernment, the
most sutable to head that bank.

of leadership

W% wig oy fovew wrm weafiat

7674. T UWEAX  wwEdy
T afowm WA 9g SATH &7 IO
a4 f¥:

(%) o1 g% e L fomea
atr amfat wedw ad wm Ay oo
F oWl e FuiE g

(@) afz @, &t @ ol
¥ fagdr A7 agt ¥ gmwt &1 s
HFT A9 VT A G

(w) s aswfamr @i fadw
¥ oy wdft R @ ufa &7 arfys
IR CE A

(¥) ¥ BWR  TAF . qATS
& fa3wr § 999 qx SiqEeg A
F1 fasre gl g; &K

(z) afx =&, v «i?

arforen wamwg § It o faeer
arq sy (F) A (W) :EE
a% wiw gfear fo fadely Fvaely Y
FFaely § qafn &%« fraea (gfear)
fp, wroft afufrwsr 1 w1 so1
&% wada qgqr afewfos  wra ¥
argy foaw fanfo ey oY wian
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B omof o F g FR owedw & e Freafafer §—

(ot 50 &)

fredtee wafe %

FAATE GF AW ST qTE W

fad q¥ Ty (gfaar) fao aar, 1971
qarg, 1972
I, 1973

fad foew (far) fwe 2-1-1971

1-1-1872
31-12-1872

4,59,22 1,88,20
4,90,45 1,83,45
512,37 2,04,37
1,16,56 33,04

80,71 17,41
1,06,75 17,96

(%) f& 1% aw o feeed
wefrdt & ad 1971-72R97 1972
73 & wiw fRw W awr qfeA
W oAt ¥ oxF are Fo¥RM
151.05 AT To AT 74 64 ATY
To FT WINTH WAT 1 197374 H
amafad  #iFE sy awEd  Adl
i

(8) @ (%) avww # @@
@i & o fadfor g 3EF
fr¥w Iufre anw oo dwT ¥
af ‘w1 ww ama & 3@ 97
wrefm F7 %1 gmrE 7 fqar
w1 wfawy fadm  afcfeafadt
¥ fwed & fag g &t 7 sfog
gfeawr w00 4 Ry q@m
fafraew wfufrean, 1973 &% oot
29 ¥ wada ar feg o ww-
off fagrat ¥ agwe fadr aw-
fat % fag 3% s ¥ ATT W
fic g¥ gu 269fma ¥ oo ufa-
Ta &% wrfw wefiard e aeh
gt W R & wilw s
% At ¥ wa: fadw v Ay
wraw fady o wr aTgT WA ¥R
sy

Amount paid by Indian Airlines and Ai
India for stay of their Employees in various
Hotcls

7073 SITRI RAM PRAKASH. Wil th
Mimster of TOURISM AND CIVIL AVIA
LTON b plaased to state

(ay the broad detals  tegarding  the
amount pad annually by the Indign An
lines and An India on account of  the
stay of theu employees o vavous hotels
wm Dedl, Madvas, Bombay and Calautta
duning 1974 75, and

(by whethir Gustrniient propose 1o i
tadl thss exponditare or have alieady 1ssu
W omstactions movwew of  the economy
campaigt leunched by Gosernment?

IHF MINISTRY OF 1OURISM AND
CIVI] AVIATION (SHRI RAJ BAHA
DUR) (4) and {b). Ihe mformauon v
guned v bung collecied and will be tad
on the Tahle of the Sabha.

asagn i ITO v /e W

fid Wk wrd wpoit o st &

it § svw gfen W qremgn

wifegen w1 oA

7676. ft Twware oww
i feew Y wg oam@y W w0
FO fir:

(%) w=n ww oy fw o=
tn qifgrr & g Bt W
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o § @y g oy W oo
¥fe dm 1 fag @y wy woi
whifrar # e @ gu wed
g W{ &7 ) TAE G K
wuy @ g

(=) afx &f, @ s=wifea quv
w B o g oA

(w) 3= g7 swF ¥ v af-
frar ¢ 7

faa sraTeg § 9 WA sTwEY

geiver Qgaeit:

(%) avgre ¥ afga  wrdm
&% wdard w9 g qAR@T, 1974
¥ m@ feg v “dAvmw o fader
TS HfsT g7 Aww seedR”
(usfrg fga & g sadr =t &
fag sty fYfa)  sirdseas
(Feqdz) *1 ¥ g

(@) =& qas # guma fom aar
¢ & arfufogs & #, wawho
fal ¥, ag-IgR@iw Jar EErd
afafadt gra, uF aga g0 &, Ffw
FraFAT F AU mW o§IR F@
wifgn ;. wwiw wraETe Ay fREA
YT aFg  mHT IEREE B
us g sifes adt sse F ool
F7 favarx #@ar wigy,  wrdfaw
frrd 4% & sft wuw fwm i
fam frma ak #fy gafam fam
& dwwat e guam  arfofes
Y f wrfter weme ¥ wrerm
¥ fem wrr wfge o

() ¥ ¥ aga & gwa W
ot ¥ ey ok § feed aw
Tgw Y efrwre s @ § st el
gy freral & gomd ¥ 9
were 9T opadf eriarg o o ot
¥y, wm, ag-egdir da
aged afwfuat o, wfc wol e

VAIBAKHA 3, 1897 (S4K4)
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atfafenes &8 gro  fear o
#fu fasrg & fag searm wmw &
a3 ¥ v efpa @ aqAfa
FaTw aw  Awm §1 arfafegs
51 F1 gl wrerd feari ag
g arfior moxeisi Y A5y A
M Eifaw 9§ gee F oww
qraz W @ A arfofeas &
#fe gafam fm ¥ @ax (s
) &t § qfvdiwwr s a7
qea mafer wwfaam & fag
AT Nw W@ (@ &1 fax
#, #fe fam fAam s azew 1
# faq 7o qrmawl (weasddr) e
¢ AR sy fed 5 37 sfaoww
fawrr wrda foad &= sfufras f
fafoee sqarerall & w9 Faw wa
AgFTr da #1 @ fagradt wal
T AZTAT NF F@T

Temporary posis of Class I, I, III and IV
in the Ministry of Finance.

7677. SHRI S, M. SIDDAYYA: Will the
Minister of FINANCE be pleased 1o state;
(xy the total number of Class I, 11, I} and
Class IV temporary posts in his Minstry
and ity attached and subordinate offices, as
on %0th June, 1974 which were in existence
for the last three years and are likelv to
continue for indefinite period; and

(b) 1easons for mot declaning these posts
as permanent as required under rulest

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
KUMAR MUKHERJEE): (a) So far as
‘e Munistry proper i»> concerned, the in-
formation 1 given below:——

Clas I ............ 66
Class IT... ..o 86
Class ITL.......... 101
Clas IV.......... 12

Thesinformation in 1espect of the attached
and subordinate offices is being collected
and will be lafd on the Table of the Houw,
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(b) The amam reasons are —

(1) Under the existing instructions, only
Boc,, of such temporary posts can be con
verted into pcrmanent ones  The position
15 reviewed from time to time and action
fo1 conveision taken,

(1) Certain posts of Dircctor and above
are not to he made pirmanent 1 accordanc
wih the existing mstructions

() Ihe question of rcorginsation  of
the Butctu of Publi Enterpriscs in the
hight of the recommendations of the Action
Committee on Public Fmapnses 18 unda
conaderation  and as soon as a2 dedddion on
the revised st up s known the action to
declare the temporary posts 1nto permancut
oncs will be taken

(1iv) Ihe reommendiuons of the St
Inspection Un't which conducted the work
study of onc of th¢  Departments ar
awatted

1200 Hrs
M1 Speaher
ot wg fom@  (I097) - TE
agw, & v ¥ qF ATEAT FEN
sTear g

Mr Specaker
man Order please
Papers to be laid

Papers to be lad

I am not calling any gentle
Plcase w1t down

PAPFRS LAID ON THF 1TABLE

LORLIGN EXCHANGE RECUIATION (PUBLICATION
OF NAMES) RULES 1975

The Minsiar of State 1n the Ministry of
FINANCE (SHRI PRANAB KUMAR
MUKHERJEE) 1 beg to lay on the Table
a copy of the Foreign Exchange Regulation
(Publication of Names) Rules 1975 (Hindi
and English versions) published 1n Notifi
cation No GSR 417 in Gazette of India
dated the 29th March 1975 under b
section (8) of section 79 of the Foreign Ex
change Regulation Act, 1973 [PLACED IN
1IBRARY SEF NO [T 9514/75]
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TEA (AMENDMENT) RULES, 1975

The Deputy Mimster in the Minustry of
COMMERCE (shri Vishwanath Pratap
Singh) I beg o lay on the Table a copy
of the Tca (Amendment) Rules, 1978 (Hind
and English versions) published m Notifi
cuwon No GSR 154 (E) 1n Gazette of
Indw duted the 20th March 1975, under
sub seciton (%) of sectton 49 of the Tea Act
195%  [PLACFD IN IIBRARY SEE NO
1T 9515/75)

1201 Hrs

COMMITTLE ON PUBLIC
UNDERTAKINGS

SINTY THIRD AND SIXTY BOURIH RIPORTS K
MINUTLS

SHRI  NAWAL  RISHORE SHARMA
(DALSY) 1 g o prosent the following
Reports ind Minutes of the Commuttee on
Pubbic Undertakings

() (1 Sixty third Report on the National
Texule Corporation Iimited

() Minutes of the sutings of the
Commutiee relating 1o the above Re

port

(ny (@) Siaty fourth  Report on the
Indian Pctrochemicals  Corporauon
Linmuted

(b) Minutes of the  wttings of the
Commuttee relating to the 1bove Re

port

1202 Hrs
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND FORTY SEVENTH, HUNDRED AND
FIFTY NINTH & HUNDRED AND SIXTIETH
RIPORYS

SHRI JYOTIRMOY BOSU (DIAMOND
HARBOUR) I beg to present the follow
g Reports of the Public Acrcounts Com
mittee —

() Hundred and fifty ninth Report oo
Paragraph 27 of the Report of the
Comptroller and Auditor General of
India for the year 1972.78, Umion
Government (Civil) relating to the
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Department of Food-Purchase of Milo
from abroad.

() Hundred and forty-seventh Report
on action taken by Government on
the recommendations  contained in
their Hundred and sixtcenth Report
on the paragraphs contained in the
Report of the Comptroller and Audi-
tor General of India for the year
1971-72 Union Government (Civil) Re-
venue Receipts, Vol I, Indirect
Taxes—Sales Tan Reccipts of Uinion
Territory of Delbi.

(%) Hundred and sixticth Report on
Paragraph 42 regarding  Indian
Agent’s Commission of the Report
of the Comptroller and  Auditor
General of India for the year 1972
3 Union Government (Civil), De-
partment of Supply.

12.08 Hes.
BUSINESS OF THE HOUSE

THE.  MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR1 K. RAGHU RAMAIAH):
With your permission, Sir, I rise to an-
nounce that Government Business in  this
House during the week commencing 28th
April, 1975, will comsist of;. -

{1) Consideration of any item of Govern-
ment Business carried over from to-
day’s Order Paper

(2) Submission to the voie of the House
of outstanding Demands for Grant.
in respect of the Budget (General)
for 1975-76 ar 6.00 P.M. on Tuesda.
the 20th April, 1975,

(3} Gonsideration and passing of the
Finance Bill, 1975,

MR. SPEAKER: Now, I have the list
of Members who want to make submissions.
It is becoming very popular now. It is on
the increase.

SHRI SEZHIYAN
How many?

MR. SPEAKER: So many of them. |
bave to apply the ballot tome day to this
o, The day is coming  very soon -when

(KUMBAKONAM):
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1 will be compelled to do so. I respect
this right.  Previously, we had confined it
only to strictly relevant matters. Now, we
have gone a bit further. I may also remind
those Members who have not mentioned the
subject on which they wanted to speak
that thev should do it in future.

Mr. smail, your name is not there.

N AT RS (W) ¢
Feqd wEEy, & fad 0x IM FEAT
IRl g-adt wvarm faw g
Fe-dma ® Fr g 9§ eq A
#T F WMWY TEAT  AEAT
Tz anm #Y YFT UATTIN FRET
u feew swFgEe ¥ gAfwadl agan
g ar fE W aFd FW o9 W
gy & A T T I F AFA
§ ar gfwa 97 | mI FE
agl 21 amEdy gfam Ht ogEE A

Famavud 1 QI A oSt 7
3T T T . 97 B gl W

¥ AT 41 @1 39w wro-dR
ngr, M aredr s e faw oy
gfen §z 957 ®7 ¥ 7%, FhET 3
et @ gfem & Gk ad feara
& urodrodilo AT wHMHA THodlo
g ot fasm, HEw gfee W oow ¥
Tl & AT 3w @ 9E dwE
T2 TRA X3 FY [T UV ATET &Y

MK. SPYFAKER: 1 may reminvd members
that under this item ne State matters be
brought n.

SHRI S. M. BANERJEE (RANPUR): It
is with a very heavy heart that 1 would like
10 mention about the sad plight of 40,000
textile workers and 1,000 workers of JK Ray-
on, Kanput. who are heing verv shabbily
treated intendionally and consciously by the
eraployers of Kanpur mills. Out of these
mills, two Muir Mills and Victoria Mills,
ave fortunately run by the National Textile
Corporation. With great difficulty, these
mills ,were taken over (rom the clutches
of these sharks and they are Deing.run
efficiently. .
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Now nearly 40,000 textile workers and
about 1,000 workers of JK Rayon, Kanpur,
are just on' the streets bocatse of the dosure
of some of the textile mills and JX Rayon

uniler vavious pretexis ranging. from power

‘shortage, shortage ‘of coal, shortage of
cotton, shortage of financial resources, indus-
trial unrest and accumulation of 50,000 bales
worth Rs. 15 crores.

As 1 said, two of these mills, Muir Mills
and Victoria Mills are under the NTC. 1 am
hiappy that SHRI B. P. MAURYA and
SHRI PAI have taken steps to go into the
question of shortage of cotton in these two
mills, Thesc mills should start running
immediately.

"The $wadeshi Cotton Mills, which is the
biggest in Asia, employing 11,000 workers
has been closed down. They increased the
workload, the workers resisted and (hey
have closed down the mill. Then there is
the Elgin Mills, one of the units of the
British India Corporation with  majority
shareholding of Government, This has also
cloted down. Another mill is the Atherton
West Mill where mismanagement took place
which is facing closure and wherc the work-
ers are working without salary for the last
two months, .

Then here is the Lakshmi Rattan Cotton
Mills. In respect of this mill, the Ministry
of Commerce and the Ministry of Industry
have jointly investigated and recommended
its takeover. The Chief Minister, SHRI
BAHUGUNA, has agreed to it. That is
why | would request the hon. Minister to
take into eonsideration the sad plight of
these mills. I would request him to use
the DIR even on these mills and, if neces-
sary, arrest the employers under DIR. They
are playing with the lives of 40,000 work-
ers. Tomorrow there is going to be a
strike throughout Kanpur. But 1 have
requested them to wait because the hon.

Minister, SHRI PAI, and SHRI B. P.
MAURYA are sympathetic. I would re-
quest. the hon. Minister to make a state

ment at least on Monday to save these
workers from starvation which they arc
facing. A law and order situation is develop-
ing there. T would request him to makr
] natem:m. .

[y

THE mnm‘m or mnusrmr AND
CIVIL SUPPLIES (SHRI T. A. PAY) rose—
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MR, SPEAKER: Yw are ‘ot aware of
the procedire, You note dawn the. poinu \
You ‘can rcply later.,

SHRI 5. M. BANER]EE' I he wams’
let him make a Statement mm

MR. SPEAKER: There i\s a long list, 1
will not be able to give ‘more than twn
minutes to each member. The normal prac:
tice should be that the Minister should
keep the reply for some other occasion.

SHRI S. M. BANERJEE. I do not want
him to make a statement now. Let him say
that he will make a statement on Monday.

MR. SPEAKER: Wec will have to leave
it 10 the Minister to reply at the end.

SHRI S, M. BANERJEE: I want to hear

from the Minister . . .

MR. SPEAKER: At the end. The list is
a long list. T won't be able to finish even
it 1 give two minutes each.

St wy fowd (aixT) @ AW
aged, & am #1 wyw fawy &w
fafaZe & SRS w9 W} § T A
Ak s A g fom dw
fafade ag fsft &m0 #1 &% &, @@
% g1 0T wo ¥ fearfyzm § v
& ¥ grYr aFOEA 53 FTAL wo
F Geafyy feg g &1 T %
# arivate wrAAYa frego wit &

ft § 7 N AT WO agE A
T § AT wm dw ¥ fefem
At T FW WETeRE W AU

§ 9 ur aw st @ oAty X
ATH 15, 20 ABIITH EY  KATAT
g fomm R awere w1 fe e
400 %o %mmﬁmﬂ
mirﬁmmg
weTd vn dwm fawm
a4 %ﬁm‘l‘ﬂﬁ%
mmvmmm
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e e gy & wweEx W
greit #-38 AW To ¥ JF IwT-
I8 w9 daw gl A gwd g
W) ave wweRw § 1 wase ¥
60 AT To ¥ AFTITH fad &
=a v g &1 alR fawh #
25 dr@ Wo & fuyr &1 & 1o,
12 ®UT %o & ©F FoA AL
afcarfas w77 &1 fasy &% oF
amA g7 o &1 ¥ faww o5
fafadz. & grax wn Adr AT
& 7% wEgewr S FEUT NI F
arg fasd &1 gw @7 awdiv §
AT qre | 9« qAT A TH AW F
#Rit & wwal ¥ 9Ed, 9w
w@E FER FT ILART F & fag
¥ ¥ o wRSw wEmor 2 ot
aefi &, w9 W S8 & feqwrie
faadmdr & srasAl § oadr am
FAT Y W H FGT FAT  HEL
grr? osix wfer geeT A
Fzdr Y fgmn 1 W ¥ 10,
12%<0€ Fo F AT AR BF FIAT
dgy o 4w ¥ qfefas & &
@ § &t oga ¥ wdfr § fwv &
Tm oqgl ®T K oA qw @
FEAT | WF A AFRT, TE-
A § W wyaeEgy & garmf §
a gw¥ fro FOM § W W
oz w0 T W g A faar
amerd gifest feq 7z s ®09-
o ¥ owry &

gene WERw, ® Nl W w0
A & ¥ faw, fader d ¥
rrtvﬂ*carmusrmé gt S
W ¥ o W w9
™ 0 ognfe FrEaf dwar
! oag wwa war W&
Y wely w@w ¥ awrf argn'r £
et ﬁet:o of aew &
151 LS§/ND/75.

%”%3—5‘
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§T¢ 7 50 g sugd A A
T At ag qw w7 AT gErar #¥
f& &t o gw G ¥ ATF ¢
ST ¥ A7 ¥ ww AN ¥ Ig-
A F fag arw wqf 9y &7

st wfrer waw  (afir):
AT WIIA, FATT SAv IfHar
agq frew g 1 @R v F
fagre & faai & aft &Y agdy =
g o & oY gwR Ay a9t dIwia
fEar wr wgr g7 ghead wx
Wt Y wewd aga gf g
fidtew  afwar & ghaa @sd &
Y FATHX AT § 9 oA A £
I% 9T § A7 AV F FAE Figa
gl oW waA A AFEd gAR
fax & ags gt § o g7, W o
gT &t 3§ X W oqg wAr W
qam aeT wifgm 1 @€z §% F
w3 frath s @ 3w 9% famw
HeT F7 sarq qrAr = rfaw

SHRI SAMAR GUIIA (CONTAL: Sir, |
want the Muster of Pahamentany Affans
1w ak the kducation Miusier o make a
stitement 1 regard to the  memorandum
submdud 1o the Government for the for-
mat on of the Vidyasagar Univeraty in
Midnapore i Memaiv ol the late Pandit
Lwa, Chandin Vadyasagar on s 155th
buthdav, The Goveinment constituted a
UGC Commtice which submutted a report
on 15th Apud, 1974, The 1eport sad.

‘A new unpversiy i West Bengal way
be st up at Midnapoe I a new
uniiersity is at alt to be set up m
the State of West Bengal, the disuict
ot Midnapote would haye a_ styong
dam to . In addition to having
2 compact aica and a manageable
nwinbey of colteges-and eniolmeat, it
would have the great advantage of
teopeiation with the 11T, Kharagpur,
*4¢ <hould then be able to develop on
Iines suited to the needs of this
backward area.”
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In the memo-andum it has been smid that
this shall be a new type of job oriented um
¢ -ity, about which Government also is
mak nz announcements from time to time
1 quote from the memorandum

‘ The new Umiversity at Midnapore will
be a university with a difference not
a carbon copy of old ones It 15 to
be given a different bias than that
obtained in the existing untversities
in the State Stud es in Agro Indus
tries  Cottage Industries Rural Co-
operatives and  Developments, Agn
cultural Farming and simular subjects
having an objective of expansion of
the potentiality of self employment 1n
the dustrict wself will be given special
mportance '

In 1cply to that memorandum and the
cttey of mne to the Education Minister
and Chrairman of UGC the Minster of
Fducation said—also in reply to one of my
questions—that the matter will be taken up
by the Government when the West Bengal
0 ¢ nment gwves 1ts cons deration to the
epo t of the UGC On 1lth Ap il 197%
¢ West Bengal Assembly unanimously ado
pted a rc oultion that the recommendation
of the UGC Expert Comm ttee for setting
up a new type of special unneruty at Mid
nipore in the name of Pandit Tswar Chan
d 1 Vdyscagar should be accepted 1 there
fo ¢ 1cquest the Education Minister to come
fo wa d with the Government's reaction to
the resolut on that has been adopted bv
thc West Bengal Aswembly 1 hope 1t wilt
be a central univeraty under the gudance
of the Central Government particularly be
cause it will be a new experrment in job
o 1ented education  about which Govern
ment 15 speaking a lof nowadays

ft Tomae wedR  (wET)
gvgy ofY, a9 ¥ oY WGE 6T W
afqng f& arn swarm wEwT
fpar §1 ag WA ¥ WT F
a7, st WA A A, ¥
wgafgsr §1 s A @ =i
fear § gafag § am = gaag
T g 9 € ¥ 3@ T W
agt o AT AgRT E
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wye whwg ;o al ) d@
sefag 1 aft qEEY awr T
wfyre fivar

st vwmae Tt K ow
@ g
MR SPEAKER No, 1 am not allowing

it

ot vwmare wel g
gt aear 10 ¥ ag wur ¥ gafeg
¥ xwgmugar g fr @@ w oA
B =g

MR SPFAKER May I tell hum that it
s not good practice? By mere admussion
you cannot just quote 1t and then start dis
cusang 1t No I am not allowing 1t

ot TATgETe weEt o S
Fww difwam ? e fram &
it T wC W &7 AWM
e 78 T AT o oY 9
gate Y1 9 99 9 F efwr
foar & o sm & qwdm ¥
wur g e & mmow@T A

H

weqW W@ qEfer ¥ ear
ﬁ qr &40 gari But you cannot raise 1t
unless the House 15 seized of at

st UwEATe ARl AR @
9T ¥g@ & fag ad gQrg wAw
fafega #T

# §RF! oF TW AT F1 AR
sy eftwre Af foar fiar @ 2
aft qgar) qF aw oy ffa
fe wt & o g & frdgw w0
g g f& @ or e W
e ¥ it arde wng T
§ s 73w arfer @ g 2
fr crade 3od & ww ¥ o
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fign o & ¥ dfem N &
ot W fovmar §, mE €T ¥ IR
swege fwar & vy aga #Y wfuer
wr & watx &1 §Tw §) wofag
ot weET WA ot 4T qA ATAH!
Fgmod e r § " @
wT¥ TR wEL §gA gr 1 g g
€ weeyd ¥ gEdRd aw &
qEY 9 ¥W A FC HHFA §
M 1@ o Al woEaT € el
o frar wifgrr sa% wx &
gy I frar AR dar
gy w § o whea g4v
# waw g aeEr Aa wIfRT
Tt & e WRT FC W O

™ @y Aam
R WEAR: TH G U §

#q HT I3 AW

st vqmare weat o aYard
¥ g arw A2 ¥ oww W@ O§
7 3g § fawdy w®H &, 7 qFY
W AR A Wy ¥ oug
T AP qAE § ) WY W o
af wgfanr Y @1 W A mgRa
@ A W T —

W wERY : S T T
w3 AT | A9 gL A R TE
L4

SHRI P. G. MAVALANKAR (AHMFDA-
BAD): Mr. Speaker, Sir, the Prime Minis-
ter, Shrimati Indira Gandhi., teserda
made a hurtied one-day tour of some of
the worst-hit pockets in Gujarat which arc
ravaged by terrible drought conditions. In
yesterday's Economic Times probably you
would have ceen a despatch by the Ahmeda-
bad Staff corvespondent of that paper under
the heading *‘Worst ever ‘drought in 75
vears™,

ww  wir: ¥% a¥ W
R ¥@? AN g f—
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WA W waEe T7@ A
0 @ oqaife ¥ sl @
¥ qma aft vum, gofte oa
FE G

Anyway, my point is that in the months
of Ma, and june, pa teula.dy i the month
ol May, the effect of the severe d.ought*will
be absolutdy ternible. The 1eport says that
as many as 12,740 villages are hit and lakhs
of pople arc 1 distress. § am raning this
point becuuse when the Pume M nister was
there yeste.dav, <he he sch has sad that
she is not bothe ed abow the ducuon pros
pecis this way ot that way, but she is bother
ed about giang rel ef and (omfori to 1
people of Gujarat. In view af that, I de-
mand that reltel works be carried out much
moi¢ vigorousty and in an adequate and
cffectine way

One more point before 1 sit down. Seve-
ral poor people ave suffcring and dy ng in
parts of Saurashtia and South Gujarat. The
press 1eports tell us that some of them had
gont mad because they ate some kind of bad
food-tuff  Some of thein went mad, some of
tham ded.  Already, this House knew a
fow wechs back how nearly hundered Adi-
vasi« d ed in Panchmabals District because
they ate bad food. Therefore, when theswe
poo  people ate working for eight hours
and more wn the scorching heat, at least the
foodstuff given to them should be of a
decent and proper quality 1 would like.
therefore, that the Staie administration who
are suffeting from  inadequate  finances
should be given immed-ate financial assis-
tance fiom the Cent'e, and the Prime
Minister should come out with a statement
before this House next week giving her
personal assessment of the unprecedented
d-ought she saw with her own eyes in
Surendernagar, Rajkot. Jamnagar and
Ahmedabad districts and  assure us that
Goveinment will not fail in coming out
with statement, indced a commitment, that
the necessary financ’al  assistance will be
given to the Gujarat people irrespective of
the recommendations of the Sixth Finance
Commission

[ say this becante vou voursell mentioned
about the elections, Elections come and v,
democratic processes cannot stop, but the
people’s difficulties found there on wuch a
gigantic scale have to be met effectively and
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urgently by the administration 1 hope the
Central Government will give all the neces
sary financial assistance and particularly see
that cattle 1s not allowed to die as 1t 18 being
allowed to die in vast numbers This 1s
my request, and I hope the Prime Minis
ter will come out with a statement nuxt
week

o wEHATIAW ST (wadt)
new ¥ 3N gfewew ¥ s
& ar g Wy ¥ oamm
W ga wA=remt w1 AT ¥
AT gewifag 1 FRORE
A Ag AN g Y S Ay ¥
@ gu ufesrdw § a1 @d =y
g s s A St FHAG AT gu
g SaT Y TEFT WA W g
o IF arrefifawr gATH £ FIr )
W gfw & g W@ 9T fer ¥
fasr Fon wraTas § s W@
yars § & o3 am fror o
1 A ? Ay 9T THF T N w4
Tif@l & 9 & #1 I9E Oy
@ v & ST ¥ sgEly g
E T A c -
FRU ¥ T &1 QT T
faear ¥@ @www & w@r @
M g Y "Awr wam wr faw
g &k fawm @1 war 91 @
wF & Anp few W% ¥ 9y
arer | wtd g FRITE a1 wigey
tay fared 1 awEAT &) W
@t #1 fom w%1v & 9np fEar srn
% sa¥% w@qmr fedt whw w1 ouw
MW UE E X AN, @A
@ M o dRk Rt em
T o ®¢ @ fer ¥ s¥vew
g Tl fFdr uF awg ¥ famia
¥ gug o wEr afos qdm e
Fai WY T g8 SOT) @ AR
LIRS 2 2 cR 1 B B
fem arn goe Uw ww A g@
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1 ¥ fee ¥ fawregdw famie fo
gry ) WY WERT e areAeA
TN o s w &k ar * g
ww &1 spfeat 1 gaw Al
amqw T8 A wAwfEr W,
fargr gmer awfes § ST
garw § A ¥ & T dm gu
gt A wr ot § @ gfgadw
¥ oar ogr &) ook dew wIor
w1 g IE ereifaer | W
T o gf=fag &1

ot Tw @R vt (@) sardw
W F wEA § a9 g ®OGF a Y
gl TAU EFEAT AR WIFIT AL
g &1 § gR9Ew W a9
faar awr &Y == aft s TR

g
12 28 Hrs
[SHRI VASANIH SAIHE i the chair |

geRid ¥ TN UTH g N
qTH  HMT 7@ EHT AIRET g
WA A FT A9F W GE G
WA | g AT AT RAGE FT ATH
T g WAl ¥ R aRr &
QgL WIE FT & &

Dunhing Water 1 Madias in Thiu
Days —The thiee mullion people of
Madras City who have been owpun
encing acute water SCBTU()’. srem i
be 1n for the worst walar fanune u
the coming weeks, 1epotts UNI

* Lach of protected water 1y already por
ing a threat to the health of the vul
nerable scctions  Doctors report in
creaung cases of jaundice, diarthca
and typhord Despite the  massic
anti chlocra vacanation campiign
the danger of an epidemic breaking
out persists as the majority uses un
protected brackwish water.

“The Red Hills  Lake, the only I
soutce of water supply to the ¢t
18 fast drying up forcing the Mum
apat Corporauon authoritics 1 cut
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down the supply to once in three
days from May 1.

“This lake is at present getting 10 mil-
lion gallons of ground water pump-
ed from the ncarby Panjett and
Tamarapakkam areas, The authori-
ties claim that 36 million gallons of
water is being supplied to the city
on alternative days but the actual
flow is much less.”

mﬁmm%ﬁm
FeIr fF o wEX # O & e
¥z F1 @Y gO w ¥ qivwien
9 WY gy, wALNA g7 FErRIER
gIRT AP 9X Y ggwmE afw
W awag &t el 7 9
ax @t & qreft F v F wTw
R

SHR]1 K. MALLANNA (MADHUGIRID:
Sir, there is a strike in the Bharat Gold
Mines Ltd. in Karnataka. There aite about
12,000 workers imolved in the strike from
Sist March, 1975, This is the 25th day of
the strike.  About 2,000 workers in Jatha
a1¢ to meet the Chicf Minister of Karnataka.
They are in great trouble and hardship.
Their salaries were not drawn. The Mana-
ging Director has not taken any interest in
the matter. There are so many complaints
against him. If he had taken any interest
or any action to settle the matter eartier,
the strike would not have reached this
stage, 50, 1 would request the hon. Minis-
ters of Labour and Mines to intervene
and settle the matter.

*F gzl ¥ WA &F @R A
medf ¥ gga A fr WA F
Al dwgwafm aw wO
T s gaY W Ww W
fer m @ AP a7 wER-
AT wEiR ¥ 6 guR Wl
g fr Reyrgfem o § WK
T omeldy § 1 o ke Ao
¥ Wy frew, wfage @)
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AR ¥ &% wwg 9T oW @
g1 :

T TARER & Uo e
qMEE ¥ A F owege ¥ dReq
FI3T § 1 A oA F WA AE
o wEY 1 & f2A ¥ S 9w
LU

TGN FATE 0F A
gear & fpr for @ faw w0
wgRT § W uF awew wgm
araamﬁwmﬂmfmmﬁa%
feq % gmee Fr o faw
AT FT guedt # 3 AW T oyE-
qs #, I fars & wrdaE
g §t 7 FfeA ot a% ¥ S
FH gT &1

TR At AR gfated
gfrgm @1 qma gem v fawd
R TR #1 aem@r g1 Tar afew
Iy @z M FHE IE Foagwl
1 fagaa & fay O =@
Ll

qufe  ®EEE : A QqIEE AT
ice gl M cO ¢
s\ g a@rge AR T sfer )

st wAray faw @ &% 1 few-
T dwr § FA¥ N anw fb"
g % Y afew fmr ¥ o9
ey EF ) gAY AARTAE WGE
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same thing. Now he is & Minister, It is
[‘h witrae flﬂj very important that, hefore this House ad.

wrar @ &1 w9 wgfwafady =
Arr W gy 9= faT 9x o
o fgr AT w0

wafy  winm ;. Way  ug
AMMY ¥ | Do not take uadut advan_
tage of my leniency.

SHRI INDRAJIT GUPTA (ALIPORE):
I may be allowed to mention two points.

12,35 hrs.
[MR. SPEAKER in the chairj

First, it is now almost three weeks since
the Hathi Committce on drugs and phar-
maceuticals submitied its final report to
the Government. Next weck being the
penultimate week of this Lok Sabha Session,
I would insist strongly that the Minister of
Parliamentary Affairs should convey to the
Minister of Petroleum and Chemicals that
the Hathi Committee’s report should be
laid on the Table of the House. I want
to know why Government is not laying it
on the Table of the House. This
is an irem which will not take up
any time. It is only a question of laying it
on the Table. A week after that, the
House will adjourn and there will be a
long recess and we will not be any the
wiser. as to what are the contents of the
report. Four Members of Parliament have
been members of that Committee.  Mr.
Hathi himself, at the time when the Com-
mittee appoinied, was also a Member of
Parliament. Five Members have been asso-
ciated with that Committee. The report has
been submitted and various press reports
have appeared alléging to be a summary ac-
count of what is contained in that Commit-
tee’s report. Only this House is not allowed
to know what is contained in the Commit-
tee’s report. I would, through him, remind
the Minister of Petroleum that, when he
chaired the Committee, some time ago, to
report to the Government on the restruc-
turing of the ONGC, that report also was
not laid on the Table for months together
and st thar time Mr. Malaviya himself
was very much aggrieved as to why the re-
port of that Committee which he had*chair-
ed wes not being laid on the Table of the
House. Now Mr. Malaviya is doing the

journs and preferably next week, so that
we get a little time to see the report, that
must be laid on the Table of the House.
All big pharmaceutical manufacturers and
foreign firms are sending their representa.
tives to Delhi every day to lobby the
Government. We are hearing about it
every day, Only the sovercign Parliament
of India is prevented from knowing what
are the contents of that Hathi Committee’s

report.

The second point 1 wrote to you was—
1 am glad the hon, Minister for Industries
is there—this, We read in the papers that
the Chief Minister and the Labour Minis.
ter of West Bengal . . . .

MR. SPEAKER: Only one point.

SHRI INDRAJIT GUPTA: Generally
never speak at this time. I seek your indul-
gence.

There is a serious crisis facing three or
four industries in West Bengal or a threat
of reacession, whatever you may call it,
or a threat of large scale unemployment,
lay-offt and retrenchment of workers. One
is Hindustan Motors which have already
laid off 4,000 people; another is the jute
industry where they are saying that they
are going to curtail production and lay
off workers. Then, in the engineering indus-
try also they say that they are not getting
the wagons from the railways and, there-
fore, they will have to curtail the produc-
tion and lay off workers. The nationalised
textile mills in West Bengal are also facing
an acute crisis. I want a statement from
him if possible today or next week as to
what is the outcome of the deliberations
they had with the Chief Minister and the
Labour Minister of West Bengal and whe-
ther any ways and means have been devised
so that this crisis can be staved off and a
large scale problem of unemployment does
not confront us in West Bengal.

SHRI B. V. Naik (KANARA): For the
past two Szasions 1 have been urging upon
the Government as well as your goodeelf
to permit a discussion in depth regurding
the public sector undertakings, In your
wisdom you had once suggested that, in
regard to the public sector undertakings,
the ares of differences between the Snding
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of the Committee on Public Undertakings
and the Government should be narrowed
down and only these might be discussed.
I think, it has become extremely important
for us to discuss the public sector. 1 shall
quote some of the questions which have
been put in this document. The guestion
is how valid the argument is that a mixed
economy is a sine quo non of demncracy?

SHRI DINESH CHANDRA GOSWAMI
(GAUHATI): What is that document?

SHRI B. V. NAIK: I have got only
two minutes.

(2) Would the disappearance of the pri-
vate sector automatically lead to a totalitar-
ian economy?

(3) Why, once we have an efficient and
autonomous public sector, could we need
private enterprise at all?

() Why could not a totally State-owned
economy co-exist with political democracy?

These four questions I am quoting from
a document called, ‘Why Mixed Economy’
and it is the key-note address delivered by
Mr, J. R. D. Tata at a symposium on 'Res-
ponsibility of the industry and the
Government in our mixed ecconomy’ or-
ganized by the Associated Chamber of Com-

SHRI JYOTIRMOY BOSU (DIAMOND
HARBOUR): It is all Garibi Hatao.

SHRI B. V. NAIK: In this respect, I
think we have still certain capitalists in this
country who are nationalists first and capi-
talists next. Of course, there are also some
varieties with which my friend, Shri
Jyotirmoy Bosu is familiar, who are the re-
verse of this. Why I am saying is: coming
as it does from a responsible industrialist
who has said that the time for a decision
has come now, I would, therefore, place
before this august House that the time has
now come for a decision on the four ques-
tions which he has posed in his key-note
address. He has also said that there is not
much time left........ I think I have not
registered my impact because the hon.
Minister for Industry is laughing.

THE MINISTER OF INDUSTRY AND
CIVIL SUPPLIES (SHRI T. A. PAD: It
is not for me; it is for the House.

SHRI B. V. NAIK: So the time has come
now for this House to discuss in detail the
role of the public sector before we furnish
an answer as .well as the decisions which
the Government should take so that the
pertinent questions, the topical questions
put by an industrialist like Mr. J. R. D.
Tata are adequately answered.

I request that time be found. Time and
again we have been requesting and this
has become a wailing wall with no results.
I request this matter should be discussed
during this session itself.
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IV F qAF B awFeg H g
W& FqET fFawt o swAH
zafqs fawe Srwr g fF  ami
99 9 qr¥g F 99 fF zar
g1 § WY AT wREAT #T Iq€T
i faw Sy w@r & f& aw w
97 Ag &1 W &)

g fao aw fqaza g &
q FW ¥ OFH gy gAY T TH
TR W UuF gEgeq fama@d ) gaR
T8 AW e a W @ F afeaag
ATHI 3T AU T Hg Wt
TFIT WG T gL WIAT F GAMEART
F A AT T T FIHW FF)

SHRL I'RIDIP CHAUDHURI (BER-
HAMPORE): Sir, I would be very brief.
Mr. S. M. Banerjee has already made a
statement about the hapless situation in
the textile industry in Kanpur. 1 would
draw the special  attention of the hon.
Minister 10 only one matter. I have written
to Mr. Maurva about the situation that has
developed in the Elgin Mill. A verv minor
issuc over a long standing grievance of the
workers has been allowed to develop into
a major industrial strife. Therefore, some-
thing should be done from here because
this Elgin Mill No. 2 is run by the BIC,
where, Majority of the shares are held bv
the Government of India. Therefore, some-
thing should be done about it immediately.

SHRI JYOTIRMOY BOSU: Sir, my first
point is that the jute mill owners in West
Bengal have initially cut down production
by 1219, As a result, 7,500 workers have
been laid off and more are facing retren-

chment and lay off.

The other item is, it seems Shri Balyo-
geshwar, who, it is told, is a minor is being
used bv a foreign intelligence agency for
anti India activities. He has come to India
on 6th April, 1975. Since then, he is
roving from place to place. He is a sort
of a prisoner in the hands of some American
nationals, namely, Bob Mishler and Ron
Colleta. It is reported that these persons are
connected with the foreign agency. It is
also reported that they have accumulated
arms in Jhumari Talaiya near Hazaribagh
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and are in possesion of a fot of un-declared
foreign currency. Since, it is reported that
he is a minor, his custody should be restored
to his mother beforc he leaves the country
(OMOTTOW.

SHRI DHAMANKAR (BHIWANDI): I
would like to draw the attention of Govern-
ment and the House to a grave situation in
spinning mills in the co-operative sector in
Maharashtra and other States. Some mills
have already closed down and others are
on the verge of closure due to credit squeeze
and inflationary trends. The situation is
very grave and I would like to have it in-
cluded in the next week’s agenda for dis-
cussion, or at least let the Government
come out with a statement.

=Y 9F AT A FrEqTR (R ¢
yeag Agrea, fam 377 & g=wie
AFa STAX qrg uF gHear =2
3§ NT gaT F7 AF  ATHE
FIAT ARTAT g1 FA WIATT AR
. wEA AArE €y 38 F A
wTe & 79§ IRTYT a9 AR 9% Fei
A9gT @Y g AT F AQT I
qET AR FESFL AT AFAT AARE
g 3 ¥ OIFR AR AT
qH oag WIaW G a1 froag s
fre &Y g fre a7 =€ 8, ag s+
AU AY R AT IORET A, TR
CIECEEETNIC (ko S (-
el WM FE fHar OF H50 MAT
W OF FEM AT R W &9
9T e FT AR dr=ay qary &
T3m Far Ferfy 5w, dar
gl 99T WIES FHEeST & g4
sggiafa anfow #770 &F f@w sman
g1 afeT S| FFIT & U NE e,
g T g, FAF TFR FT AR
@ F F 7 W Fagi w7
GEURI 1ECIR IR G S B
&FA1 e fear @ o gt sroa
¥ IFA I TFA Fwarx Awme
fear, 3@ X =TS Ao fove
darsa ¥ IIF IW A AT AqL3
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ToAFE AT MU ¥R TR wEe
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#afa & @ 9z Fga & =m
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e femmEn, qg AN agien
gl 97 Si1 wAgT A ¥ ogA Ay
W A AT W@ R A LAAW
FI 1

MR. SPEAKER: I should request  the
hon. Members to raise matters which are
strictly in connection with the business of
the House. We shall take up the next item
now,

SHRI S. M. BANERJEE: What about
Mr. Pai’s statement?

MR. SPEAKER: Do you want to reply
today or on Mondayv?

SHRI T. A. PAL: T am prepared to reply
today. But I am afraid that some other
Members would also like to make a refer-
cnce to that. I should like to know whether
I should confine myself to Mr. Banerjee's
remarks.,

MR. SPEAKER: If vou want to make a
statement off hand, just now, it is all right.
But if it is a prepared statement, which
rou are about to read, a copy should he
sent to me. That is the technical diffi-
culty for me. But do not come in the way
it you are prepared now; I can waive that
requirement for the time being.

SHRI K. RAGHU RAMAIAH: I suggest
that he replies to Mr. Banerjee's statement
which is peading; for the rest he can do
s0 on some other dav.

MR. SPEAKER: It is upto him.

SHRI INDRAJIT GUPTA: I also referr-
ed to a matter. If he does not want to reply
today, I do not mind but he should make
a statement o that matter also when he
makes a statement next week.

MR. SPEAKER: I leave it to him. My
difficulty is procedural.

SHRI T. A. PAIL: If Mr. Banerjee has
no objection, I shall make it on Mondav,
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SHRU S. M. BANERJEE: From Monday
onwards the demands for grants of the
Ministry of Industry will start. If he makes
a statement later  in the day, it will help.

MR. SPEAKER: Why not now? Let him
make it now.

SHRI T'. A. PAIL: M. Speaker Sir, Hon.
Siei S. M. Banerjee has drawn attention
to the serious situation prevailing in the
testile mills situated in Kanpur. Of the
several textile units in the city of Kanpur
only two viz. Muir Mills and new Vie-
oria. Mills are nationalised mills now under
the management of National Textile Cor
poration (Uttar Pradesh) Ltd., a subsidiary

ol the National Textile  Corporation.
The number of workers who can  be
cmployed  on - full  three  shift  work-

ing in these two mills is approximately
5400 and 5,000 respectively. Neither of
these two mills has been closed.  Although
the number of persons actually in cmploy-
ment in these two mills has varied during
1974 between 8,100 and 3,900, this
essentially: been due to the power cut im-
posedd on these two mills,

has

It is no doubt true that the functioning
of both Muir and New Victoria Mills has
heen, to some extent, affected on acceunt of
Efforts con-
tinue to be made to obtain adequate finan-
ces from banks and financial institutions to

shortage of  working capital.

meet working  capital requirements. How-
aver, the liguidity position of these two mills
has suffered. far account of slu-
market denand for finished
the case of Muiv Mills. stocks
worth more than Rs. | crores have accumu-
lated with the consequence of the working
apital of the mills getting locked up subs-
tantially in this manner. Similarly in the
case of New Victoria Mills cloth and varn
of the value of approximately Rs. 1.35
cores has accumulated on account of the
difficult market conditions. It mayv be added
that  National Textile Corporation (Uttar
pradeshy Lud., which is responsible for the
management of these two mills, has been
asked to take cnergetic steps for liquidation
of the stock.

more, on
guishness  in
goods,  In

That position with regard to shortage
of power for rumning these textile mills in
Uttar Pradesh has been grave. The
extent of power cut since August, 1972 has
ranged from 25 to 70%,. Similarly, th=
power availabidity has varied from a mini-

very
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mum of one shift for four days in a week
to two shifts in a week (with one weekly
holiday). With additional power available
to the extent of 109, of the requirements
from sclf-generation, the shortage of power
still remains at the level of 45 w 509, The
gencrating  sets avaitlable with  the mills
arc old and therefore, full working is not
possible. It is on account of this acute
shortage of power that  employment could
be sustained only at the level of 3,100 to
3,900 persons against the full working
slrcnglh,. on three shift basis, of about 5,000
workers in New Mills and 5,400
Muir

Victoria
workers in Mills.

The Elgin Mill, under the management
of the British India Corporation, has also
had to resort to partial lay-off on account of
power shortage. One of the two units of
the Mills has closed down on 15th April
due to a labour dispute.

We are conscious of the difficnlties being
experienced by the textile industry and the
workers in the mills sitnated in Uttar Pra-
desh and I should like to assure Hon’ble
Members that all possible cfforts are being
made to ensurce that the mills under the
management  of National Textile Corpora-
tion attain an optimum level of operational
efficiency and  the present state of affairs
is remedied, so  that emplovment is pro-

vided at the normal level.

As for the other mills mentioned by the
Lon. Member, -since they belong to the
private scctor of the textile industry 1
should request my  colleague, Minister of
Commerce to apprisc the House of the
situation prevailing in those mills. How-
ever, as far as Laxmirattan Cotton Mills
is concerned, I may state that an Investi-
gation Committec has been appointed to
look into its affairs on 24th January, 1975.
Further action in the matter will be taken
after the Report has been submitted by the
Investigation Committec.

SHRI INDRAJI'T GUPTA: May I re-
quest him to make a statement next week
about the West Bengal situation?

SHRI T. A. PAI: I think I shall be
covering most of the points during the de-
bate. If the hon. member wants a state-
ment, I shall certainly make it.

SHRI B. V. NAIK: Mr. Iimave raised the
point about a bank which has its principal
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operations in my State of Karnataka-Vijaya
Bank Ltd. During the course of next week,
a statement must be made by the Minister
of Finance about it because it is affecting
the deposits.

SHRI S. .M. BANERJEE: j. K. Rayon
Corporation and Swadeshi Cotton Mills,
which is producing 809, of its articles for
defence also come under his ministry. 1
~would request him or Mr. Chattopadhyaya
to take note of it. If the owners do not
open them, they should be arrested under
DIR and sent to prison as third class pri-
soners. Why are we alone arrested every
time?

13.03 hrs.

ARREST AND RELEASE OF MEMBERS

MR. SPEAKER: I have to inform the
House that I have received the following
wircless message dated the 24th April, 1975,
from the District Magistrate, Lucknow:

“Reference Kadiogram dated the 23rd
instant regarding arrest of Shri Atal
Bihari Vajpayee and Shrimati Sha-
kuntala Navar, Mcembers of Parlia-
ment, under scction 107/116/151 Cr.
P. C. Shri Atal Bihari Vajpayece de-
tained in District Jail, Lucknow, has
been transferred to the Central Jail.
Naini, Allahabad, and has been de-
tained there, while Shrimati Shakun:
tala Navar has been finally released.”

13.04 hrs.
DEMANDS FOR GRANTS. 1975-76—Contd.

MINISTRY OF COMMERCE-—Conid.

MR. SPEAKER : We will now resume dis-
cussion on the Demands for Grants under
the control of the Ministry of Commerce.
1 hour is left. How much time does the
minister want?

THE MINISTER OF COMMERCE
(PROF. D. CHATTOPADHYAYA): About
45 minutes.

AN HON. MEMBER: The time may be
extended.

APRIL 25, 1975

D.G., 1975-76 240

MR. SPEAKER: This 1 hour I will give
to the members. The time taken by the
Minister for replying will be extra.

SHRI S. M. BANERJELE (Kanpur): 1 re-

quest [ may be given 5 minutes to speak
on these demands.

MR. SPEAKER: T will
here. Shri Madhukar.

note it down
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"It was alleged that the Jupiter Mills
No. 2, run by the Government and the
Mills authorities, through their media-
tors, was accepting moncv from the Wea-
vers and this amount was paid to the

Yarn Sales Manager of the Mills. Sni
Amritlal.

Shri Alvi Sahceb, who was the higher
authority of the Jupiter Mills and Shii
Amritlal was serving as Yarn Sales Mana-
ger and one Raj Kumar Ram Prasad who
was the mediator for selling varn. Our
Weavers who were purchasing varn have
paid Rs. 19,500 for each sizing sct and
the invoice was prepaved for Rs. 10,500,
it means that the weaver paid Rs. 9.000
excess for the purchase of sized varn on
beams.”
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SHRI P. G. MAVALANKAR (Ahmeda-
bad): T wish to speak on the Demands for
Grants under the control of the Ministry
of Gommerce mainly with a view to draw-
ing the Government’s attention to the pro-
blems in two fields: the problems of the
Kandla Free Trade Zone area and the
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{Shri P. G. Mavalankar]}
problems connected with international fairs
and exhibitions that are held in various
countries.

But, before I speak on those two aspects
of the matter, may I say at the outset
that the report of the Ministry of Com-
merce this year, encouraging as it iv n
terms of export promotion, leaves certain
unfilled gaps? In tespect of tea, coffee and
even handicrafts, to take three items from
the different tvpes of commaditics which
can biing us a lot of xport earnings in
terms of forcign exchange, the report does
not make a very encouraging reading. It
says about certain stepping up in certain
areas. I hope the hon. Mimster will tell
us as to whv some of the tiaditionally well-
established commodities for cxports are not
being properls and intelbgenth  planned.
50 that we can not onlv continue to rarn
this foreign exchange but abvo ty to carn
moic foreign exchange bv eaploring newer
markets in various parts of the wmld.

Having said that, 1 wish to invite the
Ministcr's attention to the affairs at the
Kandla Free Tiade Zone. He will zecall
my cven asking fiom time to time a num-
ber of questions and raising various points
on this matter. If the Kandla Free Trade
Zone was established, as it was, in 1965
then surely it was established with a view
to encouraging and promoting exports and
also with a view to seeing that additional
facilities were made available for the deve-
lopment: of the major port of Kandla in
Kutch. The Kandla Port was set up in
1955; it is now 20 years since it was set up.
The KFT7 came to being ten years back:
it is now one decade old. Has not the
time come when Government should re-
allv go into the whole question of assess-
ment of the working of the Kandla Free
Trade Zone and the development of the
Kandla Port? Although it is an important
and a major port—it has been accepted %0
by the Government of India themselves—
you will be surprised to know that a num-
ber of obviously necessary facilities and con-
ditions are not available at Kandla. Until
almost last few years, there was hardly a
‘broad-gauge railway connection. Even now
there is no air connection between Kandla
and Bombay. If you want a port 1o be
developed as a major port, surely some of
these important channels of communications
are t be set up pretty soon; otherwise. they
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come, sgain and again, in the way of
proper development. Naturally, merchants
and exporters go to Bombay, Calcutta and
Madras, because there is lack of communi-
cation facilities, speedy transport, inadequacy
or cven absence of air transport at Kandla.
1 understand that the Safari Airwavs was
opelating an air seérvice between Kandia
and Bombay, but even that is no longer
available now. If you want the Kandla Free
Tiade Zone as also the Kandla Port tn
develop properly, 1 would ask pointedly
two questions. Do Government really feel
that the Zone is having all the necessary
infrastructure, not only for industries to
be developed and strengthened there but
also for the persons living there, the offi-
cers and other experts who have to work
there in that area—there are problems of
inadequate housing, problems of lack of edu-
ational facilities.

These problems of lack of educational
facilitics, 1 understand, are also there n
other areas, apait from the Kandla free
tiade 7one, and people are not going to
those areas in spite of several hundreds of
tupces being offered as extra allowances as
these faciliies are not there. 1 am only
saving that the Government should look
into this problem.

Sccondly. 1 want to know whether the
facilities obtaining a1 Kandla free trade
zone are on par with such facilities that
are available in similar frec trade 7one areas
in the world. If not, you must sce that
it is remedied.

Thirdly and finally I want to say a word
about the Trade Devclopment Authority
which is, I belicve, a part of the Commerce
Ministry. I want to know whether the Trade
Development  Authority  has  suggested
through some committee the setting up
of a free port like Hong Kong in the
Andamans and Nicobar island area. I under-
stand that the committce has already sub-
miticd a report and the feasibility repoit
is now under the consideration of the
Government. Will they please tell us when
this will be implemented? Because my in-
formation is that if this free port in the
Andamans and Nicobar is developed, then
25¢% of the entire foreign exchange will
be carned over a period of 20 years from
now onwards at that port alone and it can
stand a very good competition with Hong
Kong.
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Finally, I want to say a word about the
Exhibition Department of the Commerce Mi-
nistry. A number of Indian pavilions are
being set up by our government and on
this pretext a number of officers are living
abroad who are supposed to be experts.
Now, 1 ask: is it not possible for this
paiticular job to be handled by the com-
mercial section in our Consulates and Em-
bassies abroad? We have Embassies and
High Comnmissions and Consulates in many
countries of the world. Why not they do
this job instead of sending people who go
there and stay for wecks together? And
there are also charges that not only they
arc indulging in corruption but they are
indulging in making a lot of incomes from
this which is highly irregular and illegal.
1 want the Minister to give a definite as-
surance in this regard that this is not
happening or if it is happening, it is being
checked because India‘s image abroad is
not only through our Ambassadors and
Embassies as also from our own working in
this country, but also through the kinds of
commodities that we display in these exhi.
bitions.

I have no time to go into the Indian
Institute of Foreign Trade But there are
some adverse reports about the funciioning
of the IFT. I understand some of the re.
ports or the market research surveys are
not reallv the result of their own inde.
pendent research and quite a few people
have left that institute in disgust. Whether
it is a fact, I want to know.

Apart from the quesion of the Cotton
Corporation, 1 hope the Minister will also
consider the question of quality control.
But, then, I have no time to go into
these and other matters.

SHRI DHAMANKAR (Bhiwandi): I rise
to support the Demands for Grants of the
Ministry of Commerce and 1 would make
certain suggestions.

This is a very vast Ministry consisting
of so many organizations and corporations
dealing with internal trade and external
trade. I congratulate the Minister for adopt-
ing a new dynamic import policy. This
policy will go a long way to help the
mnall scale industries to import goods. Auto-
matic licensing, 50% bank guarantee and
%0 many other facilities he has mentioned,
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I hope, will go a long way in helping the
small scale industry.

This year our exports have touched Rs.
3100 wores from Rs. 1600 crores in 1971-
72 ind thes 1ccord export performance has
made 1t possible to liberalise the licensing
policy If you go through this, you will
find that tea, engineering articles, textile
machinery and so many itcms can be cxpoft-
ed. There is a wide market but there is a
further need to improve and stiengthen our
murket intcligence keeping in view thé
growth of industrics in the country and the
export  potential for Indian pioducts. 1
think the Commerce Ministry will bear
ths in mind.

The STC has perfarmed very well. Dur-
ing this vear they have reached nearly Rs.
553 crores. The main items are sugar and
other canalised items. I we leave out the
canabsed itcms, then we will find that it ss
hardly Rs. 2 crores increase than the pre-
ceding vear. However, STG has done well.
In view of the challenging task ahead, it
1s good that the STC is seeking the co-
operation of the private trade to avail of
the experience of the established exporters in
select arcas. Jt is, however, imperative to
mahke the STC more dynamic by re-orient-
mg 1ts structure.

If vou want to export more, then we have
to merease the ndustrial production in our
country. For that, we have to give certain
facihities and concessions to the industy just
like enecrgy, power and raw material.

In the case of synthetic yarn and fibre
industry, we fecl that justice has not been
done to them. The <inthetic varn, the
mlon yvain and the rayon svarn, have been
taxed heavily at different stages. The prices
have gone up. The price of synthetic yarn
in our countiy is nearlv Rs. [30 per kilo
whereas the same denier of yarn is avail-
able at Rs. 18 per lilo in foreign coun.
tries. Naturally, this will encourage smug-
gling in this country and there will be
evasion of excise and evasion of income-
tax. Al these malpyactices will gow. 1
know this does not come under the Ministrv
of Commerce. But I would uige on the
Commerce Minister to take up this matter
with the Finance Ministrv and see that
the synthetic yarn and fibre industry i«
not fuined. Stocks of caprolactum  and
DMT, worth crores of rupees, are lying un-
tifted for the last two or three months
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because the spinners sre not in a pesition
1w buy them because of high prices and
the weavers are not in a position o buv
the yarn becawse of high prices, I hope
the Commerce Ministry will look into this
and see that the rates do not go up. In
the interest of developing the synthetic
textile industry, which is among the more
dynamic industries in our country, 1 would
request the Government to re-cxamine the
imposition of heavy levies on synthetic tex-
tiles as the very existence of the small scdle
units is in peril.

The cyde tyre and tube industry has a
great potential in our country, but it i
not fully utilised nor is it well planned.
Small units are allowed to grow in a
mushroom way. Export of cyde tyres and
tubes needs to be planned caretully as there
is 2 good scope for earning valuable forcign
exchange. In this connection 1 would bike
to make the following suggestions: allow
imports of natural rubbers against export
of cycle tyres and tubes; hx promptly the
rate of drawback of duties on export of
cycle tyres and tubes, increase the cash
assistance to 25 per cent as against 10 pa
cent as at piesent. These would go a long
way in effecting improvement in the produc-
tion of cycle tyres and tubes and for ex-
porting abroad a substantial quantum.

I would now come to powcrlooms Last
week the Commerce Minister was kind
enough to say, while answering a Starred
Question, that Government was thinking of
re-examining the high compounded levy 1m-
posed on powcrlooms. 1 hope the hon.
Minister will come out with the necessary
relief.

I want to give one mos. suggestion on
standard cloth. Mills are not supplying the
standard cloth, either in the required quan-
tity or of the requirei quality. The other
day, hon. Member, Shri Ram Singh Bbai
Verma gave this House a very clear picture,
the useless quality that they are supplying.
It i3 not being lied for momhs wogether.
Mills are saying that the standard cloth
is not being lifted, while the consumers
say that they do not get the standard cloth.
1 would urge on the Commerce Minister 0
re-cxantine whether the standard cloth can
be manufactuted in the decentralised power-
loom secipr,
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Lamly, 1 come to regolarisation of power-
fopms, Thete sre thoussuds of powsriooms
which are not tegulsrised sad which ane
working illegally, The fec for regulavisa-
ton is Rs. 100 per loom. People
have to approsch the Textile Commissioner’s
officc for regularisation only thiough a
broker. If you send your papers in the sior-
mal comse fof regularisation o be done,
even after paying the tee, the papers will
lie there in that office for months together.
But if you send them through the broker,
who has approach everywherc in the Tex-
tle Commiissioner’s office, then within a
week all the formalities are completed and
home-delivery 1s done at the weaver's house.
Carruption is rampant in the Textile Com-
pusstonet’s offive, 1 do not mean to say
that all are corrupt. The corrupt people
continue to be there and the honest people
are shifted away from that ofhce. It is very
necessary tor the Commerie Minister to see
that the [exukc Commussioner's offwe s
cdean and  tool-proof.

Hon  Member, Shu Madhukar, has said
that when weavers have o buy size-beams,
thvy have 10 go through the brokers and
dalals, they take a premiurm, unaccounted
money, 0 the cxtent of Rs, 9,000 per set
of beams This has been going on for the
last two years, even in the nationalised
textile mulls This must be stopped because
this is a sugma on the policy of nationalisa-
non

With these words, I support the Demands
for Grants in respect of the Ministry of
Commerce
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SHRI BANAMALI PATNAIK  (Puri):
M:  Deputy-Speaker, Sir, this Ministry is
dcaling  with  the textile and handloom
indusiiv.  Mostly, we are expanding the
textile and handloom  industry. It must
be thiough powerlooms,  Where are the
powetlooms located? Mosth in areas where
wearers do not exist. There are villages
inhabited by the weavers, where there are
50 or 60 or 100 families. Those families
ate dying because they are not getting pro-
per yain. The wcavers are not getting looms.
If the powerlooms are located in the wea-
very' villages, the weavers will get proper
cmployment and the powerlooms can be
properly utilised. 1 have the experience in
my own State. Powerlooms arc in the co-
operative sector. But, they are not located
in the weavers’ villages. Therefore, they are
lying idle and they are not being pioperly
utilised. Morcover, as 1 said, weavers are
not getting sufficient yarn. Their looms are
Iving idle and thev are not getting work.
Thereiome, there should be coordination.
Powerlooms should be located, mostly locat-
ed, in the weavers’ villages and they should
get work.

Regarding handloom, I understand that
vou are going to set up a research centre
for handloom. Sir, 1 have been trying to
bring it to the notice of the hon. Minister,
about Sambalpur Tie and Dye.
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Thev are not getting proper designs and
they are not able o wapture the foregn
markets  Whatever orders thev get, thev
are nat ahle to fufil because, 1t is hot
according 1o the design, Therefore the
dewgnp centre should be located in that
area Sambalpui Tie and Dee 15 very fa
mous 1n that area the Tie and Dve sarees
and cotion are very famous in that aiea
But they ave not able to fulhil the ouders
because they are not getting propur dovagns
Thereforc  this <hould he looked nto by
the Mimstyy This rescarch and design cen
tic should be located in that area as it
s a very famous aren for Tu and Dye sarce
and cloth

In rcgard to handicrafts  they are not
also getung propor ordurs Thete 1 1 village
called Piphi v mv constitnency Omnee 1
was going through that area  Thoo were
alw some tounsts They got down  they
saw thosc shamianas and the sandws and
thes ordercd for goods worth Rs 3 lakhs
But, thost artsans did not unde stand
There should be some vordination by this
Minustys  so that they get propa orders
Steps should be taken sa that these poor
artisans ate able to get a marhet for tha
goods and that they arc able 1o supply the
goonds  Therdforc 1t s the duny ot the
Handicrafts Board to see that thue 15 <o
ordination so that these artisans get propu
help and propar designs according 1o then
own satsfaction

Sir this Mimstiy s also dealing with
the Jute Corporanion of fndia 1 comc from
a State, which 1s 2 jutc growmng arca For
the last two years we have bhecn trung
to see that the jute growers get a proper
pricc But unfortunateh  the Jute Cor
poration of India 15 not guting enough
funds Without funds thuy wannat purchase
ute Therefore the jure growers are suffu
ing, Recently last yeas, when the Chairman
of the Jute Corpmation of India visted owr
State, I have shown him those areas and
[ have explaned to him how 1t s difficute
for them to purchase They have appointed
such people who do not know grading Thev
must  appoiit  such  people who know
grading—top,  bottom  and  medium
duality A proper price should be paid
The Jute Corporation of Indiz should
expand its activitiés There should be pro-
per training of the staff 8o that they know
about the grading and quatity and the pro.
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ducer pr the widvator Is able to get a
praper price

Then b regard to the Jute Commissioner,
thaxe 15 wme dificndty Of course 2 jute
mll s going to be establfshed in the joint
scctor, by the Jate Corporation of India.
dlong with the TPCL Tius will enable
the pute growers to get a moper price, Tn
regard to jute twine factories the Omssa
Govaonment weonmended  about four fac
tories But, the Jute Comunisuoner appraved
onhy one factory at Rupsa  There 1s anothes
induatrial centte namely  Pailakimedt The
distance between these two places 18 400
miles But the Jute Commissioner is sitting
tght in regard to thy  cstablishment of
wvothey factory at Parlakimedi  There
somebody n the Jute Commussionct's Office
who wants to help the jute mll owners
m Ndllinala o that these mitl owners are
thit to sl thar goods at cheaper rates
theretore the Jute Comnuswoner js not
gvng heence to the seond factory at Par
1 rkimeds

I herclore T brought this o the notue of
thit ofhee but nothing would be donc

With 1cgard o otdseds we are concerned
thowt otlsecds wd cdible o1l But we want
wmore of non edible oty Fhere 1 enough
ol uon ible ol wlach can be got from
sceds without any effort There 18 sal oil
H has a very good foragn maiket For the
bist 20 vaars  « profesor had done se
sevieh an this with the assistance of the
CStR He has produced <al ol 1in Onissa
It s a wiry good exporr matket But un
fortunately that pooy man who has donc
so much  teseatch 18 never  recognised
Thote are potentiahties of this sal ol
QOrsssa Madhya Pradesh, Bibhar and other
adjorming arcas whih produce sal There
fore this must be looked into This act
vty must he extended so that without any
(ffort we can hate non-edable ofl which s
altio required for om purposes It wil not
only help our cxport trade but will also be
useful to the tribal people and those who
mhabit the jungle areas,

There 1 another thang, This 1v about
viscose filament varn, This is supplied to
weavers There is a non-official committec
over which Government has so cantrol. Un-
fortunately Orissa 1 sullering becanse ths
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central committee dealing with viscose fila-
ment yarn is located in Bombay and it
never cares for Orissa. They are only sup-
plying this yarn to Karnataka, Andhra
Pradesh and other States, When we wrote
to them, they said: ‘Yes, let there be 2
soclety’. There are societies and there are
weavers. But unfortunately, since Govern-
ment has no control and they have left it
to the non-official committee, this is not
available to our weavers. This viscose fila-
ment yarn is utilised by a large number
of weavers in Orissa. So this should be
looked into and proper arrangements made
for supply of this yarn to weavers in
Orissa.

MR. DEPUTY-SPEAKER: Both Shri
Banerjee and Shri Ramavatar Shastri arc
there. One of you can speak.

SHRI S. M. BANERJEE: We want to
rise above party and speak.

wt TrEATe v & dEm @

faqe fm1 W wrar eflFaea
Y g & ¥ o Famw ¥
ed WM F1 HEw Q@ fawe
are ¥ Fo AT A A A qW
&1 fifom

MR. DEPUTY.SPEAKER:
the way to run this House.

This is not

SHRI RAMAVATAR SHASTRI: He will
speak.

MR. DEPUTY-SPEAKER: That 1 ali
right. Do not interfere now.
SHRI S. M. BANERJEE: | shall con-

fine myself to two or three items. This
merning when 1 raised the question of
textile mills in Kanpur, the hon. Minister
of Industry, Shri Pai, answered about tho<e
textile mills which are under the NTC. He
said that since the other mulls are in pri-
vate hands, the hon. Minister of Commaeice
would like to speak about it. In Kanpur,
there are 11 textile mills. Today 1t is most
unfortunate that 40,000 textile workers are
just on the streets and about 1,000 workers
of JK Rayon are facing starvation since
the last one month. This Government and
the Government of my State headed by
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Shri Bahuguna are silent spectators of the
sorrow of these workers.

It was heartening to hear Shri Pal that
as regards the mills under the NTC, he
would deal with them with a frm hand,
May I request Prof. Chattopadhyaya to
Bet a report from Kanpur about what is
happening to the Swadeshi Cotton Mills
which is the biggest in Asia and which is
employing more than 11,000 workers? Then
what about Elgin Mills No. I and No. 2
which are under the BIC where Govern-
ment have got majority shares through the
LIC? Then ahout the Atherten West Cotton
Mills, an investigation was held and their
recommendation was to take over this mill.
What has happened to that?

There is an alarming news which is being
spread by the millowners. They say that
50,000 bales worth Rs. 15 crores have piled
up and therc is no market either in India
or outside for medium and coarse doth.
They want to beat the workers by starv-
ing them and force Government to give
some rebate on medium and coarse cloth.
They are aiming a double-barrelled gun,
one at the chest of the workers and the
other at the chest of Government.

I want the hon. Minister to take note
of « and ask the State Government to
open these mills under DIR. Whether it is
M: Japuria or Mr Singhania or any
other —they may help you in election, but
that docs not matter, the elections are only
m 1976-—they may be arrested and put in
prison under DIR or MISA which has been
used against evervone including  political
Iraders  The mlls should start running.

“As for thc JK Rayon, they want to get
rid of 500—600 workeis. Since the workers
do not agice to the retrenchment of these
people, thev say they will not start the
mills

I was very happy to 1ead in today's
newspapers—you must have also read it—
tn banner headlines ‘Some relief likely 1n
tax proposals’; Tt says:

“The Fmance Ministry is examining
1epresentations of various interests affect-
ed by the new budget levies including
those on khandsari, synthetic fibre, bidi
and powerlooms’.
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Syathetlc fibre and powerlooms come under
the Commerce Ministry, The Finance Minis-
ter did not think proper to inform the
House that he is considering it. Power-
looms have closed down. The duty has
been increased from Rs. 20 to Rs. 200.
This is exactly what has happened to
synghetic fibre. I would request the bhon.
Minister to request the Finance Minister to
see that this Rs. 200 levy is not there,
that it should be restricted to Rs. 20.

In all fairness, 1 would ask the Finance
Minister to see that the handloom and
powerloom industry which is the main eco-
nomic mainstay of the eastern districts of
UP is saved.

Then I wish to know whether it 15 a
fact that Government is agreeable to do
away with the export duty on jute goods,
pasticularly carpet-backing. I do not know
why Government is doing it Will it not
deprive the exchequer {6 the tune of crores
of rupeest It is definitely known that
through under-invoicing and over-invoicing
these exporters are carning fabulous
amounts. So I want to know whether there
is any truth in it. Is it not a fact that
the so-called suffering of these mills like
the Kinisson Jute Mills, Kharda Jute Mills
and Kamarhati Jute Mills, is due to mus-
management and nothing else? In reply to
a question, he said that investigations are
going on. I want a clear reply as to what
has happened to these mills, whether the
export duty is going to be removed. With
these words, I would request the Minister
1o answer the points I have made. I also
thank you for giving me permission to
speak,
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L afr off var Wl §7
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SHRI B. V. NAIK: Our hon. friend
Shri Ram Gopal Reddy was just now
telling us that there were three million
tonnes of sugar in stock and therefore it
needs to be exported. If the free sale sugar
made available to the affluent sections is
exported and if those people can dispense
with this, assuming the proposition of the
hon. Member is true, if that free sale part
of the sugar is exported abroad, we have
no objection. But we s¢e in the mandis and
markets controlled sugar is not available
to the full satisfaction of the people. Se-
condly, T request Mr. Reddy to see the
rate at which it is being exported. The
unit cost per tonne of sugar in 197273
was Rs. 1267 and in 1973-74 it was Rs. 168%;
in 197% it was more or less 1264, Mr.
Reddy is a sugar magnate as we undet-
stand him; but are we able to supply sugar
to Indian masses at Rs. 1.26 per kg
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*BHRI M. RAM GOPAL REDDY: We
get Rs. 4 or Re. 5 per kg. in foreign mar-
kets,

SHRI B. V. NAIK: Subsequently, it
had been raised, but in 1978.74 it was
Rs. 1.26 when we were buying sugar at
Ra. 4 or 5 per kg. in our country. 1 should
request Mr. Reddy to be a little more
kind at least in regard to the controlled
part of the commodity is concerned. I appre-
ciate there is a risc in the price of sugar
in the internatonal market. Is 1t because
the international markets are 30 low that
our commadities do not bring 1n any money
at all. 1 should like to go in Connaught
Circus or even a small village, to get 2
pair of shoes, The latest variety s sold at
Rs. 9.40 per pair of shoes? In which part
of this country is it available for that
price, for Rs. 10? We have to pay Rs. 40
or Rs. 50,

Js it because we are simply seling 1as
distress sales in the foreign markets, some
of our prized commodities? Or is 1t because
our exporters, through whom exports are
canalised, are selling them at bigher prices
but under-invoicing our exports showing a
low price and putting the money in their
respective barR accounts in Swiss or other
banks? What are those commodities in re-
gard to which we are creating hidden re-
serves abroad which is another form of
black money? In regard to fish, one of
our principal commodities for exports, their
selling cost works out to Rs. 15, 16, 17 or
18 per kg. It is with regard to shrimps.
1 do not know about lobsters. I come from
the shrimp growing area. Within five mi-
nutes I cannot go into the depths of these
things. Why is it that our exporters, the
merchant class and affluent sections are try-
ing to create reserves abroad? Is it be-
cause, when they go abroad quite a few
times in a year, they want money to go
on a spending spree and therefore they are
storing money? Or do they think that a
time will come to this country, as it has
come to Cambodia and Vietnam and those
people want o feel secure outside the
shores of this country? I can appredate,
human nature being what it is, funds for
frolic or enjoyment; I can understand hu-
man weaknesses,

1 can understand if a few thousand doflars
are kept abroad for having a spin in the
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continent. But if they are holding ac-
counts in forelgn currency for the dooms-
day to come, they are enemies No. 1 of
India. What steps are being taken by the
Commerce . Ministry in conjunction with
Finance Ministry to unetarth these bank
accounts? In a famous case, we have seen
that it is possible to go into these things
and find out the names of the account-
holders abroad, Some positive action must
be taken. You can carry out an investi-
gation by the CBI and make a study in
depth  about the piling up of accounts
abroad, because over and above smuggling.
black market and bank lockers this is one
of the most respectable sources of storing
as well as using black money abroad.

Once I tried for about two years to put
a man from my coastal constituency in the
Cofr Board. Ultmately 1 found it was not
possible to get across the Udyog® Bhavan
here and get a single man interested in coir
nominated on the Board. There are Boards
and Boards under the other ministries. But
we sce some Brigadier or some retred
gentleman on them. I hope our two new
young munisters would uy to investigate
the nature of the formation of these Boards
and constitute them in such a way that they
1epresent the various trade, commierce and
other professional interests in this behalf
Don’t uy to subsuitute the old bureaucracv
of the wvil service by a new bureaucracy
which you are building up in the public
sector undertakings. We do not know how
they come and go. 1 would 1equest the
minister to pay some attention to this.

Regarding the Marine Pioducts Export
Coiporation, with due deference to Shri
L. N. Mishia, I had requested for its head-
quaiters to be located in one of the areas
where marine products are grown in abun-
duance. But he maid, “No; we will give
the Chairman’s post.”” But the Chairman’s
post went to a Keralite. The Managing
Dircctor’s post went to a Keralite. There are
certain vested interests which have deve-
foped in various ministries and some areas
like yours, Sir. in the north-east and mine
in the south-west go absolutely unrepresent-
ed. 1 would request the Minister to pav
some attention to this matter also.

st fecslte wr  (srw):
ey wEww, & afowr gumea
#r wol & wardw & anyr gor §
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THE  MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA): Mr
Deputy Speaker, Sir, we have been very
carefully listening to the fruitful discus-
sions and suggestions made by the hon.
Members, and we are grateful for both
criticisms, comments and support extended
to our budget proposals and Demands for
Grants.

Manmv points have been made, some of
which have been responded to alicady by
my cotleague. To save the time of the
House, 1 do not like to repeat all that.
I will touch upon ounly those major points,
which are very important, relatively im-
portant, and if I cannot touch some other
points, it shoud not be 1aken as it we
do not attach any importance to them. We
do but, because of the time constraint,
it will not be possible to deal with them.

Almost all speakers have referred, and
rightly so, to the difficuit balance of pay-
ments position of the country. It is well
known that our export earning, though
otherwise impressive, is not very assuring
in the context of our high import bill.
highest till the year. In the year 1974-75
our provisional export earnings, though we
have not Gnalised the calculation, appears
to be around Rs. 3,200 crores. In the lmst
three years our export eaming has gone
up almest by hundred per cent. As 1 was
saying, it is otherwise a good performance,
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but it is not good ‘encugh in the context
of our requirements of the country to foot
the very high import bill, particularly, for
fodd, fuel and fertilizers which three taken
together account for almost 60 per cent
of our total foreign exchange expenditure.
Our deficit this year is likely to be of the
order of Rs. 1,000 crores. It may be taken
to be a frightening thing; it may be taken
also as a challenging one.

Some critics, whose criticism is well taken,
have made out that we are high-lighting
our export performance in terms of figures,
in terms of their value-wise performance.
Criticisms and statistics, if blended together,
even an impressive performance could be
made out to be a very depressing one. We
do not like to brag from the housctops that
we have done exceedingly well. I would
only humbly submit we have done what
could be possibly done under the very diffi-
cult situation, particularly bearing in mind
the difficulty in the production front.

As you will kindly appreciate, export pro-
duction is mainly, I do not say exclusively,
a function of production. Qur home market
being very tig and domestic consumption
being very bhig, 1t is not easy to export
quantity-wise something very extraordinary,
because of the difficult situations within
and also the inflationary situation.

SHRI  DINEN  BHATTACHARYYA
(Serampore): In the case of sugar you are
doing it.

PROF. D. P. CHATTOPADHYAYA:
For export earning we have to do certain
things and we have to choose only thnse
things where we can deny oursclves a little.
As I have said, as in the last three years
our increase in the export front has gone
up nearly by 100 per cent, it will not be
a very easy thing to increase our export
earnings over this very broad base in a
very significant manner in the next year.
80, our projections for the next year must
be very realistic. As you know, statistics are
near approximations and cannot be very
definitive, but we think that we should
be able to export some 5 per cent more
than what we have been able to export
this year. This is what we propese %o call
a realistic target, but given good luck, bet-
ter production and dewying ourselves some
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things, it may be pushed up a little higher
and it is possible, it is feasible, to set &
target of an 8 per cert rise over what
we have done thik year.

Critics have pointed cut that the increase
in our export earnings is mainly in value
terms, i.e., higher unit value realisation,
and quantity-wise we havé not done any-
thing very significant. I have already said
that in a world market where there is
commodity boom, every nation should take
advantage of it as much as possible, and
we are perhaps not wrong in doing the
same, but in certain commeodities we have
achieved quantity-wise increase also. And the
items where our export has ingreased not
only value-wise but also volume-wise are:
tea, iron-ore, sugar, leather and leather ma.
nufactures, engineering goods, rice, cement,
coke and coal. The most important point
perhaps from the point of view of export
is, as is well known'and mentioned by
many Hon. Members, increased production
for export. Unless export production is in-
creased in a Vvery significant manner, no
amount of strategy, tactics, negotiations and
exhibitions, which are in themselves very
mmportant, taken together or blended in
the most wonderful or imaginative way,
can be a substitute for more export pro-
duction or exportable surplus.

We have taken some unconventional de-
cisions, and those unconventional decisions
have to be appreciated in the context of
our difficult balance of payments position.
We have liberalised our import policy.
Some people have appreciated it, some have
offered critical comments. As T said, import
policy is not meant for allowing some peo-
ple to make more profits as it has been
alleged by some friends. This liberalised
import policy, if carefully looked into and
scanned, wili be found to be the best man-
ner of increasing exportable surplus so that
more money could be' earned for the coun-

try.

The other unconventional strategy that we
have adopted is to allow for the time
being different industtial units to exceed
their licensed capacity provided that excess
capacity is farmed out of the country for
export earnings. 1 hope you will agree with
me that we have to take some non-text-
book decisions t© meet an emergency situa-
tion.
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‘Qur performance would have been im-
pressing both guantity.wise and qualfty-wise
but for the happenings of the last two
years. Particularly 1 am referring to the
higher oil prices. If the price paid for our
il imoprts had been at the level of 1973-74,
then even this yéar's carnings would have
keff a full Rs. 100 crores favourable balunce.
M the oil price had been at the level of
tast ycar, even then this year we would
have had a favourable balance of Rs. 100
crorcs. These are conditional statements,
but they will give an indication that our
foreign exchange earnings position is not
that bad as it would appear Jooking at the
Rs. 1000 crores adverse balance.

S0, besides these two unconventional
decisions that 1 have referred to, we are
also exploiting and exploring intensively
some areas which have already been ex-
ploited before and also new areas. We are
harnessing our resources for export pur-
poses particularly from the agricultural sec-
tor. Sugar we have never been exporting in
2 big way. Commodity markets from year
to yéar change and, therefore, having in
view the changing demands of the world
market, we have to change our strategy
also. There arc some other agricultural
products like potatoes and onions; may be
in shale oil there is a possibility. Some other
agricultural products which we bave not
thought off before could be exported en
abling us to earn foreign exchange

We have been advised by some friends
that in the mawer of foreign trade w.
should be very realistic. We should de link
foreign trade attitude and policy together
trom ideological consideration. Ji is perhaps
Mr. Salve who suggested these things, 1
would like to assure you and through vyou
the Hon. Members that we do not inject
ideological contideration into our business
deals unless ideology is consistent with our
self-interest.

SHRI D. D. DESAl (Kaira): About Rs.
400 crores to Rs. 500 cores worth of sugar
is & distinct export possibility and on twp
of it Mr. Chattopadhyava can easily make
up his short-fall by exporting long staple
aottenn of about Rs. 100 crores this year,
R, °200 crores next year and Rs. 300 crores
thereafter, ¥ he makes an announcemem
belowe the raonsoon, cxport can take place
snd ag’a’ very fast rate and this would
help lour growers.
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MR DEPUTY-SPEAKER: Your question
should come at the end.

SHRI D. D. DESAI: Since he men.

tioned about agricultural products, I said
this. *

MR. DEPUTY-SPEAKER: He was try.
ing to make out that he is being pragmatic
in his approach. Am I correct?

PROF. D. P. CHATTOPADHYAYA:
Yes, precisely.

I would only like to submit that I would
like to take up this point later on It is

an important point.

So far as higher unit value realisation
is concerned, we have tried another area
in our deals with every country or group of
countries. We have re-negotiated our old
contracts or iron ore with different countries
like Japan and we have been able to get a
higher price We have formed, for example,
an sron ose  association. Formally it has
not been formed as yet, but all prehiminary
steps have been taken and this is another
area where we have thought that if diffe
rent iron orc producing countries come to-
gcther, that will ensure all of us higher
Larmngs

ihe paper community has been formed.
For example, the tea-producing countries
arc also comung togethe. We are in touch
and n intimate consultation with Ceylon,
henva and Indonesia which would enable
us to secure gher unit value So, the
higher umt value realisation is another
plank of our export strategy.

In the last two years, we have been
mecting the Commercial representatives of
ous counwry posted abroad. We have or-
ganised meeting in East Europe, South-East
Ama, Gulf area, North America and we
will fol'ow it up by having West European
conference. We have found that from the
desh of New Dethi we cannot get always
a verv clear picture of the potentiality of our
products, of our projects, abroad, There-
fore. we have found that it is by going
there and talking to our people there
and the people of those countries that we
can get a clear picture. We have been
doing it and the result ia very happy.
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Another plank is that we are wetting up
more and more export procewsing rones or
ﬁtemdingzmenordfymwmhh

thit. A reference wab made ahout the
difficulties of Kandla free mding m
I would Uke to say that the problem

being looked into, It @ not ¥ mdltiom!

ariewer that it {s being looked into. We
are looking into it; the result iz there and
the export earning from Kandla free trad.
ing rone is going up. The hon. Member,
Mr. Mavalankar, asked as to whether the
air-tink conld be established with Kandla,
The negotiation is going on and 1 am atilt
haping a good result.

In Dum Dum, a free trading zone is being
processed. A dry port at Delhi has alwo
been considered and a2 dedision has been
taken in prindple that a dry port will he
éstablished in Dethi. We are now trying
to decide about the location of the dry
port because there are different considera.
tions weighing for and against setting It up
in Delhi, So, somewhere around Delhf, we
are looking for a suitable location. The
Planning Commission’s export body is look-
ing into it A decision has taken
that a dry port will be set up somewhere
around Dethi.

A mention has been made about the possi.
blity of a sort of free port in Andaman
and Nicobar Islands. We have with us an
elzborate, a detaited study, made in this yes-
pect by the Trade Development Authority,
We are considering it. May be, we have
to think of establishing other free trading
rones in areas like Mangalore, Cochin and
Madras in the next few years We believe
that free trading zones properly organised
and executed would give a bhoost to our
foreign exchange earnings.

1 have already mentioned In one partl.
milar meeting yesterduy that our foreign
exchange earnings could come up f our
business community take care to know the
detaited information under G.8.P., Generat
Scheme  of Preference, provided by the
E.E C. coantries. 'We are not fully utitising
otrr quots there, I think, the GAP. ads
vintages should be folly tiken care of

A reference has boen maade that the 8, 7.0,
and the MMTC are deonalising some
igems snd thar ft B disurbing trend.
T have already sald zhat white I ain sl for
efficient handling of exportfiniport by the
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public sctor wbdestikings, 1 do not dike
to muke jt a fetlih, Thersfore, weé bawe
descanalised somie fioms Because there is no
particolar plus peoint in wmﬂam these
things, Rather, they are cresting certaln
dificulties. 8o, we have decanalived some
15 or 16 or may Se 18 Jeems. But the
percentage of the decanalised items is lnem
than 1 per cent of all canulised items and
it is just half per cent of the value of our
total canalised items. We are still handling
210 items and, if and when necessary, we
change the lin, we may wdd 1o the Ust o
we may subtract from the list, I can asure
you that we will see that the main purpose
of canalisation fy fulfilled,

A suggestion has been made by some hon
Members whether we are thinking of ns-
uonalising entrely expoit-lmport trade. 1
would submit that there Is no such proposal
under the Government's consideration.

SHRI 8. M. BANERJEE: At present.

PROF. D. P. CHATTOPADHYAYA:
Of course, at present I am replying to
the debate on the Demands of my Minis-
try for the year 1975-76.

1 have already safd that our forelgn trade
is based on the prinaple of enlightered
self-interest and enlightened self-Interest is
a dynamic consideration. We have to change
from time to time For example, we sre
now developing special relationship with the
neighbiouring countries. It is one of the
aspects of our foreign trade thar with
our neighbours, like, Itan, Nepal, Bangla-
desh, Ceylon and Burma with whom we
have good relations, we are trying to develop
better reladons. There are dificulties. We
are trying to remove them and also, for
mutual benefit and sdvantage, we are try-
ing to prowote our relations with these
countries.

Another aspect is that with the Middle-
East countries, particularly with the oil pro-
duting countries, we are developing very
close selations and owr trade turn-over
with these countrjes haé significantly increas-
ed in the last two yesrs,

With the ScuthEast Asisn vountries slso,
our trade s golng o be very significent. As
HmcnﬂllanuemuMmm
over ke wed moré from the excusive
Wmmﬁﬁmmww
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project export. in South-East Asan coun-
trigs, Indian projecss, Indian exports, ste
much in demand. Therefore, in the lam
few years, we could export some projects
cnabling us to earn and also to help our
neighbours in the proces,

DG, 1975-76.

Some. hon. Members have referred to the
problem of cotton growers and also the
dificulties of the texitle indumry, etc.
must first congratulate our cotton growers
who have grown those varieties of cotton
which we did not have in our country
before and for which we have to pay a
huge sum of money in foreign exchange for
importing those cottons from countries like
Sudan and Egypt. The point ia that we
want to help our cotton growers and uy
to give them & fair price, as far as possible.
The requircment of cotton in the country
is nearly 72 to 74 lakh bales. Of these, we
have produced during this year nearly 64
lakh bales. So far as the category-wise
break-up of ootion 1s concerned, the position
is that we need nearly 8 lakh bales of long
staple  and eatra-long  stable  cottom.
We require nearly 68 lakh bales of me-
dium and short-staple cotton. Because ot
agricultural research and alio because of
the initative of our farmers, our production
has grown phenomenally in the higher cate-
gories, in the long staple and extra long
saple cotton, and some lands which in the
past were being used for growing medium
and short staple cotton arec now increas-
ingly used for growing long staple and
extra long staple cotton. There is 2 sort
of varietal imbalance. The situation is seem-
ingly anomalous. We must sppreciate that
before we try to understand the Govern-
ment’s policy.

So far 2 mediute and shoft staple cotton
is vomocrned, the shortage is nearly 8 w
10 lakh bates. The price of medium staple
cotton in the country is good, better than
what it was in the pasii never have the
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is ux Yakh bales; 1 say ‘surplus’ because at
the moment our production capacity is m
of that order, particularly for fine and
super-fine ‘arieties of textiles; we cannput
produce that much of fine and super-fine
vatieties. This is only an explanation; this

is mo justification why our growers should
suffer.

Fust, 1 would like to say that we h;v;
to reconcile ihe three interests connected
with the textile industry—the growers’ in-
terests, the consumers’ interests and the
export angle. 1 must say that it is in the
interest of the cloth consumers, so that
they get cloth at reasonable prices, that we
have o sce that the cotton price does not
go up very high. 1 would like to submit
that our cotton price, parucularly of the
medimg staple and long staple variety of
cotton of our country, is higher than any-
where 1n the world, as a result of which
we had to import some two lakh bales from
Pakistan. Even with the freight, the landed
cost of the Pakistan cotton is considerably
cheaper than our internal cotton price. This
is the factual position.

SHRI DINEN BHATTACHARYYA: This
15 because of the strong cotton lobby.

PROF., D. P. CHATTOPADHYAYA: I
would wot mind if the jute gyowes or
cotton growers ger good prices. But I am
teling you the factual pesition.

The shortage in the middle staple and
short staple categories is nearly eight to ten
lakh bales; we bave imported only two
lakh bales 30 that the market does not de-
press very much.

So far as long staple is concerned, we do
not like that those who produce long staple
cotton should suffer. (Interruptions) The
price of long staple cotton has fallen. This
is very sad thing, but it is unavoidable in
the circumstances. We are trying to do two
things. We have already agreed to the ex-
port of long staple cotton . . .

SHRI VASANT SATHE (Akola):
mill-owners have opposed that.

FROF. D. P. CHATTOPADHYAYA:
They may oppose. That dows not mean
that Government will listerr to whise the
mill-owaers say. Let fc be cear. Wi Wikl

The
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export whatever we thihk is necessary and
we are going to do it. A formal decigion
will be announced very quickly, as soon as
possible . . ,

SHRI D, D. DESAI: It is not implement-
ed. No policy announcement has come.

PROF. D. P. CHATTOPADHYAYA: !
am saying this on the floor of the House.

15.00 uxs.

MR. DEPUTY-SPEAKER: He has stated
on the floor of the House. This is more
than an announcement.

SHRI D. D. DESAI: Plcase sce that the
export is allowed to be made by anybody
and to any destination. We do not want
the policy to be defeated.

PROF D. P. CHATTOPADHYAYA: I
think, the policv is defeated by some of our
friends. Whether it is jute or cotton, they
go on talking and make the officers also
wik. By this, the purpose that we have
in view is defeated. (Interruptions).

The export of fong staple and extra long
staple cotton is one aspect. The other as-
pect 15 the technological aspect. Mr. Sathe
and some other friends have suggested whe-
ther we could use long staple cotton {or pro-
duction of the textile for which ordinarily
medium staple variety is used. Apart from
the economic problems and the technologi
cal thing which we will look inmto, if it
could be done, it would solve the problem
in a very big way.

AN HON. MEMBER: What about ready-
made garments? (Interruptions).

PROF. U, P. CHATTOPADHYAYA: The
unit cost of owm resdy-mude garments is
fikely to be higher than In other countries.
We cannot mechanize our textile production.
The handstitched variety is alright. Bat
in the case of mechinized production, we
canngt compete with Taiwan, Korea and
Hong Kong becamsz they are capital-inten-
sive and, thorefore, they are at an advap-
tage in respect of cost. We have to think
of the employsent angle hete. The problem
of tetrenchiment has heen referred lo by
the hon. Members, If we want to be very
competitive in some aress of textile exports,
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we will have an sdverte impact 96 the em-
ployment slituation hiere, We have to shink
of these things,

SHRI VASANT SATHE: You have a
decerttralised sector which s employment-
oriented. Let the garments be produced
there, Théy will be much cheaper than
what, they are in Talwan or snywhere in
the world and sell them outside. It iz ndt
necessary 10 have only mechanized stitching.

PROF. D. P. CHATTOPADHYAYA; 1
thank him for this suggestion. I will look
into it.

A point has been made that the standard
cdoth is sometimes very unsatisfactory, eof
substandard quality. I agree. 1 have found
that the standard is extremely dist.remng.
not even unsatisfactory. We have taken
some decision and mew specifications for
the production of standard doth have been
given to the industry. And accordingly pro-
«durtion has started from the Ist of March
and 1 hope in the near future improved
types of standard cloth will be available.

One point 1 would like to make. We
wint also the handloom and the powerloom
sector to be involved in the production of
standard cloth. That would give some heng
fit to these otherwise relatively weaker sec-
tionts . .

SHRI VASANT SATHE: What about re-
scevation of sarees for handlooms?

PROF. D. P. CHATTOPADHYAYA;
The reservation is already there, but, hexe
and there, there are violations.

SHRI VASANT SATHE: You know it
is dificult. It is very unpleasant for me
o enter into a debate or crossing swords
with my friend. But 1 am reully unhappy.
Please do something for this handloom and
powertoom sector, ‘To implement the re-
ports of the Asoka Mchia Committee and
tbe Sivaraman Committer. nothing s be-
ing done . . . (Interruptions).

SHRI § M. BANERJEE: Why attack
him? Why not attack the Finance Ministes?

PROF. D. P, CHATTOPADHYAYA: 1
hmﬂmdyuidﬂmnemmﬁmmhdp
the wesker secwes. The Bivaraman. Cow
mitiee répass bas been gone bigto.
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SHRI VASANT SATHE: Two crores of
prople  live in handlooms. Mr. Deputy
Speaker, Bir, you know it in your region.

PROF. D, P. CHATTOPADHYAYA: 1
bave alrgady said that the new expansion
of the textile mills which has been sllowed,
has been allowéd, mainly o benefit the
handloom sector, It 15 that type of varn
which the handioom and powerioom sectors
need will be produced. If you look at the
textile expansion scheme, it will be wvery
cear that it is mainly w0 benefit that sector
and not for the composite mill that the
scheme has been introduced. It is not that
the Sivaraman Committee’s findings are not
implemented but a comprehensive decision
it necessary and that decision is being con.
tested and cniticized, as Mr. Sathe himsclf
knows, by some other sectors. So, we are
processing it and we will come to certain
decisions as soon as possible.

st wa fomd . &% 5 2w
g 3 5 ov ® wifww aTE-
damegm ofedt & fad

SHRI VASANT SATHE: Either you have
it or let Mr. Pai have it, but do some.
thing about it.

PROF D. P. CHATTOPADHYAYA: We
are having the best of co-ordination.

MR. DEPUTY SPEAKER: Let anybody
have it, but it should not be a pic in the
sky.

PROF. D. P. CHATTOPADHYAYA: Re.
ference bas been mdde 1o the problems
of the jute industry also and also the
jutegrowers” dificulties. ¥ must say that
like a section of the cotton-growers, the
jute-growers #te abo in difficulties. But there
is some inherent difficulty in this section
because 859 of our jute mahufactures . . .

SHRI D. D. DESAI: Unless he dedares
the policy with 1egard to jute or colton
before: the sowing starts, this plight will
voatinue year after year. The policy should
be declaved in agdvance.

SHRI PRIYA RANJAN DAS MUNSt
(Cilcuneg—-Seuithy:  The futegrowers are
dying.

‘PROF, D P LCHATTOPADHYAYA:
Last pear abll the year Gefore that, a3 you
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know, oy APC price of 197374 was K.
114 per quintal . . .

AN HON MEMBER: What is the diffi-
culty about the declaration rates for jute
betove sowing?

PRO¥. D P CHATTOPADHYAYA:
Last vear it was made Rs. 125, This year
we are soon going to declare the psice
but we have to make certain intra-govern-
mental consultations before Enalising it. As
soon as it is finalised—and it will be very
soon finalised—we will announce it. 1 would
have been happy 1if ! could announce ft
carlter but, at 1 said some 1atra-govern-
meuntal consultations are taking place. It is
in the final stage and we hope to announce
it very soon.

The prablems of jute manufactares are
two-fold This is an industry where unlike
cotton we are almost entirely dependent on
fareign consumption. Of our total textile
production only 8% 13 exported. So, 929
of the production is consumed in this coun-
try. Unlike the textile industry, in the
jute industry, 65% of the jute industry's
production has to be sold abroad As our
hon. Members are suggesting that we should
be hard-hcaded, we must be ruthless, we
must be realistic in our foreign trade, so
also, the foreign buyeis are also heing wid
by their MPs and public representatives,
‘You should be hard-headed’ and there are
consumer preferences in USA and FEC. In
fute, 659 of our production has to be
sold abroad and of that 659, 1f our goods
are uncompetitive and the degree of un-
competitiveness year after year increases.
what can we do?

SHRI D. D. DESAI: We must divert the
acreage of jute to some other crops.

PROF. D. P. CHATTOPADHYAYA: 1
seek vour protection This is the Bith time
the hon. Member is rising.

MR. DEPUTY SPEAKER: What has gone
wrong with you? Normally, he is a very
sober member. What happened to him to-
day? Intervention once or twice is all in the
nature of parliamentaty practice but not
oo often.
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PROF D. P GHATTOPADHYAYA: |
have already seid. You were mot there at
that time .

SHRI §. M. BANERJEE: I have oon-
veyed it to him.

SHRI DINEN BHATTACHARYYA: You
please say something about the corrupt prac-
tices of the jute products exporters.

PROF. D. P. CHATTOPADHYAYA:
Will it help you or the exporters? ., .
(Interruptions),

MR. DEPUTY SPEAKER: Order, plesse,
We have only 15 minutes before 3.50. 1
hope you will finish your speech by then.

PROF. D. P. CHAITOPADHYAYA: If
you give me full protection.

1 must say that though the situation
is difficul;, Government are taking definite
steps. One step as | have said, in 197874,
197475 and also in 1975-76 1 may antapate,
the mimmum support price is increasing
This i3 one mmportant thing. The Second
important thing is that the Jute Corpors.
tion of Incha has been formed. It is for
the first time that this Corporation has been
formed to help the jute-growers.

SHRI PRIYA RANJAN DAS MUNSI:
But without money. The Government is not
giving money. The Reserve Bank is not
gving money.

PROF. D. P. CHATTOPADHYAYA.
The point 1s that we have opened 92 de-
partmental purchasing centres o that we
can reach the primary growers. That is our
ebjective. Becawse of the tight credit policy
of the Government and even the priority
sectors are not getting money, there may be
some difficulties.

Sir, even in the agricultural sector, except
the food sector, no other trading sector is
getting  sufficient money., Even the lood
sector is not getting sufficient woney becaue
of the priovity and the limitations of credis,
w fight inflation. This & well kndwm 0
Mr, Madbu Limaye and other friends who
khow economics very weil. mmmw
ration of. India is wot money.
bad our mbmh;nm, our inhwm
We uppointed sidff aod we opened ceniees,
but, because of the credit dificieies, e
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cannot...... Bub, i 3 edc or o, we will
conss the buiwp, We have the Infra-struc
wmire. ‘We bave sttnp 92 departuientel ces.
t:;- We hmwmmwm the technis
sl persannel grading pecsoring,
ax has been rightly mentioned. They will
be optimally mlm Our intention, s 1
said, fs to see that we reack the primary
growers, We have received certgin com-
pluints that sometimes, our own officers do
not purchase. (Interruptions), 1 would
only sy that we want to benefit primary
growers, We hmve received one or two
complsinis, one by an MP of this House
that soroe of our officers are not purchasing
from the primary growers, but, from some
other people. We have instituted enqui-
ries,  Officers have been found gulity. They
have been dismimed. If thete are some
specific charges and they are brought to
my notice, the matter will be properly
dealt with and ndt Ieniently. [ have alk
ready mentioned about the difficulty of
funds.

Sir, there are some other points which
have been made out. (Interruptions). Sir,
the other point is about improving the
health of the jute industry. 1 must say,
the industry is mot imvesting minimum
necessary funds for research and develop-
ment, Therefore, lighter fabrics are not
there. There is a lot of compeiitivenes.
Government has taken a decision to raise
cess money and a lcgisiation to this effect
will be brought before the House s that
cesa money for development and research
in jute fabrics is reised and properly used.
We are also trying to form a sort of & jute
buffer to avoid wide fluctuations with the
help of some world agencies lke the World
Bank. With Bangiedeth, we are forming
a sort of a buffer and that will help the
growens and our tndustry she.

SHRL 8. M. BANERJEE: What abont
the abolition of export duty? Are you re-
viewing

PROF. B. P. CHATTOPADHYVAYA
$ir, this & one of the things which &t will
not be appropriste to déal with on the
Boor of the HMouse. This wili pov help
either the growsrs or the indmtry, Bt
!W“fuuu

SHIRE MATHIU LIMAYE: Now, that the
wloctiony ave coxoling, At sbovdd be: done:
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PROF. D. P. CHATTOPADHAYAYA:
1 mist say that the genuine difficuilties of
the industry and the growens will be Jook-
ed after. But, specific decisions, I think,
sould de left v the Government and
should not he premed on the floor of the
House.

Mention has been made about the per-
formance of MMTC and STC. Sir, we
shouid be proud of onr public sector under.
takings., If there is something wrong, cer-
tainly, we should criticise and if there are
specific points, we should bring them to
the notice of the Government. But, 1 think,
it will not be in any way helpful o im-
prove the efficiency of the MMTC or the
STC or any other public sector undertaking
if we criticisc them harshly, unduly and in
a rather light manner.

Sir, a point has been made that the in-
ventory of MMTC s very high. Sir, there
have been references 10 MMTC in regard
to their stock position, and also thetr hand!-
ing of ferro-alioys export. Before | go into
these points. let me give a brief account
of their performance in 1974-75. According
to quick estimates of their turnover, they
have done business worth over Rs. 750
crores, including the export of their sub-
sidlary, the Mica Trading Corporation.
They have managed this entire business
with about Rs. B85 crores of working capi-
tal, and the ratio of working capital to
business turnover must be considered very
satisfactory. Their total payments of inte-
rest arc only Re. 3 crores and the net
profit after taxation is Rs. 13 crores. The
general plctaee of the high inventory must
be viewed in the perspective of the general
conditions prevailing in the country in the
tarter half of the year. The canalising
sgencles are charged with the duty of eer.
vicing many thousands of Industrial units,
and any delay in supply of raw materials
would mean moppage of work and lav off
of labowr. The canslising agencics
therefore  desired to keep two or three
moirths® inventories for sexvicing the units
prompdy and without any delay. It was
the vomoon experience two or three years
back that there was o time II‘g T‘m
e yogistration of release order with
S0 e veluade of the material. They have
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also resulted in provisioning according to
demand forecast certified by all concerned
authorities like the Ministry of Industrial
Development  Sir, last year, the off-take
of metals, particularly, copper, lead and
dinc was onlv half of the forecast. The
MMTC has covered only 60% of the origi-
nal demand forecast by long-term contracts.
There 1s a mustaken impression that long-
term contracls are disadvantageous, most
probably because people think that they
are fixed price contracts. On the other
hand, these contracts take into account
the market fluctuations and are based on
the Lomdon Metal kxchange prices as
averaged from month to month at the time
of delivery. The fulfilment of the long-
term contracts in the latter half of the year
when the prices fell was, therefore; advan-
tageous to the nation. The MMTC entirely
stopped all spot buying and have since
staggered alw supplies under theswe con-
tracts. Even if we take the inventary
figures in the very peculiar circumstances.
it is onlv Rs. 85 crores as on 3ist March—
a figure which is rapidly going down. Ac-
cording to their performance budget for
1975-76, MMTC hope to have a turnovey
of Rs. 214 crores in non-ferrous metals
1t is not unlikely that the inventory level
will come down to about two months sales
withist the next three or four months.

Sir, Mr Salve made some points. He
is not here therefore, 1 will not go to
the other points raised by him in regard
to ferro allovs and ferro silicon. I must
say {Interruptions) Like the MMTC, I
would also submit that the mventory of
the STC, because of the circumstances, pe-
culiar circumstances, is not very high. Sir,
1 must say that MMTC and STC have done
commendable work in difficult  circum-
stances. The inventory that they are hold-
ing, becawse of the cirrcumstances explain-
ed and the requirements of the small scale
industries, in particular, is not very high
or unwarranted. A point has been made
about STC's inventory. As the proportion
of overall varnover of STC is Rs. 755 crores
for the year 1974.78, the stocks of Rs. 46.52
amoutit to a little over 69 which in the
case of a Corporation of the magnitude of
STC cannot be considered too large an
inventory.

Sit, mention has been made sbout the
difficulties of Wig Tredia. 8ir, T would like
w0 say that this was fomnd to be & wery
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unworkable and upeconomical unit, but,
keepihg in view the difficulties of the em-
ployees and also to see that the capacity
is utilised in 2 different way—this Wig India
is still functioning—we will see that the
production is diversified.

SHR! K. GOPAL (Karur): It is not func-
tioning. It has heen closed.

PROF. D P. CHATTOPADHYAYA-
1 know the difficulies We are re-examn-
ing it, whether by diversifying production,
we can use 1t for some other purpose and
fee that employment is provided

SHRI §. R DAMANI (Sholapur) He
has not mentioned about the Cotton Cor-
poration.

{Interruptions)

PROF. D P. CHATTOPADHYAYA:
1 have assured you that 1 would like to
fulfil the assurance that 1 will finssh my
speech  today.

"SHRI K GOPAL. What are you going
o do about Wig India Ltd.?

PROF, D. P. CHATTOPADHYAYA.
T will see that at is opened We are look-
ing into the matter. It s a very complex
thing.

SHR1 DINESH CHANDRA GOSWAMI
{Gauhat), What about the tea cxciser

SHRI VASANT SATHE'
they use n this wig?

What harr do

MR DEPUTY SPEAKER:
from Tirupati.

PROF. D. P. CHATTOPADHYAYA:
Reference has been made to MMTC having
some relations with a South African com-
pany. I would like to say one word here
in clarification that we do smot have any
direct link with any South African com-
pany. But it must be known to this House
that 90 per cent of the mugh diamonds
of the world. is controlied by South African
companies. Whether it i India or any
ather country, whether they have good rela-
tions or bad relations with Israel or with
South Africa. they are obliged by objec-
tive bonstraint to deal with South Africa.
But we sre not desling divectly with Sowth

The hair
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Africa. We are in relations with a Ber.
muda-based company to help ws in the
matter. We should, as 1 sy, take a sort
of non-dogmatic view., This is a guestion
of the employment 'of lakhs of péople
spread over in thowsasids of villages in West
India. We have to considler this. There
fore, I would say that we have no direct
link; secondly, 90 per cent of thie diamonds
being controlled by South Africa, we ean.
not aliogether go out of it. But we are
having no direct relations with them.

‘There are many other points. 1 hawe
already said in the beginming that we have
taken due note of them, but because of
shortage of time, 1 do not personaly pro.
pose to touch upon all those pints now.

Once again | must cxpress my gratitude
to hon members for support as well as
for constructive criticism

SOME HON MEMBERS rose—

MR DEPUTY SPEAKER' I am not shut-
ting out anybody But listen to me first.
We have reached 5-30 and we should cake
up private members’ business.  Now I
really do not know

SHRI 5. M BANERJEE: We arc all
private members.

MR DEPUTY SPEAKER: That way
everyhody is private I would like to draw
your attention 1o this that we have 30 sets
of Demands. This is the fourth act of
Demands we have discussed and on
Tuesday all the other Demands would be
gutliotined. Giving grants to the Governe
ment is the moat important job of this
House. This is the special job of thus
House. Out of %0 grants, if you are gong
to guillotine abowt 25 or 26, are we doing
our job?

SHRI DINEN BHATTACHARYYA: The
credit goes to Shri Raghuramaiab.

MR. DEPUTY SPEAKER: Thercfore,
Jet us be very restrmined. Let us finish
it up here. Let me put the cut motions
fo voi¢ so that next Monday we are able
to tike up at least another set of Demanids.

t Voo

SHR1 3. M. BANERJEE: We agree, Our

soggestion T thit. About those ouestions
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which were raised by us which, unfortu-
nately, he could not reply to for lack of
time.. . .

MR. DEPUTY SPEAKER: Let him write
io you. .

SHRI S. M. BANERJEE: I have referred
to the serious crisis in the textile industry
in Kanpur. He should either write a letter
to us or reply............

MR. DEPUTY SPEAKER: Let him
write to you,

SHRI 8. M. BANERJEE: Something
should have been said. All thase capitalists
and those sharks are interested in his not
saying anything......

MR. DEPUTY SPEAKER: You are
making a speech.  You have made the
point. 1 have requested the Minister that
he should attend to all those points and
write to you.

SHRI §. M. BANERJEE: Forty thou-

sand men are on the streets,

ot ag fewd . Smsmw wiw,
T o wyATgT F AA § 4

AN X ART q9FT ATEA
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SHRI §. M. BANERJEE: At the same
time.. ..

MR. DEPUTY SPEAKER: What has
happened to youw?

SHRI §. M. BANERJEE: For ten days
we did not work at all.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY AF-
FAIRS (SHRI K. RAGHURAMAIAH):
One of the observations made by Shri
Limaye has called for my intervention. He
referred to the possibility of a number of
Demands being guillotined. It is most un-
fortunate .

MR DEPUTY SPEAKER: It is mnot a
possibibite; 1t is a certainty.

SHRJ K. RAGHURAMAIAH: 1 am using
parliamentary language.

MR. DEPUTY SPEAKER: I have to
learn parliamentary language from youl

SHRI K. RAGHURAMAIAH: Govern-
ment no less regvet that this has hap-
pened. But as you will appreciate, it is
nobody's fanit, We had some holidays and
then we had so many discussions and %o
on. 1t was also decided at the meeting
which I had informally with the leaders
of thes Opposition that later on, whatever
Ministries are left out, if there 5 thme,
we will find some time W discuss some of
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these things relatively important
(Intgrruptions).

MR. DEPUTY SPEAKER: This 1 be
coming a debate

SHRI'S M. BANFRJEE: No debate A
request was made by Shni Limave that
ar least those grants which were nut discuss-
ed, impdrtant grants, should be dQiscussed

Now tomorrow is Saturday Why cannot
we sit on Saturday?

MR DEPUTY SPFAKER [hat s a
different question

SHRI S, M. BANERJEE: Now mam

members are present  But sometimes hard
ly five or six are present Those mermbers
can always be piesent At least ten mem
bers will be present lIet us  discuss the
Labour Munistry's Demands on  Saturday
Labour and Education should he discussed

MR. DEPUTY SPEAKFR Order please

SHR1 MADHU 1IMAYE Home, Infor
mation, Labour and Education

MR DEPUTY SPFAKER [ am not as
parliamentarv a5 M1 Raghuramamah »
but 1 am just a plain man of common sense
If we are to take np the Minwmstry of Com
merce, that is a very g Mimstry, on
Monday, I see very shim chance of even the
Home Mimstry being discussed

SHRI K RAGHURAMAIAH It is alwo
a parliamentary expression-—shm chance

MR. DEPUTY SPFAKIR  1let me carry
on with the business 1here are a number
of cut motions

SHRI MADHU IIMAYE You have
not given a ruling
MR DEPUTIY SPEAKER- Ruling on
what?
oft ng fed TR APEE,
b gedm ot Wl ¥ s fy ag
fearc w77 & faX due §
(swwaww) Zrgw wr AR w0,
a9 ¥ ¥R w1 M WEY £,
9 MY gurd wer ¥ §1 oA
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qRize wTT § mIw Y ot iy
dwm won wifgd, e St e
;oA wdw A § )

MR DEPUTY SPEAKER:
you a rulthg.

1 will give

SHRIMATI T. LAKSHMIKANTHAM-
MA. You are encroaching on the rights of
women

Mr DEPUTY SPEAKFR | am not Not
being very parhamentary 1 think, the M-
mster of Parhamemary Affairs has become
extra-parliamentary, what he wants to do
and i1n what way he wants to discuss this,
15 for ham  As far 45 1 am concerned,
there 15 a tume hnut which this House has
impased, the Tinance Bill has to be passed
bv a certamm ume

SHRI MADHU
sacrosanct about it?

LIMAYF What is so

MR DEPUTY SPEAKER
been decided

That has

SHRI MADHU 1 IMAYF You an change
it

MR DEPUTY
hnow about that

SPYAKER 1 do not
There s some kind of
financial hantaton 1 will not go nto
more details now. The Business Advisorv
Commuttee and this House have agreed on
certain things because of certarn financial
compulsions, J cannot lay mv hands on
all those things now  TIlus s the parha-
mentary practice, that before the Finance
Bill 14 taken up and passed, all the grants
would have been given. Any other discus-
sion after the Finance Bill has been passed
which the Minister of Parhiamentary Affairs
wants to have with you, any grants that
he wants to get from you and any granis
that you may gve, that is for you, that
15 not for the Chair. I shall now put the
cut motions to the vote of the House.

SHRI RAMAVATAR SHASTRI- Please
put Nos 26, 30, 38 and 51 separately.

MR DEPUTY SPEAKER: ) shall now
put cut moations Nos, 26, 30, 3% and 5}
to the vote of the House.
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Cut motions Nus. 26. 50,
put and negatived.

33 and 51 were

SHRI C. JANARDHANAN (Tuchur): 84
and 36 may be put scpaiately.

MR. DEPUTY SPEAKER:
put cut motions Nos.
vote of the House.

[ shall now
84 and %6 to the

Cut motions Nos. %4 and 36 were put
and negatwed.

SHRI DINEN BHATYACHARYYA: Cuwr
motions Nos. 62 and 65 might be put 1o
vote separately.

MR DEPUTY SPEAKFR
put cut motions Nos
voie of the House.

I shall now
62 and 6% to the

Cut motions Aoy &2
and negulived.

and 03 were put

SHRI MANORANJAN HAZRA-
and 71 mught be put separately

66, 70

MR. DEPUTY SPEAKERR. 1 shall now
put cut motions 66, 70 and 71 w the vote
of the House

Cut wmohions Nos. 66,
put and negatived

70 and 71 were

MR, DEPUTY SPLAKER: 1 shall now
put cut rest of the cut motions to the
vote of the House.

The cut motons were put and negalwwid.
MR. DEPUTY SPEAKER' [ shall put
the Demands to the vote of the House.

The question is......

SHR1 S, M. BANERJEE:
of order.

On a point

MR. DEPUTY SPEAKER: I do not think
there can be any point of order when the
question is being put 1 will be commit.
ting a disorder myself if I allow a point
of order when the question is being put
t the House, Now the question is:

VAISAKHA 5, 1897 (SAKA,
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““T'hat the respective sums not exoeed-
ing the amounts on Revenue Account
and  Capital Acount shown in the
tourth olumn of the Order Paper be
granted to the President o complete
the sums nccessary 10 defray the char-
ges  that will come in course of pay-
ment dung the year ending the 3lst
day of Maich, 1976, in respect of the
ficads of demands entered in the second
rolumn thereof against Demands  Nos.
Il and 12 xclatng to the Ministry of
Commerce.”’

The motion was adopt, d.

[T he motons for {emunds for  Grants,
winch wese adopt-d by Lok Sabha,
arc yeproduced  below —Fd.]

DIMAND  ~NO. R -MININTHY

OF LOMMTRCF

“That a sum not  excceding  Rs.
73,20.000 on Revenue Account be grant-
ed to the President (o complete  the
sum neessary 1o defray the charges
which will come mn course of payment
during the vear ending the 3ist day of
March, 1976, 1n respect of ‘Munistry of
Commerce'.”

DEVAND N0 12--FOREIGN
PRODE ¢ LION

IRADE AND EXPORT

‘That a sum not  exceeding R
1,60,43,08.000 vn Revenue Actount and
not exceeding Rs. 2,38,96,95,000 on
Capital Account be granted to the Pre-
sudent {v complete the sum necessary
to dehay the charges which will come
tn course of pavment dumng the year
ending the 31st day of March, 1976,
in respect of ‘Foreign Trade and Ex-
port Production”.”

SHR1 §. M. BANFRJEE: Will you
allow me now to make a submission? My
submission is this. This practice of moving
cut motions came into existence with our
parliamentary system. At that ume things
were cheaper; it was only one rupee or
Rs. 100.  Still it continues to be one rupee
or Re 100. It should be raised to some
100 or 200 rupees. This is most unfair,
Even one rupee cut is not accepted,

MR. DEPUTY SPEAKER: You bring
in & motion to change the rules. We talow
up Private Members’ Business. '
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COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

FIFTY-FIFTH REPORT

SHRI A. M. CHELLACHAMI (Tenkasi):
I beg to move:

*That this House do agree with the
Fifty-6fth Report of the Committee
on Private Members' Bills and Resolu-
tions presented to the House on the
28rd April, 1975."

MR. DEPUTY SPEAKER:
in

The question

““That this House do agrec with the
Fifty-fifth Report of the Committee on
Private Members' Bills and Resolutions
presented to the House on the 23rd

April, 1978."

The motion was adopted.

15.43 Hrs.

RESOLUTION RE: MEASURES TO
REMOVE ECONOMIC AND SOCIAL IN-
JUSTICES TO WOMEN-—onid.

MR, DEPUTY SPEAKER: Before we
take Private Members’ business and resume
discussion on the Resolution of Shri Indra-
fit Gupta, I should like to go on record
with regard to the Order of Business here.
A very unusual thing has taken place; these
are unuwsual times and perhaps we also
sometimes behave unusually.  There are
two Resolutions under discussion; it has
never happened before. (Interruption). It
is my duty and the duty of the Chair to
point out if apy irregularity had been com-
mitted so that we save ourstlves trouble
in the future. It happened this way. The
resolution of Shri indrajit Gupta was under
discumion. It is quite in order to my
that thve discossion on that  Resolutfon
shwuld be adjourned, But on that* day,
we not only decided to adjourn that dis.
cusion on that Resolution but we alo
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suspended the rule in order to mee that
Shri Indrajit Gupta’s Resolution must be
taken up the next day; it should not have
happened. Another wmotion was allowed
that another resohution should be discuss-
ol while, the fixst was under discussion.
The result is: we bitve two resolutions under
discussion, & thing that has never happened
before.

0t

1 would like to say that this will hold
for today, but it should not be repeated,
even to say that it is got a precedent. If
somehody c¢ise would say, ‘“That has been
a precedent, but this will not bhe a pre-
cedent” time and again, where will we lard
ourselves? I would hke to go on record that
this sort of thing should not happen

again.

The Prime Minister.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF SPACE,
MINISTER OF PLANNING AND MINIS:
TER OF SCIENCE AND I'ECHNOLOGY
(SHRIMATI INDIRA GANDHI), Sir, I am
not intervening as Prime Minister but as
a member of the biggest oppressed minority
n the world.

An Hon. Member: Minority?

SHRIMATI INDIRA GANDHL 1 believe
the female population is just a little lem
than the male population.

Some philosophers, poets and hon. Mem-
bers of Parliament ulso have spoken soft
words and said good things about women
but these are outweighed by those who
have maligned women through the ages.
Women have been and are the most ex-
ploited of any section. If 2 woman ia called
‘abla’, as she s in our country, it is not
because she §s weak in herself but  because
she is 30 handicapped from birth by cus-
toms and social attitudes that she has no
chance of developing her innate strength.
If Harijans are persecuted who suffers the
most? It s their womenfolk,

I# there is poverty or shortage, it is the
women who go without, in order tw be able
0 feed their children, their husbands and
the otlier menfolk in the family. If there
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is war, the heaviest burden talls on women.
In the family, the wife is usually the cook
and servant, doctor and nurse and teacher.
In socicties where men go to war, women
have looked after the farming, the business
and other activities. She has borne the most
oncrous burdens and shouldered the greatest
responsibilities. In affluent societies also,
she ia exploited.  She is often regarded as
an object to play with or to decorate and
display the husband's wealth and status.
She may be surrounded by luxury, but she
does not have the opportunity to fuily deve-
lop her personality and she is largely de-
prived of the fulfilment that comes [rom
partcipation and effort.

However, 8ir, 1 have not got up to cri-
ticise o compldin nor to demand that women
should attain high positions, but to as-
sert that in asking for equality of oppor-
tunity and a more respected status in so-
acty, women are thinking not of themselves
but of all mankind. In 1923, Kamal Ata
Turk said.

“The lack’ of success of vur social stfuc-
ture is due to the contempt in which we
have held our women.  Destiny mvtes
out our span of life, but to live is to
be active. And if only some of the
members of a social organism are active,
whilst the others are inactive, that or-
ganizm becomes paralysed.  If a social
organism is 1o work and succeed in life,
it must satisfy the reguited conditions
dnd give itself every chance. If, then,
our society needs science and techno-
logy, men and women must gain them
equally.  Who does not know that divi-
sion of labour dominates life, as it
does all felds of endeavour? Within this
general division of labour, women must
Catry out the tasks falling to them, but
ampog these tasks is participation n
the general activities essential to the com-
mon prospetity aud happiness of all."

Buthegou&stayandxdonocxgrm
with his next sentence: )

“Housework is but ihe least and the
least important, of women's dudes.”

I befleve the significance of home-mak-
ing should not be decried, for the home
ia the very foundation of society. What
wit of homelife a child has, influences
the yemt of his Uiz, his development and
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attitudes. Home-making is important en-
ough to demand the attention of both
parents. At the same time, to confine
women to the kitchen is harmful to the
future of the race. A woman with limited
interests and capacity cannot be a good
housewife, a good mother or a good com-
panion.

-

In the early minth century, there was a
synod in Europe to debate whether women
were human at all, and now in the 20th
century,  the world has woken up to
consider the role of women in contemporaty
society! Let us use this year to find out
where we have failed so far as laws or
their implementation are concerned, to
activate existing programmes and, if pos-
sible, to initiate new ones for women's
health and education, for their employ-
ment and better conditions of work. But
above all, this is an occasion for re-think-
ing about problems of human relation-
ships  within societies, within nations and
also internationally and to change the long
entrenched attitudes of mind and bebaviour.
These attitudes affect the behaviour to-
wards the condition of women and our
behaviour to other castes and other races,
and finally in the larger scheme of
things people’s behavipur to those who
are generally less developed, whether they
are countries or groups.

SHRI  SHYAMNANDAN  MISHRA
(Begusarai): Why not make some specific
suggestions in the context of India? You
are being much too general.

SHRIMATI INDIRA GANDHI: Cer-
tain speaific suggestions have been made
in this  resolution. As part of the cele-
brations of the International Women's Year,
certain programmes have been initiated.
When the axe falls on any kind of finan-
cial commitment, it is usually on such pro-
grammes. I do not know exactly what
the Fducation Minister is going to say in
reply to this resolution. But we are try-
ing to coordinate the work done by various
voluntary agencies with governmental pro-
grammes. Obviously, the work cannot: end
in a year. It can only be a beginning, I
sincerely hope that some good prograimmes
in all regions with regard to health, "pre-
verition of disease, literacy and so on wilk
be undertaken, Some have in fart 3l
ready been initiated, but as I 'said estfer,
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the greatest stumbling blok is the mental
attitude not only of men but of large num-
bers of women themsclves because they are
s0 conditioned by therr families and by
society  aiound them. [ am sure if my
hon. friend, Shyam Bazbu and other hon.
members of the House will make up their
mind to change their own attitudes, the
attitude of Pathament and the attitude of
society, it will be ot great help.

MR. DEPUTY SPEAKER. 1 think Mr.
Indrajit Gupta 1s yet to adopt an attitude
before he changes it,

SHRI INDRAJIT GUPTA (Alpore)
May I know through you whether she is sup-
purting my resvlution or nots

SHRIMATI INDIRA GANDHI 1 sup
port the spunt of the rewlution,  As
1 said, we have started many of these pro
grammes.  Exactly what athtude the Manis-
ter of Education 13 taking, I do not
know,

MR DEPUTY SPEAKER 1 will alw
try to make 1t 4 women's duy T have
three lady members in the hist in a row

SHRI §. M BANERJFE (Kanpur): Thev
should be there in the panel of chairmen

MR DEPUTY-SPEAKER
was an oversight.
later on,

May be it
It would be corrected

SHRI SYED AHMED AGA (Baramulla):
It should not have happened.

MR, DEPUTY-SPEAKER:
would be corrected.

1 say that it
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MR OCGHAIRMAN  Actwally two  hours
and 40 meautes were allotted for ths des
but even hefore the hrst speaker
styrted today we had  alreads taken 2

hours snd 42 munutes and sult 1 have a
tige number of requests from spcakers

[RTRL131H

FTHE MINISIER OF WORKS AND HO
1SING AND PARTIAMENTARY AFFAIRS
OHRI K RAGHU RAMATAH) At least
two Muusters have to antervene before the
tnal reph These are alo a number of
Members  desmng to speak May I
suggest that we eatend the time, so that
the debate may conclude at 530

SHRI BHAGWAT JHA AZAD (Bhagal-
pury  Not only ladies, but some good-
looking men should also be allowed  Then
wt aré prepared to sit,
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MR. CHAIRMAN: I am told thc
Minister will take 20 minutes and there is
another Minister to intervene,
a number -of lady speakers

apart from
and a number
of good-looking males alsor

AN HON. MEMBER:
self.

Including  vour-

MR. CHAIRMAN: So, may [ request
the Members to confine their speeches  to
five or scven minutes  and not more.
You can speak a lot in five minutes. Shri-
mati Parvathi Krishnan.

SHRIMATI  PARVATI KRISHNAN
(Coimbatore) : We have got two fortunate
things.  The first fortunate "thing is that

todayv at last in Parliament we are having
an opportunity to participate in the Inter-
national Women’s Year.  The other very
fortunate thing is that it is quite historic
that it is a bachelor who has come forward
with
must thank our bachelor colleague for being
so concerned about the women of our coun-
try and for coming forward with this re-
solution.

Unfortunately, we find that the term
“Intcrnational  Women’s Year” is becom-
ing a verv hackneyed term and, T think,
we should get away from it. We have to
do somcthing in concrete terms.  Today,
as we look back after 27 vears of Indepen-
dence, what we see is that our Government,
our pcople, have failed even in implement-

ing the Directive Principles of the Consti-
tution. Whatever is mentioned in the
Resolution here is nothing new. It is

something to which our Government, our
people. have confmitted themselves to.

Now. I would like to remind the hon.
Minister, because, I think. he needs to be
rcminded, of the Directive Principles of
the Constitution. Article 39 savs:

“The State shall, in particular, direct
its policy towards securing—

(il) that the citizens, men and women
cqually, have the right to an ade-
quate means of livelihood;

X X X X X
(d) that there is equal pay for equal

wortk for both men and women;
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the resolution on this subject. 1

“to come forward to rouse the conscience of

Meas. to remove injus. 316
to women (Resl.)

() that the health and strength of
workers, men  and women, and the .
tender age of children  are not abused
and that citizens are not forced by
cconomic necessity to enter avocations
unsuited to their age or strength:”

If we review what has been done in the
tast 27 years, we find we are nowhere nearer
to implementing the Directive Principles,
nearer to what  the position  was at the
time  when  these were first drawn up. -
There atc very noble words in the Directive
principles. But all that is talked about
is sheer sanctimonious humbuggery.

In this Resolution, we are demanding the
implementation  of the Directive Principles.
Really, concrete beginning has to be made
in this direction in this year, International
Women’s vear. If the United Nations
adopted this Resolution, it pas not just'[m
the fun of it. It was because they want-
ed that countries like ours should bhe seized
of it where one-third of the working popu-
lation in the world today are women. They
should be enabled to come forward and the
rest of the women should also be enabled

|

women and men and to change their nen-

talitv. I am not onc of those who would |
cryand  weep  about  the oppression  of
women.  If women are oppressed todav, it

is because of the mentality of women and
men.

Women have played their part in achieving ;
the {rcedom of the country and in seeing to !
it that these Directives Principles of the
Constitution were framed. Therefore, women
have also got to come forward today to
rouse the conscience of women and men,
particularly. change the mentality of men,
in order to see that the Government and
the Parliament is faced to see that these
Directive Principles enshrined in the Consti-
tution are achieved and implemented.

This is what- we have to aim at. [
find the hon. Education Minister smiling in
a benign manner. 1 khow, he will come
forward and say that crores of rupees |
have heen given for social welfare.  What
is social welfare>  There is nothing social
about it nor welfare about it. It is not
to be seen in any -concrete form. Sav, for
example, taking shape in more places for
girls in schools and colleges. We are not
sceing anv change in the emplovment oppor-
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tunities for woraen in this country, There
arc so many jobs for which you read ad-
sertisements, day after day--the monopely
prosy is making money on the advertise-

menc—including  those  of the public
scetor, and where vou find that only men
are 1o apply, not women. Whyv? These

jols are not for women.

In the sociafist conntries, we sec women
working in all fickls, participating in every
thmg.  OQur untny is supposed o
hasve socialistic pattern ot society, socialism.
whatcver jon may il it.  This is the
most abused term when it iy tathed of by
the raling party.  You do not find that
women are being given cqual opportunities.
fn the Soviet Union, ceven girls  of I8
yedy' age are operating  cranes  weighing
tonnes and  tonnes, They are taking
patt in building operations.  Can you cou-
wite ol it herer Not at all. Here, we
are wld, You ai¢ a woman. Cau you
do this:'s Wiy not? This is the attitude
that had w be changed  in our country.
It is no good talng in seny generalised
terms unless and wutill we have  some
thing convrete before us, such as, a legnld
tivn  on cqual pav for  equal work.

Yot aie wnogrest haste over and over
agait, i oo State after  another
State, trving to implemcent one of the Dived-
tive Principles of the Constitution, that is,
Probibition.  You fail in it,  You ghe
rise o bootlegging. All kinds uf  things
happen. Wt no concrete offort  is being
made o implememt Dirccine  Principles
affecting  women.

Fyen for the ratifation of the Conven-
tion of the 11.0°on equal work, the trade
union movement in this (ountry had to
comduct a sustained baule. Today, we are
nowhere nearer 10 achieving it yet. What
shout a legidation on equal pay for equal
work? A few dava ago, I gave a Question
on that, I have heen tohl, It is wnder
consideration.” 1t is nut  jet oven under
“agtive comsideration.”’ It s a shameful
thing that ¢ven in Govornmental agticul
wiral farms, there iy discrimination i respect
vl wages to men and women, When yon
pride jourself and spy that you have got
& woman Prime Minister, when you pride
votwsel{ and’ say that you have got such
ratenked, _ fike, Dr. Sazofini Mabish
in the Cabivet, whet you pride yoursell
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and say thal you have got a woman Chief
Minister, 1ct in Government Agriculcural
Farms, in State  Agricultural Farms, you
find discrimination m wages paid o men
and women. Jnsiead of having a legisiation
that agrienftural workers should get a
minimum wage and that it should be ap
equal wage for both men and women, you
find discrimination in wages to men and
women even it Sare  Agricultural  Farms.
I was borrified when a woman leader of
one of the Women's organisation in this
country told me that she employs women
labour in her larm because she has to
pav them a lesser wage and, therefore, she
Ldalns more,

Lhis 1v the mentalits,
changed in our couniny. It is uot a ques-
tion of law alone. You have got a law on
dowry. [t is not being implemented be-
caise the amtitude of society is not chang-
jng. 1 to one ddo not tike that attitude.
I do not subscribe to that attitude. it is
fon afl of ws together as social revolu
tionaties 1o come  forwaid <o that we
achieve what has been  achicied in the
Soviet Union where 49 par cent of the
poesons wothing an o industry  are women,
whete 83 per cent of those working in the
health services are women, where 73 per
wnt of thow working in the ficld of edu-
cabion and culture are wonwn--the hon.
Education Minister  should take note of
that—and where 48 por comt of those
narking in the ficld of science und auxi-
hary  sdientific services are women, That
in whv in the Soviet Union, you could
have a woman like Valentina Tareshhov
going imo space. Here, we mic aill having
women in primitive conditions of oppres
sion, in feudal couditions of oppression.
and they are being given a disciminatory
peatiuent eyervwhere, in industey and in
other fields aba.

That hus o he

still more, there me conditions in this
country where women are being driven out
of emplosmens in the textile industry, in the
jute industev and 1 other industries on
the plea that women haudle sophisticatex
imachinery, sophisticated  instruments. Do
vou think ue do nat have. potential Valen-
tine, Tareshkovas? We have got hundreds
of them because owrs is a country Wheye
women, like, Sarojini Nzidu ook & lesd
in the fight for freedom, and oquabed, tied,
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[Shrimati Parvathi Krishnan

Today, if we are to pay homage to thosc
women, homage to the martyrs of our
national liberation movement, we can
only pay homage in concrete terms by ac-
cepting this Resolution and by concretely
doing something much more than having
the programmes that the Prime Minister
referred to. Those programnes are only
high-sounding ideas, Svmposiums, Seminars
and the like. Nothing more than that.
I ask:  What is thcre concrcte that you
arc going to do so that women can takc
place, side by side with inen, in our society
as a whole. That cannot be done unless
we make a beginning by having a con-
crete programme of having a legislation on
equal pay for equal work, unless we have
a legislation which will ensure that women
will have equality of opportunity in em-
ployment, unless we have a legislation that
will ensure that women in employment will
be safeguarded and will be given vocational
training, maternity benefits and so on.

Sir, vou have been rather liberal to me
I do not

in giving me this much time.
of an

want to deprive other Members
opportunity to speak on this very impor-
tant Resolution. So, I conclude by saying
that human conscience in our country can
never reconcile itself with the fact that
women are subjected to various kinds of
discrimination, that human conscience has
got to prevail and all discrimination, all
discriminatory practices and all discrimi-
natory attitudes whether on the part of
women or on the part of men have got
to be eradicated once for all. I onr
country with its glorious heritage and
glorious culture is to march forward towards
the glorious future that is awaiting it, it
cannot be achieved if women are cut out
from achieving the glorious future of the

country.
MR. CHAIRMAN: Shrimati  Savitri
Shyam. Before she starts, I want to inform

the House that she has given notice of an
to this Resolution. Strictly
amendment  ought to have
been given carlier. This being a very im-
portant occasion, I would like to know
from the Housc whether they have any
objection to her moving it now . ..

amendment
speaking, the

SHRI K. RAGHURAMATAH: 1 have
already spoken to the leaders of the parties
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and they have agreed. They have no

objection.

MR. CHAIRMAN: If the House has no
objection, and particularly because the
amendment has been given notice of by a
lady member, I cannot stand in the way.
She may move her amendment and con-
tinue her speech.

SHRIMATY
I move:

SAVITRI SHYAM (Aonla):

That in the Resolution,—

(i) after “'at removing” insert “as far
as possible”

(ii) omit “'particularly in the field of
marriage and divorce laws, dowry

customs, maternity and child welfare
in the rural arcas, uncqual pay for
equal work, educational and cmploy-
nment opportunities, vocational train-

ing and facilitics for  working
mothers”’ (4)
ot Fqeaz faw  (S9gER) ¢

wg S qwegs g zwy afgar @
GYE § HBATAT FHT SHMTENT
Fre o dEr HogA  AE el
amfgd ST AW yETA F oANad ¥
STT |

CHAIRMAN: She has only moved
It does not mecan that it

MR.
the Resolution.
has been accepted by the Housce.

SHRI N. K. P. SALVE (Betul): The
could have asked a miale member to move
this amendment. (Interruptions)

MR. CHAIRMAN: She had given notice
of an amendment. The Housc agreed that
she could move that amendment. And she
has moved it. It does not mean that it
has becn passed. The debate will continue.
We shall sce how things develop at the
end.

Zt TH TG WA (FART ) FRF

ua ®IY F 9gd TAITAE W@
F9a @ Fr oftas A A [Ty
gy ugy ¥ fF SAsr §@ T &
qv UATAT W3 FIA AT =EFfT

p-
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23 A HAEd ¥ fes m uHedT ¥ R A% 3@ 9g #E g1 gav

¥ HrE odr @9 /gy geh S AT AA9T WGra H FHT fedww

F=Gr A g1 AfFT za udAede &1 &, Sa 9w, $gaqa T @Y SHaa

FAX AT W M@ F 3B @ AT urAmmdE warfa | ga feden

g agr war g

AR, CHAIRMAN: You can \raise this
when 1T put the amendment to the vote of
the House, not at this stage. Now the
amendment has been moved. We should
not enter into a debate on this at this
stage.

SHRI P. G. MAVALANKAR (Ahmeda-
bad):  How can we speak at the time of
voting? When® you put the amendment to
the vote, we have only to say ‘aye’ or ‘no’;
we cannot speak at that point. The Minis-
ter gave us to understand . . .

MR, CHAIRMAN:
drag the Chair here. If there is anv under-
standing between the members and the
Minister, you can talk to the Minister.

You should mnot

SHRI P. G. MAVALANKAR: I want
the Minister to clarify as to how it comes
from a private member and not from the
Government.

SHRI K. RAGHURAMAIAH: I have

only said that, so far as moving the amend-
ment is concerned, the leaders on the
Opposition have no objection. I have not
committed you to anv voting on it, this
way or that way. As to the reason why
the hon. lady  Member is moving this
amendment, she will explain, and I am
sire the Minister also will clarify.

Sfady atfast s (stfawr) ¢
garafa wgRw, § o gEehn @
# o oag W g fF SRl FE
Em  H wRsE fawat H
@ WA F @ W TF T3
AFT  TH TG, GRTL A QAR
A1 eI 3@ 9 e fEa g
fp frggl & Aty o« &F S AN

AT Y@ g ¥R 3AF @g W1
FGATAT I ST @ g, SEF!

ga amyeay afgar ad # @
feqt sy #F aqT 3@ UM

gh
F a A oygan ¥ fewaw  fwar
ST HHAT g A AAT-UAT  FiAA

FATY AT HEFT E

galk 2w # fgg, waaan,
fom, garg i wiwEr  afe &%
Frfcat & A 9EF AJAN-HAT
qTHAT AIT g §E g 39 A
F fa% o gfFerd @ & graa as
™ EM@ T AT ATATH  gIed
T efIF1 FIT F Esga € FAA

Ffearzat ok Afefai dar @1
STIAY 1 S A% &5 9IQAT T
1 =wen  Agl fwar smar §, @9 o%

Ffid o srgmE wify ¥ ama
# 38 WA T 918 FIA F IS
ad wg grmi zafqg #§9  sygar

ag Fdsm  anvAqT fF A weara
4, foasy w@ar & & @ 57
gma g, u&T Huew  fEAr sy,

f9e% =7z @3 % fa¥y oF4<daw
g ST

IR A AHT FHA F
Ay AW FIT o, @ Wi dar
Ff Afgrs w1 @A AR AR

aw FIT F ¥agT  fAar gaw
g B W afgwd swfade ¥
gfamfar & g ov oy #

gal ¥ 3Iax
HFATAT FT @agre fFar arq
g1 aq, =ta & =t i s
e grfewsmr arfe d *wm FF
ateft  feaal & qaal & 0S¥ F§w
gl fomar &1 7 farm srawmw
g fFs =z odsdw wfgar ad
d5RW TET fHAT AT T\ SHaeT
qaw@ W AT FmEr fwa Gvg

IART BIEFL 99T
"9
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srm w41 f& @ A wfauw
am AY IAY  wrfEEw 14 15 4P
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ag. arfexd 15 (J4) " w1 WA
g fg faagy &v swn ¥ &
Fwraa ¥ fana  sgazar & A1 aFAY
51 7g w@ 3@ 41 A ¢ fr
aF HF TQ Bl 1 qagaAr a7
w# ¥ fr wa  feawr qEdl F vy
Fm FAT § A fwT FAS1 qvTEw
Hna #gr @ ffor s #0 EmW
At gz oft qwr g fs AW IEEW
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sarar B wfEw ogm tmy F fa
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FgArsw ¥ 1961 ¥ framy =Y gam
20 gmT &Y, wmafs 1971 ¥ ag
wZ&7 5 Fw g A% g1 FwY
o & @ famr € wem ¥
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wet a% ¥ wdedw . ®
ey &, vewr  wriwm ow Al §
fr we wearg w e far ol

aguaT g1 &Y ug adede gefan
T g €1 gy oftwrr
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HTAT 9T |

™ 9w ¥ 23l w6 s far
™ g1 IR mw NI F qww
g Wl Wl &) 23w dww
4 @1 feury  woow aeew &
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TaeY  FTArEA e am fRar
A wro avwAT wfgdy & 4, 5
fo agd oF IW FIIT T aAT
ar f& ag vaz 1961 FUW g,
afgr InF WHER a0 g% ol
frowardt 78 42 1 TwaT AW
w2 fF &md zm maA o @ifvmaa
a¢r faw, &

Iq 20 wdw & d@aAR WOz
fa wy fonr 7 od) & ¥ faame
far ¥% wsfaar § 10 g9k wF
He fray TAR ATl W agw
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A7 g TW IEE HEAE 97 @Y
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IFFT AT T TWIN o
¥ adEdz &7 ¥  as) svAEEA
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v famrs g fawar dww-ad
5% gt fearm et &, swer
#r fody an & ol foqiar smr

aw fEry av@mT 0¥ 1456
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THEFT AT §, ag =N AN qew
TAT & mWEET & THERr gAT )
wfY ¥9v KT FIH w7 F, §¥91 F
TRFT ANT AR T FT F 990
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¥ Aray s el ww owe g,
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atuA & q9T 1 A NET RS
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g vs agg awr famw @
THEH W7 AT ¥ AW AN AWA
msn 21 #Y ag wwmm femm &
gz wraar € g, & sy o w2
gfe Humwr Fagm 2 W
g %1 wam @i g fomy frog
feaz afr =i & I waw
¥ facgw  wgwe g1 ¥R O
NAr g & arwd Fagy ¥
ey & & gz ¥ sAW aewns fear
g @ wieh s g fe s
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W dux g wwn e A9
ArRy, fedl efre a3 X I AR
TT #E7RIEE $21 & ¥ shavas
79 F fav dwv adr g1 awue
¥ & arz g fam g sme
#I0 FEL 4, oy wzn fafiees
arfgar I T asft TEr R oTewS
Y wF A7 wAST AR HAGIA
LU R cuL S I ol e L
9FF AT FTAFT AT

# gl Al ¥ FIRM
Fr adr &@T 7 AW IAFTASHT
ar A alge ®TAT g A
HAarR ¥ @iw gaw € oF fagen
AxF1 g famsy waw ®E¥ E @
sifezfrae ggd &1 &g qawm
FgmawaAlr §,  mWgd  FIET R,
At ¥ A Fva, gy v U
agFl & & fag s Aaw weEd

#1 wma anbfam  agn
7% fFAH fesadrd agdes

Az gAY g wErA ®7  fawm
F74  § A1 uEEeATAET ¥ TH
aser A1 gAY ¢ ag avfaaEl
AFgl & gRwr e gefREE)
ARy & Aizifog Iwd &0 W
gfamdt Fe¥ & foo ag @var
vagww  fafaer &, f& W
AT wAF AT ¥ Tvard  wEfear
F for g w7 KA § wroadew
¥ oy afrEwe s g
gTr 9w Ak Ay § Wi
FT Ay AFA W @Y wF A
4, ¥z " ar gaam ywm ¥ fEww
arger w3 Seaes HY § v
gAY RN FN FT oUE
FAT A X AT UF NEIT W
# ardqden g owwmdr @ A
waw HA wmar §fe oo waY
udwr O & T ¥ wwud
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E! m e & qra asfaa
& fe w@rad @R 3 am R
tafrn w7 g g fo T aqad
oY axfear 97 dgmw sEm S
¥ gr At vgmia Ay fome §, again
% firsr & @@ wnew vae AN
formrr & WY T ay dar owls
Femm  fwar wir 31 w6 AaE
i ag veq § f Ay 1 F7 #9787 AT
g ag gewr Me  wHEY I @
Y WmAr g1 A @z W oF
A R YT 3Agr A 97 dwam
F7a1 war g fa qm ma svew
A oag w3 wamdAr @ B oA
1 ¥ geew g &l ' Tm
frarr  wandy F atv A A
21 7z va vdmge 2 paANe
T AR A AR g, 97 0% E
T ot 2 wE oswan dar gy
aar #@sw ¥, Giin Fma ¥ Fewy
FF T X T WA AT @
aar Ff1 Zron swfem w3 gmd
yAYIT kAT § AW & A%
F2 & Fard & JwA T AA e
FFY ¥ IA AT AT ¥R 2
A FE 9T AT AT WA ot
ag ag WA fer A &7 o
AR A ArA AAd g qR
AT FAT O AW F AT ad ugd
FIMT §  FTFr 41 IAA AN
qAFHFT wr WY ad gg¥ IAA
7z wmaifga M A 5 ag wm
o7 gt IRA FEy Edwm A,
T WA 7 AT W ogEmr @
niFg w F  ag aw wEd
Ff Ffem az NN Aff 1§ 97
W ag AWM A M § A
gy wiwez T @R F v fear
@ us am awm f& W@ @
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¥tz ar AY JEF A ag &Y
F#f w1 wE, gur  IEF wAw 9
I WA

Aary gg & f& osw WY W@
mdy Y § wa¥ Arg S Ewd
i odft ¥ 3z o adfwma
Tma BT 2 fs qm Tawr aqm
EAIE (R <L A A B LG
& & zwAr %3w ged & fomy
ag % @gN AT e §
afae oz wiad fr v & ¥
TEAT A FNR s agr v
A 7T %7 #F @E g AR
F1oaFAT By oma ereqy At owmA
#  zaw  gfwmar @ Rar A
g% fedt & amm Iad =@ AW
anr fa gz 4 g @ Hed
LTI A VR A VR & T ST 3
1 ggfafmdwm  gar  fad 3R
Frvw f& 3z gl Fdr &
#31  ax %A% Ay a4 §IR
ERIE S L B G e B Ol S AR o
zim gfar axw Ao @ ooE,
5wt g4, IAd am 3 us gy
awdl & THE T ATy v @
g faar ag A ¥ Iga sy
f& & zn a=ft awf =1 £
graft @1 A am 7 wE g
afr 4% gy fany myEA ¢ X
geay 4% foe nf? & O g®
famt wrady & famw ndy q =
F agt wgr fm wadi ? AT @
g wad s wEm W waid
T W Ak I B YR

(wrarar)
Sir, this is something very mmportant.

MR. CHAIRMAN: We are running

against time. Please conclude.

SHRIMATI T. LAKSHMIKANTHAMMA

S$ir, this House has not got a Muslim woman
to represent the case of Muslim women.
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the case of so mam
Fherefore, please allow
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Sir, this is something very important,

Mr. Chairman: We are running agaiust
time,  please conclude,

Shrimati' 1. Lakshmikonthamma:  Sir, this
House has not got a Muslim woman to re -
present the case of mushm women.  He is
representing the case of so many millions
of women.  Therefore, please allow him
more tinc.

Mr., Chalrman:  Mr, Aga, please be brief.
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are the accusers ™
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seu repules who cluch than prey with

many tentacles and  suck then blood with
numerous mouths

T cannot do better than conclude with this
sentence,



345 Meas. to remove injus.

to women (Resl.;

SHRIMATI M. GODFREY (NOMINAT-
ED-ANGTLO-INDTANS): T rise 10 support the
Resolution brought forward by Shri Indrajit
Gupta. I suppose, as has been said, being a
bhachelor  he is in a het or
bring this Resolution for rewoving econo
mic and social injustices to women because
I suppose he is not tied down 10 any one

wonen bot he can speak for all women.

When a
babyv is born in a family and it is a girl,
the family members ave very disappointed
bhecause, she will not be of help 1o
family she grows up heeause
in the old society, girls were not permitted
to go out and work. So when a girl is
born in a family. she should have the same

Let me begin at the beginning.

am

the when

right as a bov 1o carn and she should get
as much place as a boy gets. These old
customs die hard. T would really like our
socicty,  particulanly  mentolk
home to women that a girl baby is just
as important as a boy.

to bring it

Seeing a girl, the dowry qguestion crops
np in the family,
the

So far as a hov is con-
cerned, cducational  qualification  that
he should have is decided against the dowry
that he can get. A bov is cducated in our
conuntry  hecause he has to secure a good
dowry when he gets marrvied, not as a matter
of an cducated status nor as a matter of
pride for the familv, but in terms of how
much he will get if he s a BA, how much
he will get if he is a B.Se, much
he will if he is a Doctor, much
he will get if he is an Engineer. On these
the family  educates  the male
I think this is a wrong coneept
ot the

how
ael how
standarvds,
members
which  should be
minds of people.

wiped fron

Many a girl of a very poor family has
no prospect of marriage because the par-
ents cannot afford dowrv.,  This causes a Jot
of frustration in the minds.  particalarvly
of voung girls. Thev feel they could not
get  hashands. Natwrally in frastration
many of our girls are sceking other undesir-
able prolessions. I would like parents who
are reallv responsible for this to wipe this
out froin the minds of their girls when
thev arc growing ap. Whether they have
a dowry or not, if thev get a man they
should get married. T see manv girls who
feel they get a good because

cannot man

23--1 LSS/ND/75
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their fathers have no dowry to give. \atu-
they cater some. other pro
fession where they can perhaps earn their
living. This is a idea. I would
like only the ladies butr particularly.
our gentlemen-folk to take note of this.
L vequest that in this International Women's
Year. one ol our programmes of legislations
that this shonld
be campletely wiped out.

valhy o
wrong
not

should e dowry  svsiem

17.00 1rs.

I would request the Miuister of Fducation
and Culture 10 muke for girls
compulsory and  free even in the higher
standards so that our poor girls can gel

cducation

education even withonat theirv parents having
to spend for them and having 1o gramble
about it.

Regarding the marriage life of the girvls,
when she is married she takes the hnshand
to be a master and God. In eur Indian
ihe a God 1o them
are not onty

husband is
bound 1o him by a
but are bound to him as if
he were God. Whether  they treared
as spouses or as . women, they have o
be ted down 1o the they marry
(Intevvuptions). That is the tronble, hat the
hashand  docs reat her as a Goddess.
This is & very strange position. T would
rather like the hushand 1o treat the wife
as companion antl as cqual 1o him,

SOCiCry,
They
social  hond

are
meon

not

the mother-in-law menace,
feels that she has to
force on her  daugnter-in-law.
the  mother-in-law  thinks that
1 think
this concept must also be taken away from
the minds of our womenfolk.  ''he mothers-
in-law feel that unless they. are after these
poov girls, they are not doing the work of
mother-in-faw. So manv a girl comes 1o
feel that she has to be a slave in the House
and she has got to be dominated by her
mother-in-law;  whether  the  mother-in-taw
is educated or illiterate. she has got to fall
at the feet of the mother-in-law evely
morning. every dav: she has to fall at the
feet of the hushand everv dav. This kind
of cnstoms must be wiped out, particolavly
in this Tnternational Women's Year.

Then there is
The
put some
Otherwise,
she s

mother-in-law

not a real mother-in-law.



1 wouid not Yk o ndvnmte the l“
of” dlwme. hut o free certain: women- Whe
are  Bound down th ! these’ p) cusmﬁn,“
be¢ame ohd “customs die haid, 1 woylg
rathér [ike the faw of divorce (o e broughy
in ‘this Inmrmtlaual Ivonien's Year. Ry
make it 'an enabling law 50 that those Wh,
feet ‘that they would be -Frée by taking
divorce may find that it is better that they
tive a simple life rather than be tyranniseq

and be living in a ‘prison’, all their My

in hardship and difficulties,

1 would stess ope point. Our Primgg
Minhter has very Kindly said that duri,
this International Women's Year so Mayy
crores of rupees or whatever it is has bey,
sanctioned for seminars and orher rthing,
nstead of seminars which go  emly
the air—making speeches and doing nothiy
—1 would rather like something concrege
10 be done in cverv State for the womyy,
of our countrv like  homes for workiy,
women which are very scarce in our cony.
uy. When they go from  one State
another, thev have no place to stay. Thyy
there may be  some industrial  centygg
where our drop-out grils, those girls wi,
drop out of high schools, because they age
not fit enough for the high school, ),
take up some sort of work like stitching
shorthand and typewriting and so on. Ny
that we want them to divarce their hyg,
bands, but in case anvthing should bappe,
to the husband, the girl an find 2 jo
for herself. ’

1 make an appeal to men that thyy
should respect women and treat them g
their equals. T have read a very disrressiy,
news this morning in the papers. Why,
I want to bring to tiie notice of the Houg,
is that women are being mortgaped. Thyg
is the heading of a news item ‘Harijay,
morigage women'. Shall T read it, if yo,
do not mind? It is in Hindustan Timog,

"1t has happenes! in Rajasthan. 1 was realyy
very Jouch perturbed. If you agree, we
ahou!d‘ Mve a 9h<m discussion an this.

'l"his W fmm ]aupur

“‘Starvim Harijans mmtgngc womsen.
Jaipor, April 2. With the merm

rising’ sharply, ‘the drought situatic,
is getting worse .in  the desert areas “
Rajssthan; - More reports aboitt -w,,

iy L ‘
districu: Schadmd aste .poor wmn
Were !mmp; micty o
Punjab, Hacyana and’ "Dethi, u group,
of newsmen. v wl\ich ro«mﬂv . wisited
the mmmht—hitu .areas of Datamnmrh
tehsil of Sikar, diamcr wis 1oid. - The
newsinen Werg lnFarmul “that several
thousand drought: afeuted Hmijnns went
atrass the Rajasthan bordeis last month
in search ‘of ‘work. $omne . contractors
in Punjeb, Harypna and D«rlhi exploit.
el theit miery so, mucfi so €fds the
poor men were wmpc\led 0 mortgage
their young Wives, sisters, and daugh-
ters to them, The H.mjam now hod
it difficult o get huck their womenfolk
because they 't pay back the debts.
The  jhunjhunu zilae pramukh Mr.
Shieesh Ram Qla has reported a few
starvation deaths in his  disirict.  Ac-
cording to him the situation is getting
out of control.”

With this kind of mortgage of voung girls
and wives and sisters, T othink the tountry
should do something.  What are we coming
1o if we are going to mortgage women like
thiss M, Roa Deshpande  said  that
women were given for the sake of a cow
some years ggo.  Now things are becoming
worse and 1 think we should do something
about it,

THY. MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): Rcference was
made 1o the provisions of the Constitution.
Some of the Members mentioned Fundamen.
tal Rights and the Directive Priuciples of
the Constitution. I need not repeat them
here again, Reforence was also made to the
H.O convention 100 concerning equal re-
muneration for women for work of equal
value, May I inform th¢ hon. House -that
.this Convention had “been ratified by our
country sometime back. The Labour Minis-
iex's comference had also taken a decision
g cake sucll steps as wonld B¢ vecestary
put an-end to the disparity that exists bet:
ween women and mén with regmd to their
work and equal payment for equal work.
The Government dy serioily considering
the introduction_of legishalon: for the pur.
pose . of - ensuring mpul ‘wage - for . similar -
job of wqual valug, I 96 hepe thet. thin



: b0 vémpve i
: uwmmm;(,limrt,

legistation would - be introdyceu as ‘eavly as
possibte, pérhups during the cutrent session
oE i’aﬂnmm ‘

W:m n-gard to protertion froni mothm-
indaw, 1 would rather leave this subject
to my distinguished friend, the Fducation
Minister who perhaps is better qnalmed to
deul with this matter.

SHRI VASANT SATHE (Akola): While
rongratulating $hri Indrajit Gupta for briog-
ing forward this resolution, 1 want to make
only a few ‘points, IF we comsider why
women are in such a disadvantageouy posi-
tion, two najor considerations arise. Basi-
cally the first i« the ceonomic consideration;
she is not economically fiee, All the good
sentiments  that  you cexpress here would
veally not be able to liberate women from
the dutches of tvranny in which she finds
herself. 1he sccond thing is this. Untess a
fundamenial chapge in the approach Lo re-
lationship  between man and  women s
there, improvement will not come about,
It ix a sery delicate factor. For thousaods
of yeurs we had learnt to look upon this
relationshiip in a particalar wav, T ovecall
my visit 1o the Sovicr Undon in 1961, In
a textile factory T owas told that omt of
210 women workers-—the general manager
of the fuctory was a2 saman-—-ncarly 160
were unimarried mothers, With all myv pro-
pressiveness T ofelt a litdde sluwked and sur.
prised and 1 ashed: what do you mean?
She gave me the reason: during the last
war nearly two crores of voung men were
killed and they had 10 face this problem,
The girls who would have got them as hus-
bands could not ger them but our society
had to grow; what tan we do? In Western
‘Europeant countries also they had to face
it and the veasons for the growth of the
hippy cult lies in. (hat. Natwe being what
it iE only a woman «an become a mother.
Women who becimie mothers out of wed.
lock were considered  itlegitimate mothers
and their children were abo comidered ille-
gitimate, The resalt was that those children
were. on mc streets, They, robelled against
society: ‘They were without love, affection
‘and a lome, In Russia they said: we do
not want our g’ir!s W go on the sireets.
Tlmv sgid: St ds vour fundamental and
n aeal right w be a wother: the whole
' the: whole State wili be the father
he eliildren; -do not ummr Lyou can
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have a child and we will look after them;
they are our real future géneration and
they are going to build the country. "This
was their approach, When sociefy grew
and the balance was restored in the male-
fumale ratio, they are getling married.
Home is a necessity, they said. Let.'us not
think that in the context of equality there
is any atlempt to destroy the home. At the
same Lme a sense of equality in the matter
of sex and motherhood will have. to  be
taken into consideration. When you say
that among the tribals theve is greater free-
dom or cquality, ir is basically  because
of this concept of sex. When you consider
the question of equality, our whole approach
has (o change. We were just now talking
of dowry. If vou waal to make any change
in matters elating o dowrey, divoree, ete.
I do not think we should bring amend-
ments. To my homble opinion the amend-
ment by Shrimaud Saviri Shyam should not
be branght. Let us not unnccessarily touch
the sentiments of certain sections  relating
to personal law. This is the only reason on
whidh this thing is being put forward. Shri
Aga had spoken just now: Mis, Godirey
also hat spoken; she is not here just now.
What is the personat law of Christians re-
lating to family planning? Can a Christian
womai, a poor woman afford to have ten
childien? She eannot maintain even: two.
Arc we going to compel her and say: no,
vou are a Catholic: jyou must’ have tew
children. It is all non-sense. But we do not
want 1o hurt their sentiments. The same 18
the case with Muslim women. I koow so
many countrics where Llam is being prac-
tised including Turkey under Kamal Ata
Tark. which have brought abomt reforms in
the personal laws of women. But in this
countiy we fight shy of even touching it,
saying it is Muslim personal law.

An amendment Jias heen given for in-
serting the words “as far as possible" after
the words "“measgres aimed at removing”.
Nobudy says you are going to remove them
immediately, You want to dilute it further
by saying '‘measwres aimed at removing as
far as possible”! Has it got any meaning? 1
really do not know who advised this afend-
nent. ¥ am sure the Leader of the House
has not Rd\‘ixnd it.

SHKI ]’ANESHWAR MNRA -She hus

done jt.
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SHRI VASANT SATHE: I request the
Education Minister and  Shrimati - Savitri
Shvam to recousider this amendment. I at
all anvbody  is so sensitive, vout
remove the words “‘particularly  in  the
ficld of marriage and divorce laws™. But
‘what about dewry customs? Is it a per-
sonal law?  Don’t you want the words
“maternity or child welfare”? Then it savs
“uncqual pay for cqual work”, “educational
and cmployment opportunities”™, and “‘vo-
cational training and facilities for working
amothers”. Don’t you want these things?
All these are enshrined in the divective prin-
ciples of our Coustitution. Don’t you want
in the International Women's Year at least
to adopt a resolution for ence again dedi-
cating oursclves to this cause? Why do we
make light of this? H you have any rescr-
vation, you can delete “particularly in the
ield of marriage and divorce laws™, but
this is perfecdy  al-

€an

otherwisc. resolution

tight and this House should unanimonsly"

adopt 1t.

I'HE MINISTER OF STATE IN THE
MINISERY OF LAW, JUSTICE AND COM-
PANY AFFATRS (DR, SAROJINT MAHI-
SHI: Sir. T am extremely happy that
the whole House has become aware of the
legal, social, cconomic and other disabilities
of women in our country. The UN Resolu-
tion also savs that this is the International
Women’s Year and cfforts should be made
to bring about radical changes for the up-
lift of women. It is mainly with a view
to creating better facilities and raising the
status of women in all ficlds that this thing
has been brought at the UN level. In our
© country, conditions do differ. Hon. mem-
bers have spoken about the past glory, pre-
sent difficultics and what the future should
be for wonien. We always had the greatest
reverence and  regard for women in our
country:

IF  AITEE  (SFa TET Ad
iﬁ%ﬂ :

“Wherever womcen sare worshipped. Gods
rcjoice™! They may continue to be wor-
shipped, but  the question is, are they
treated as- human beings? ‘They must have
been treated as goddesses. But goddesses do
not demand anything, whercas human be-
ings demand certain things. They have cer-
tain needs and aspirations.

APRIL 23, 1975
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There have been many great women in
this country who were writers in Rig Veda,
but at the same time. there were people
who said, do not have the autho-
rity of rcading vedas! In the name of pro-
tecting  society and  having a  patriarchal
system, the law-makers were unkind to wo-
men. The birth of a son was rejoiced
while the birth of a girl was considered to
be a liability to the family. The veda says:

wornen

A  gfgar aAr

“Daughter should be considered on par
with a son’” There have been great women
like Gargi, Maitrevi and Salabha who could
participate in discussions on  Upanishads
and  philosophic matters, But in the later
period, the law-makers became unkind to
women. They said, woman docs not even
deserve a sharce in her father’s property.
She could have a little amount of stridhan,
which  was described by  Yajnavalkva as
“the present given by mother, brother or
father at the time of the marriage, with
the bride and bridegroom
nuptial fire” :

sitting  Dhefore

gramafagss seafe 3argad |
afgdzfasrd & =ud afc
Frfaaq 1

 Later on this stridhan was 10 be used by

the husband when there was an emergency
in the family. It was left to the discretion
of the husband to sav whether there was
an emergency or not. Pocts have described
woman as incarnation of beauty, her é‘ait
as the gait of a swan, her eves as the eves
of a dcer and so on. Some cconomists put
them together and said, the whole value
of the deer, swan, lotus etc. put together
would not exceed a small amount! The
poets described her as the cmbodiment of
beautv. The Hindi poet said:

gaa Siraq, 17 G agr Hger,
FiFT § g g A Argl H wiAT |

Some people quote Tulsidas out of con-
text. He said:

FI AT GF 79 ALY,
T T ared & afgwrdn
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Quoting it out - of context, some people
say that women also should be given phy-
sical. punishment. There were davs when
physical punishment was given. She was
thrown into the background cconomically,
socially and legallv. T ask; can the position
of a woman be substituted by any com-
modity? The great Sanskrit poet of the
7th century. Bhavabhuti describes the con-
versation between the silvan deity and the
ladies. The silvan deity asks:

feRrda . & oy gvfq ?

“What has the king started now?””
T ST FJ AR HITA:
“Fhat King has started a horse sacrifice.”
-
f afwofasfe ?

“Has he married again? He has banished
Sita™

A 19, mE q9q

CGod forbid™ .

F1 a=x m@gad {7l g3 ?

“Who is his Schadharmacharini>*

fgvmanAy #mr wfazfa:
“A golden image of Sita.

Rama is described as a very glicnt and
magnanimous soul, harder than wajra but
softer than flower petals. Who indeed can
understand the mind of the great people?

asnzfa  Fzrfn gzfa ggarafa
At wfs # fg fawrg-
<« azfan

-
Sita’s place is being substituted by a golden
image and the sacrifice is being carried on.
Later on, we find the wife’s position is be-
ing substituted by other commoditics also.
It was not necessary that she should parti-
cipate in the sacrifice. She is thrown into
the background  as she is incapable of
participation in religious rites because she
has no education and she could not exercise
her rights properly. Even thongh it is said
GIcECRE]

v the Vedas “Mother 1s
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considered as God™, that right to be God
was no longer there because she could not
attend to the spiritval side. Looking only
to the physical aspect could not solve the
probicm. She could not attend to the spiri-
tual side because she has no education and
no 1ight fo participate in these things. Let
us forget the history of those bygone days.
Even when Sita was performing the San-
dhva Vandana Hanuman was saying:

HPATHRIT WAl IAIAT gganeafq
FTART
A4T A7 wSAr gemd azafo

Women used to enjoy rights along with men
but, in course of time, those rights were
taken away.

When the joint family was there, there
was & system called ANiyoga under which
when the husband died, the widow could
raise an issue for the family with the help
of the brother of the deceased husbhand.
But when the family broke up all these

customs and usages were thrown in  the
background.
Later on, in order to stiengthen the

patriarchal system of family, there used to
be sons of diffcrent types—son born to
oncself (duras), adoption (dattaka), artifi-
cial (krithrima), born in a conccaled way
gudlha) and purchased (kreetha). All these
sons were rccognised, but daughters were

- not recognised.

In the Internatonal Women's Year we
cannot remove all these things which have
come by ages. But I do say that positive
measures should be taken in the present
circumstances to amcliorate the condition
of women, to improve their status and also
to give them better opportunities to lead
the life of a good human heing, not only
in this country but throughout the world.

As late as 1937 we find a picce of legis-
lation brought for women. The Hindu
Women's Right to Property Act was brought
in the year 1937 when the British Govern-
ment  was  there. But, at that time, a
widow |in the family could enjoy only
lintited estate in the property, and not
absolute right in the property. After taking
into consideration the pitiable position in
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which the widow was placed, this piece of
legislation was brought in force in India.
Till then for a century women did not
enjoy equal rights, they had legal disabi-
lities. Thercfore, how can you expect them
to have development of the personality?

During the time of the rulers we find
that art was being patronised, so also music
and dance in the court. But thcre was no
attempt at that time to give education to
women. An agitation had to be made for
the cducation of women. Even then there
was hardly any response. It used to be
believed that if a women in a family learnt
to rcad and write, somec evil would belall
that family. Today we have travelled a
long distance {rom that. Now we think
that if a women does not know how to
read  and  write, cvil would befall that
family. That is the long distance that we
have covered.

Today the education of women is on the
increase. It is encouraging that it is getting
a good response. What is that good res-
ponse. I lcave it to the hon. Members
to decide. Literacy among women has to-
day reached the percentage of 14. Earlier
it was 7; then it rose to 10, 12 and now
it is 14; not morc than that. While the
general literacy programme has gone up to
40 per cent, we sce that among women it
is hardly 14 per cent. Therefore, I would
say that in spite of all the legislation, all
the cconomic measures, all the educational
activities that are being carricd on, the
response from the women is not verv en-
couraging. Why that is so, 1 would like
to dcal with shortly.

Whenever I have travelled throughout
the length and breadth of the country, cs-
pecially in the rural arcas, I have noticed
that women do not come to the forefront
for attending the meetings. They stand
behind the trees, behind the walls or in
their houses. When I ask them to come and
sit before, they would sit in front of me.
But they would say:

9 AF WM I g, ag aw
gAY AT A 93 wA F
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Therctore, T do not know whether the
men in our country have got to be edu-
cated to have their outlook changed, or the
women have to be educated. '

Women have got to be educated. The
Directive Principles  of State Policy, the
provisions of the Constitution relating to
the cqual protection of the law and equa-
lity before the law are there. The question
is how to translate them into action. The
Child Marriage Restraint Act is there, the
Caste Disabilities Prevention Act is there,
the Bigamy Prevention Act is there, the
Dowry Prohibition Act is there. Yet, hon.
Members know that these social legislations
have not been so cffective? Why have they
not been effective?

SHRIMATI T. LAKSHMIKANTHAM-
MA: The hon. Labour Minister assured
the members that he would be bringing
a legislation soon. In the same way, will
the Law Minister assure the House that
she will also bring some legislation instead
of only making a general spcech?

MR. CHAIRMAN: The reason was per-
baps that the hon. Labour Minister was
a man!

SHRIMATI T. LAKSHMIKANTHAM-
MA: Do you mean to say that men are
more liberal than women?

MR. CHAIRMAN: T do not know.

SHRIMATI T. LAKSHMIKANTHAM-
MA: We will not be satisfied by a mere
speech. Let her assure us of what the
Government are going to do to remove
discrimination.

DR. SAROJINI MAHISHI:  So many
social legislations have been brought for-
ward in this very House. Efforts are being
made in-the direction of making them very
very effective. But, in spite of all these
things, sometimes we find that the position
could not be improved. If we make some
of these things cognisable, there would be
more of harassment. So, the change has to
be brought about in a gradual way.
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The Committee on the Status of Womcen
has recommended that in the tase of dowry
both the person who offers and the re-
ceiver should be brought within the ambit
of the Act and it should be made a cog-
nisable offence. As it is, it is a non-cognisa-
ble offence. But there are difficulties in the
way. As the hon. lady Member has said,
there should be specific effort in this direc-
tion. I am one with the sentiments and
feelings cxpressed in this House.

The hon., Member made a reference to
the picce of legislation that is going to be
introduced by the Labour Ministry. T may
inform the hon. Member that it -was approv-
ed by the Law Ministry. In addition to
that, other cfforts are also being made in
that direction, continuous cfforts. But the
House should also be aware of the fact
that social legislation can be cffectively im-
plemented only with an enlightened socicty,
and so efforts for that enlightenment of
the society have also got to be made.

SHRIMATI T. LAKSHMIKANTHAM-
MA: What about the discrimination in
regard to property rights?

DR. SAROJINT MAHISHI: There are a
number of factors involved in this. The
State Governments are there to implement
many of the legislations. Continuous efforts
are being made in that direction, as the
Prime Minister assured the House. Hon.
Members have expressed their keen dcsire
to sec all positive steps arc being taken
in that direction. The law Ministry is
not away from all these things. We will
make positive efforts in this direction and
give the fullest co-operation and coordina-
tion to all the Ministries which arc bring-
ing all these things. We will be eagerly
co-operating in all the activities which the
Education Minister or the Labour Minister
will be undertaking.

SHRI B. V. NAIK (Kanara): We have
moved somc amendments. Are you permit-
ting us to participate in the debate? Is it
not the practice that those who have given
notice are given an opportunity?

MR. CHAIRNAN: The normal practice
in this House has been that merely by giv-
ing a noticc of amendment you are not ask-
ed to speak, unless you express your de-
sire to speak.
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SHRI B. V. NAIK (Kanara): Invariably
such members are given an opportunity.

MR. CHATRMAN: Let us not enter into
a dcbate. The Minister was to have spoken
at 5.15. Now it is alreadv 5.35 p.m. 1
have with me a list of four or five speakers.
[ am completely at the disposal of the

House. I think 1 should now call the
hon. Minister.
Alrcady the Deputy-Speaker  has said

that there  has been some irregularity.
Fherctore, this debate should be concluded
today at any cost. I have hefore me the
names of Shri P. G. Mavalankar, Shri Y. S.
Mahajan. Shri Mohapatra. The half an
hour discussion is not to be taken up.
So, I will give five minutes ecach to these
thrce Members and Shri B. V. Naik. The
discussion will be over by 6.30.

1 %0

SHRI Y. S. MAHAJAN (Buldana): I am
glad that this resolution urging the nation
to improve the status of women has been
hrought forward by a male member of
the House. 1 congratulate Mr. Indrajit
Gupta on this resolution.

The United Nations, by declaring 1975
as the Internationalf Women’s Ycar, has
focussed attention on the vital problems
which centre round women all the world
over. In our country there has no doubt
been considerable improvement in the sta-
tus of women since the attainment of inde-
pendence. We find that in the last centwry
andfa half, all the great . social reformers
fought for the emancipation of women. for
removing their disabilities and freeing them
from harmful social customs. Still, unfor-
tunately it is true to sav that in spite of the
‘Constitutional provisions and other legal
cnactments  passed by l’ar]iamcnt/and the
State Legislatures to protect the rights of
women, improvements in their educational
and cultural standards, fhe majority of
women in the country still suffer from
oppressive social customs, the absence of
a uniform civil law and a feudal outlook

@un the part of/men.

As a result of educational advance in
our country, women have come to occupy
responsible positions in all walks of life,
in all professions and the administrative
services. They have made a significant con-
tribution,  particularly in the educational
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field and I find that‘theufare 24,000 women
teachers - in our colleges and universities.
The number of graduate women teachers in
schools is about 94,000, We have over
20,000 women doctors with graduate or
post-graduate degrees.

Though there are. some of the
lights offthe economic and social progress
made by women, we cannot but deplore
the fact that only 18.7 per cent Indian
women are literate though = the per
tage of literacy among men is not higher
than 89.4. In my view, educational pro-
gress aloncfcan cnsure the all round pro-
gress of women, - remove their -difficulties
in all walks of life, securc for them equality
with men in ecconomic and social life and
pardcularly  as marriage and di-
vorce.

high-

e -

regards

Duringlthis vear the Government shoul
make arrangements for making primary cdu-
cation compulsory all over the country and
also secondary cducation for girls. It should
also provide facilities for vocational and
technical education in all the districts of
the country.

This is a subject which hai been  dis-
cussed for years but during the last 25
years the Government has not been able to
make primary and sccondary education free
and compulsory for girls in this country.

As regards inheritance of property, the
Hindu Succession Act of 1956§confers upon
a woman the right to inherit the property
of her hushand equally with a son, daughter
and mother in case of intestacv. An un-
married woman, a widow or a divorced
wife can now adopt a child. There are
laws which provide also fof/ equal pav for
cqual work with men. Women have also
been heirs under Muslim laws for a limited
amount of propertv. But the right of inhe-
ritance given to a daughter under the Hindu
Succession Act is defcasible because a per-
son by making a will canl dispose of his
property among his sons and leave nothing
to his daughters.

There are a number of laws passed in this g‘assurcd and the Minister of Sr;nv[in

country, but most of them have not bheen
properly implemented. If the Government
had been determined to implement the laws
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passed  so far./\ve would have made great
progress in improving the status of women
in this country.

In the field of marriage and divorce,
women  suffer most from discriminatory
practices, oppressive social ~ customs, reli-
gious fanaticism and lack of legal protec-
tion. T will not again mention the legal
provisions made so far, but there is one
very great evil in this country, namely
polygamy, and this is tolerated because
a particular section of our comniunity does
not see the desirability of ending it. T think
this is due to a  wrong- interpretation of
the’scripmres. I hope that this system will
be terniinated as soon as possible.

In the Report on the Status of Women
made by the Committee, thev say that
most of the Muaslim women who werdssked
to give cvidence hawe said that they are
againstf polvgamv. Therefore, public opi-
nion is against it, and it should be vespected
by the Government.

As regards dowrv, much has been said
about it. T am not going to wax ecloquent
on the cvils of dowrv, but, T behieve, this
system will continue till ourfsocictv hecomes
enlightened. There is only one remedy for
it. namely adult and love marriages. Dowry
exists hecause the marriages of daughters
and sons are arranged Dby their parents,
When they arrange those mairriages. they
make arrangements for dowry also. Il the
arranged marriages 01"child marriages arc
stopped, and marriages take place on the
basis of affection or love between intending
parters, then only, T think, will the down
svstem come to an end.

SHRP— TG MAVATANKAR TXTneda-
hady:- T join wholehcartedly all those who
have preceded me in congratulating mv
csteemed fricndl Shri Indrajit Gupta. who
las moved the resolution and who, while
doing so a fortnight ago, made such a
brilliant speech on his resolution.

A place of honour for Indian women in
ancient India was no doubt very mach
Ministry of Company Affairs and Taw in
her learned speech a little while ago also
told us how Indian women in the past;

the”

i
_I
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especialty in ancient India, w ¢ respucten)
and even wotshipped and weie treated on
a par with men, how they weve tonsidered
an antegral patt in all roligiony Pujas and
other ceremomies. But, a5 custom  hwcame
more and morc strong, then unfortunately
roodht gave women fesser and lesser status
am! men became too poncriul, Phe Shastry
%ay8 one thing, and ioodlir wivs another
Koodhi anfortunately began (s provad and
it was the men who decided it in the 1ura)
and #irban parts of India Uader the law
i men decided thac women  shioudd nop
bave ceniain vights and  privieges. cerain
places of honowmr, Thedlare, 1 fedd thag
we an this country are partoulandy fortu
nately placed in reviving the carhies liberag
attttnde tomards women.

A the Pume Mimster nghthv pointed
ot one should nor ook at the problery
fiom the angle of & man o & woman,

but from the angle oi a buman bang f
vorr look at gt hom the angle of 2 homay
being, then women must be sespecied angd
treated with coartess, conaderation, fairmess
and equaliny

I do not thank v v night o <oy ihat
women should be convidescd fest as somg
thing less than men, sometinng few than

equat and then dart going on giving oy

sdderadon or showing uuray 0 than Fay
they themsehves widl take an offcnoe o sieh
an attrtude i 10 e <hown o them Lhere

fore it vou look at the prablen, the pra.
blem is basicallv the problem of crenting a
certain dimate of anareness Are men ealiy
anare of the hind of problem thar onisgs
Are women ato equally wwar ol the
kind of problems thar exist® 1 sav thic by
canse I do

know  how

n M N,
partadarh moomaodern ol have 1ally
considered  that the woman has not only

an equal place but the woman has 2 pa-
sonalitv and a4 dignitv of  her own which
fromt the point of sicn of fosnan por
sonality, human dovdopment, is comctlung
wvaluable which thev must heries, piote
and cnhanre. Thetefore, fundamontath, it
iv a question of one's human atiitude.

My next point is, if you cowbine bath
awareness and attitude, thean, 1 fed that
thiz s really 2 matter mwot w0 much of
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legelaton although legslation ran play a
vMgnifwant part but it i more a matter
of Tihcral cdncation, not only in  {ormal
mrhiutons bt alko in the families. Tt
st st oat home How naas of us, for
examp o, as hushands, respet our wites?
Howe do not icpea our wives, how mam
of owr hitdren will then Dot woman
mother- After all, it v o question
ol an almost invsible cducdcddon that goes
on in the famly, that goes on in the
schools and  colleges andd, i general, in
every walh of fife. {herefor . this attfitnde
has 0 be changed It can He changed. 1
do not say that it cannot be changed by
a social legislation, But a swocinl legidation
must precede cducation and it must be hibe-
14l education, humanised educauon. Onplh
that will really muake the suation vastly
different.

as the

Then, I want to suggest, although it
1voa quesuon of awareness and athtud~, at
root, the whole pioblem is largels though
not fully and, certamh, not ewiusively, the
problem of economic oppertnnities, of eco-
nomic sitnattons 1 come fiom Gujarat ond
it iv one of owr shames that our women-
folk 1 suppote. that is nnt only true of
Gujparat but 1 can <peak with gicater in-
formation about nmv own State of Gujarat- -
that women in Gujarat are suffering from
At hinds of socal. cconomic, educatioral
hackwiardness Tor nstance. the literacy per-
centage ol women an Gujarat, in ural
areas, is hardlv % o 1 wvhereas, in the
same State of Gujarat i urban areas, for
women, it is as high a< 20 to 2% per cent.
Therefore, within the same State, bhetween
urban and rural weas, there s a4 vast
difference

‘Then. the number of sicides 1hat are
sommitted by women i Guparat is some-
thing which makes me very much ashamed.
Evenvdav, there aie caxs of a numher of
women committing <uiode. Now whatever
i reported in the press is Jess than what
actuatly happens. Fhese women feel suffo-
cated. suppresscd. deowncast  and down-
hearted. They must be fived from all this.
Therefore, if you want to got rid of this
state of affairs, the women's independence
must be achieved through certain economic
rights and freedoms which must be made
available w0 them. Upless women bave a
tertain  assurance of ecsmemnic ) ights and
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employmerit opporturnities, ot on an ad hoc
hasis but on a regular basis, | am ahiid.
women may not be able to have inde-
pendence with a sense of exhiloration, with
a sense of liberalisation of their personality
or devclopment, along with men-folk.

.

1 also feel that about their oducation,
we must do something very quickly—1
hope, the Education Minisier will reply to
this aspect of the matter--with 1egard to
the problem of women's education. I yefer
to my own State of Gujarat. We were
among the first to make girls’ cduation free
right upto the §S.C. | am glad to say
that. 1 would like this provess to be extended
further. Gandhiji used to say, if von «du-
cate one girl, it is aliost cducating 10
boys, because a gnod educated gir' in the
family will make all the difference and the
family will have a differeat attitude to the
whole problem. The Kasturba Gandhi Na-
tional Memorial Trust of which Mahatma
Gandhi was the Chairman-—his wife, Kastur-
ba died in }944--nas Leen concentrating
on this very question of women's education,
particutarly in rural areas. Ms whole ob-
ject is w0 go and work in villages, in rural
arcas, with less than 5000 population and
concentrate: particularly on women’s educa-
tion, on women of all ages.

Therefore, 1 feel that cducation s the
true salvation ultimately. 1 weuld end by
saying that 1975, ‘he Internationat Wo-

men's Year, should onlv mean a symbolic
and significant beginning in the right direc-
tion. We should not stop on 3lst December
saving that now the Ycur hos ended and
all is over. What we should nay is that
this International 'Women's Year has given
ur a chance to make a significant begin-
ning. And let us hope that in the years
and decades to come, we shall make rapid
strides in the desired direction. From rhat
angle, I'end, as I started, b saying thar
I warmly support and command Shri Indra-
jit"Gupta's Resolution. 1. hope the Giovern.
“ment of India ‘and the voluntary agencies
and men and women, togcother, will ook
“at the problemsifrom & human anglethe
problesh of Mberit education, the problem of
awardnoss and aunitude 1o be devetoped in
the soflety at duige.

APRIL.25; 1970

T ohave seen mysell in the
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SHR1 SHYAM SUNDER ‘MOHAPATRA.
(Baldsorey: Mur. . Chairman, 8ir, ‘in' this In-
ternational - Women's Year it 15 befitting
that we' discusy such’ a3 great . problem  as
emancipation of wamen. Y have 4 fecling,
and I am convinced, that unfess ‘women
oecupy major assignments in our country,
including % majority of the seats in Parlia-
ment and Assemblies, no such Resolution is
going to give them better status in society.
When socialism was ushered in in Soviet Rus.
sia after the Bolshevik Revolution, Lenin-
saw to it that women had their places in
every section of social life. He used to
tell the secretaries of the party units that
women who work shoulder to shoulder in
the revolution should have their due plyces
in the «uricty. Krupps Kaya used to say
thut woemen should have their place in the
party hicrarchy as also in the Government.
tu India the fate of women is worse than
anvthing. 1 must, in fact, sav, that the
fate of women in the whole world is also
worse  than  anything. This is  what
the report of TLO says:

“The working women today may earn
only half as much as a man in rhe same
joh.”

tribal areas the
vihal women working more than the men,
hut thev are hardlv paid hali the wage a
men geis.

What is the fate of Harijan women today
i1 Rajasthan? | have tabled a call-attention
notice on this, Women have been mortgaged.
Huatijun women have been mortgaged be-
cause the Harijan families wanted food.
\Wirat i shame that this should happen
in 1975, in the International Women's
Year!

Now I come to polygamy. Are we to
discuss polygamy even in this year—a man
Living three or four wives and hing po-
mitted by law to do so? Let bhim helong
1 any community, Hindu or Musiim or
Parsi or Sikh. 1€ you want 10 have socia-
H m, it presupposes that everybody is equal.

" No man. whatever may be his position, Mi-

nicter or Goveinor or Chicl Minister or IAS
officer ar IS officer, . should have  more
than one - wife, 1 feel that we cannbt
have = right t¥ have tmore than ong ‘wife,



85

et

‘Dowry should be made a cognizable
offence. The shape of dowry has changed
now. I you want an IAS bridegroom or
IFS bridegroom, the dowry to be given is
Rs, 1 lakh—all sorts of electrical equipment,
refrigerator, air-conditioner, Ambassador car

which now sosts Rs.  $4,000. And
everything taken together will he more
than 2 lakh of rupees.  Any handsenc

class 1 officer may demand nothing fess
than a lakh of iupees. So, Sir, taking o
demanding dowry should be made a cogniva-
ble offencd.

I want to saysonly onc thing and then
wonciude. Can we not give dignity to our
wemeniolk? When I sec journals, largely
circulated weeklies depicting nude pictures
or half nade pictres, journals calling them-
selves as progressive journals and  editors
proclaiming  their lcadership of the pro.
gressive world but publishing on the badk
pag. or the inside page nude pictures, can
not our women revolt against this:

Can we not urge on our Information and
Broadcasting Minister or our esteemed Pri-
me Minister that such journals shouid be
bauned? Are these journals fit for our sistery
and children? Then 1 see in some journaly
women giving the confessions of their lives,
how ecasy their private lifc was, excusive
storics, Are we to sce that our sisters should
read them? If you want a Kolynos tooth.
paste, there is a Kolynos smile by a beauti.
ful woman. If you want a hair oil you sex
the picture of a beautiful girl with hey
tresses spread upto her hips, Can we noy
stop this belittling the dignity of ow
womenfolk? . . .

MR. CHAIRMAN: You want only they
women to rise in revolt against it?

SHR! SHYAM SUNDER MOHAPATRA:
No. Men also should join. The whole coun,
try should revolt. Unless the woman why
1 gy antku? ol Jeertkal’ & givar dee
say in making our society a progressive one
and also in secing that in every walk of
fife men and women enjov equal rights,
unfess at every level right from the Prime
M'nistership of the country down to the
lowest position in society the woman hag
‘her say, 1 do not think the women ar,
golug to have a hetter treatment in thi,
sociery,
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SHRI B. V. NAIK (Kanara): There is
already a male resistance coming from Mr.
Jagannatha Rao. 1 must confess with all
Tegress at my command that somchow the
eutite  discussion has become  extremely
narrow.

First and foremost is the specific point
of repetition about the bachelor-hood of
Mr. Indrajit Gupta . . .

SHRI MADHU LIMAYE: Is it a point
at ally

SHR1 B. V. NAIK: Whether there is any
relevance about it or but there is a
sori of a drawing room conversation going
on as to who should marry and when, an
abisolutely personal issue forgetting the lar-
ger issue which touches upon 30 crores of
prople. Whether Mr. Gupta marries to-day
or 1omorrew or does not marry at all—
does it make any difference for him?

not

I want 1o challenge certain  attitudes—
even yowss, Mr. Madhu Limaye, if I can.
The issue is: do we know more about
women to discuss the whole issue than a
bachelor?y Vherefore, it is no question of
any drawing room couversion or a social
dizusion. But I thought that some funda-
mental points were involved in it. “The lady
members here vied with one another to
help the cause of women in the country,
Now. 1 will have 1o give a compliment to
oir Speaker when he said that the Mem
bers who are here do not represent any
sex and that we do not have a sex. There-
fore, because this is a subject pertainipg
to women, do 1 abdicate my responsibility
for representing in a very limited sense at
least 50, of the women voters who cpme
from my constituency? Is it an exclusive
business of Shrimati Parvati Krishnan and
otier lady members to speak about it?

18.00 urs.

Sir, the only handicap which I confess
is that we do not know, the male Members
do not know how to be a female and
vice-versa. On similar counts, if we shyt
out our women Members saying that it
does not pertain to vou, and therefore,
this will be meaningless, we will be goi
down a hlin 1 allev. Sir. T thought I hai 1
put tn a lot of work 1 discusted ir. as far:
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as possible, with a wide spectrum of opi-
nion. But, I think,' Mr. Indrajit Gupta,
does not think very much about my own
amendment nor does the hon. Minister. As
far as 1 could make out, there were three
points of view that were presented. One was
prescnted by Mr. Indrajit Gupta, Shrimati
Parvathi Krishnan and Mrs. Roza Desh-

pandc. The other one was presented by

Mr. Jagannatharao Joshi, in a very learned
speech.

SHRIMATI PARVATHI KRISHNAN:

He is a bachclor.

SHRI B. V. NAIK: Makes no diffcrence.
Bachelors mayv be knowing more about wo-
men than the so-called married. men. No
offence meant to Mr. Indrajit Gupta. The
other one was presented by Mr. Jagannath-
rao Joshi and Dr. Sarojini Mahishi. The
two view points, Sir, were very crystal clear.
Once said that the path of amelioration
and liberation of women, on the basis of
what has been observed in the developed
parts of the world, is the socialist path.

The other one is by Mr. Joshi inter-
. spersed with a few quotations from Sanskrit
language and an abundance of Sanskrit
quotations by Dr. Mahishi. learned hon.
Minister of State of Law, surfeit with quo-
tations from history, mythology, pre-history
and Sanskrit. Sir, does clarity of thought
simply develop because it is quoted in a
sort of a language like Sanskrit or for that
reason our Minister may like to quote
from Urdu or for that matter in Persian?
Some may quotce from Greek and Latin. I
am quite sure that to the large masses of
this country, these quotations will remain
absolutely irrelevant. We  do not know
about the pre-historian mythology and his-
tory. Under the circumstances, 1 think, onc
of the banes of the Hindu society, in this
country, has been the Sanskritisation of
our society, has been the Brahnanisation
of our society and when we think about
the improvement of conditions in society,
about improvement of India, when we
speak about the representative Indian wo-
men, we spcak about the class, the elite,
the chosen few, which is absolutely irrele-
vant to the large masses in this country
who remain outside the selected ken  of
people, who are standing on the very top
of the paramid of Indian society. Their
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laws, their morals, their morse. their chores
and their conduct are absolutely irrelevant
for the 909% of the population. Thercfore,
if you want to make any law, whéther for
the masses of Muslins or for the masses of
Christians or for the masses of Hindus or
for the untouchables or for the Sudras or
for the varied other classes who have not
been born twice—we do not know how thev
are born twice: we have all been born
once—for those people, if you want to
make any law, Kindly, Mr. hon. Minister,
go to the root of the problem. They do
not have their uppish “attitude. They do
not have their social morse and morals.
Thercfore, to make it relevant, I would
like to take along with the undisputed
practical results that have been quoted not
only by our friend. Mr. Sathe, in regard
to USSR but, in regard to other countries
as  well. What about Scandinavia, what
about most of the socialist countries?

MR. CHAIRMAN: Mr. Naik, vou are
no doubt making some points. But, wc

have to confine ourselves to the time sche-

dule. Please conclude within a few mi-
nutes.

SHRI B. V. NAIK: I would like an
admixture of this equality between men

and women with an approach of humanism
keeping the woman as the centre of all
our development. In that case, I think the
future would have to take into consideration
the atrcady  existing cuttural patterns in
regard to our tribal  culture, a sort of
genuine native culture. 1 would not go
into the details like a sociologist or anthro-
pologist. But what 1 was trying to suggest
is that until and unless we are able to
build up framework in which women will
be in a position to cxercise as well as
assert their rigihts, we will not be in a
position to move forward.

Therefore, making a concrete suggestion,
why not at least at the gram panchayat
level Keep a majority for the women mem-
bers? They have not to go to a large num-
ber of other places. A lady MP may have
to go upto Delhi, but in the villages at
least can reserve 50 or 51 per cent
of the seats to women. In the town pan-
chayats, in respect of other urban munici-
pal organisations, these levers of power,
these strategic positions, if they are afforded

you
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to them, will help them w come up. I
think the only way out is to create a sort
of watchdog committee, a sort of committee
which would take care of the interests of
women not only in the International Wo-
men’s Year but in the course of the de-
cade.

I would not have been completing with-
out reference to a very brilliant book which
[ read in parts. I do not know the vali-
dity of the thesis that has been presented
there, but 1 have been struck with certain
original thinking by what women’s libera-
tion leader, Miss Keith Millet in her Sexual
Politics. She has tried to give an interpre-
tation oi the development of socicty . . .
‘This is no laughing matter; this is not
poruegraphy. She has tried to give a socio-
togical explanation for the male dominance
in socicty over the centuries.

DR. RANEN SEN  (Barasat): You can
give a few quotations from the book if you
have it with you.

'
SHRI B. V. NAIK: If even at vour age,

vou are so much anxious about this . . .

DR. RANEN SEN (Barasat): This is the

age.

MR. CHAIRMAN:

is restriction of age?

Who told you there

SHR! B. V. NAIK: This is a scrious
matter. What I am trying to tell vou
is that the society cannot let women re-
main static. If we want to take some posi-
tive steps, the old attitudes and values
will have to yield place to new ones.

In deference to the extreme earnestness
with which the Mover of the Resolution
has moved his 'Resolution, 1 withdraw my
amendment, but at the same time kindly
remove those words ‘as far as possible’. If
the whole of it cannot be accepted, parti-
cularly for the sake of other considerations,
remove that ‘as far as possible’; cut the
Resolution into half, but for heaven's sake,
kindly accept the Resolution in the name
of women, in the name of our mothers and
sisters and the millions that are in our
country.

-MR. CHAIRMAN: Shri Limaye wanted
to speak. Shri Goswami who preceded me
in the Chair made the statement that so
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many speakers would be allowed. He named
four with five minutes to each. We have
to close the debate at 6.80.

SHRI SAMAR GUHA (Contai):  Shri
Limaye was not present at that time. Now
he is here.

SHRI MADHU LIMAYE rosc—

MR. CHAIRMAN: I do not know. The
debate has to be closed after a given time.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND AD-
MINISTRATIVE  REFORMS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): We will
adjourn at 6-30 p.m.

MR. CHAIRMAN: He may speak.

st 7y fomm . @wmfy wgey,
A g TR OF g S gaew
@r 74t §, § 3uwr agfed ¥ gade
FWI G| S qUFHST ST FIT @
Af, 3§ AT F @A W oAl
d7 TS IFFAr F grx & gAwr
WO T @I AT AR SR Ay
f& gn @ sd<ia afgar =9
7T IE 3§, IEFI HAAGY @y
gC A€ AT ST T FI1T AIGOT FEN |
afFas swEe &1 oaw @ fr o
qga & ATHRO AT FE A g@
e & fod §1 2| Faws ag
T |

§ g wgen 9% w4 qrean
qEAT g1 Faw fasr &y w=f
FIAT ARGl § FAifF  fasar o
a2 T g1 ufgansi F m=@eg
F ary § W1 FHA WX ¥
Farf A1, IaFr 9 amF gmy
mE g A IWH FE gmm fzy ay
g1 97 gamEl § fagr % sk §
A oAFT FE TE 2, IEH T A
7 wEIRE w0 swA frwAr srgar
g1
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[y ey forwdt) Jawi W frdrn Frem®y arer g
“In spite of the expansion of the Formal g'
systern of education now covers only ten
prr cent of the total female population,
Itss thau 7 per cent of the 15.25 age group,
less than 2 per cent of the 25 and above
age group have receved any formal edu-
cauren  Fhe number of illiterate women
has incressed from 61 million in 1950-
31 o 2t5 nuthon ¢ 197071

SHRIMAT] SHEILA XAUL (Lucknow)-
Ju. it amazes me that it has taken the
present civilisation so long o0 realise the
suffering of a buman beng. When I say a
hutnan being, 1 mean a woman because
woman is as much a part of human beings
< man. Only now one thinks that woman

f et Frem ey matters We have talked of women's eman-
= W ® x ﬁ upation and passed laws for women. Sinct

den qgdy A oW W &) oAy 1954 we have passed 10 or 12 Acts for

. .

I ol women's amdcloration, but what has actual-
Gﬁ_ﬂ'ﬁ ¥ # e d e X - Iy happened? These Acts are not being
wgEa Haw gdr omw s frog implemented We want them to be imple-

atr ¥ wefed ¥ fa¥ ey s munted  For instance, the Sharda Act is
thare, bur m villages and even in aties,
wdm @ g% 9y d o-

gis at the age of 12 or 19 are married
Fgx qwEA  qAT & FAML MWT und nobody takes any notre When 1 say

T “‘@W waar @ %z EE é ar that women arc suffering, 1 am talking

not only of Indian women but women the

& HR’E‘I’T"—H‘T adt wfgam o winld over They have suffered a lot at
ﬂ’@ sRFf—IF Gv—@% g HIF the hands of men I am sorry to say thas,

but this 18 very dear to all of us Man
TS A% FH far &1 his to be cducated so that he mav change

qOTTeR his atutude towards woman She 18 not o
aft A far Hﬁ"f-‘?ﬁﬂ' he treated as a door mat o a chatiel o a
it aat w7 @ ¥ WY frey - iz of holdalt which you <an cairv and

f& armfr fi thiow away whenevar you hke Man must
I W FGE W & & change this attitude of *land lordism™ to-

e Lo O S qra=dl wards woman We have suffered for long
t m W Aggr ¥ fs fg:isﬁ ] and we do not want to suffer any more
5 1 do fee! that 1t 1s very ;mportant that the
AT A wEl ‘Fﬂi"ff’ﬂ' ¥ attitude of man towards woman has to be
st s 31 HAFAMY X T FAY changed and the Acts passed should be
dx & wa & f%ﬁaﬁ ¥ &g @ mmplemented in letter and  spirit.
T & FWE wr owga & fw
feggat & 5 sfomy ¥ afar a7¥w-
ot ar faame 1 <@ & o qaA- :
s wefawe dw)  ewnafs wg,
arr ¥ wEd far 8z % aw ( )
4 wfega & smam | swlay &

mwmr\gﬁﬁmwﬁﬁ R ¥ wsbaw e @ o o
fr T SR A wai wTr w1 aww fear g, frw ¥
swd B AA agem ¥ BT fwg & o g w1 amart o

grda) e urgar g f foer &

Ny ¥ i ¥ wET dmw; FT ot m ¥
T FG-H7 VO qUEAT W we M ¥ ogw 3
15 w0 &, o awdgi Afgn ¥ @ sy g
Tx ¥ wrErT A1 Arew 5T o f,  fey §,
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& iy k¥ 71 ge Wl &
avwer ® ¥ ovar agn wgAr wigmy

ahw amdfr gmA A @
dwwr & wfw @ & st wfgwrl
¥ Wy d oaga drod Y ah
Q@ am ¥ agug § fa wfwam qam
# g # wfgmodt € ferfy wdom
afy & fesy, st fr & gAY
gmeat X wmgr ¥, gt ang
# < figfa @Y, 39 F wrefy ofada
T ¥ TW R ST ag@ ¥ @)
asd &1 A dfaarfas sor-AgE
g & 37 % ymy i g AWK
9T 87 1 st @@ ¥ wa ¥ fw
afgasit & fGedva & afds siow
M1 g1 w9 wew X O grA
T o gEac § afeda g #)

gea}  #fT wfgwni ¥ A=
gga @ ywnEaEd § v gA Ag
£ FaFIAAl B T ¥ F AR N
Fgd § AT 98 & for wwm A
adfr woedt 7 g Ire frar fF @
gz vt wfgg . @s A @yl
W smdsE wfgn ad aar @
g o %o qF ¥ g |F & q4MW
AT wifge av=g o ®@ A1 38
ot s wufgaret &Y fegfn & wam
# qg W ww ol wr qg w3
4 € gorr gt ¥, Awe g
¥ waelt @ qr WY g1 @ oow
¥ qftads ¥ wm 4g §r aw
afeww 1 wR @ AR W 3R
¥t wign e Bagarr Afaerar &
T KT WX A W wamy §
f& ag @t 3 @ wylr &y qg @O
o qfews & Ay @ e w1
N wieqy § wmwre § few g0
YNt g fadgE T
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afan frdr swr s afgar anm
W erar w5y frgsr gar ¥ oSwE
W gem FTo § ag a § sqwar
g f& saw fofme ad € ¥
T8 g9 Hagam AfT ¥ B
faar fody st agm ¥ qurAar SR
¥ fav =gy et 31 fom faam
¥ & Ao w oW qew @ oar
wigat & wd afuw @ wdew
Y ga@d ¥ wawd vgn ¥ oagw
& ggedt ¥ forar & g ¥ wiwd
far g & feavw ® AT W
afr =gw g+ oo W oatgwar
fe ar &, faqd N & & % Iy
¥ owgr &, ag a5 A, @ F fwa
TR 7 AW, a7 G § =9
THEAN ¥ A WA A I} 9y
g1 9w foodr zw A& # wEar
% ufaaa & afx ga ¥F ar @y
gar s fi 1961 #1534
yfaw: anar 4 ww f& 1971
Hoag 21 48 wfA77 &1 ay 14
RF #1 U447 Fq=a1 § aFF )
™ gr T 61 ;M 7 F dry F
AT Y TR &G § Wi I
o Ay 9dr @ fm g ¥
Irgen w@ 1 fowr § s #
famd &Y § S Fgr sAa fuar #
g o wifeg 3w ddg ¥ &
sgn agm G frar & fafa &
afe gn 46-47 1 W@ A Wwa WY
2 &1 s owiwd @, Ed o
a1 wEA HF gAEAmA waw N
faar & aft ¥ w@ v W R
gt & o @F w T @ o Anw
A0z & W dune §, WY,
Argfrez, gftfrav, zad &t )
g gf ¥ < wn Redgm w
v e & et o @ty vafen

gdr am af § f famr o quidw
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[ arfaa R

% qfy gt &) afe gt ¥ oy
s owrar ¥ oadf gf & faw owow
¥ grr wifgn o0 few owonm ¥
arent ® gfz g€ 4

| wga A mmen ¥ owgr froagw
R EFHT A G A& ARE FHI
g gErfag sy X weagdad
adr & & @grmm owgm &
dzq g W agAAe wrw gfER
F RN AIOAFITE | THE HAAT
W @7 age @Y el § SR wATAE
F AT T U T AT RVEHIT F
aaerat &1 s 3 @ fgar w
@A A wET T WE IR & AW
eHA  ugFET  uEem  fafege
g [AMT FEAT § AT BHEET
faddr W w7 UEee AT AR
magpor faam gr o wTr W0 TRy
¢ % sarr gfv wAes @
gwy AAwar b T s ST@
W1 I & ¥ A9 FOOWAT T FH A
o fagd & wq=@w w1 @A ¥
yag  faadr  am-eniw gqdaq
frgg o X 5 ® 20 @ RN
ga 9 afeaen 5 fav @z qadde
N A% T AV FB T A-
ArgATA FY G0 H A N TEE A
Fufig § T fegr A ¥ 200
qrre Fed @7 wAd 1A% 6000
afgard g aradft Aear & s
N dr L guE weE & S AgE
7w ¥ ¥ g4 wnnieaex § AW
or ggaw TR ¥ W@ Y ofv A am-
wrdT waFaT ¢ gk afy fadd
% afg w7 A% O gaw AN
wrier faddft sww & 15 ® 45
g ax ¥ wifgamed ¥ fog oud
60 STH 97 T® AT §) 4R
g #Far, Trgey Foe afe & oy
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# gr  ofgersl o wiwhra w30

W 3 & ofie o oft grdwn
ufrreat fafesft & st e fafredd
ot N Frdww § aw w7 fadd
& o F afgamal Wy o agry ¥
i wx faBrdfr ) o® AT 5o
gaae 2w ar fivaaw ept ¥
a? ¥ ofr wat frad & sfad o
A ¥ o ¥ Nlvww
gz ¥ at § wgy & 1w
qag ¥ ¥ oev sy g syad
AT AGIOE A wFr AE HT PIT T
§ ag wg wat ¥ @A WY
raddz ¥ o7 gifwifas ¥ 9nd
25 afganit & for 3 a w2z
¥ A TAE wATH qgd A A
ofefers ¢ 398 aga & O *9w
& faad gn ey afafas w73 &9
fay fafeedt & 3ro T@tw a™
wT TEAmdz wer Haw & wfy
¥ agw @ wfgamt w1 wezady
st ofmr 7 @ g+ 45 woifaafor
e Am-gefaafor 2w @ wd
A Ifam R w1 g ¥ g
Zra-r 3fan gefiegqze o A Tmive
S qte gEAmdr mor 3fan
& wmreqw ¥ Fen ¥ AT T3F 5w
7 dyw Faq wedreazn E Frad
R § 47 IR agr ¥ peawd
Fam wfgapi & fag &1 xw ATE @R
aga A W{  Afray € 9
waa MRn & faqr wAar @ #
TEIFT A ¥ ARz mvy
Har w1x gemmIe merdww ¥
wfgarreit # foq e w7 ¥ w97 Ry
a7 A & wifs afgren # W
et 97 AT Y sy fear o A%

P ¥ qgd A wisw Ao
Teew & my & W faew fear 2



877 Moaas. ta remove injus.
° to womaen (Resl.
aw ¥ F AT e X W
sy ¥ & wawr Agm f fred
T AT O AT & aw X gwA
0% 52 W@ wrar 45 afeer
fim s & fag faar & @R
X Ff0 WG YT TH AT &
fag ga¥ <@r &1 AEw feEw
F fau W gwR 5 W@ EEY
@y & dfael i wamgee dwduc
% fau o 28 wrw Tod gAR W@
1 g wWreaw ¥ gA Egw
afgvell & N w1dww § TR
Agy #T aFF § AR IEA 9
Tgg ghaar ga 9407 FT 9FF &)

aE § At azedt § amrfas
FEA & @ A FOF ¥R faeEw
sy P & age & s grfas
FIH TER A AT F q908 97 §
@ ¥} fEw B9 e,
#qr wae &), T & @y
g ar T W @7 aga ¥ 97 §,
7% 7 9 & 5 S wm aifaar
gt ardt § voq ag wgAr fF X
faegm dwc & w7 &1 = A ¥
gar 77 § & s aF 3950 -
Heer St v & Ay @ amr @
7g A ¥L ¥ g ¥ @y ¥
Fgr s o ot Frw T ww §
I afada ot go grr =g
T+ & +wgm wgm f§ N1 g
W A EE § 9T T FE aF
wa FIX F A%A W@ § 3¢ ;|
Y Y I ... (maww) =g
¥ mzdt ¥ W sy & waww O
ifgy va% waw ¥ ¥ ¥z ® g
7g wfmds § awar § o v @
FEA TEdHe & § ot it AR
R FW ¥ o1 gAEr swa § o«
¥ ga 8wy g1 wawr ol A%
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wE qe # st Al §

7 & fv w7 ax feft Y w97
¥ I ¥ a¥ 9n@ A1 Fiwa 7@
g qq qF 96 FEA & B A
T @ owwar)  ..(smEw) @@
wfy & #3 @ g f5 @A &
WM HFA F AR F oo aw
T oA oW wAw IEEF anr
# a7 f& vEwr awwr wm
Eﬁaﬁmaﬁf'ﬁmﬂq@‘@q”
For fygy W daz §, IED O
t a1 faarg 9 & = fag @

st TwTEEATe WRat  (9e) ¢
N FEA I TN ETAQ Ay §
IAFT FAT EETT Y

ot sfar Aam: I AT Y we
W E | IHH g7 A A gq A

st v dmared S ¥ wEr
5 afganfaat & agey @ w=@
T &, "@m FT faag, TEd aiR
Famw % ¥k ¥ gwmf agEw,
Mrr & & Nt 3w F oF agT wF
arfgarl @A § J@T g

saat Ton dwared . &Y wgr
5 gt Al 1 waw 2
fasar &1

oft gyl Aavwy : ag ary S g
fs fqarg, =@Ad o ga & X
¥ onfgaret @uwr # gEy @A™
F AEEY age WS wwd )
FNogaear § & w4 & wu g
fufit gumr sfkaEt @At & S
Feevy §, w9 & 9 ¥ IO NG
Faa ag g A0 fF FAT FARC
¥, *T7 A qf@dT w0 IqA
ggas a4 g1 fraT gw wa W
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frey, W} TER arfdwx ¥
wrean ¥ o gwd wenst & A
ga ¥, awiy F wwrfa dEr %@
¥ @ awer 31 feT W wer ow

TT0 F g ¥, dAw ww F A
iﬁawwmimﬂwﬁ
oI W= awr §1 wNE K oA
oy ¥ Y qg g I E

ot Tmnt mesdt S T
g A a7 g &1 5w & T
afed |

ot wefx Rmw A% q| G
;g #Y X A SE adr &

wgr % sl wfger af
1§ §—Age § WY T
A g f& F@ W wEAww g
afgd xw sy Afgar @b
% gravg N ¥ oA § weAr Wigar
g fr feelt S ardw & qomw AT
9 gg 9 fr ogE o ¥ ga R
T qHTe BT IR FE——G TR TF
Wgs TN 4w goh, AW FRW &
FNTAT g ¥ TW avE fany ww

w¥AT Wfgiy

MR (HAIRMAN The main queston
posed by the hon Mumbers who have spo
ken 3 What arc we gong to do to
create an awakening so that more (ffective
impler igntation of the law can be made?

ot ucfry Aww Iq Wy
¥ ow o w3 st w @
s W oft e ¥ dwrelw
s am & fwpr NE F Haw aw

o wormen | J

¥ Y yo wriww Fwifer fed
n # gmt dwew o A ¥
wawaey, g feodses el
Fgu wwdr wark o &1 afger of
¥ vty A wrdew €, aRw
gay 9T Fq A wafy & FWE

sl > weliereear: g
ufr wga, o gt #F &, ¥ EW
w Qfad @ ¥ qwly &1 ™
g &y aEy ¥ oF e &
A man will not get married unless hus
madness 1» cured His madness will not be
cuted unliss he 18 married

wa Ty oAy W At @R war
¥ @ & omafw #F aIW?

When the power is there, evervbody res
pects and obeys and all that

&t sfrr dam s 7,
¥ gty e q, fEIY 19 AT
1 ¥w frar & wqdw war g
fa. 37 & wwsr &Y W Fur B,
HHIT 99 ¥ 9@ g ¥ wgAw
g, Afsa o gowuT sraf mifeR
o Wt ¥ 9% fear § 9¢ gamT
F Arg §TEIT §E W A Fw@r

4]

SHR1 INDRAJIT GUPTA 1 know there
15 a lot of agiation going on in the ofh
cal benches because some party meetiny
or something hike that s 1o take place
the  adjacent hall Howewar much 1 may
have consideration {or thelr anxiiy o get
away hom hae 1 am afiad T must exct
ase my nght even 1f 1 do not take up ton
much tume

The pot 15 that my purpose i moving
this motion was a humited one, and that
war to mninate n discusmon for the first
time on this psue particularly since this
happens to be the Internatonal Women's
Yuar To that extent, my purpose hat been
more than served The record shows that
sbout 22 hon  Members have participated
i the debute and | am extremelv goateful
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to them; I am particularly grateful be-
cause I find that, since we are normally
accustomed to debate political issues and
party issues here, we do not generally get
an opportunity to speak and dcbate on is-
sues of this type which cut across party
lines. I am grateful to many members of
the ruling Party who spoke here and who
have shown that they are extremely serious,
they are motivated by a sense of urgency on
this issue of women’s rights and they are
not at all satisfied with the performance
of their own government. That has been
made clear by a number of speeches here.
Particularly I would like to congratulate
my friend, Mr. Aga, who made a very
courageous speech on a delicate subject of
this type.

1 only want to say this that I am extre-
mely disappointed over the response of the
Government becausc this motion of mine
was not brought just at any time, in a
vacuum. It has been brought in the speci-
fic context of a Resolution adopted by the
United Nations of which our country hap-
pens to be a member. And now I find
that the amendment which has been pro-
posed and which is being sponsored or
supported by the Government is even less
specific and more vague than the Resolution
adopted by an international body like the
United Nations. When an international bo-
dy passes a Resolution, we -expect that
to be in more general terms or more vague
terms, if you like to call it that way. But
when member, countries are called upon to
translate that into action, then their Reso-
lutions or motions are supposed to be more
specific and more concrete. On that aspect,
I must say, I am most disappointed. 1
have put a few concrete things into the
body of my Resolution and those are the
things which the official amendment wants
to delete.

Secondly, they want to inject this phrase
‘as far as possible’. I do not think it is
necessary because everybody knows that it
is understood. By passing a Resolution
here, all these things are not going to be
accomplished in one year. Everybody knows
that. This is a fight going on for centuries
and may take a good many decades more.
It is not going to be fought within the
confines of this Chamber; it is an integral
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part of the struggle for democracy and
socialism—the struggle for women’s rights.
But I wanted a Resolution to be passed
here which would at least give some en-
couragement, some hope, some sustenance,
to those progressive forces who are fighting
outside on this issue.

But, Sir, the use of this phrase ‘as far as
possible’, which I had occasion to point
out in my earlier speech, was a favourite

. phrase employed by the Indian delegates

in the past at mectings of the United Na-
tions’ Sub Committees who went on mov-
ing amendments in the name of India say-
ing in every proposal, ‘“Put in the term
‘as far as possible’, ‘as. far as possible’ *’.
But they could not get it passed in the
United Nations; they had to withdraw
those amendments ultimately. And here
again that phrase is being put in. Mind
you, I have chosen my words very care-
fully; I did not say in my Resolution, spe-
cific legislative and administrative measures
for removing the economic and social in-
justices; I have only said ‘aimed at remov-
ing’—whose outlook, whose perspective, is
to move towards removing. But even there
they say, ‘““No; you must put in the phrase
‘as far as possible’ *’. If you want to limit
and qualify every thing in this way, it does
not give us much confidence that the Gov-
ernment is serious about the matter.

The only thing that is specific and that
has emerged in the debate is the assurance—
I take it as an assurance—given by the
hon. Minister for Labour that a Bill for
giving legislative sanction to the principle
of equal pay for equal work is going to
be introduced, possibly, in this very session
itself. Very good. That is a good thing,
long over-due. But there are many other
matters on which I had expected some spe-
cific assurance. That did not come. I was
expecting Dr. Sarojini Mahishi to say that
at least the recommendations made in the
59th Report of the Law Commission of
India, where they themselves have recom-
mended certain amendments to the Hindu
Marriages Act and the Special Marriages
Act, are under active consideration or will
be given legislative shape or scope sometime
or the ather. Not a word was said about
it. I dc not know what the difficulty is.
What is the difficulty? Why cruelty, for
example, or separation should not be made
an independent ground for divorce instead
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of being only a ground for legal separation?
Why a husband and wife who by mutual
consent want to have a divorce are com-
pelled under the law to wait at least for
one year before their  petition is even
heard? Why? What for? These things can-
not be changed? They cannot be amended?
What is the difficultyr

In a way I am disappointed at the total
outlook of the Government. The Prime
Minister came here. I am thankful to her.
By intervening in the debate at least it will
get some more publicity and some more peo-
ple in the country will at least have some
ideca that the subject was debated in the
House. She did not say anything specifically.
She uttered some very good and noble senti-
ments. That is true. But we wanted some
assurance from the Government. That has
not been forthcoming at all.

I do not want to raise all these issucs
again—the question of employment oppor-
tunities for women, educational opportuni-
ties, vocational training, etc. My friend, Shri
Arvind Netam, has tried his best. I know
he is working within the constraints of
certain financial allocations which the Prime
Minister was good enough to point out and
remind us that the axc will fall first and
forcmost on these things, on the allotment
for these very social reform measures. So,
we cannot expect much., There is no use
talking about the Filth Plan because the
Deputy Chairman of the Planning Com-
missicn bhas said that it is as good as dead.
He made a statement only dav before yes-

terday. We do not have much to look
forward.
I am the last man to think that this

struggle for the rights of women is to base
itself primarily or to base its hopes and
aspirations primarily on what the Govern-
ment is going to do. I fully agree with
Mr. Arvind Netam. It is not by looking
just at the Government that we are going
to solve this problem. It is a question
of much wider awakening of the conscicnce
and a much bigger sustained movement
which has to be carried on and primarily
this has to be carried on, if this is going
to be the Government’s attitude, by several
other organizations outside, by mass organi-
zations, by women’s organizations, by social
organizations and by political parties. Since
we are at the moment engaged in a dia-
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toguc about electoral reforms which has
been started the other day and which is
continuing, I will remind the House again
that my Party is going to insist on this
provision that at least 159% of scats in the
Parliament, in the Lok Sabha, must be
reserved for women. Why not? I do not
understand it. If out of 525 members, we
cannot have even 70 or 75 women members
what is the use of talking about this? . . .

THE MINISTER OF EDUCATION, SO-
CIAL. WELFARE AND CULTURE (PROF.
S. NURUL HASAN): May I just give a
suggestion for the consideration of my hon.
friend?

In Rajya Sabha. if all political partics
decide that if there is any shortfall when
we elect women members, my Party has
tried to make up the quota. I think the
other parties also will Dear this in mind.

SHRI INDRAJIT GUPIA: Very well,
well. We will discuss the case about
Rajya Sabha which, in any case, we want
to abolish. That is a different matter. Om
proposal is that it should be abolished.

very

I am faced with a choice. If I insist
on my resolution as it is, then the Govern-
ment, because the members are sitting in
the hall waiting for a party mecting and

you have to only press the bell and the

majority will be summoned and my resolu-
tion will be defrated. T do not think it
will be a good thing also for the world
to know that by a majority vote the Indian
Partiament defeated a resolution like mine.

I also do not want that in the Interna-
tional Women’s Year people should know
in other countries and the United Nations
should know, that the sovereign Parliament
of India dispersed after talking out this
subject and failed to adopt any resolution
at all. That also will not be a very good

.thing. Therefore, after much deliberation,

Sir, 1 have come to the conclusion that
although it is a very unpleasant thing for
me, I am willing to accept this amendment
at least as a preliminary commitment
which is being forced on the Government
by means of a unanimous resolution of this
House. In that case, it will read as fol
lows. If Mrs. Savitri Shyam's amendment
is accepted by the entire House, it will
read as follows:
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*On the occasion of the declaration by the
United Nations of 1975, as ‘International
Women'’s Year, this House urges upon the
Piimc Minister to initiate a comprehen-
sive programme of specific legislative and
administrative measures aimed at remov-
ing, as far as possible, the economic and
social injustices, disabilities and discri-
minations to which Indian women con-
tinue to be subjected.””

All the detailing out of it, according to
this amendment should be deleted. Alright.
But, at least this Resolution, if amended,
will still bind the Government down to a

programme.

SHRI P. G. MAVALANKAR: Why not
request the Government to withdraw their
own amendment?

SHR1 INDRAJIT GUPTA: I have been
trying. My, Mavalankar, for the last two
hours.

SHRI P. G. MAVALANKAR: What is
the point of their accepting the spirit but
not accepting the Resolution itself.

SHRI INDRAJIT GUPTA: Then, the
only other alternative for me is to with-
draw my Resolution and we all go home
without anything, which I don’t wish to do.
It will get us bad odour, I can tell you, in
the international community. It will be a
confession of complete impotence of this
Parliament, where the spirit in which'so
many Members have spoken is certainly in
favour of my Resolution. Member after
Member even of the Congress Party has said
that there is nothing wrong with the Resolu-
tion and that it should be supported. What
am I to do? (Interruptions). The only alter-
mative is that we tell the world that we
were incapable of passing any Resolution.
Soon, 1975 will be over and we can all
comfortably forget about International Wo-
men’s Year and relapse back into our old
centurics slumbur. I want something to be
done here which will go in the record that at
least Government was committed to a pro-
gramme of specific legislative measures and
administrative measures. What are those
specific measures, Government will have to
tell us from time to time and we can catch
them from time to time.
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SHRI SAMAR GUHA: You want them to
commit to some pious wishes. They don’t.

SHRI INDRAJIT GUPTA: Better than
nst committing them to anything. At least,
I believe that the movement outside is not
going to go to sleep. People are not in the
same condition as they were years ago. Peo
ple are awake. They are awakening. They
are going to fight. 1 know many members
this side are cqually as dissatisfied as I am.
I have appealed to the Minister. I have
appealed to the friends opposite. But, they
say that there are difficulties; if the phrase
‘as far as possible’ is not included here,
then, they do not know to what extent they
will become committed. I do not understand
this argument anyway. As for the rest, about
marriage and divorce and all that, I under-
stand, there may be some difficulties just
now, because it may be mis-interpreted by
some communities. We have to take society
as it is and not as we would like to be.

SHRIMATI T. LAKSHMIKANTHAM-
MA: Moreover, there will be a misundar-
standing in the country that we have ve-
servations as far as the rights of women
are concerned, if this amendment is accept-
ed. I would request Government once again
to consider it.

SHRI INDRAJIT GUPTA: I do not
think any recaction or response is going to
come now. What is this Mr. Raghu Ra-
maiah? Your wife is a leader of women
movement. If 1 go and tell her that vou
sat here, doing like this, you will get into
trouble at home, I can tell you. )

Without taking up further time, I ac-
cept the amendment which has been moved
by Shrimati Savitri Shyam as the lesser evil,
which I have to accept.

SHRI OM MEHTA: The amendment has
come from a lady.

SHRI INDRAJIT GUPTA:
I commend this

‘We know.
Resolution, as amended,
for the unanimous acceptance of the House.

MR. CHAIRMAN: Before I put the Re-
solution to vote, the amendments moved
by Shri Naik and Shrimati Savitri Shyam
have to be disposed of



87 Meas. o remoue injus.
o women (Resl.)

' SHRI P. G. MAVALANKAR: Where is
the Mover?

SHRIMATI PARVATHI KRISHNAN:
The Mover might have been convinced hy
Shri Gupta's speech and might like to with-
draw the amendment.

SHRI K. RAGHU RAMAIAH: No, no.

SHRIMATI PARVATHI KRISHNAN:
Thar Wows 3 oot hue, She wiphh bhase
been convinced by Shri Gupta’s speech.

MR. CHAIRMAN: Once it is moved, it
is the property of the House.

SHRIMATI PARVATHI KRISHNAN:
Stilt we would like to know whether the
Mover would withdraw it.

SHRI B. V. NAIK: 1 am not pressing my
amendment. I seck the leave of the House
to withdraw my amendment.

Amendment No. 2 was, by leave, withdrawn,

MR. CHAIRMAN: The question is:
“T'hat in the Resolution,—

(iy after “"at removing’’ insert *'as far a#
possible”’

i) omit “particclarly in  the field ol
marriage  and divorae laws, dowry
customs, maternity and child welfare
in the rural arcas, uncqual pay for
equal work, cducational and employ”
ment opportunities, vocational train-
ing and facilities [or working mn-
thers'". (4)

The motion was adopted.

MR. CHAIRMAN: I will put the main
Resolution as amended to the vote of the
House.

The question is:

“On the occasion of the declaration by
the United Nations of 1975, as ‘Inter-
national Women’s Year’, this Housé
yrges upon the Prime Minister to ini-
tiate a comprehensive programme of
specific Jegislative and administrative
measures aimed at removing, as far af
possible, the economic and social in-
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justices, disabilities and. discriminations
to which Indian women continue to be
subjected™’. -

Sae

The motion was adopted.

MR. CHAIRMAN: The Resolution, ar
amended, is adopted unanimousty.

18.58 Hgs.,
RESQLIITINN. RE. REROATL QX CQAL
MISSION OF INQUIRY INTO DISAP

PEARANCE OF NETHAJI SUBHAS CHAN
DRA BOSE--Contd,

MR. CHAIRMAN: Further discussion o
the following Resolution  moved by Shy
Samar Guha on the {1th Apeil 1975:

“This House strongly deprecates all th
slanderous remarks made against Netaj
Subhas Chandra Bose in the Report of th
‘One-man Commission of Inquiry into dis-
appearnace of  Netaji Subbas Chandra
Bose’, particulaily on pages 7. 16, 30,
31, 37, 124 and 125, bv Justice G. D.
Khosla, as its Chairman, and urges upon
the Government to expunge these dis-
paraging, distorted, factually incorrect and
unwarranted observations, before the Re-
part is made available for public cirenta.
tion as they militate the parriotic sents-
ment of our countrvmen and further, in
resonance of our mational fecling in this
regard, this highest forum of the Will
of the Indian people once again affirms
nation’s solemn homage to the greatest
revolutionary pilgrim of our motherland,
who played the historic role, like an epi-
cal hero, in the war of liberatinn of
United India’.

Shri
speech.

Samar Guha  may continue his

SHRI SAMAR GUHA (Contai): 1 have
already moved the Resolution. 1 will remmme
myv speech on the next occasion,

MR. CHAIRMAN: The Houste stands
adjourned to meet at 1l A. M. on Monday.
28th April, 1975,

18.55 Hrs. .

The Lok Sabha then adjourncd till K-
ven of the Clock on Monday, April 30,
1975 [ Vaisakho B, 1897 (Saka). :
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